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LOK SABHA

Friday, December 14, 1973/
Agrahayana 23, 1895 (Saka)

The Lok Sabha met at Eleven of the
Clock.

[MR. SPEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS

MR. SPEAKER: Shri Madhu

Limaye.

st wq faw@ : 997 @1 483 )
771 79w gx frr Af7 F am
FaeT 378 37 Af77 I wAE fay
FTF I AT ITRI T TF F T
gat F07aY Fr 7Y 5T A AT wA
faar w7 & 1 gF smAETy fad d
fo o 37 § s A fT ¥ a9
TIFT A AT, FAT FHAT 7 THRT TEWIT

g % 79 |71 A TSh AT H

fam adar ?
]
SHRI K. LAKKAPPA: He has to
put the Question.

SHRI MADHU LIMAYE: I know

that.

Y7 W f277 & 7 Preware 3,
THT F1E o S ar A 7 g
wqdy gt fam T azi g ?

MR. SPEAKER: 1If they go to a
wrong Ministry. . . .

SHRI JYOTIRMOY BOSU: I have
got numerous letters written by the
Minister of Industrial Development.
How is it that this matter goes to the
Ministry of Commerce? I can’t un-
derstand this.

Wt g frdt © w7 R qF

TEN &6 RS § 2 DA 1

MR. SPEAKER: Not a bad Minister;
he will satisfy you.

Coca Cola Export Corporation

*483. SHRI MADHU LIMAYE:
Will the Minister of COMMERCE be
pleased to state who was the officer
responsible for doubling the Coca
Cola Export Corporation’s Annual
AU. Licence from Rs. 96,000 to 1,92
000 in 19647

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): During 1963-64
the licences for raw materials granted
to Coca Cola Export Corporation
were for Rs. 1,33,000 and the same
valtie licence was issued to the firm
during 1964-65. The Actual TUsers
import licence Was not doubled in
1964.

ot 7y feed B I & ST
& g g fadiw &7, T@E7 997
|7 g femar g w®@ v ocg
ars oF; wEY & fF 1558 ¥ v9 TToA
ZTART g TATGS I &F  FTOF |1
arzfan iz F fym A O
Frzig fr 97 A 7= 22 sefaw
AT T AT & 7 9w wA WIET AT
Tz WY aTEg R x9F IR} F AT 97T
TR & 1 wYEr 9TRE ¥Ed & ¢
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“These bottling plants can be
switched on to any other drinks,
leave alone Coca Cola, We have
made it very clear while licence
for this plant was given to this com-
pany that we do not guarantee
that they will be supplied with
concentrate. It is not our worry.
This condition is put in the letter of
intent and also in the licence that
the Government is not at all com-
mitted to providing them with any
foreign exchange or supply of con-
centrate.”

af giwe § frey o = aaf ¥
FI4g .9 T W L s Fwr war
FIA; ®T AFCET 73 ATE Y AT
TN w@rgds far mor §, waww
A A1 gFRTE S ?

SHRI A. C: GEORGE: The ques-
tion obviously is about 1964. The
hon. Member was saying that pro-
bably I was trying to confuse the
calender year and the financial year.
To clarify his doubt, I can point out
that in April 1963—March 1964 the
annual licence issued to the Coca Cola
Company was Rs. 1,33,000; in April
1964-March 1965, it was again
Rs. 1,33,000....

it 7y fomrd © 1958 ¥ W AT ?
196364 H T AT . . ..

oo AREw : AT T JIIET
AT 77T § A% N ATy waTT AN
¥ fao o dare @ wifed

. ot wg foed : ¥ 3T amar AT,
afer % €18 aga af wieq am
FT 2, T HOEH WA § |

weaw AP A W wW AdY
(4
SHRI A. C. GEORGE: I am trying

to answer the first part of the ques-
tion, so that the confusion may ke
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removed. In April 1963-March 1964
it was Rs: 1,33,000. In 1964-65 again
it was Rs. 1,33,000. In 1965-66 also
it was Rs. 1,33000. So, there cannot
be any confusion between financial
year and calendar year. If all these
three years are taken together, there
is no disparity. The A.U. licence was
increased only after devaluation. The
hon, Member has correctly pointed
out—I agree with that—that in the
letter of intent given to the bottling
plant, it has been made clear that we
are not committed to give them
foreign exchange. But that has no
relavance to this question.

weR "R - T1T I AT /AT
IWEITANAT § X 6 AT, &
THAT | ATELIR T T

oft oo formd : a7 Fafdl F @<
imﬂfﬂﬁ!’rm%fﬁm"
HIZWTT I A | TE AW A 2
AfsT 6T SV F AR F w17 AP
R FTemife fedx
qE AT AT H 3 M@ WA |
wre el are ¥ far ¥ 22
qrzfaw w@ie AFT T Y 37 THT
A Fq7 A 9T 7T A AT FIA
ar 73 & fis 3oy 30 sw ) Y A 2y
AT 71 LEFAA £AT § ITH X FOO
F@Es ¥q ! ¥ oagE Y
&rar HYT T76T AITA § | HAT GTHTT WY
7z Af Y & ATy TIHAT R
A AATEI A FZTAT AT T A
FY AN AT £ § g fom o™ @
sy T @E?

SHRI A. C. GEORGE: The infor-
mation provided by the hon. Member
is incorrect because the imports of
Coca Cola during the past four years
are not going up and they are actu-
ally getting reduced, at least margi-
nally. In 1969, it was Rs. 18.47 lakhs
and in 1970 it was Rs. 17.71 lakhs.



it g fwd : 37 f97 1958 2
IAF AHFT AL F AT 74 A fazA
31 7 519 &1 femm ¥ 7 ag
TIYLT #1157 72.8

SHRI A. C. GEORGE: There was
no reference to 1958. I hope the hon.
Member will not insist that I should
go and dig up history and archaeo-
logy.

oY wy fomd : woTa AOIN AT
FrrATAT Y 7

SHRI JYOTIRMOY BOSU: This
company is looting the country with
the help of the Government.

MR. SPEAKER: May 1 request
that the hon. Minister should con-
fine himself to 19647 He is going
beyond that.

ot Ay fowd @ W WEEg,
TIEF W AT T | o[ W 39

FTE ART F FRT T A

weqN WG ¢ AT T H qT agT
FifqY, & 79 F1 7097 A FE2A
I strongly object to it.

ot wy fowd : &7 azier T
FRAT |

MR. SPEAKER: The hon. Member
is going out of the text and is com-
pletely irrelevant and then he also
tries to cow down the Chair.

g 75T

ot g faad : & {37 Fra T8y
F 1 wsTw wAled, wvE wifadar g
# |IT FT AEAT A FY FE STECT T
¥ 1 e gAd) AT wOA SvfEy
]T 999 &7 37 faamsy
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weqw AR ¢ AT A AT T3
IGH AT AT TE T &7 g1 aFET £ 4
§ oy AT TG

ot vy famd : 7T TG w7
¥ AT AT o AEY /9w

SHRI SAMAR GUHA: On a point
of order, Sir....( Interruptions)

MR. SPEAKER: Order, please.
There can be no point of order dur-
ing Question-Hour.

Mr. Lakkappa, will you please sit
down or not?

SHRI SAMAR GUHA: On a point
of submission, Sir.

MR. SPEAKER: Will you please
sit down?

SHRI SAMAR GUHA: My sub-
mission is: the hon, Minister is giving
comparative figures, not once but
several times and whenever there is
the question of comparison and pro-
portionate figures are there, natural-
ly, he should quote the base figure
first. Unless that base figure is given,
there can be no proper comparison.

MR. SPEAKER: It is not for you,
i« is for the Member who has put
the question, to get the ciarification.

SHRI SAMAR GUHA: The hon.
Minister is trying to mislead and con-
fuse the House. He should give
the base figure first.

MR. SPEAKER: It is in your own
interest I say: how can the reporter
take down your observations when
more than one Member is speaking.
After all, there should be some
system of putting supplementaries.
Only the hon. Member whom I call
should speak and not any other per-
son.



7 Oral Answers

oY Wy fawd : weqw wEww, &
FAA AW G AR WK AT AW
wWHrdz § at w39 #1 faaq ag
FIARAYMT | T W T E

“Will the Minister of Commerce
(It should be the Minister of
Finance) be pleased to state who
was the officer responsible for dou-
bling the Coca Cola Export Cor-
poration’s Annual AU, Licence
from Rs. 96,000 to 1,92,000 in 1964?”

% 7g g5 g1 § fv zafaw fw fe
F & ! 1958 Fi AT MffoET
fercg FrIg Freafangm g ? ag
FETEfT 1064 A AIgAT 13T 1963
¥ ogar ?

WHAWERT . W SN §9
BEAT FT ¥ 7Y § 5 w9 ag T
NI AT AT 1

SHRI K. LAKKAPPA: I am not
interfering. 1 am asking you. You
are allowing three supplementaries.

WA WERA WG S T HY,
J gara g, 7€) qfewa § @13 i |
gROINAEN I E 1 KA sas
AT § AR T ¥ ag 8 IF rar §
/R Ta B Flr TEY AT FEoqeT
g g @ W A awd, a@
wlgg M & 79 gew @
A W AIA ¥ oG g
Will you please sit down? Mr.
Lakkappa, will you please hear me?
The point is this. There is no third
supplementary. He is asking for a
clarification. It is the Speaker who
is speaking and not the Member.
Will you please note it now? The
question is this. It is not doubling

within one year. If he has said up-
to 1964, it does not mean 1964 only
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SHRI A. C. GEORGE: The ques-
tion was this: “Will the Minister of
Commerce be pleased to state who
was the officer responsible for
doubling the Coca Cola Export Cor-
poration’s Annual AU Licence from
Rs. 96,000 to Rs. 1,92,000 in 19647” 1
am prepared for the figures upto
1966. Then the hon. Member asked
about the last four years. 1 am
prepared for that. If he asks for
1958, then, I will have to check up.

ot aq fowd :  weAw WEE,
a7 fa T Y AAT TG 7

MR, SPEAKER: He has very
frankly said that he is giving figures
since the last 4 years. If you want
from 1958 on wards, he can lay it on
the Table of the House. What else
can he say about it?

SHRI MADHU LIMAYE: He has
come with the figures. He has got
it. He is concealing it.

MR. SPEAKER: I am not here to
look into everybody’s paper. I am
just to be led by what you say or
what he says,

SHRI S. R. DAMANI: May I know
from the hon. Minister....

ot ww faad : 315 &, A A Twar
g A wwq ffed ?

MR. SPEAKER: If you want from
1958, he will bring it before the
House.

SHRI S. R. DAMANI: I would
like to know from the hon. Minister,
in 1958 how many plants were work-
ing and now what is the position?
How many plants are working and
what is the percentage of ' import
againt sales? .. (Interruption) I am
asking: What is the percentage of
import you are allowing against sales?
How many plants were there? Now
how many plants are working, bottl-
ing plants?
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SHRI A. C, GEORGE: There were
-originally four bottling plants. Now
there are 22 bottling plants.

SHRI JYOTIRMOY BOSU: Only
22?

MR. SPEAKER: What is wrong with
you? Why don’t you listen? All the
‘time~¥ou go on interrupting. He is too
near me and he is interrupting me
too from listening. He is suggesting
that I should shift my chair some-
-where. I would leave it to the House
whom to shift.

SHRI A. C. GEORGE: I am not
in a position to give figures about
sales turn-over.

But, I can tell about their bottling
performance. Last year, that is, in
1972, it was 717 million bottles. Upto
1471, they had import entitlement of
20 per cent according to their exports.

After 1-4-1971) that has been re-
duced to 4.5 per cent,

MR. SPEAKER: Let me know
the reason why all of them are
putting the questions tc_you every-
‘time?

SHRI A. C. GEORGE: The reason
may be that I do not myself drink
Coca Cola!

SHRI JYOTIRMOY BOSU:
Will the hon. Minister kindly tell us
whether or not it is a fact that the
ad hoc licence granted during the
year 1971-72 was valued at Rs. 7 lakhs
for Gold Spot.

MR. SPEAKER: How is it con-
cerned with the Coca Cola Corpora-
tion?

SHRI JYOTIRMOY BOSU: Abso-
lutely. As regards Coca Cola Exports
Corporation I shall substantiate what
Shri Limaye just now has said,
namely, that in 1972, an ad hoc licen-
e for over Rs. 7 lakhs was issued to

Oral Answers 10

the Coca Cola concerns whilst, for
1972-73, that is, the next year, it was
fore more than double this figure,
namely, Rs. 16,00,000. Jf that is so,
what are the reasons therefor? Whe-
ther it is also a fact that Coca Cola
Export Corporation is allowed to remit
80 per cent of the value of its exports
which does not include Coca Cola
only but also traditional items like
tea, coffee, cashew etc., etc. If so,
the reasons therefor?

MR. SPEAKER: The question put
should have strict relevancy. He asked:
will the Minister be pleased to state
who was the officer responsible for
doubling? Now you are going round
and round broadening your circle.

SHRI K. S. CHAVDA: He has not
replied his question. The question
was: who was the officer responsible?
He has not named the Officer.

MR. SPEAKER: You will please sit
down. The other hon. Member is ra-
ther behaving in a very interesting
manner. How to handle him?

SHRI JYOTIRMOY BOSU: Sir, I
obeyed you and then I assert my
rights.

MR. SPEAKER: | am asking the
Minister to answer if the question is
relevant. The question asked is:
who was the officer responsible for
this? But, that part of the question
is not there. It has gone too much
wider in scope.

SHR1 A. C. GEORGE: The ques-
tion asked was: who was the officer
responsible for doubling. There was
no doubling the year previous. this
year or the next year.

ot wy famd : woTe Wi, 99
TTIT FY 158 F Hiws 7T qar T,
T f67 917 7 977 FM@T fF g7 AT
ZAT & A1 AEY ? WA wEiew AT d
freafauaigur &, w3 f5 & 7T
gfegary 1 1958 &7 fwre Fav
2 & fqur 4 sAr AET
Z 1 =g daer Frfw
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MR. SPEAKER: He said that since
the last four years, it has not been
doubled. i

st vy famd : Wt WERT T
fr 1958 wTMiFITRTE |

MR. SPEAKER: Did you mention
1954 or 1964 in your question? If it is
1964, then how to get out of it?

SHRI JYOTIRMOY BOSU: He
mentioned the figure of Rs. 1.92 lakhs.
That means there was an increase by
Rs. 92,000.

MR. SPEAKER: That question is
not within the scope of this question.
I am sorry that is outside the scope of
the question.

SHRI SEZHIYAN: Sir, I have got
a submission to make., The basic fact,
as required by Shri Limdye, has not
come out. He mentioned the earlier
years. But, Shri Limaye wanted for
1958. Therefore, I suggest that the
Minister may collect the facts and

then reply. We can postpone this
question to a later date.
ot wy fwd oA wEEw,

1T 37 I F7 AARIFA FT A,
af¥T 1958 FToiFT FAT TfEW |

MR. SPEAKER: There is a little
vagueness in this question.

SHRI A. C. GEORGE: There is no
mention about 1958. I do not know
which base year the hon. Member has
got in mind. We do not want to hide
any fact.

ot g foerd cFT 3T A1 e
as #1 AEIT A AdY 3 ?
Is he taking us for a ride?

SHRI SHYAMNANDAN MISHRA:
Questions should be allowed to be
asked on this.

14, 1973 Oral Answers 2

SHRI A. C. GEORGE: We do not
want to hide anything.

SHRI SHYAMNANDAN MISHRA:
That particular question can be ans-
wered by the hon, Minister later. But
we are entitled to ask some questions
on this. Please allow us to proceed
with our supplementaries.

SHRI A. C. GEORGE: Let me make
it clear that we do not want to hide
any figure of any year. In fact, if it
was asked about 1958, I would have
given the information. Again I assure
the House that I can give the figure
if notice is given,

MR. SPEAKER: The question is a
little misleading or is not very clear
in the sense that he wanted the infor-
mation from the base year of 1958
onwards. You can give it later.

SHRI A. C. GEORGE: 1 have nc
hesitation in giving it; I will give it.

SHRI JYOTIRMOY BOSU: He very
nicely evaded my question. I gave
specific figures: 1971-72 Rs. 7 lakhs
and 1972.73 Rs. 16 lakhs. Great love
for coca cola! They want to hide it.
-

MR. SPEAKER: That conclusion is
unwarranted.

SHRI SHYAMNANDAN MISHRA:
Although the exact idea about doubl-
ing might not be given with reference
to particular years, it is quite obvious
that there has been a steep increase
in the grant of AU licence to the
Coca Cola Corporation. Does Gov-
ernment propose to force Indian parti-
cipation in this?

SHRI JYOTIRMOY BOSU:
non-priority sector,

It is

SHRI A. C. GEORGE: As far as
the recommendation of the Balachan-
dran Committee is concerned, we have
gone into the problem. This Coca
Cola Export Corporation is supplying
concentrates to Indian bottling plants
and there are certain proprietary
ingredients. But we have been insis-
tently asking the local bottling plants
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for further import replenishment so
that short of the progrientary in-
gredients, every other item may be
replaced. The propriety ingredients,
as anybody can obviously understand,
are a trade secrst of the company.

SHRI SHYAMNANDAN MISHRA:
The question was about Indian parti-
cipation in the company.

AN HON. MEMBER: Let them get
out,

SHRI SHYAMNANDAN MISHRA:
That is all right. In the meanwhile,
what about Indian participation?

SHRI A. C. GEORGE: This may be
a suggestion. I may make it clear
that the 22 bottling plants are wholly
Indian-owned, . .

SOME HON. MEMBERS: No, no.

SHRI A. C. GEORGE: Let me com-
plete my answer.

MR. SPEAKER: I would ask you
to discuss this question once for
all in a regular discussion. Every-
time you bring up the same question
in one form or other and take a lot
of time. In the case of such ques-
tions, I would advise some of my
friends on the right side that some-
times. . .

AN HON. MEMBER: They are on
the wrong side,

MR. SPEAKER: I mean the right
direction; whether they are right or
wrong, it is not for me to say. I hope
you will not take it in any other light.
But I think in the case of such ques-
tions, the department should not give
you just the information which may
put you in a difficult position. The
department must not just get out of it
by giving simply some information and
then the poor Minister has to go on
defending everything. You must get
full information. When there was a
question of doubling, it necessarily
means doubling from which period.
Please ask your department not to
put you in difficult situations.

Oral Answers 14

THE MINISTER OF COMMERCE:
(PROF. D. P. CHATTOPADHYAYA):
I would like to say only one thing.
We are fully prepared. If you kindly
allow a full-fledged discussion of the
matter in the House, we will come out
with al] the information we have in
our Ministry and in other Ministries
concerned with this. We have not
suppressed any facts whatsoever.

SHRI SHYAMNANDAN MISHRA:
What about the answer to my ques-
tion.

PROF, D. P. CHATTOPADHYAYA:
I only said we have not suppressed
anything. We will be glad to provide
any information. Let a full-fledged
discussion take place.

MR. SPEAKER: Mr, Mishra, you
are asking a question which is a little
bigger than the Minister. Next ques.
tion.

International Monetary Fund's
Conference at Nairobi

*484. SHRI D. D. DESAI: Will the.
Minister of FINANCE be pleased to
state the progress achieved in resolv-
ing the issue raised at Fund-Bank at
Nairobi in September, 1973 of linking
up Special Drawing Rights with aid?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K.
R. GANESH): The Committee of 20,
which is concerned with the Interna-
tional Monetary Reform, has not met
subsequent to the Annual Meeting of
the International Monetary Fund held
at Nairobi in September 1973. There
was, thus, no further progress on the
proposal to establish a link between
Special Drawing Rights and Develop-
ment Finance. The link has received
the unanimous support of all the deve-
loping countries and a majority of the
developed countries and Wwas found
technically sound and feasible. The
proposal is, thus ripe for a political
decision. In the forthcoming meetings
of the Committee of 20 and their De-
puties, India would strive to maintain
the unity of the developing countries
and would vigorously pursue efforts
to secure the acceptance of the link
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as an essential element of internation-
al monetary reform.

SHR1 D. D. DESAI: Will the hon.
Minister let me know what sort of
attitude the 10 developed countries
have taken to link the SDR with aid,
and whether the Government are
thinking in terms of the reserve funds
—we have accumulate something like
Rs. 300 crores with the east European
countries—for which we do not get
consumer goods but we can only get
capital goods like equipment and
machinery?

SHRI K. R. GANESH: As far as the
first question is concerned, about the
attitude that the 10 developed coun-
tries have taken, with the exception
of a few countries like the USA and
Germany, there has been general sup-
port by the other developed countries.

He has put another question, and
that is about our reserves with the
east European countries. I have no
information at the moment because
this question refers to the special
drawing rights.

SHRI D. D. DESAI: Will the hon.
Minister inform us if it is true that
the SDR-aid link is being worked out
and something is likely to come up at
the earliest? When will that date be?
Can he tell us, Parliament, at this
time?

SHRI K. R. GANESH: This ques-
tion was discussed at the annual meet-
ing of the IMF at Nairobi, and it was
decided that the deputies and the
Group of 20 will meet thereafter to
finalise the various mechanics of it.
The Committee of 20 and the deputies
have not yet met, and they are ex-
pected to meet in January, 1974.
After that only the process will start.

PROF. MADHU DANDAVATE:
May 1 know whether it is true that
recently a meeting of the Finance
Ministers of the United Kingdom,
Germany, Japan and France was held
at Paris to formulate the future of
the International Monetary order by-
passing the interests of developing
countries like India and, if so, what
is the reaction of the Government?

DECEMBER 14, 1973
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MR. SPEAKER: Mr. Dandavate, the
question relates to the last meeting
held at Nairobi.

PROF. MADHU DANDAVATE:
Please look at the reply that the Minis-
ter has given in the written answer;
he has mentioned the International
Monetary Reform; those countries are
by-passing the International Monetary
Reform and therefore the question is
relevant. May I know how it is irre-
levant? I would not stress it if you
rule it out as irrelevant.

MR, SPEAKER: It is about the
meeting in Nairobi in September,
1973, about the linking up of special
drawing rights with eid,

PROF. MADHU DANDAVATE:
Arising out of that, the Minister has
made reference, in his written reply,
to the International Monetary Reform,
and the difficulty created theremn.
Therefore, this is very much relevant.

MR. SPEAKER: So. you have a
right to go to the IMF? I am not
allowing it; it is not relevant.

SHRI B. V. NAIK: I would like to
know from the hon, Minister, since
progressively over the years the trade
to aig ratio between developed coun-
tries and the developing countries has
been progressing in a way which is
adverse to a developing country like
ours, whether it would not be appro-
priate to link up SDR to the trade,
rather than aid, particularly the pro-
jected aid and whether this country
has made any effort in this direction.

SHRI K. R. GANESH: At the mo-
ment the proposal that India has been
championing was to link SDR to deve-
lopment finance. That was the pro-
posal that was being discussed. The
hon. Member is asking a different
question.

MR, SPEAKER: He is referring to
trade; could you follow it?

SHRI K. R. GANESH: I could not
follow it.
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MR, SPEAKER: Has anybody been
able to follow his question?

SHRI B V. NAIK: I have followed
it.

Fourth Interim Report of General
Insurance Services Integration
Committee

*485. SHRI R, N. BARMAN: Will
the Minister of FINANCE be pleased
to state:

(a) whether the L.I.C, Officers have
rejected the Fourth Interim Report of
the General Insurance Services Inte-
gration Committee; and

(b) if so, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-
MATI SUSHILA ROHATGID: (a)
and (b). The Federation of Life In-
surance Corporation of India Class I
Officers’ Association have stated that
the Fourth Interim Report does not
ccme anywhere near their demands.

SHRI R. N. BARMAN: May I know
what were their demands and when
the final report is expected to be sub-
mitted?

SHRIMATI SUSHILA ROHATGI:
With regard to the demands of the
officers, they want there should be
one running grade; dearness allowance
should be linked with the cost of
living index with 100 per cent neut-
ralisation, there should be higher city
allowance. bonus should be paid at 25
per cent of the gross annual salary.
As against this the interim report re-
commended that there should be nine
grades, dearness allowance should be
paid according to the recommendation
of the Third Pay Commission, that is
for every 8 point rise in  the 12
monthly average dearness allowance
might be at the rate of 2.5 per cent;
there should be further revision in
the pay based on increase in the cost
of living index, house rent allowance
in class A cities should be at 12.5 per
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cent subject to a maximum cf 400 and
in other cities subject to maximum
of Rs. 250. I do not think the ques-
tion of final report arises; these are
final reports.

SHRI SAMAR MUKHERJEE: Will
the Minister tell the House whether
there has been any understanding
with the leaders of the employees as-
sociations by the Government and if
so what are the points on which
understanding has been arrived at and

are they going to notify them and if
so when?

SHRIMATI SUSHILA ROHATGI:
The question of notification on the re-
port does not arise: this is not a sta-
tutory document. Eventually a sche-
me will be evolved by the Govern-
ment and that scheme will be notified
at a later stage and that will be only
after the report as such has been dis-
cussed with the various officers and
the GISIC has taken the initiative;
the first preparatory meeting has al-
ready taken place with the officers
concerned: later on there may be
other meetings also.

SHRI SAMAR MUKHERJEE: My
question is about employees, not offi-
cers.

MR. SPEAKER: The main question
is about officers.

SHR1 DINEN BHATTACHARYYA:
This question relates to the fourth in-
terim report. It also concerns the
ordinary employees.

SHRI JYOT'RMOY BOSU: Non-
gazetted officers are  also officers—
NGOs is a well-known term.

MR. SPEAKER: The question is
concerning the officers.

SHRIMATI SUSHILA ROHATGI:
The fourth interim report specifically
deals with the officer class.

SHRI N. K. SANGHI: In view of
the fact that there is so much dis-
satisfaction among the employees of
general insurance, may I know by
what time Government expecls to
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complete the integration of the ser-
vices of general insurance employees?

MR SPEAKER: I am sorry it is not
relevant to the issue.
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Plap to undertake fresh market
borrowing programme

+
*487. SHRI SHRIKISHAN MODI:
SHRI P. GANGADEB: °

Will the Minister of FINANCE be
pleased to state:

Centre plans to
borrowing

(a) whether the
undertake fresh market
programme;

(b) if so, the reasons therefor;

(¢) the total amount of the propos-
ed borrowing; and

(d) whether in that context any
assessment of recent price rise and its
impact on Budget has been taken in-
to account?

DECEMBER 14, 1973
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THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRIL
K. R. GANESH): (a) to (c¢). An an-
nouncement about the fresh market
borrowing programme was made on
6th December, 1973 and copies there-
of were also laid on the Table of the
House. Additional market loans for
Rs. 115 crores would open for subs-
cription on 21st December, 1973. The
loans are 4-3/4 per cent Loan 1981,
55 per cent Loan 1987 and 5-3/4
per cent Loan 2003. With the usual
right to retain subscriptions upto 10
per cent in excess of the notified am-
ount, about Rs. 126.50 crores are like-
ly to be raised. With this, net borrow-
ings during the year would amount
to Rs. 481 crores as against Rs. 326
crores assumed in the Budget.

The loans are being floated to raise
resources to meet increased commit-
ments.

(d) The direct effect of the recent
price rise has been that Government’s
wage bill for this yeur would go up
by nearly Rs. 90 crores on account
of sanction of three instalments of
Dearness Allowance to Government
employees. As regards the impact on
projects and schemes included in the
Budget, it is difficult to quantify it
though it would necessarily, be taken
into account along with other deve-
lopments in finalising the Revised
Estimates for this year.
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SHRI K. R, GANESH: The ques-
tion actually relates to the question
of market borrowing.

MR. SPEAKER: He will not mind
the eontents of the reply if you just
speak in Hindi.

ot sitgow Wyt : 73 faega
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1 have said that the agreement
about PI, 480 Funds was initialled
only yesterday and a copy of it was
placed before the House. This would
be taken into consideration when we
make provision in the budget,

SHRI SHYAMNANDAN MISHRA:
In fixing the target for market borrow-
ings does the Government bear in mind
that the total public debt has to bear
a certain relationship to the national
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income? Secondly, what proportion
of the total bank resources is being
channelled into the borrowing by the
Government?

SHRI K. R. GANESH: I have no
facts with me here as to what percen-
tage of the bank holdings and depo-
sits are being channelled into this. I
will get the tull information and sup-
ply it to the House. So far as the
total public debt is concerned, the
totality of factors are taken into ac-
count before fixing the quantum of
it.

SHRI P. VENKATASUBBAIAH: By
resorting to market borrowings, may
I know whether the Government has
got in view the objective to check
inflationary trends that are also in-
directly responsible for the price rise
and consequent effects on our eco-
nomy?

SHRI K. R. GANESH: Resorting
to market borrowings is one of the
anti-inflationary measures because that
takes out the liquidity in economy and
the excess money that is there.

Finance assistance from denmark

*488. SHRI PRABODH CHANDRA:
Will the Minister of FINANCE be
pleased to state:

(a) whether Denmark has offered
plan aid to the tune of Rs. 36 crores;

(b) if so, the fields for which aid
has been offered;

(c) the terms and conditions at-
tached to this aid, if any?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
K. R. GANESH): (a) Yes, Sir. The
Government of Denmark has offered
assistance to the tune of D. Kr. 250
million (about Rs. 34.25 crores) for
the years 1974-75 to 1978-79 ie. the
Fifth Plan period.
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(b) The main fields are Animal
Husbandry, Smal] Scale Industries,
Family Planning, and Science & Tech-
nology.

(¢) The aid offered is on an out-

right grant basis and ng conditions -

are attached except that the amounts
will be utilised on mutually agreed
projects and schemes.

SHRI PRABODH CHANDRA: May
I know from the Government if it has
formulated any plans how to spend
the aid in which provinces and the

amount for each province earmark-
ed?

SHRI K. R. GANESH: There are
already certain on-going projects as
far as the Danish aid is concerned.
As regards new projects which are to
be taken up, according to the present
indications, and for which discussions
are taking place, on an agreed basis
these projects will be implemented.

SHRI PRABODH CHANDRA: I
want to know whether this Rs. 34
bz fitted in the

:1oor, in view
loan allowed to the
vhether the Government of India
proposes to have some more supple-
mentsry pians to spend this moncey.

Government,

SHRI K. R. GANESH: Since this
grari has come for the whole period
» Five Year Plan. afier discus-
‘ith the Planning Commissicn,
be fitted in vorious schemes
that zre already there  and various
projerts that the Danish Government
has mutually agreed to.

sion

it gl

oft o= fam w71 AAT wgw
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SHRI K. R. GANESH: I can only
submit that the entire Danish credits
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have been spread on animal husband-
ry, agricultura] and small-scale in-
dustries and a very large part of it—
I do not have the exact break-up
of it—goes to animal husbandry, be-
cause the aid-giving country itself
has expressed a desire, as far as this
aspect is concerned.

o gew ¥ g waA A A
Tt g fs 25 S99 w1 IAWIE
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7 feor w1 w3 FTE a8 w=ar
ars fag g% ?

SHRI K. R. GANESH: The Plan in-
cludes provisions for health to back-
ward areas. That is a very important
strategy of the Govcrnment itself.
These projects are there. Also when
new projects are taken into conside-
ration on mutually agreed basis, this
will be kept in view.

Celebration of Tri-centenary of Coro-
nation of Chhratranati Shivaji

%3139, SHRI SHANKERRAO SA-
VANT: Will the Minister of TOURI-
SM AND CIVIL AVIATION be pleas-
ed to state:

(a) whether the Government of
Mahurashira has reqiested the Union
Ministry of Tourism to extend coope-
ration in the celebration of the Tri-
centenary of the coronation of Chha-
trapati Shivaji; and

(b) if so, the reaction of the Cent-
ral Government thereon?

THE MINISTER OF STATE IN
THE MINISTRY OF TOURISM AND
CIVIL AVIATION (DR. SAROJINI
MAHISHI): (a) So far as the Union
Ministry of Tourism is concerned, no
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such request has been received from
the Government of Maharashtra.

(b) Does not arise.

SHRI SHANKERRAO SAVANT: In
view of the fact that Raigadh and
Pachad where the Tri-centenary cele-
brations will be held next year are
good tourist centres, will the Ministry
of Tourism take interest in these ce-
lebrations and develop them further
as tourist centres?

DR. SAROJINI MAHISHI: Many a
time I have expresed on the floor of
the House that tourism is g State sub-
ject. The State Government has been
attending to this thing also and what-
ever is possible for the Government
of India, Department of Tourism, to

do, that also will be cooperatively
done.
SHRI SHANKERRAO SAVANT:

In this respect what does the Ministry
of Tourism propose to do—in this
particular case?

DR. SAROJINI MAHISHI: The
hon. Member had written a letler to
this Ministry on the 27th August, and
that has been replied. In his letter
he has said that the State Govern-
ment will be contacting this Ministry.
But we¢ have not received anrthing.
In case we are contacted, whatever is
possible for us in matters of publicity
and other things., certainly we shall
give the fullest cooperation.

SHRI P. G. MAVALANKAR: Apart
from the fact that the namoe of Great
Shivaji has a historical stgnificance
and importance, is Government not
aware of the fact that in Maharashtra
there are a number of places associat-
ed with the name of Shivaji which are
also places of natural scenery and
beauty? Will the Government,
therefore, go into the question of
promoting tourism by making these
places more attractive so that more
tourists will go to these places?

MR. SPEAKER: Kindly read the
main question and then ask your
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supplementary. 1 am sorry, this is
not relevent to the main question.

SHRI P. G. MAVALANKAR: This
relates to the Ministry of Tourism., ,

MR. SPEAKER: That does not
mean that you can bring everything.
under this question. I am sorry.

Next Question.

French Motor Company Ltd., Calcutta.

390. SHRI JYOTIRMOY BOSU: WilL
the Minister of FINANCE be pleased
to state:

(a) how many employees of French
Motor Company Ltd., Calcutta were:
granted Income-tax clearance certifi-
cate without receiving payment of
taxes during the last three years;

(b) whether in case of only one of
them the outstanding dues of taxes
amounted to Rs. 9,84,555;

(c) what steps have been taken so
far to rcalise this tax:

(&) whether he Income-tax Officer
concernaed illegally issued the clear-
ance certificate for certain considera-
tions:
been

(e) if so, what steps have

taken against him; and

(f) if not how was it possible for
the assessze to get a proper clearance
certificaie to leave the country for
good wiihout paying the income and
other taxes?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRIK. R.
GANESH): (a) Nill: (from 1-4-1971).

(b) In one case where the tax clear-
ance certificate was issued on 28-3-1963,
the amount of !ax and penalty due at
present amounts to Rs. 9.25.160. How-
ever, on the said date, no tax demands:
were outstanding.
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(e) Notices under section 226(3) of
the Income-tax Act, 1961 and attach-
ment orders have been issued to the
L.I.C, the employer company and the
banks. These resulted in a realisa-
tion of Rs. 36,155|-.

(d) No. Sir.

(e) Does not arise.

(f) The tax clearance certificate was
issued on 28.3.1963 under section 230 of
the Incoine-tax Act, 1961 after obtain-
ing a guarantce letter from the em-
ployer company for payment of taxes
in respect of all pending assessments.

SHRI JYOTIRMOY BOSU: The per-
son involved, as I understand, is an
European by name Mr. Shoe Bridge.
I would like to know from the hon.
Minister how isg it tkhat, although the
dues were to the extent of, according
to me Rs. 9,84,000 ang according to
the Government Rs. 9,25,000, he could
manage to keep his payments deferred
and obtain 3 clearance certificate and
leave the country for good, and whe-
ther any steps have been taken against
the persons responsible for granting
him the clearance certificate. Second-
ly, Sir, I want to know whether it is
a fact that there are charges of cor-
ruption against certain officials in this
regard.

SHRI K. R. GANESH: This gentle-
man, wko is a UK national, applied
to the Income Tax Officer for a tax
clearance certificate stating that he
was proceeding on leave. The tax
clearance certificate under the rele-
vant provisions of the Income Tax Act
is given provideq the appropriate au-
thority is setisfied about various things
and also that an appropriate guarantee
is taken from him. At the point of
time when the appropriate authority
granted him the tax clearance certi-
ficate, there was np demand pending
on him at that particular point of time
and by taking a guarantee and also
making the employer company res-
ponsible for the tax clearance, the
certificate was given.
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The Government has no information
about any corruption charges and the
appropriate authority was within his
lega] right to give the tax clearance
certificate.

SHRI JYOTIRMOY BOSU: Is it also
a fact that the employer company, viz.
the French Motor Company, owe a
lot of money to the Government on tax
account and also is i a fact that the
Government has not been able to rea-
lise the dues from the guarantor so
far and no effort was made to realise
it from the guarantor also?

SHRI K. R. GANESH: Ag far as the
first qustion is concerned, I kave no
figures with me as to what are the
dues as far as the French Motor Com-
pany is concerned. I will get it and
supply it. As far as the question of
realising the amount from the guaran-
tor, efforts are being made and will be
vigorously pursued.

SHRI JYOTIRMOY BOSU: No
efforts were made so far.

WRITTEN ANSWERS TO
QUESTIONS
R & wra-wr wfesfa oo
®  Atx

*486. WY WiHTT 1A dT@T
7 faq @ I FIIIET B T
fg .

(%) FTr &7, ~TALIE T -
w7 qigefeat & 377 ¥ 3% vIT F
3%700 & Fgre Tt #r 41,

(=) afzzi, 37 =380 w7 afvom
fasar 2;

(7) wiEt & @rFl =70 F QT
1 44 Y fafY a7 grr-77 f5m gw1x
aqe fegr wav ar ;o717

(%) a7 1973-74 ¥ 9°79% 3%-
arr 7 gqrrww 1 FrdT gaufo agy
Fr wf ?



29 Oral Answers AGRAHAYANA 23, 1895 (SAKA) Oral Answers

faer swverm § Tow AR (o Fo
WRo WoW) : (F) 7, 7Y

(@) oz 3737 777 717

\

() wigr ¥ wAz 47 A &

ar* ¥ gwiawc f3am 5 am 7% fafe
TJaT & F

() g1 TF¥ET FE AW F
T g G ZT FWT |

Losg suffered by Indian Airlines due to
Strike during November, 1973

*491. PROF. NARAIN CHAND
PARASHAR:

SHRI V. MAYAVAN:

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to
state:

(a) the loss suffered by Indian Air-
lines as a result of strike during the
month of November, 1973;

(b) the number of man hours lost,
flights cancelledidelayed, during the
month of November, route-wise on
euch day, during tie strike period: and

(c) whiether there were any routes
on which the flicht remained normal
during this period?

THE MINISTER OF COMMUNICA-
TIONS AND TOURISM AND CIVIL
AVIATION (SHRI RAJ BAHADUR):
(a) Consequent on the introduction of
the new shift system in ndian Airlines,
with effect from 12th November 1973,
large sections ol emnloyees resorted
to various tactics like ‘Go slow’, work
to rule, refusal to work overtime, ab-
senteeiom etc. which led to disruption
of air services. By 2:rd November it
became clear that with fewer and
fewer aireraft becoming availab'» ¢n
accou o.anelasc o absant2eism of
technicians and persistent refusal of
Engineers to do the overtime, the Cor-
poration would not be able to operate
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services with any degree of safety and
certainty. The Management was there-
fore, forced to declare a lock-out on
the 24th November.

During this period, from 12th to
23rd November, 1973, the loss that the
Corporation suffered on account of
disruption of services was Rs. 21 lakhs
approximately.

(b) and (c). The number of man-
hours lost during the month of Novem-
ber on account of the agitation was 3
lakhs approximately.

The number of fiights delayed dur-
fng that month upto 23rd November
was 627 while the number of flights
cancelled was 130. A statement of
fiights cancelled and delayed on each
day is being laid on the Table of the
House. Route-wise details are not
readily available.

Statement

FLIGHTS DELAYED CANCELLED
DURING 12-11-73 TO 23-11-73

Date No. of No. of
Flighis lights
delayud  carcelied

Novomher, 1973

12th . 63 2
1ah . . 65 4
4th . . 63 10
roh . . 73 6
16th | . . st 9
17th | . . 44 2
18, . . 57 I3
. 38 9

s2 IT

PE! I

22nd 36 21
23rd 37 15
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Export of Raw Jute

*492. SHRI M. S. SANJEEVI RAO:

SHRI RAGHUNANDAN LAL
BHATIA:

Will the Minister of COMMERCE
be pleased to state:

(a) whether Government propose to
permit Jute export this year in view
of bumper jute crop in July last; and

(b) if so, the amount of jute likely
to be exported and the country to
which they are likely to be exported?

THE MINISTER OF COMMERCE
(PROF. D. P. CHATTOPADHYAYA):
(a) Yes, Sir.

(b) Government propose to allow
export of some quantity of raw jute
this year in view of the bumper crop.
The exact quantity will depend upon
market conditions and the destination
on the best commercial terms that can
be obtained. ,

Steps to improve working of Indian
Airlineg

*493. SHRI BANAMALI PATNAIK:
Will thhe Minister of TOURISM AND
CIVIL AVIATION
be pleased to state:

(a) whether relations between the
managewment and the staff of the Indian
Airlines have been unsa‘ifactory and
some sort of agitation or demands by
the employees are always going on re-
<ulting into unnecessary hardship to
the suffering public;

(b) the number of times the emplo-
yees resorted to strikes during the
last three years and the number of
flights tha* had to be cancelled and
delayed; and

(¢) the steps taken or proposed to
be taken to improve the working of
the Indizn Airlines and streamline the
worker-'nanagement relations?
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THE MINISTER OF COMMUNICA-
TIONS AND TOURISM AND CIVIL
AVIATION (SHRI RAJ BAHADUR):
(a) Despite the best efforts of the
management 0 maintain  industrial
peace, the labour situation in Indian
Airlines has not been satisfactory and
there have heecn a number of sirikes
and agitations, including go slow, work
10 rule ete.. wheh have often disrupted
the services with consequent incon-
venience to the travelling public.

(b) A statement is laid on the Tabhie
of the Sabkha.

(c) The management of Indian Air-
lines has initiated measures to elimi-
nate wasteul practices and improve
its services. These inciude malters
connected with the cghift system.
overtime, transfer policy, one way
command, night stops. utilisation of
flying crew etc.

Statement

Strikes resorted to bv employvees dur-
ing the vear 1971—73 (upto 30-9-73)

Year Less hen M-ro th'n T
21 hours 23 hovrs
1671 q 4 13
1972 17 1 18
1973 3 1 4
30.9.73

In addition there have been nume-
rous disruptions and dislocations of
services due to go s'ow, work to rule,
and other agitational tactics.

Informatiocn in regard to a number
of flights canceiled and delayed in
the last three years is being collected
and will be laid on the Table of the
House.

Deposits of former rulers in foreign
banks

*494. SHRI C. JANARDHANAN:
Will the Minister of FINANCE be
pleased to state:

(a) whether Government have asses-
sed the deposits of each one of the
former rulers of Indian States in
foreign Banks: and
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(b) if so, the broad features there-
of?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
‘(a) and (b). In response to the direc-
tive issued by the Reserve Bank of
India 25 ex-rulers have declared their
balances held abroad. Total deposit
is Rs. 92,71,615,00. They have also
been informed that their rights and
obligations are the same as other
citizens. Protection given for ‘pre-
zero' balances has been witadrawn.
Account holders are required to re-
patriate balance in accounts in excess
of £500. Reserve Bank of India is pur-
suing this with all account holders in-
cluding ex-rulers. Those who fail to
<comply with the Bank’s directive and
within the notice period are liable for
.action under law.

Visit by a Bulgarian
India

Delegation to

*495. SHRI Y. ESWARA REDDY:
SHRI VIRBHADRA SINGH:

Will the Minister of COMMERCE
Ybe pleased to state:

(a) whether a Bulgarian Trade De-
legation visited India recently;

(b) if so, the subjects discussed and
the results thereof; and

(c) what is the present position of
trade with Bulgaria and the sailent
features thereof?

THE MINISTER OF COMMERCE
(PROF. D. P. CHATTOPADHYAYA):

(a) to (c) A Bulgarian Trade Deie-
-gation visited India in the second week
of November, 1973 for negotiating the
trade Protocol with India for the year
1974. On the conclusion of the Trade
Talks, a trade Protocol wag signed en-
visaging a trade turn-over of Rs. 740
million betweep the two countries dur-
ing 1974. Besides exports of various
traditional commodities like jute manu-
factures, Deoiled cakes, Iron ore, Tea,

Coffee etc. from India to Bulgaria,
there are a number of engineering and
non-traditional items, including con-
sumer goods, such as leather foot-wear
and leather goods, Aluminium cables,
Steel ropes, Chemicals, Drugs and
Pharmaceuticals, Sports goods etc. in
the Trade Protocol.

Principal items of imports into India
from Bulgaria during 1974 will be
Fertilisers, Rolled Steel and Steel pro-
ducts, Organic and Inorganic chemicals
Pharmaceuticals and certain Engineer-
ing goods.

At present India has a favourable
balance of trade with Bulgaria. The
figures of imports and exports for the
year 1972 and also for the year 1973
(upto the end of August) are as un-
dre:— i

1972 Ewvot: R:. 192792 miiiam

Imporis _Rs. 18273 mi linn
19°3  Beports 3 IRs. 182'25 milion
(up ‘o Imoports Rs 11025 million
Augus')

Indian classical d perform. in
Ashoka Hotel, New Delhi

*496. SHRI P. G. MAVALANKAR:

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether the Indian Classical
Dance performances continue to be
staged in the Ashoka Hotel, New Delhi,
for the entertainment of tourists; and

(b) i° so, whether Government have
reviewed the whole policy in this re-
gard, particularly in view of the fact
that a sizeable degree of protest
against such a crude and out of place
display of Indian art and dance per-
sists all along?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (DR. SAROJINI MAHI-
SHI): (a) Yes, Sir.

(b) Some objections have been re-
ceived against what is thought to be
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a perversion of ciassical dance form
and style. The whole policy is under
careful review.

Setting up of jute Mills in East Cham-
paran, Darbhanga, Purnea and Saharsa
during 1973

*497. SHRI BIBHUTI MISHRA: Will
the Minister of COMMERCE be pleased
to state:

(a) whether Government propose to
set up Jute Mills in East Champaran,
Darbhanga, Purnea and Saharsa dur-
ing 1973;

(b) if so, whether these millg are
proposed to be set up in private sec-
tor or public sector; and

(¢) the nature of the jute goods prc-
posed to be manufactured in these
mills?

THE MINISTER OF COMMERCE
(PROF. D. P. CHATTOPADHYAYA):
(a) It has been decided to allow the
setting up of one jute mill in the
Purnea Distt. of Bihar State.

(b) The Mill will be set up by the
Bihar State Industrial Development
Corporation.

(c) It is proposed to manufacture
cement bags, jute twines and sacking
cloth bags in this mill.

Formulation of Labour Welfare
Schemes by Cardamom Boarg

*439. SHRI C. K. CHANDRAPPAN:
Will the Minister of COMMERCE be
pleased to state:

(a) whether the Cardamom Board
has formulated certain labour welfare
schemes and sent them to Govern-
'ment for their sanction;

(h) if so, the
the scheme;

saiient features of

(c) it not the reasons for not sanc-
tioning that Scheme; and
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(d) whethaer Government intend to
reconsider its original stand?

THE DEPUTY MINISTER IN THE
MINISTRY O COMMERCE (SHRI
A. C. GEORGE): (a) and (b). The
Labour Welfare Schemes formuiated
by Cardamom Board have been sanc-
tioned bv Government and their
salient features are:—

(i) Giving caiptal grants to medi-
cal institutions for the benefit
of cardamom plantatioy; woz-
kers.

(i1) Grant of educational stipends
to children of workers in
carda@mom plantations.

(c) and (d) Do not arise.

India Tobacco Company Ltd.

*500. SHRI RAJDEO SINGH: Will
the Minister of FINANCE be pleased
to state:

(a) whether the India Tobacco
Company which hag shown a sum of
Rs. 490 lakhs as “Goodwill and Trade
Marks” in its Balance Sheet as cn 31st
March, 13873 has paid this amount;

(b) if so, by whom, when and to
whom it was paid;

(c¢) whether the Imperial Tobacco
Company of India Limited, acquired
Tobacco Manufacturers (India) Ltd.
on 31st March, 1953: and

() if so. th~ na‘ure of agreement
of takeover and details of payment
‘made v Imperial Tobacco (now India
Tobacco) and the assets paid for?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
K. R. GANESH): (a) and (b). Of the
amount of Rs. 490 lakhs shown as
goodwill and trade marks in the
balance sheet of India Tobacco Com-
pany Ltd., as on 31st March, 1973
investments of the value of Rs. 329
lakhs were transferred to a UK.
company in 1928 and Rs. 86 lakhs were
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Ppaid in cash to five UK. companies
in 1943 pv the Imnerial Tobac:o Co.
(now known ag India Tobacco Co.);

(c) and (d). Details of the assets
and liabilitieg taken over from
“Tobacco Manufacturers (India) Ltd.

and payments made therefor are not
readily available and are being as-
certained.

Loan Scholarship Programme for
undergoing Pilot Training

*501. KUMARI KAMLA KUMARI:
Will the Minister of TOURISM AND
‘CIVIL AVIATION be pleased to state:

(a) whether Government propose
to start any loarn scholarshin  pro-
sramma for undertaking pilot train-
1 @ course; and

(k) if so. the broad outlines there-
of?

THE MINISTER OF COMMUNICA-
TIONS AND TOURISM AND CIVIL
AVIATION (SHRI RAJ BAHADUR):
(a) and (b). The Government of India
-do not have any proposal to give loans
or scholarships for pilot training
courses. However, individual trainees
are eligible to receive subsidised fly-
ing training at the flying clubs. limited
up to Private Pilots Licence standard
(i.e. up to 60 hours).

Reduction in the Export of Manganese
Ore

*502. SHRI ). SUDARSANAM:

SHRI YAMUNA PRASAD
MANDAL:

Will the Minister of COMMERCE
be pleased to state:

(a) whether there is any proposal

to reduce the export of Manganese
Ore; and

(b) if so, the reasons thereof?

THE DEPUTY MINISTER IN THE
M NISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) and (b). Effec-
tive from 1-4-1973. It has been decid-
ed to apply restrictions on export of
manganese ore with reference to
manganese content of ore, those in
higher grades being more restricted
than those in lower grades. There is
no proposal to further restrict exports
under consideration at present.
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Assessment of Wealth of Scindia of
Gwalior

4710. SHRI AMBESH: Will the
Minister of FINANCE be pleased to
state the value of landed property and
bank balance and other property on
which the former Ruler, Scindia of
Gwalior, has been assessed during the
last three years, year-wise?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
K. R. GANESI!;: Wealth-tax assess-
‘ments for the last three assessment
years, namely, 1970-71, 1971-72 and
1972-73 have not been completed so
far, in the individual and Hindu un-
divided family case of Shri Madhav
Rao, Scindia. The Former Ruler of
Gwalior. Shri Madhav Rao Scindia,
has submitted wealth-tax returns for
the three assessment years 1970-71 to
1972-73 both in his capacity as an in-
dividual and also as Karta of the
Hindu Undivided Family of the estale
left by the late Shri J. M. Scindia of
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Gwalior. The figures as per returns filed are as under:—
S. No. D:scription of Property Assessmert  Year
197:-71 1971-72 1972-73
Rs. Rs. Re,
Individual :
1. Vai'le of linded pros.rty ; included
in net weallh . . . B . . .
2. Bank Balance included in  net
wealth . . . . . 42,534 43,82,141 8,41,307
3. Valie of ota.r property included in
net wealth | . . . . 19.94,766 15,117,282 50,33," €1
(Wealth outside India) . . 1,80,154 4,11,9¢4 2,39,356
GRAND TOTAL . N 22,18,454 64,05.417 70,14,754
Less : Liabilities : (—)11,40,039 39,95,287 5¢,35.c58
NET WEALTH : 10,78,415 24,1C,130 1€,76,(¢6
Karte of Hindu Undivided Famly :
1. Value of lmr‘cd Prop-ny mclu'\ed
in ‘Nex Weal.h . 23,78,077 23,78,077 3,67,827
2. Bank balince included in  Net .
Wealth® . . . . . 1,584,285 2,14.369 452,644
3. Valie of oth= rProp-ny ircluded in .
Nec Weakih | . . . 745795041 60,17,361 12C,75,434
(Wealth outsice India) . . . 47,35,5¢0 44,58,814 §3,0C5252
GRAND TOTAL . 147,4i6,83 130,€2,651 181,846,157
Less:  Liabilitics (—)32,34,288 43,53,891 6,42,979
NET WEALTH : 115,12,695 - 96,c8,7€c 112,563,078

Fake and Bad Debts regarding Small
Scale Industries Loans advanced by
Central Bank of India %

4711. DR. LAXMINARAIN PAN-
DEYA: Will the Minister of FINANCE
be pleased to state:

(a) whether in the Central Bank
of India, fake advances and bad debts
regarding small scale industries loans
have gone to more than 50 per cent
of the total loans;

(b) if so, the reasons therefor; and

(c) percentage of agricultural loans
advanced?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) and (b). It has been ascertained
from the Central Bank of India that
the total amount of advances to small
scale industries outstanding as at the
end of 1872 was Rs. 45,12 crores, con-
stituting 9.5 per cent of ite total
advances of Rs. 470.32 crores. These
advances have been considered by the
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bank as mostly recoverable and ade-
quate provisions for bad and doubtful
debts, wherever necessary, have been
made by the Bank on the advice and
to the satisfaction of its statutory
auditors. However, under Section 29
of the Banking Regulations Act 1949
and the form of balance-sheet and
profit & loss account prescribed under
it, read with section 13 of the Bank-
ing Companies (Acquisition and
Transfer of Undertakings) Act, 1970,
the actual provisions for bad and
doubtful debts made by a commercial
tank, including a nationalised bank,
are not divulged.

(¢) The total outstanding amount
«f advances to agriculture. both direct
and indirect, made by the Bank at the
end of September, 1973 was Rs. 6341
‘crores constituting 11.6 per cent of
‘the total loans and advances.

‘Demand for reduetion of Direct Taxes
and increases in Fiscal Incentives

4712. PROF. MADHU DANDA-
“VATE: Will the Minister of FINANCE
be pleased to state:

(a) whether the President of the
Federation of Indian Chamber of
‘Commerce and Industry has made a
‘plea to Government for a cut in direct
taxeg and increased fiscal incentives
for companies; and

(b) if so, what is the reaction of
‘the Government thereto?

THE MINISTER OF STATE IN THE
‘MINISTRY OF FINANCE (SHRI
K. R. GANESH): (a) No, Sir. The
‘Government has not officially received
intimation of any such plea.

{b) Dnes -ot arise,
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Monthly quota for Supply of Cotton
Yarn to different States

4713. SHRI] MADHURYYA
HALDER: Will the Minister of
COMMERCE bLe pleased to state the
monthly quota of supply of cotton

~yarn to the States for the last ten

months?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): The Yarn Control
Scheme was introduced with effect
from 13th March, 1973 only. Allot-
‘ments c¢f cotton yarn to States for the
remaining part of March, 1973 were
made cn ad-hoc basis. Further allot-
ments were made quarterly. Three
statements chowing allotments of yarn
during March, April-June and July-
September. 1973 quarters are laid on
the Table of the House. [Placed in
Library. See No. LT-6005/73]. MN»
allotment was made after September.
1973.
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Performance of Public Sector
Undertakings

4715. SHRI BISHWANATH JHUN-

JHUNWALA: Will the Minister of
FINANCE be pleased to state:
(a) whether some public sector

undertakings have since turned the
corner and are recording profit in
their transactions; )

(b) it so, the names of such under-
taKings and the amount of profit they
earned and the pericd for which this
is relevant; and

(c) the names of the public sector
undertakings where production s
stagnating for the last three years or
over the last year and those wiose
producticn has gone down making the
undertaking a losing concern and the
quantum of lcss suffered per year by
such units?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
K. R. GANESH): (a) and (b). The
following enterprises, which sustained
losses during 1971-72 and 1970-71 have
earned profits during 1972.73, as
follows: -

(Re. croresy

Net profit Net  Loss
1972-73
(Provisionzl) 1971-72 197¢-71

Hindustan zinc . 047 c-29 118
Mining & Allied Machirery Corpn. 041 3-58 6-45
Hindustan Cables 033 o-74 o001
National Projects Construction Cor-

poration . . . . o007 1-25 126
Air India Charters 0-36 019
Iadian Chnsortium for Power Project o-cr c-c4 c-Cs
Eigineering Projicts (Irdia) Lt 1 | [ c-c9 c-c3

< i
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(¢) The major enterprises, where
the last three years and the losses
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production stagnated/declined during
incurred by them were as follows:

(Ro. croes:
Nam: of the Company Nt Losses .

19i2-%3 1971-72 197C-7

(Provisional) 97¢-71

Neyveli Lignite Corporation . . . 995 13-31 1106

Praga Tools Ltd. . . . . . 1-09 1-26 030

Pyrites Phosphates & Chemicals Ltd. . 0-40 042 016

Sindri Fertilizers . . . 455 347 s

Hindustan Photo Films Ltd. . 2-60 272 2%
Fortilizers & Clsmicals (Travancore)

L. . . . . 261 2-77 211
National Minerals Development Corpo-

ration . . . . . 112 3-22 262

Banks taken over by State
Travancore

+"16. SHRI VAYALAR RAVL will
the Minister of FINANCE be pleased

to state:

names of banks taken over

(a) the N
¢ Travancore in

by the State Bank o©
the year 1960;

(b) whether the share-holders of
these banks have been given adequate
compensation; and

(c) if so, the bank-wise break-up of
the compensation given to share-
holders of these banks?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) The Travancore Forward Bank
Ltd., the Kottayam Orient Bank Ltd.,

and the Bank of New India Ltd,
which were put under moratorium

during the year 1960, under Section 45
of the Banking Regulation Act, 1949,
were amalgamated with the State
Bank of Travancore in the year 1961.

(b) and (¢€). As the liabilities of the
Travancore Forward Bank Ltd. ex-
roednd the amount of its assets at the

time of final valuation, its shareholders
were not entitled to any compensation.
As regardg the Kottayam Orient Bank
Ltd., and the Bank of New India Ltd.,
the final valuation of their assets and
liakilities and the question of conse-
quential compensation, if any, to their
shareholders, is under the considera-
tion of the Reserve Bank of India.

Shortage of Small Coins and Notes
of Smail Denominations

4717. SHRI NAWAL  KISHORE
SHARMA: Will the Minister of
FINANCE be pleas2d to state:

(a) whether there is an acute
shortage of coins and notes of small
denominations in the country and
most particularly in the Capital;

(b) if so, the reasons thereof; and

(c) the steps being taken by Gov-
ernment to improve the position?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) There is no shortage of small coins
in the country. There are a few com-
plaints of non-availability of small
denomination notes in some parts of
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the country. There is however no

shortage of small coins and small
denomination notes in Delhi
(b) The non-availability of small

denomination notes in a few centres
is attributable to the inability of the
Currency Note Press, Nasik to meet
the Reserve Bank's requirements in
small denomination notes in full
owing to its already limited printing
capacity which was further aggravat-
ed by the insufficient availability of
paper partly due to the recent labour
trouble at Security Paper Mill, Hosh-
angabad,

(c) The Bank has been managing
to meet the demand for small denomi-
nation notes to the extent possible in
the available denomination consistent
with the stock of fresh and reissuable
notes. With the Security Paper Mill,
Hoshangabaq lately returning to nor-
malcy and supplies of paper required
by the India Security Press being met
to a larger extent, it is expected that
the Nasik Press will revert to its nor-
mal schedule of printing and the posi-
tion will improve. Steps are also being
taken to build up additional working
area by employing more men with
necessary equipment required for pro-
cessing the currency notes in the
Press.
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Measures proposed for giving Relief
to Small Vehicle Owners

4719. SHRI BISHWANATH JHUN-
JHUNWALA: Will the Minister of
FINANCE be pleased to state:

(a) whether in view of the rise in
prices in petrol, Governmerrt have
decided to give some relief to the-
scooter and motur cycle owners by
way of some cut in the Excise Duty on.
tyres and registration fee;

(b) if so, the salient features there-
of;

(¢) what would be the exact bene-
fit derived by each vehicle owner per
year; and

(d) what steps have been taken to
ensure that the benefits under these
two scheme actually reach the small
vehicle owners and is not misappro-
priated by the dealers of tyres?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
K. R. GANESH): (a) The Govern-
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ment are examining the question of
giving some relief to sectoer and
motor cycle owners by way of a con-
cession in excise duty on tyres and
tubes used in such vehicles.

(b) to (d). As the matter is still un-
der consideration, it may not be de-
sireable to indicate the details at this
stage.

Short-fall in Foreign Aid

4720. SHRI BISHWANATH JHUN-
JHUNWALA: Will the Minister of
FINANCE be pleased to state:

(a) whether there is a likelihood of
.a further fall in the flow of foreign
aid into this country;

(b) if so0. the preseut quantum of
foreign sid both fc; plan and non-
plan programmes received and the
estimates of the fall envisaged;

(c) how the plan estimates are
likely to be affected by the reduction
and the spheres that will be particu-
larly hit; and

(d) whether they rescheduling of
the plan targets, particularly the
affected sectors, is being considered
-and if so, the nature of action propos-
ed in this connection?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) As has been indicated in the Bud-
‘get documents aid receipts are likely
to be higher this year in comparison
to the past year.

(b) In comparison with the Plan
-estimates the total external assistance
during the Fourth Plan period is like-
ly to be around Rs. 3820 crores, indi-
cating a short-fall of about Rs. 310
crores.

(c) and (d). Government is empha-
sising the need for self reliance and
reduced dependence on external assis-
tance. It is the expectation that im-
plementation of the Plang would pot
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be affected by the vicissitudes of ex-
ternal assistance.

Benefit of drawing Pension from the
Post Office nearest to the residence
of Retired Employees

4722, SHRI K. MAILLANA: Will
the Minister of FINANCE be pleased
to state:

(a) whether Government propose
to extend the benefit ¢f crawing pen-
sion from the post office nearest to
the residence of thcir retired em-
ployees; and

(b) if so. the limit lixely to be fix-
ed on the amount of pension payable
at post office?

THE MINISTER CF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) This facility is availzble to pen-
sioners who retire from the Posts and
Telegraphs Department, and to Mili-
tary Pensioners at such post offices,
as may be nominated i this behalf.
There is, however, no proposal at
present, to extend the facility to other
civil pensioners."

(b) Does not arise.

Drawing of Pension through Scheduled
Banks

4723. SHRI K. MALLANNA:

Will the Minister of FINANCE
be pleased to state:

(a) whether a pensioner who has
arranged to draw his pension through
a scheduled bank is supposed to pur-
sue personally his casz in Treasury
Office as the banks do not undertake
any responsibility to get the necessary
papers from the Treasury: and

(b) if so, whether there is any clear
directives to the Banks to make the
pension easily available to the pen-
cioners?
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THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CEAVAN):
(a) Pensiop bills together with the
pension payment orders in respect of
pensicners who have made arrange-
ments to draw their pensions through
banks are presented by the banks to
the concerned treasury/Pay and Ac-
counts Office. On receipt of the
cheques for the pension amount from
that office, the banks collect the pro-
ceeds thereof and credit the amounts
to the pensioners’ accounts under ad-
vice to them. The banks depute their
employees for presenting the pension
bills to the treasury/Pay and Accounts
Office as also for subsequent collec-
tion of the cheques for the pension
amount.

(b) Reserve Bank have reported
that they have impressed on all sche-
duled ccmmercial banks to ensure that
there is ao delay in collection of pen-
sion bills.

Drawing of pension by retired Gov-
ernment Employees from sources
other than Treasury Offices

4724. SHRI C. K. JAFFER SHE-
RIEF: Will the Minister of FINANCE
be p'eased to state:

(a) the sources other than treasury
offices from where a retired Govern-
ment cmployee can draw his pension:

(b) whether post sftfice is one of the
sources, and i so. whether there is
anv limit on the pension amount that
can be drawn from that source; and

(e) category-wise list of Ministries/
Departments whose retired emplo-
yees can draw their pensions from the
post offices?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) (i) Office of an Accountant Gene-
ra]l performing the function of Pen-
sion Disbursing Officer/Separated Pay
and Accounts Office in the case of
civil pensioners.

(ii) Post offices in the case of pen-
sioners retiring from the Posts and
Telegraphs Department.

(iii) Selected Post offices as may be
nominated in this behalf, and pens.on-
payment offices in respect of military
pensioners.

(b) Yes, Sir, No limit on the pen-
sion amounmt is fixed.

(c) The Posts and Telegraohs and
Defence Departments.

Proposal tg Develop Ponmudi (Kerala)
as a Tourist Centre

4725. SHRI VAYALAR RAVI: Wil
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) whether there is any proposal
under the consideration of the Gov-
ernment of India to develop Ponmudi
in Trivandrum District of Kerala as
a tourist centre; and

(b) if so, the broad outlines there-
of?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND
CIVIL AVIATION (DR. SAROQJINI
MAHISHI): (a) and (b). No, Sir, But
the Government of Kerala have in-
cluded a scheme in their fifth five year
plan for the developmeni of Ponmudi
as a tourist centre.

Calling for options from Government
Employees for retention of Old Scales
set out by the Third Pay Commission

4726. SHRI PRABODH CHANDRA:
Will the Minister of FINANCE be
pleased to state:

(a) whether Departments of Gov-
ernment of India have already started
calling for options from its employees,
for opting retention of old scale or
willing to accept the new pay scales
set out by the Third FPay Commission;

(b) whether Goverunment are aware,
that in certain cases if the employees
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opt for new pay scales they will be
put te heavy loss;

(c) to avoid loss in their emolu-
ments if they opt to retain their old
scales tiil their dates of increment,
whether they will be entitled to the
benefit of fixation of their pay in
accordance with the recommendations
-of the Pay Commission; and

(d) if not, why this disparity is be-
ing introduced in the implementation
c¢f the recommendations of Pay Com-
mission in these cases?

THE MINISTER OF FINANCE
{SHRI YESHWANTRAO CHAVAN):
ta} Yes. Sir. The Central Civil Ser-
vices (Revised Pay) Rules, 1973, were
issued on 13th November, 1973 and
in respect of the posts mentioned in
the schedule to those rules, the Minis-
tries/Departments concerned are ask-
ing their employees to exercise option
for electing the revised pay scales.

(b) Under the provisions of rule 7
of the rules aforesaig where the exist-
ing emcluments of an cniployee exceed
the revised emoluments the difference
shall be allowed as personal pay !o be
.absorbed in future increases of pay.

(¢) and (d). According to the re-
‘commendation of the Third Pay Com-
mission, the pay of an employee who
opts to come over to the revised scale
after earning the next or any subse-
quent increments in the existing scale,
had to be fixed in the revised scale
under the Fundamental Rules under
which only_the basic pay on the date
of option could be taken into account
for fixation of pay in the revised scale.
Government have, hows" er, improved
upon this recommendation by provid-
ing that in such cases not only the
basic pay of such an employee on the
date of option but also the Dearness
Pay, Dearness Allowance and Interim
Reliefs relatable to that basic pay at
the rates in force prior to 1st January,
1973 shculd be taken into account for
fixing his pay in the revised scale.
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Complaints against Modern Bagzar in
Vasant Vibar, Ney Delhi

4727. SHRI GIRIDHAR GOMANGO:
Will the Minister of FINANCE be
pleased to state:

(a) whether complaints have been
lodged with the Director of Enforce-
ment, Foreign Exchange (Regulations)
Act, and the Director ¢f Revenue In-
tellegence, Department of Personnel,
New Delhi, that in the residential area
of Vasant Bihar, New Delhi, imported
goods like liquor, cosmetics, blades,
cigarettes, tinned food, books and ma-
gazines etc. are being freely scld in
a shop under the title ‘Modern Bazar’;

(b) if so, the result of the investi-
gations and the action taken to stop
the illegal sale; and

licence
of such
were

(¢) whether any import
was issued for the hnport
goods, if nct, hcw the goods
imported?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
K. R. GANESH): (a) and (b). In pur-
suance of the complaints received by
the Directorate of Revenue Intelli-
gence and the Collector of Customs,
Delhi, about the sale of smuggled
goods at the shop krown as ‘Modern
Bazar’ situated in Vasant Vihar, New
Delhi, the said premiscs were raided
by the Custems staff on 5th  April,
1973 and 27th August, 1973 and
cosmetics, cigarettes, blades etc. of
foreign origin valued cbout Rs. 2,400/-
and Rs. 12,000/- respectively were
seized.

In the first case, adjudication pro-
ceedings were initiated. Of the seized
goods, foreign cigarettes valued at
Rs. 400/- were confiscated absolutely.
The balance goods were also confisca-
ted but the party was given option
to ~edeem the same ¢n a payment of
fine of Rs. 1,200/-.  In addition, a
personal p-r:1tv of Rs. 400/- was im-
posed on Shri Vishwant Kumar, the
Proprietor of the Modern Bazar. In
the second case, Shri Vishwant
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Kumar was arrested and produced be-
fore a Magistrate. The Magistrate
has, however, released him on bail
with a personal bond of Rs. 8,600
plus a surety bond of like amcunt.
Further proceedings in the matter are
in progress.

(c) The party has not been able to
produce any import licence for the
goods recovered from the premises of
Modern Bazar. The seized goods are
alleged to be smuggled.

Loss suffered by Wig India Factory
Madras

4728. SHRI D. B. CHANDRA
GOWDA: Will the Minister of COM-
MERCE he pleased to state:

(a) whether Wig India Factory set
up to the industrial suburb of Anmba-
ttar near Madras with the Colabora-
tion of a Hong Kong firm in 1960 has
been running in loss continuously:

(b) if so, the estimate of the ex-
port targets, year-wise and loss during
the last three years; and

(c) the reasons thercof?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) No, Sir. The
Wig India Factory earned profits in the
first two years 1966-67 and 1967-638 but
has been suffering losses since 1968-69.

(b) and (c). The original plan was
to expo:t $4 million (Rs. 3 crores)
wigs under the agreement entered
into by Wig India with an American
buyer. However, the American firm
suddenly went into liquidation in
December, 1968. Efforts have since
been made to increase sales in the
Europeon countries. The value of ex-
ports of wigs and eye lashes and pro-
cessed hair in the last three years was
as follows:—

Year Re. lakhs
1970-71 24 39,
1971-72 2,53
1972-73 6.69

The losses suffered during the last
three years were as follows:—

Ycar Rs. lakis
1970-"1 61, <7
197:-72 30,50
1972-73 22,37

Recovery of Gold and Ornaments
during raig by customs on a shop in
Old Delhi

4729. SHRI CHANDU LAL CHAN-
DRAKAR: Will the Minisier of
FINANCE be pleased to state:

(a) whether the Customs officials
raided a shop in Old Delhi recently
and recovered foreign gcld and Orna-
ments worth about Rs. 60 lakhs;

(b) the value cf articles recovered
by the Customs officials as a result of
conducting such raids during the last
six months;

(¢) how gold frcm foreign courtries
finds its wav into India in spite of
Government being very vigilant in this
regard; and

(d) the peopile who are responsible
for it and the steps being taken by
Government to ensure complete check
in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRi
K. R. GANESH): (2) The Customs
authorities at Delhi have not recovered
gold and Ornaments worth about Rs.
60 lakhs from a shop in Old Delhi in
the recent past.

(b) The total value of the goods
seized by the Customs and Central
Excise authorities in the country du-
ring the period from May to October,
1973 is Rs 1576 lakhs at Indian market
rate. This includes gold valued at
about Rs. 44 lakhs at Indian market
rate.

(¢) The reasons why gold finds its
way intoy the country despite Govern-
ment being vigilant are:—
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(1) In view of the size of the
country with its long frontiers and
coast line extending ¢ver thousands of
miles it is not practicable to effectively
man all the points through which the
goods can be smuggied into the
country.

(2) Compact volume of gold etc.
being suitable for concealment on the
person of smuggiers and in passengers’
baggage to make its detection difficult.

(3) The case with which gold can
be converted intp ornaments rendering
the detection of smuggled gold diffi-
cult.

(4) The persistance of internal de-
mand for gold becauss of social cus-
toms and conditions in the country.

(d.) The people who are responsible
for it are smugglers both within the
country and abroad.

The following steps are being taken

to prevent smuggling of gold into the
country: —

Systematic collection and follow up
of information, keeping a watchful
€ye on the suspected smugglers. rum-
maging of suspected vessels and air-
craft, and checking of vulnerable sec-
tors along the coast and the land
frontiers, Additional launches and ve-
hicies are being provided from time
to time for effective interception, pre-
vention etc. Some senior officers of the
rank of Collectors o’ Customs, Addi-
tional Coliectors of Customs and
Assistant Collectors of Customs have
been posted in vulnerable areas to
Inck  after anti-smuggling work ex-
clusively. Recently, the Customs Act,
1962 has been further amended to
provide more severe punishments for
smuggling offences and to plug loop-
holes. In 1963, the Gold Control Act
was introduced with a view inter alia
to supplementing the anti-smuggling
efforts with a detailed system of con-
trol over internal transactions in gold
So as to make the circulation of smug-
gled gold more difficult. From 1st
Septemer, 1973 the Gold (Comtrol)
Act has been amended to provide deter-
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rent punishment for certain offences.
The position is kept under constant
review,

Complaints regarding poor quality of
Cotton Cloth exported (¢ Bangladesh

4730. SHRI TRIDIB CHAUDHURI:
Will the Minister of COMMERCE be
pleased to state:

(a) whether the attention of Gov-
ernment has been drawn to the wide-
spread public complaints voiced in the
press in Bangladesh about the poor
quality of cotton cloth, e—mn-cia'y
Dhoties and Saries. _Jppiled to
Bangladesh by Indian Cotton Textile

Manufacturers in terms of Indo-
Bangladesh Trade Agreement;
(b) whether any such complaint

has been made officially by the Bangla-
desh Government or the official agen-
cies in Bangladesh that handle cotton
cloth imports from India to that coun-
try; and

(c) whether any séeps have beem
taken by our Government to ensure
proper quality control of the cotton
textile goods and other consumer
goods exported from India to Bangle-
desh?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) to (c). In Octo-
ber, 1972, some consignments of tex-
tiles were exported to Bangladesh
without pre-shipment inspection by
the Textiles Committee, on the speci-
fic request of the Bangladesh Govern-
ment. When these goods reached the
market place, there were complaints
in the Bangladesh Press regarding the
unsatisfactory quality of the textiles.
Enquiries, however, showed that the
retail prices of these textiles were very
much higher than our f.o.b. export
prices on account of the addition of
heavy import duty and distribution
margin. This point was alsg brought
to the notice of the Bungladesh public
by issue of an #ppropriate Press Note
by our High Commission. Thereafter,
the pre -shipment inspection of Tex-
tiles Committee has becn applied to
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textiles belng exported to Bangladesh

as to other destinations, During the
current year, we have received no
official complaints either from the

Government of Bangladesh or from
the Trading Corporation of Bangladesh
regarding the quality of our textiles
exported to that couniry. During the
recent Indo-Bangladesh Trade Talks,
the Government of India urged the
Government of Bangladesh to institute
its own pre-shipment inspection for
textiles, over and above the inspec-
tion being carried out by the Textiles
Committee. This suggestion has been
accepted by the Bangladesh Govern-
ment. In September, 1873, a request
was received from the Government of
Bangladesh to waive Textile Commit-
tee’s inspection of textiles meant for
export to Bangladesh, in order to ex-
pedite shipmentg in the period preced-
ing Id celebrations. As the pre-ship-
ment inspection agency appointed by
Bangladesh Government in this coun-
try, hag already commenced its opera-
tions, this request of Bangladesh Gov-
ernment was acceded to for the period
ending October, 1973, and has again
been extended upto the end of Nov-
ember 1973.

2. A large number c{ other goods
being exported from India are requir-
ed to undergo pre-shipment inspection
by the Export Inspection Council of
India.

3. In view of these arrangements
for ensuring quality of our exports,
no further steps are envisaged by the
Government of India for the time be-
ing in this behalf. However, the mat-
ter is under continuous attention of
Government,

Court Cases against Employees of
CD.A. Patna

4731. SHRI RAMAVATAR SHAS.-
TRI: Will the Minister of FINANCE
be pleased to state:

(a) whether employees working In
the Office of the Controller of Defence
Accounts, Patna are involveq in
various Court cases;

2725 LS—3

(b) if so, the number and nature of
the cases and names of those who
are/were involved in them and where
the accused of both factions are post-
ed;

(¢) whether some Accountants in-
volved in the Court cases are posted
in the Administration Sections;

(d) whether complaints have been
received demanding their removal
from the administration if so, the
decision taken thereon; and

(e) what steps Government propose
to take about those employees who
are involved in Court cases and posted
to far off places?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
K. R. GANESH): (a) Yes, Sir.

(b) C.D.A. Patna has no official
information of these cases since the
Department is not involved. As far
as the C.D.A. could ascertain, there
are five such cases. It is understood
that four of these cases relate to dis-
putes between two factions of the
Patna Branch of the All India Defence
Accounts Employees Association, Cal-
cutta and the fifth has emanated from
internal dissensions in the Patna
Branch of the All India Defence
Accounts Association (Central Body),
Poona. Details of the Court cases
and names of the individuals who are/
were involved (to the best know-
ledge of CD.A. Patna) and the
places of their posting are shown in
statement laid on the Table of the

House. [Placed in Library. See Ne.
LT-6006 173.]
(¢) Yes, Sir. Only three such

Accountants are serving in the Admi-
nistration Section.

(d) Yes, Sir. The complaints were
not justified and no action was taken
thereon.

(e) 26 employees, ten belonging to
one faction and sixteen to the other
are at present posted out of Patna.
All these individuals had been trans-
ferred out, based on the criterion of
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length of stay at Patna and adminis-
trative consideration, including the
need to rotate staff between popular
(e.g. Patna) and unpopular (e.g. sta-
tions in Assam, Mizoram, etc.) sta-
tions. It is not considered desirable
to exempt these individuals from such
transfers on the ground that they are
involved in Court cases, especially
when (a) the administration is not
involved in the litigation and no
question of public interest arises, and
(b) the concerned employees can
take leave under the normal rules for
attending the courts etc.

Transfer Policy of Class IV Employees
in the office of C.D.A, Patna

4732. SHRI RAMAVATAR SHAS-
TRI: Will the Minister of FINANCE
be pleased to state:

(a) what is the policy of transfer
of Class IV staff in the office of the
Controller of Defence Accounts,
Patna;

(b) whether some Class IV staff
have made some complaints against
the administration;

(¢) whether one Class IV emplo-
yee has died on account of the vindic-
tive transfer;

(d) whether any complaint has been
received by the wife of the said em-
ployee; and

(e) if so, what action has been
taken by Government in the matter?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
K. R. GANESH): (a) According to
the Recruitment Rules, Class IV
employees of the Defence Accounts
Department are liable for transfer
within India and some categories, in-
cluding Duftries and Peons, are liable
for field service in and out of India
also. This policy applies to Class IV
staff working under CD.A., Patna
also.

Class IV staff are rotated between
the main office at Patna and sub-
offices to ensure repatriation of Class
IV staft serving outside their home
state:
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(b) No, Sir.
(¢) No, Sir,
(d) No, Sir.

(e) Does not arise in view of the
reply to part (d) above.

Canalisation of Drug Import through
S.T.C.

4733. DR. SARADISH ROY:
DR, H. P. SHARMA:

Will the Minister of COMMERCE
be pleased to state:

(a) whether Government are con-
sidering any proposal for the canali-
sation of import of drugs through
State Trading Corporation;

(b) if so, the salient features there-
of; and

(c) when the proposal is likely to
be implemented?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) to (c). Accord-
ing to the policy for 1973-74, as an-
nounced on 2nd April. 1973, import
of certain drugs is canalised through
the State Trading Corporation. There
is at present no proposal to bring
additional items of drugs under
canalisation,

Remittances made by Coca Cola Ex-
port Corporation

4734. SHRI R. K. SINHA:

SHRI NAWAL KISHORE
SINHA:

Will the Minister of FINANCE be
pleased to state:

(a) the consideration for allowing
Coca Cola Export Corporation remit-
tances abroad; and

(b) whether it was export consi-
deration, if so, the reasons why they
are allowed to repatriate the profits
made from sale of concentrate to
Indian Bottlers?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) and (b). The Coca Cola Export
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Corporation, New Delhi is a branch
of a Company incorporated abroad
and, according to Government’s policy
in the matter such branches are
allowed freely to remit the profits
after tax accruing to them from their
operations in this country, and these
remittances are generally not linked
to their export earnings. However,
with a view to limit the repatriation
of profits etc. by the Indian branch
of Coca Cola Export Corporation, its
remittances on all counts (profits,
expenses, imports) have been limited
to 80 per cent of the export earnings
during January 1969—March 1972.
From April 1972 onwards, such remit-
tances are further limited to export
earnings from the Corporation’s own
items of production.

Role of Public Sector in Industrial
Growth

4735, SHRI RAGHUNANDAN LAL
BHATIA:

SHRI P. GANGADEB:

Will the Minister of FINANCE be
pleased to state whether Government
propose to gear up the planning and
implementation machinery of the
public sector to enable the economy
to become self-generating in growth
and to reduce the imports?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
K. R. GANESH): Government have
adopted, from time to time, various
measures for improving project plan-
ning ang execution in the public sec-
tor. Recently, some important steps
have been taken in this direction. A
Public Investment Board has been
constituted for the purpose of speedier
and more scientifically evaluated
investment decisions. A high-level
Monitoring and Evaluation unit has
also been set up in the Planning
Commission for conducting a regular
review of implementation and pro-
duction performance of public sector
projects in consultation with the
administrative Ministries.  Further,
an Action Committee on Public Enter-
prises under the Chairmanship of
Member, Planning Commission has
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been looking into the requirements
for quick achievement of optimum
utilisation of capacities in some estab-
lisheq as well as new units. The
Bureau of Public Enterprises, which
acts as a Central consultancy, servic-
ing and evaluation organisation in
respect of public enterprises, is being
re-organised and professionally
strengthened to improve the efficiency
of project formulation and perfor-
mance evaluation.

One of the important considerations
taken into account in establishing
industrial enterprises in the public
sector is the need for reducing imports
and saving foreign exchange so as to
make the economy more self-reliant.
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Removal of Tariff Protection to Silk
Industry

4737. SHRI C. JANARDHANAN:
Will the Minister of COMMERCE be
pleased to state:

(a) whether the tariff protection to
silk industry is going to be stopped;
and

(b) if so, how it will affect our
export trade in silk?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) and (b). Pro-
tection given to the Industry is upto
the end of 1974. During 1974 the
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Tariff Commission will review the
industry and make appropriate re-
commendations on the question of
continuance or otherwise of protec-
tion given to it. Government will
examine such recommendations of the
Tariff Commission and take suijtable
action.

Grant of Selection Grade to Scheduled
Caste;Tribe UDCs in the Accountant
General’s Offices in States

4738. SHRI AMBESH: Will the
Minister of FINANCE be pleased to
state the number of Scheduled Caste
and Scheduled Tribe UDCs in each
Accountant General’'s Office in India.
who have been granted selection
grade on the basis of reservation?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
K. R. GANESH): A statement is laid
on the Table of the House.

Statement

Name of the Office

No. of SC/ST UDCs (now Audi-
tors) promoted to Selcction
Grade against reserved posts

SC. ST.

1. Accountant General, Andhra Pradesh I & II

Hyderabad . 22 1
2. Accountant General Assam etc .y S}ullong . 2 10
3. Accountant General, Bihar, Ranchi . . . . 11 39
4. Accountant General, Gujarat, Ahmedabad . .
5. Accountant General, Himachal Praesh & Chandi-

garh, Simla . 1
6. Accountant General, Haryana, Cha.ndlgarh . . 7
7. Accountant General, Jammu & Kashmir, Srinagar .
8. Accountant General, Karnataka, Bangalore . 31
9. Accountant General, Kerala, Trivandrum . . . 8
10. Accountant General, Madhya Pradesh, Gwalior . 10
11. Accountant General, Maharashtra I and

General, Central, Bomb. bay i # Acoo:mmn.t 6 ..
12. Accountant General, Maharashtra II Nagpur . 28 5
13. Accountant General, Orissa, Bhubneshwar 13
14 Accountant General, Punjab, Chandigarh , 34
15. Accountant General, Rajasthan, Jajpur 15
16. Accountant General, Tamil Nadu, Madras . 27
17. Accountant General, Uttar Pradesh, I & IT Auahsbad 18

18. Accountant General, West Bengal, Calcutta . . 36 2
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Assistance from foreign countries for
flood relief

4739. SHRI RAMAVATAR SHAS-
TRI: Will the Minister of FINANCE
be pleased to state:

(a) whether Government have re-
ceived any type of assistance from
the foreign countries towards the flood
relief; and

(b) if so, the nature and amount
thereof?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) No, Sir.

(b) Does not arise.

Dispute over new shift system in .
Indian Airlines

4740. PROF. MADHU DANDAVATE:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) the steps taken by his Ministry
to resolve the dispute between the
employees and management of Indian
Airlines over the issue of “new shift
system”; and

(b) the progress made and steps
proposed to prevent such disputes and
inconvenience to passengers?

THE MINISTER OF COMMUNICA-
TIONS AND TOURISM AND CIVIL
AVIATION (SHRI RAJ BAHADUR):

(a) and (b). The Deputy Chief La-
bour Commissioner (Central) took up
the dispute in conciliation but ag the
same could not be resolved he has
sent a report which is under conside=
ration.

Indian Airlineg have reported that
of the three unions concerned, the
Indian Aircraft Technicians Associa-
tion have since signed a settlement
under which they have agreed to work
according to the new shift system and
also to cooperate in eliminating certain

wasteful practices. The lockout in
respect of this category of employees
has been lifted from 10-12-73 and as
a result the Corporation propose to
augument the skeleton services from
17-12-78. Discussions with the All
India Air-craft Engineers Association
are under way with a view to arriv-
ing at a similar settlement. So far as
the third union viz., the Air Corpora-
tions Employees Union ig concerned,
there has been no indication on their
part that they are prepared to agree
to the new shift system and cooperate
with the management in eliminating
wasteful work practices.

The management has been seeking
the cooperation of the staff unions in
eliminating such wasteful work prac-
tices with a view to improving safe-
ty, regularity and punctuality of air
services, and also to avoid incon-
verience caused to passengers by
occasional disruption of services,

Shifting of Head Office of S.T.C.

4741, SHRI JAGANNATHRAO
JOSHI: Will the Minister of COM-
MERCE be pleased to state:

(a) the cost (with item-wise details)
of furnishing the new Head Office of
the State Trading Corporation at Jan-
path, New Delhi;

(b) the cost and reasong of trans-
ferring to thig site from the previous
one at Bahadur Shah Zafar Marg, New
Delhi;

(c) the list of furniture, fittings,
office equipment owned by the S.T.C.
which was there in the previous office
but is not there in the new office;

(d) how and at what cost each item
was disposed of and what wags the
then market value of each of these
items; and

(e) what is the standard Govern-
ment procedure to dispose of Govern-
ment-owned articles and property and
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whether there was any deviation from
this standard procedure and if so, the
details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) The cost of fur-
niture and fittings amounted to Rs.
6.13 lakhs.

(b) The accommeodation available to
the STC in the Indian Express Build-
ing on Bahadur Shah Zafar Marg was
not sufficient to accommodate various
divisions of the Corporation. They
had to be housed in six different
buildings scattered all over New Delhi
ereating operational difficulties. The
new office accommodation in the cent-
rally situateq building at Janpath was
therefore acquired from N.D.M.C. at a
monthly rent of Rs. 2.28 lakhs.

(c) and (d). The details of the old
furniture which was in use in the pre-
vious office but was not moved to the
new office and items which were sold
to Public Sector Undertakings or were
donated to charitable institutions are
given in a statement which is laid on
the Table of the House. [Placed in
Libaray. See No. LT-6007/73].

(e) Under Government procedure,
all absolete and unserviceable stores
are disposed of by auction, sale or in
any other manner in which the com-
petent authority may decide. Since
the STC disposed of its old furniture
by way of sale to other Public Sector
Undertakings, auction, donations to
charitable institutions as decided by
the Board of the Corporation, there
has not been any deviation from the
standard procedure.

Grant of Ad hoc Import Licences to
Foreign Firms
4742. SHRI VIKRAM MAHAJAN:
SHRI R. K. SINHA:

Will the Minister of COMMERCE be
pleagsed to state:

(a) the number of ad hoc import
licences granted to the foreign firms
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operating in India during the financial
Year 1972-73;

(b) the names of the firms to whom
these ad-hoc licences were granted,
the date and value of each licence;
and

(c) the basis on which the ad hoc
licences were granted in each case?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) and (b). Firm-
wise statistics of import licences issued
are not maintained. However, parti-
culars of all import licences issued
including the name and addresses of
the importers and the value of the
import licences are published in the
“Weekly Bulletin of Industria] Licen-
ces, Import Licences and Export Li-
cences” copies of which are supplied
regularly to the Parliament Library.

(¢) The basis on which the ad hoc
licences aye granted varies from case
to case. Unless specific cases are quo-
ted, it would not be possible to furnish
any reply to this part of the question.

Standarg and Quality of various goods
sent to Bangladesh by S.T.C.

4743. SHRI SAMAR GUHA: Wi]] the
Minister of COMMERCE be pleased
to state:

(a) whether widespread public and
press criticism has been voiced in
Bangladesh against the standard and
quality of varioug goods sent to Bang-
ladesh by the S.T.C. according to
Indo-Bangladesh Pact and if so, the
nature of criticism and the facts of
the matter;

(b) whether any inquiry has been
made in this regard and if seo, the
outcome thereof; and

(c) the measures undertaken by
Government to meet the criticiam
againgt S.T.C. in Bangladesh?
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THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) No specific in-
formation regarding widespread pub-
lic and press criticism in Bangladesh
, against the standard and qualities of

various goods exported to Bangladesh
by the S.T.C. under the Indo-Bangla-
desh Pact has been received by Gov-
ernment.

(b) and (c). Do not arise.

Return Flight frrom Kanpur to Delhi

4745. SHRI S. M. BANERJEE: Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) whether there ig no return flight
from Kanpur to Delhi; and

(b) if so, the reasong therefor?

THE MINISTER OF COMMUNICA-
TIONS AND TOURISM AND CIVIL
AVIATION (SHRI RAJ BAHADUR):
(a) and (b). The stopping service IC—
411 has a halt at Kanpur while the
returp flight IC—412 (Calcutta—Delhi)
does not provide a halt at Kanpur
owing to present limited turbo-prop
capacity.
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Payment of D.A. to Central Govern-

ment employees as a result of recom-

mendations of Second and third Pay
Commissions

4749. SHRI HUKAM CHAND KA-
CHWAI: Will the Minister of FINAN-
CE be pleased to state:

(a) the average of 12 months of 10
points Consumer Price Index from
October, 1872 to October, 1973, month-
wise, according to the Second Pay
Commission and average of 12 months
of points according to the Third Pay
Commission, for the Central Govern-
ment employees during the above pe-
riod, month-wise; and

(b) whether in the month of Feb-
ruary, 1973, the Consumer Price In-
dex, according to 12 months-10 points
crossed 248 points, if so, why Govern-
ment have not paig the Dearness Al-
lowance to the Central Government
employees from March, 1973 which was
due according to Second Pay Com-
Tmission?

THE MINISTER OF STATE 1IN
THE MINISTRY OF FINANCE (SHRI
K. R. GANESH): (a) A statement
contained the 12-monthly averages of
All India Working Class Consumer
Price Index, with Base 1949=100 and
Base 1960=100, for the period Octo-
ber, 1972 to October, 1973 is laid on
the Table of the House,
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(b) In the month ending February,
1973, the 12-monthly average of All
India Working Class Consumer Price
Index (1949=100) crossed 248. As,
however, reliefs were being given to
Central Government employees from
time to time since lst March, 1870 on
the basis of the Third Pay Commis-
sion’s interim reports, further grant
of dearness allowance had to be decided
in the context of their final recommen-
dations. The Commission recommen-
ded grant of dearness allowance with
reference to increases in the 1960-
Series on which the revised scales of
pay are based, This recommenda-
tion has been accepted by Govern-
ment with some improvements and
necessary orders granting dearness
allowance at various stages have al-
ready been issued.

Statemens

12-monthly average
of All India Working
Class Consumer

Month Price Index for
the month ending
Base Base -
1949=100 1960=10"
1 2 3
1973
October 242 200
November 244 201
December . 245 202
1973
January 247 203
February 249 205
March 251 207
April | . 254 209
May . 257 211
Jure . 260 214
July . . 264 217
August . . 268 221
September . 272 © 224
October 277 228
Note :—12-monthly avcrages are figures

correct to the nearest integer.
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Financial Burden on Government as
a Result of Grant of DA. to Central
Government Employees

4751. SHRI N. K. SANGHI: Wil
the Minister of FINANCE be pleased
to state:

(a) what would be the financial
burden of dose of D.A. to Central
Government employees sactioned
from 1st October, 1973;

(b) whether with every grant of
Dearness Allowance, the real wages of
the employees fall as there is invari.
ably a general rise in prices and dep-
reciation in the value of rupee and
if so, fall in real wages during the
last three years;

(c) whether Government have con-
sidered the desirability to give the
D.A. amount in the forni of subsidised
foodgrains and thereby contain infla-
tionary trends?,
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K.
R. GANESH): (a) The payment of
additional dearness allowance to
Central Government employees with
effect from 1st October, 1973 is esti-
mated to cost the exchequer an ad-
ditional Rs. 20.68 crores approximately
during 1973.74 and Rs. 49.64 crores
approximately in a full year.

(b) The grant of dearness allowan-
ce by itself does not result in an in-
crease in prices. Where, due to va.
rious factors, prices go up, the real
wages of employees are protected to
the extent considered appropriate by
the grant of dearness allowance.

(c) The Third Pay Commission had
occasion to go into the suggestion that
instead of giving dearness allowance
as compensation for the rise in prices,
the Government should supply to its
employees essential commodities at
subsidised rates. On a consideration
of the various aspects of the matter,
they came to the conclusion that the
supply of certain essential commodi-
ties only to Central Government emp-
loyees at subsidised rates was not a
feasible proposition and recommend.
ed that employees should continue to
be compensated for increase in prices
by the grant of dearness allowance.
The specific recommendation made by
the Commission regarding the scale
of dearness allowance has since been
accepted by the Government.

Indian Ventures in Africa

4752. SHRIMATI BIBHA GHOSH
GOSWAMI: Will the Minister of
COMMERCE be pleased to state:

(a) the total number of India—
owned ventureg at present in various
countries of Africa; and

(b) which of them are Governiment
sponsured and which are private ven-
tures?
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THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) and (b). At
present there are 15 Indian industrial
joint ventures in various countries of
Africa. All these industrial joint
ventures are set up by Indian entre-
preneurs in collaboration with local
parties there.
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Drought relief assistance to States

4754, SHRI R. N. BARMAN: will
the Minister of FINANCE be pleased
to state:

(a) whether the Central Govern-
ment has extended Rs. 158 crores dro-
ught relief assistance to the States
during the current financial year; and

(b) if so, the total amount earmark-
ed for West Bengal?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) Releases made so far to the State
Governments on account of Drought
Relief amount to Rs. 176 crores.

(b) There hag been no request from
the Government of West Bengal for
financial assistance towards drought
relief expenditure in the current finan-
cial year and as such, the question
of providing them any fund for the
purpose has not arisen.

Research & Development wing in
Publioc Sector Undertaking
4755. SHRI YAMUNA  PRASAD

MANDALI:
SHRI M. SUDARSANAM:

Will the Minister of FINANCE be
pleased to state:

(a) whether Government have de-
cided to set up Research and Deve-
lopment Wing in each Public Sector
Undertaking; and

(b) if so, the reasons therefor and
expenditure likely to be involved?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
K. R. GANESH): (a) and (b). Go-
vernment have impresed upon the
Public Enterprises the importance of
purposeful R & D efforts for ensuring
successful and self-sustaining perfor-
mance. In this connection it was
suggested to the enterprises to inten-
sify their R & D efforts, including

in-house support over and above
greater cooperation between the Pub-
lic Enterprises and the CSIR Labo-
ratories.
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Increase in profits of industrial Re-
construction Corporation
4757. SHRI P. GANGADEB :
SHRI SHRIKISHAN MODI:

Will the Minister of FINANCE be
pleased to state:

(a) whether Industrial Reconstruc-
tion Corporation of India has increas-
ed its profits during the year 1973
(upto October) as compared to last
year; and

(b) if so, by how much?
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THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) and (b). The Industrial Reconst-
ruction Corporation of India was set
up on 12th April, 1971. Its account-
ing year ends on the 30th June of
every year., As per its audited pro-
fit & Loss Acocunt for the years
ended on. 30th June 1972 and 30th
June, 1973, the profits earned by the
Corporation  (before making provi-
sions for Special Reserve, Taxation
and General Reserve) are as under:

(Re. in lakhs)
Year Amount of Profit
12-4-71 to 30-6-72 16.39
1-7-72 to 30-6-73 4777

Credit advanced by nationalised banks
to rural industries

4758. SHRI Y. ESWARA REDDY:
Will the Minister of FINANCE be
pleased to state:

(a) the year-wise amount of credit
advanced to the Rural Industries up-
to the last month of this year by the
public sector banks after nationali-
sation;

(b) whether Government have is-
sued any instructions to streamline
the financing and the administrative
procedure of the rural industrial pro-
jects; and

(c) if so, the broad features there-
of.

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) Only from December, 1972, Re-
serve Bank of India is collecting on
six-monthly basis information relat-
ing to advances granted to “rural in-
dustries projects” by all scheduled
commercial banks. The credit out-
standing in respect of advances to
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such projects by all scheduled com-
mercial banks as on the last Friday
of December, 1972 was Rs. 189 lakhs.

(b) and (c). The State Governments,
who are responsible for the planning
and implementation of the rural in-
dustries projects programme, have
been requested by the Development
Commissioner (Small-Scale Indust-
ries) to streamline the procedures re-
lating to financial ang administrative
matters, so that the delays could be
avoided. The guidelines furnished
to the State Governments for their
consideration and adoption include
inter-alia the following important sug-
gestions regarding delegation of
powers at different levels:

(i) administrative sanction of
schemes, creation of posts,
appointments and other ad-
'ministrative matters;

(i) sanction of loans, grants sub-
sidies and documentation pro-
cedures on loans and grants
sanctioned.

(iii) financial sanctions relating to
the establishment of the offi-
ces, like hiring of accommo-
dation, contingent expenditure
ete.

Export of Manganese Ore

4759, SHRI PRABODH CHANDRA:
Will the Minister of COMMERCE be
pleased to state:

(a) the quantity of manganese ore
shipped from Goa to foreign countries
during the year 1972-73 (upto date);

(b) the price charged; and

(c) whether the ore was sent in
Indian Ships, if not, how much frei-
ght was paid to the foreign ships en-
gaged for thig purpose?
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THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) and (b). 7.66
lakh tonnes of manganese ore valued
at Rs. 7.57 crores fetching an average
f.0.b. price of about Rs. 99 per tonne,
was exported during 1972-73 and
1973-74 (upto 30th November, 1973).

(c) The exports being on fo.b.t.
basis the foreign buyers chartered
the ships of both Indian and foreign
flags and paid freight to the ship-
owners directly.

Rise in Price of Copper

4760. D. B. CHANDRA GOWDA:

SHRI C. K. JAFFER
SHARIEF :

Wil the Minister of COMMERCE
be pleased to state:

(a) whether copper price has risen
from Rs. 14,000 a tonne in January
last to nearly Rs. 26,000;

(b) if so, whether this unpre-
cedented rise in copper prices has
also made any effect on the import of
the metal by upsetting production
scheduleg of the users; and

(¢) if so. the reaction of Govern-
ment in this regard?

THE PEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) to (c). There
has been abnormal increase in the
price of copper released by the MMTC
on account of rise in the international
prices of copper. The MMTC has
submitted a proposal for imort of
large quantities of non-ferrous metals
including copper to relieve the hard-
ship of the industries and the matter
is under active consideration of Go-
vernment.

Irregular Adjustment Entries in regard
to Commission Agentg in Motor Busi-
ness

4761. SHRI MADHU LIMAYE: Wil

the Minister of FINANCE be pleased
to state:

(a) whether it is fact that New India
General Assurance have passed over
90000 “adjustment entries” in the
year 1971-72 in regard to Commission
to agents in motor business;

(b) whether there is any Statutory
permission sanctioning such “adjust-
ment”;

(c) whether it is a fact that the
Auditors (Mjs. Ferguson and Com-
pany) have objected to these “adjust-
ment entries”;

(d) if so, the broad features of this
part of the Auditor’s Report; and

(e) what action hag been taken
against the top executives concerned
for these irregular adjustments?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-
MATI SUSHILA ROHATGI): (a) to
(¢). The information is being gathered
and will be laid on the Table of the
House as soon as it ig available.

Payment of Income-Tax by Benami
Agencies Created by Top Officials of
New India Assurance Company

4762. SHRI MADHU LIMAYE: wWill
the Minister of FINANCE be pleased
to refer to the reply given to Un-
starred uestion No. 5231 on the 31st
August, 1973 regarding the communi-
cation received from Members of Par-
liament in regard to the irregularities
in New India Assurance Company
Ltd. and Oriental Fire and General
Insurance Company Ltd., and state:

(a) whether Government have been
informed that Benami agencies were
created for the purposes of resale of
jeeps in question by Messrs. B. K.
Shah, G. V. Kapadia and other top
officers of the New India Assurance;
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(b) if so, the names of these agents
and premium obtained by them;

(c) whether these have been inves-
tigateq and assessed for the purposes
of Income-tax; ang

(d) if not, the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
K. R. GANESH): (a) Yes, Sir.

(b) to (d).
progress.

Investigations are in

Forward Trading in Castor Seeds

4763. SHRI MADHU LIMAYE: Will
the inister of COMMERCE be
pleased to state:

(a) whether Government have re-
ceived any communication from a
MP., asking to ban forward trading
in castor seeds;

(b) whether any ban has been im-
posed; and

(e) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) Yes, Sir.

(b) No.

(c) Forwarq Trading in castorseed
is not banned in the interes{ of its
export trade. Nearly 60 per cent of
its total production ig being exported,
earning valuable foreign exchange for
the country.

Charging high prices of Yarn by Mills
than Statutorily fixed by Government

4764. SHRI MADHU LIMAYE: Will
the Minister of COMMERCE be plea-
sed to state:

(a) whether after the stay granted
by the Courts of the Cotton Yarn Con-
trol order in its aplication to Tamil
Nadu Cotton Textile Mills, these Mills
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started charging for their yarn prices
higher than the ones statutorily fixed
by Government,;

(b) whether Mills in other States
followed suit by charging on-money;

(c) whether there have been alle-
gations that the Textile Commissioner
was in collusion with the Mills and
did not take effective action against
the Cotton Mills guilty of this mal-
practice; and

(d) if so, the action taken against the
Textile Commissioner and the Mills
who charged on-money on their sale
of yarn?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) to (d). Mills
covered by stay orders are not bound
by the Control Order and prices fixed
by the Textile Commissioner under it.
As for charging ‘on money’ by mills,
and the question of any collusion with
the mills, Government have not re-
ceived any confirmed report of mal-
practices. However, the State Gov-
ernments have been urged to take
severe action in cases of such mal-
practices. There has been no ground
for taking any action against the Tex-
tile Commissioner.

Reduction in Rates of Taxation

4765. SHRI D. D. DESAL: Will the
Minister of FINANCE be pleased to
state:

(a) whether it has come to Gov-
ernment’s notice that the Law Secre-
tary, Shri R. S. Gae told a meeting of
tax executives in New Delhi on Sep-
tember 7, 1973 that the Wanchoo Com-
mittee’s suggestion to reduce tax
rates has to be accepted to avoid
tug-of-war between honest tax payers
and tax evaders; and

(b) if so, Government’s reaction
thereto?
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
K. R. GANESH): (a) Yes, Sir. The
Government have seen a Press report
wherein Shri R. S. Gae, the former
Secretary, Department of Legal Affairs
is stated to have made observations
to this effect.

(b) Government’s position in the
matter of rates of income-tax is re-
flected in the annual Finance Bills.

Devaluation of Rouble

4766. SHRI R. N. BARMAN: Will
the Minister of FINANCE be pleased
to state:

(a) whether the U.S.S.R. Rouble
has recently been devalued in rela-
tion to the American Dollar by about
3 to 4 per cent; and

(b) if so, what will be the impact
thereof on the Indian rupee?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) Yes, Sir. With - effect from
November 20, 1973, the State Bank
of U.S.SR. has refixed the Rouble—
US Dollar rate at US $ 100 Roubles
74.61 as against the previous rate of
US $ 100—Roubles 71.50.

(b) The change in the Rouble—US
Dollar parity rate has not affected the
Rupee-Rouble parity.

Flights Cancelled due to Bengal
. Bandh

4767. SHRI R. N. BARMAN: Will
the Minister of TOURISM AND CI-
VIL AVIATION be pleased to state:

(a) the total number of flights can-
celled due to Bengal Bandh on 17/
18th November, 1973;

(b) the total loss suffered by Gov-
ernment; and

(c) the action taken against Indian
Airlines officials held responsible in
this connection?

THE MINISTER OF COMMUNICA-
TIONS AND TOURISM AND CIVIL
AVIATION (SHRI RAJ BAHADUR):
(a) 16.

(b) Indian Airlines suffered a reve-
nue loss of Rs. 1.4 lakhs approxima-
tely.

(c) The Airline’s officials were not
responsible for the Bengal Bundh and
as such the question of taking action
against them does not arise.

Procurement of Jute on Minimum
Fixed Pl'ice

4768. SHRI SHRIKISHAN MODI:
SHRI MOHAMMED ISMAIL:

Will the Minister of COMMERCE
be pleased to state:

(a) whether Jute industry has gone
back on its promise regarding the
minimum procurement-price and the
quantity of raw jute to be purchased
from the growers;

(b) if so, whether Government have
taken any steps to discipline the jute
industry;

(c) if so, the broad outlines there-
of; and

(d) whether any special directives
have been issued to the industry?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) No, Sir.

(b) ang (c). Does not grise.

(d) The Jute Commissioner issued
orders under the Jute (Licensing &
Control) Order, 1956 directing the
jute Mills to purchase  minimum
quantity of 12.54 lakh bales during
October, 1973 and 12.50 lakhs bales
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during November, 1973, respectively.
This has been done as an additional
price stabilisation measure.

Financial Assistance to U.P.

4769. SHRI PROBODH CHANDRA:
Will the Minister of FINANCE be
pleased to state:

(a)
sought Central aid in a big way to
tone up its Administration; and

whethey U.P, Government has

(b) if so, the decision of Govern-
ment thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K.
R. GANESH): (a) No, Sir.

(b) Does not arise.
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Amounts of Loans Floated by Gov-
ernment in Open Market

4770. SHRI SHANKERRAO SA-
VANT: Wil the Minister of FI-
NANCE be pleased to state:

(a) the amounts of loans floated in
the open Market by the Central Gov-
ernment;

(b) the conditions of repayment of
these loans;

(c) whether there is any complaint
of the non.payment of capital or in-
terest in respect of any of the loans;
and

(d) if so, in respect of which loans
and what steps have been taken to
remedy the same?

THE MINISTER OF FINANCE
(SHRI YESWANTRAO CHAVAN):
(a) and (b). Amounts of loans floated
in the open market by the Central
Government this year and their con-

ditions of repayment are:—

Date of

Amount Condition of
Loan raised repayment
floatation (In Crores)

12.5.1973 41% Loan, 1980 117.29 Repayable at per on

13.5.1980.
5% Loan, 1984 200.09 Repayable at par on
(Second Issue) 1.6.1984.
534% Loan, 2003 233.31 Repayable at par on
13.5.2003.
21.7.1973 43% Loan, 1981 99.26 Repayable at par on
21.7.1981.
53% Loan, 1987 173.37 Repayable at par cn

21.7.1987.
54% Loan, 2003 85.02 Repayable at par on
(Second Issue) 12.5.2003
Further tranches of loans floated in Market borrowings during the

July, 1973 are being issued on 21st
December, 1873 for a sum of Rs. 115
crores. With the usual right to re-
tain subscription upto 10 per cent in
excess of the notified amount about
Rs. 126.50 crores are likely to be
raised.

year, net of repayments, would amo-
unt to Rs. 481 crores as against
Rs. 326 crores assumed in the Budget.

(¢) No Sir.

(d) Does not arise.
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. Demonetisation to Unearth Black
mone’

- 4771. SHRI JYOTIRMOY BOSU:

SHRI S. A. MURUGANAN-
THAM:

Will the Minsiier of FINANCE be
Pleased to state:

(a) whether the paper entitled “In-
fiation and Indian  Economic crisis”
so0intiy prepared by Dr. V. K. R. V.
Rao and iive other leading economists,
Bus Leen considered by Government;

tb) 4 so. the fuil text of the said
muper;

{c) whether these Economists, in
their paper, have expressed the view
ther demonetiseticn (despite attendent
snags and the generai functioning of
the cconomy) would help in tacklnig
zhe problem of black money immedia-
tely: and

+d) if so. Government's reaction
fhere'o!
THE MINISTER OF FINANCE

iSHRI YESHWANTRAO CHAVAN):
i{a) The Prinie Minister and some of
fier colicagues held discussion with
Jr. Vo Ko RV Rao wod five  other
economists on sz Paper submitted by
them to the Prime Minister on cur-

rent economic  problems facing the
<ountry and the remedial measures
mvded to overcome them, The sug-

@estions made by the group have been
woted.

(b) The full text of the paper en-
titled “Inflation and India’s Econo-
mic Crisis” has been published by the
authors. and is available in a book
-fgem.

(c) No, Sir. On the other hand
what the economists have stated is
ghat “while it may be possible to deal
writh the immediate problem of black
mwoney by demonetization - and demo-
wetization carries with it many snags
.#m operation as well as on the general

2725 LS. —4

functioning of the economy—the only
reai remedy is an economically ra-
t.onal method of both price controls
and industrial licensing and a less
drastic application of progression at
the margin in direct taxation”

(d) Does not arise.

Scheme to regulate activities of Fore-
ign Companies in India

4772. SHRI JYOTIRMOY BOSU:

SHRI RAMAVATAR
SHASTRI:

Will the Minister of FINANCE
pleased to state:

{a) whether Government have
druwn up a scheme to regulate the
activities of the foreign Companies or
their subsidiaries in India; and

(b) if so, the main features thereof?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) and (b). Under Sections 26 and 29
of the Foreign Exchange Regulation
Act 1973, branches of companies in-
corporsted abroad as well as Indian
Companies having more than 40 per
cent foreign holdings will need to seek
approval of the Reserve Bank of
India to act or accept appointments
as agents or as technical or manage-
ment advisers or to permit others to
make use of their trade marks, for
carrying on their existing business ac-
tivities of a trading, commercial or
industrial nature and for establish-
ment of new branches in India.
Guidelines for the administration of
Section 29 are under formulation and
a copy thereof when finalised will be
laid on the Table of the House.

Bonus shares issued by Indian Oxy-
gen Limited

4773. SHRI JYOTIRMOY BOSU:
Will the Minister of FINANCE be
pleased to state:

(a) the total amount of dividends
paid by the Indian Oxygen Limited

«

i
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to the foreign share holders of the
company during the last three years;

o

(b) the total amount of dividends
paid by the Indian Oxygen Limited
to its Indian Share-holders during the
last three years?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) The total amount of gross divi-
dends (before deduction of tax) paid
by the Indian Oxygen Limited to the
forcign shareholders of the company
during the last three years ending
30th September, 1972 amounts to Rs.
131.55 lakhs,

(b) The total amount of gross di-
vidends (before deduction of tax)
paid by the Indian Oxygen Limited
of the Indian shareholders of the
company during the last three years
ending 30th Septemter, 1972 amounts
to Rs. 67.11 lakhs.

Nomination of Member/Members on
the L. .ird of Directors of Indian Oxy-
gen Ltd.

4774. SHRI JYOTIRMOY BOSU:
Will the Minister of FINANCE be
pleased to state whether Government
are considering to nominate or ap-
point any member or members on the
Board of Directors of the Indian Oxy-
gen Limited representing the Non-
Resident Employees share-holders,
the trade union share-holder, Finan-
cial Institutions including Insurance
Companies and Banks and Companies
Registered under the Companies Act,
who are as well share-holder of the
Company?

THE MINISTER OF FINANCE
(SHR1 YESHWANTRAOQ CHAVAN):
No Sir.
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Alleged jrregularity and favouaritisss

showp by S.B.l. Waraseoni, Madtys.
Pradesh in Granting Loans

4775. SHR1 Y. ESWARA REDDY:
Will the Minister of FINANCE bYe
pleased to state:

(a) whether any complaints hawe
been received by Government regard-
ing irregularity and favours shown ina
granting loans by the State Bank af
India, Waraseoni (M.P.) Branch: and

(b) i so, the action taken hy
Government in this regard”

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAR::
(a) and (b). The information is
being collected and will be laid an
the Table of the House,

Export of Unmanufacturei Tobaceo

4776. SHRI Y. ESWARA REDDY:

Will the Minister «f COMMERCE twe
pleased to state:

(a) how much foreign excharge-
Government had earned in 1971-72
and 1972-73 through export of unma-
nufactured tobacco: and

(h) tre total quantity
exported and its value?

of tobacoe-

THE DEPUTY MINISTER IN THR.
MINISTRY OF CCMMERCE (SHEX
A. C. GEORGE): (a) The value af
exports of unmanufactured tohaces
in 1971-72 and 1972-73 was Rs. 422%.
crores and Rs. 61.07 crores respective-
ly.

(b) The total quantity of tobacee.
exported during the two years was<.
1971-72 57,288 tonnes.

1972-78 94,484 tonnes.
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Foreign Exchange earned by public
sector enterprises
4777. SHRI P. G. MAVALANKAR:
Will the Minister of FINANCE be
pleased to state:

(a) the amount of foreign exchange
earned by various public sector enter-
prises during the last three vears:

and

(b) how much out of the earning
is spent on importing machinery as
well as raw material from abroad?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
K. R. GANESH): (a) and (b). The
audited accounts for 1972-73 are not
available for all the enterprises as
yet. The required information in res-
pect of the foreign exchange earnings
from export of goods and services
and the foreign exchange
expenditure on import of raw mate-
rials and stores incurred by the pub-
lic enterprises during the threoe years
ending 1971-72 is given in the state-
ment laid on the Table of the House.
[Placed in Library. See No. LT-€008/
73].

revenue

In viewing the exports and imports
of public enterprises, their contribu-
tion towaids improving the country’s
balance of trade has 10 be recognized.
The production of these enterprises
represent in a large measure import
substitution As such, the
value of production of the enterprises
mentioned in the Annexure, which
was of the order of Rs. 2,250 crores in
1971-72, Rs. 1,900 crores in 1970-71
and Rs. 1,700 crores in 1969-70 would
indicates the extent to which they

efforts.

have contributed towards reducing

the country’s dependence on imports
and saving of valuable foreign ex-
change.

Plans to develop Gir Forest in Saura-
satra for Tourist Attraction

4778. SHRI P. G. MAVALANKAR:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to
state:

(a) whether  Government  have
plans to further develop Gir Lion
Forest in Saurashtra for Tourist at-
traction; and

(b) if so, the broad outlines there-
of?

THE MINISTER OF STATE IN
THE MINISTRY OF TOURISM AND
CIVIL AVIATION (DR. SAROJINI
MAHISHI): (a) and (b). Yes, Sir.
Government is constructing a Forest
lodge &t Sasanzir. Two mini-buses
equipped with special features for
viewing and photography of wild life
within {he Sanctuary have been pro-
vided. The Government of Gujarat
has also a scheme of alout Rs. 4.50
lakhs for {he development of Gir Lion
Forest.

Development of Kandi, Free
Zone

Trade

4779. SHR1 P. G. MAVALANKAR:
Will the Minister of COMMERCE be
pleased to state:

(a) the progress, if any, in the
development of Kandla Free Trade
Zone during the last theree years;
and

(b) the steps taken by Government
to accelerate the pace of development
of the said zone?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) Exports from
the Zone increased from Rs. 8444
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lakhs in 1970-71 to Rs. 79.18 lakhs
in 1972-73 and Rs. 151.17 lakhs in
1972-73. During the current financial
year exports effected upto 4th Decem-
ber, 1973. were of the order of
Rs. 94.89 lakhs.

(b) In addition to the KFTZ Com-
mittee which has been functioning
under the Chairmanship of Addi-
tional Secretary, Ministry of Com-
merce, and which deals with matters
relating to management of the Zone,
a high powered Steering Board for
Kandla Free Trade Zone was get up in
May, 1973, under the Chairmanship
of Deputy Minister of Commerce.
This Board addresses itself to all
major problems of the Zone.
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Exemption from payment of Income-
tax on rewards received by Customs
Officialg

4782. SHRI C. K. CHANDRAPPAN:
Will the Minister of FINANCE be
pleased to state:

(a) whether the cash reward given
to informers who help the seizure of
smuggled goods, are exempted from
income-tax while the amount similarly
granted to officers and staff of the
collectorate of customs is taxable;

(b) whethe Government are consi-
dering to exempt the Customs Officials
from paying income-tax on the cash
rewards received by then; and

(c¢) if not, the reasons thereof.

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI X. R.
GANESH): (a) No, Sir. Under the L.T.
Act there is at present no distinction
in the tax treatment o® rewards given
to informers and those given to the
officers and staff of the Collectorate of
Customg for giving information about
contraventio, of law or catching the
smugglers. They are taxable in the
hands of officers as well as informers.

(b) Clause 2(c) of the Direct Taxes
(Amendment) Bill 1973 gseeks to in-
sert a new clause 17(B) in Section 10
of the I.T. Act whereunder any pay-
ment made by the Central or any State
Government for such purposes as may
be approved by the Central Govern-
ment in the public interest will be ex-
empted from Income-tax. After this
Bill is enacted into law, the question
whether the rewards referred to shouud
be approved for the purposes of this
provision and be exémpted will be
considered by the Government.

(e) Does not arise.

Realisation of Income-tax amd Wealth-
tax from big Industrial Houses

4783. KUMARI KAMLA KUMARI:
Will the Minister of FINANCE be
pleased to state:

(2) the amount of Income-tax reali-
sed from all the big industrial Houses
in the year 1971-72 and 1972-73;

(b) the amount of Wealth-tax reali-
sed from the family of Tata, Birla and
Shahu-Jain in the above years;

(c) whether Government failed to
realise the Wealth-tax from these
Houseg in a proper way; and

(d) if so, the reasong therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH): (a) According to the re-
port of the Industrial Licensing Policy
Inquiry Committee (Dutt Committee),
July, 1969 there are 73 large industrial
houses in the country. These indus-
trial houses are not separate taxable
entities. Each large industrial house
controls a large number of limited
compaines. The total number of these
companies exceeds 1600 and they are
assessed all over the country. The
Income-tax Department does not have
separate registers where the facts ab-
out the large industrial houses are re-
corded in a composite form. How-
ever, if the Hon’ble Member desirer
to have information about any parti
cular assessee belonging to the largr
industrial houses, the same cap be ob-
tained and furnished.

(b) to (d). The “families” of Tata,
Birla and Shahu-Jain in the sénse
meant by the Hon’ble Member are not
assessable entities under the Wealths
tax Act. These houses would consist
of g large number of individuals and
Hindu Undivided Familieg who alone
will be assessees under the Wealth-tax
Act. If the Hon’ble Member desires
to have information about the wealth-
tax assessments and collections per-
taining to any individual for Hindu
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Undivided Family faliing under any
of these groups, the same will be col-
lected and placed on the Table of the
House.

Realisation of Income-tax from Birlas

4784. KUMARI KAMLA KUMARI:
SHRI SHIV NATH SINGH:

Will the Minister of FINANCE bhe
pleased to state:

(a) the total amount of Income-tax
collected from the Birla family in the
year 1972-73;

(b) the total amount of taxes which
ure to be paid by them; and

(c) why Government could not rea-
lse the same from them?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH): (a) The total amount of
Income-tax collected from the mem-
bers of the Birla family in the charges
of the varioug Commissioners of In-
eome-tax, during the financial year
1972-73 is Rs. 30,67,644/-.

(b) The total amount of taxes out-

standing against them as on 3lst
March, 1873, are ag under:—
1ncome  Wealth- Gift- Estate
tax tax tax duty
Rs. Ra. Rs. Rs.
7,41,461  1,30,069 603 7,24,083

(c) Out of the tax arrears shown
at (b) above, the assessees have
since paid income-tax arrears of
Rs. 3,29,301/- and estate duty arrears
of Rs. 5,70,000/-. The balance demand
is outstanding for one or more of the
following reasons:

(i) demands have been stayed till
disposal of appeals:

(li) payments already made are
being verified;

(iii) applications for rectification
are pending;
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(iv) refunds are being adjusted
against outstanding demands; and

(v) relief is due on account of pro-
bate fees.

Impact of curbs on credit znnounced
by Reserve Bank of india

785. SHRI PRABHUDAS PATEL:
SHRI P. M. MEHTA:

Will the Minister of FINANCE be
pleased to state:

(a) whether credit curbs announced
by the R.B.I. recently will help to
check price spiral;

(b) if so, to what extent the price
rise will be checked; and

(c) the other useful purpose that
will be achieved by this decision?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) to (c). The package of credit res-
traint measures announced by the Re-
serve Bank on the 16th & 30th Nov,,
1973 are designed to regulate the ex-
pansion of bank credit to the com-
rmercial sector in accordance with the
requirements of the productive sec-
tors. In the background of severe in.
flationary pressures in the economy,
there is no doubt that credit restraints
will help to moderate the pressure on
prices. However, since the price rise
in any given period is the result of
operation of a large number of fac-
tors acting on the side of demand as
well ag supply, it is difficult to assess
the quantitative impact of credit mea-
sures.

Payment of taxes by former rulers

4786. SHRI C. K. CHANDRAPPAN:
Will the Minister of FINANCE be
pleased to state:

(a) whether Government have now
assessed the value of the wealth in
various forms possessed by each of the
former rulers of Indian States whose
rights and privileges were abolished
by the Constitution:
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(b) u so, the broad features there-
;ﬂ;

{c) whether they are now payia.
Income-tax and Wealth-tax etc. to
Government; and

{d) if so, the amounts paid by each
xince the amendment of the Coastitu-
Don?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH): (a) to (d). The former
Huler; of Indian States whose rights
and priviicges were abolished by the
ih amendment of the Constitution
were not exempted from the provisiong
el Income-tax and Wealth-tax Acts
either before or after the said amend-
ment., They have been assessed to
wealth-tax whenever the provision of
the Wealth-Tax Act were attracted.
The former Rulers are entitled to cer-
tain exemptions under the Wealth-tax
Act. These exemptions are given in
Sections 5(1) (iii) and 5(1) (xiv) of
e Wealth-tax Act. Under these pro-
visions the Official Residence and
jewellery constituting heirloom  re-
oognised as such by the Central Gov-
ernment are exempt subject to certain
conditions. Exept for these special
exemptions provided in the Wealth-
Tax Act, the former Rulers of Indian
States were liable to pay wealth-tax.
“There were as many as 277 former
Rulers whose rights and privileges
wrere abolished by the 26th amend-
ment. The particulars of wealth
possessed by each one of them are
mot maintained. If the Hon'ble
Member wishes to have information
about any particular former Rulers,
the same will be collected and
placed on the Table of the House|

Airport at Kolhapur

4787. SHRT ANNASAHEB GOTKHI-
WDE: Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to
state:

(a) the acreage of land acquired by
ghe State Government of Maharashtra
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and handed over to the Central Gov-
ernment for the purpose of airport at
Kolhapur, Maharashtra State:

(b) whether a proposal is under con-
sideration of Government to start air-

service at the airport near Kolaspur;
and

(c) if so, the time by which a first
decision would be taken in the matter?

THE MINISTER OF COMMUNICA-
TIONS AND TOURISM AND CIVIL
AVIATION (SHRI RAJ BAHADUR):
(a) 95 acres.

(b) and (c). Plans and estimate for
development of the aerodrome are
under Government's consideration.
The question of starting Air services
will be taken up after the aerodrome
has been constructed.

Sub-Group on Ports for Infra-strme-
tural Development of Banspani-
Jakhapura Region (Orissa),

4788. SHRI ARJUN SETHI; Will
the Minister of COMMERCE be pleas-
ed to refer to the reply given to Un-
starred Question No. 4388 on the 23rd
March, 1973, and state:

(a) whether the paper which was
prepared, has been considered by the
Sub-Group on Ports for the infra-
structural development of Banspani-
Jakhapura region of Orissa; and

(b) the reaction of Government

thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) and (b). Yes
Sir. The report of the Sub-Group o®
ports is awaited.
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Repayment of Foreign Debt

4789. SHRI ATAL BIHARI VAJ-
PAYEE: Wwill the Minister of
FINANCE be pleased to state:

(a) the country-wise foreign debt
due on India on the 15th August, 1947
and in the beginning of First Five
Year Plan, Second Five Year Plan,
Third Five Year Plan, Fourth Five
Year Plan and as on 31lgt October,

1973,

(b) the amount of interest paid to
each of these countries upto date; and

(c) the likely interest to be paid to
each of these countries in the next six
years?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO <CHAVAN):
(a) A statement showing country-
wise foreign debt outstnnding oh 15th
August, 1947 and in the beginning of
the First Second, Third and Fourth
Five Year Plans and the estimated
debt outstanding as on 31st October,
1973 is laid on the Table of the House.

[Placed in Library. See No. LT-
6009/73].
(b) and (c). A statement showing

the estimated amount of interest paid
country-wise to end of 31st October,
1973 and the estimated interest liabi-
lity in the next six years (1974-75 to
1979-80) is laid on the Table of the
House. [Placed in Library. See No.
LT-6009/73].

Curtailment in Credit fo Big Houses
as a result of Non-payment of
Ancilliaries
4790. SHRT DINESH SINGH: Will

the Minister of FINANCE be pleased
to state:

(a) whether the Reserve Bank had
announced that it would curtail
credits to ‘hose big houses which did
not pa- for ancilliaries within six
months; and

DECEMBER 14, 1973

Written Answers  jo§

(b) if so, whether any credits were
actually withheld?

THE MINISTER OF FINANCE.
(SHRI YESHWANTRAO CHAVAN):
(a) and (b). The Reserve Bank of
India hag reported that a Committee,.
set up by them in April, 1971 undesr
the Chairmanship of Shri K N. R.
Ramanujam, an officer of the Reserve:
Bank, to study the problem of pay-
ment of bills by large and mediun
industries to small enterprises and’
entrepreneurs in respect of supplies:
made to them and to work out suit-
able arrangements 80 as to ensure
speedy settlement of claims, had,.
inter alia, made the following recom--
mendations:

(i) the credit sale transactions of’
small scale industries 'may be conver—
ted into bills;

(ii) Commercial banks should en-
courage bill system of finance by
granting separate sub-limits within
the overall credit limits sanctioned te
medium and large industries for
acceptance/letter of credit facilities
covering their purchases from smaik
scale industries;

' (iii) Banks should obtain at the
time of sanctioning/renewal/deview of
credit limits to borrowers enjoying:.
credit limits of Rs. 25 lakhs and above,
details of their sundry creditors and
bills payable so that in appropriate
cases they can pursue with the bor-
rowers the question of conversion of:
credit purchases into bills and put
pressure on such units as are not
showing any improvement; ang

(iv) The Reserve Bank should keepr
an overall check on the implementa-
tion of the above proposals in respect-
of borrowers enjoying credit limits of
Rs. 1 crore and above while examin-
ing proposals under the Credit Authe~
risation Scheme.

The Reserve Bank has reported that
in pursuance of the above recommen--
dations, if at the time of scrutiny hy~
the Reserve - Bank of applications/
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reports regarding credit authorisation,
it is noticed that the borrowers have
been granteqd substantial ‘acceptance’
facilities by banks, enquiries are made
by the Reserve Bank about suppliers
whose bills are being accepted. On
the basis of such enquiries, wherever
necessary, the Reserve Bank impresses
upon the banks to persuade such bor-
rowers to accept bills drawn on them
by the small scale industries so that
the benefit of the ‘acceptance’ facili-
ties flows to the small-scale industries.
Further, if it is noticed ihat there are
large ‘sundry creditors (trade)’ in the
balance-sheets of the borrowers,
break-up of such creditors is called
for, for examining whether there was
any delay in the payment of dues to
small-scale industrial units and suit-

able instructions,. are, thereafter,
issued by the Reserve Bank, if
necessary.

Help given by Commercial Cousular
in New York to help Indian Exporters

4791. SHRI PILOO MODY: Will the
Minister of COMMERCE be pleased
to state:

(a) the extent to which the Com-
mercial Consular in New York and
his staff have helped the Indian ex-
porters in promotion of their interest
in the US market;

(b) the details of business in terms
of quantity and 'money secured by the
Commercial Consular in New York
dutinig the last two years (year-wise);
and

(c) whether Government are satis-
fled with their performance and if not,
what stéps are being tdken to energise
the Department?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE); (2) fo (¢). The main
function of the Cdimriercial Wing of
the Consu’ate Cetieral of Tindin in Neéw
York is to co-ordinate and assist in

the export of Indian goods. In order
to achieve thig objective, the Com-
mercial Section performs a variety of
functions, such as:—

(1) Assisting Indian businessmen,.
trade delegationg US importers,
Dept. stores and other Organisations.
in establishing commercial contacts;

(2) Lending its good offices in
solving trade disputes between Indian
exporters and US importers;

(3) Collecting market situation re-
ports, statistics of US trade etc., and
exploring and promoting the export
of India’s non-traditional goods;

(4) Attending Trade and Economic
Conferences and maintaining close
liaison with different shipping confer-
ence lines for negotiating freight
rates;

(§) Co-ordinating the activities of
other Government and semi-Govern-
ment trade offices located in New
York.

The Comimercial section is not a
trading body and, therefore, the
extent to which its functions have
been responsible for the promotion of
exports cannot be measured in terms
of money and quantity. India’s ex-
ports to the USA increased from
Rs. 26270 crores in 1971-72 to-
Rs. 275.74 crores in 1972-73.

Government are satisfied with the:
performance of the Commercial sec-
tion in the Consulate General of India:
in Néw York. .

Upgridation of Jammagar City
(Gujarat)

£792. SHRI PILOO MODY: Will the
Minister of FINANCE be pleased to-
state:

(4Y whether there is a demand for
upgraling of Jemnagar City (Gujarat)
from class-C to B-1 on the basls of
the consumer price index;
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(b) whether Government
examined this proposal; and

have

(c) if so, the reaction of Govern-
ment thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
XK. R. GANESH): (a) Yes, Sir.

(b) and (c). The matter is under
examination.

Lack of Co-operation of Indian
Consulate in New York with
Indian Exporters

4793. SHRI PILOO MODY: Will the
Minister of COMMERCE be pleased
to state;

(a) whether complaints have been
received from a number of Indian
exporters about lack of co-operation
on the part of the staff of the Com-
mercial Consulate in the Indian Con-
sulate in New York; and

(b) the broad outlinesg of such com-
plaints and reaction of Government
thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRL
A. C. GEORGE): (a) No complaints
bave been received from bonafide
exporters.

(b) Does not arise.

Memorandum from Surat Art Sfk
Weavers regarding Shortage of Raw
Materials

4794. SHRI PILOO MODY: Will
Minister of COMMERCE be pleased to
state:

(a) whether Govermment have
‘received a memorandum from the
Surat Art Silk Weavers recently for
supply of adequate quantity of various
types of raw materials required by
them in manufacturing the art silk;
end 3
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(%) swicther Government  have
examined the memorandum and their
reactions thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) Yes, Sir, on 23rd
August, 1973.

(b) The spinners and weavers re-
presentatives who are signatories to
a voluntary agreement for distribu-
tion of viscose filament yarn were
called to a meeting on 30th August,
1973, with a view to bring the signa-
tories to the agreement together to
facilitate smoother working of the
voluntary agreement which is, by &
large, working satisfactorily. The
suggestion made in the memorandum
for bringing 100 per cent production
of viscose filament yarn under price
and distribution control can be consi-
dered only after finalisation of Gov-
ernment’s views on the Tariff Com-
mission Report,

Decisions on Winding up Indiam
Council of Trade Fairs and Exhibitions

4795. SHRI SHYAM  SUNDER
MOHAPATRA: Will the Minister of
COMMERCE be pleased to state:

(a) whether Government have
decided to wind up the Indian Council
of Trade Fairs and Exhibitions which
was get up in 1964;

(b) if so, the reasons therefor; and

(¢) whether another similar organij-
sation under the title ‘Indian Inter-
national Fair Authority’ is being set
up?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) No, Sir.

(b) Does not arise.

(c) It i3 proposed to set up am
Authority which would be responsible
for organising all trade oriented exhi-
bitions. including those to be held im
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India and will also undertake com-
mercial publicity in India and abroad.
The details are being worked out. I'he
purpose of creating this Authority is
to eliminate the multiplicity of
agencies functioning in this field and
to have a unified high powered agency
to achieve better results.

Proposal to take over SE. Railway
Hotels by LT.D.C.

4796. SHRI SHYAM  SUNDER
MOHAPATRA: Will the Minister of
TOURISM AND CIVIL AVIATION
be pleased to state:

(a) whether the India Tourism
Development Corporation propose to
take over some other hotels of the
South Eastern Railway;

(b) if so, the reasong therefor; and

(c) the reason why the Tourism
Department is not building its own
hotel at Puri instead of taking over
half century old hotel from Railways?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (DR. SAROJINI MAHI-
SHI): (a) and (b). The matter is under
consideration.

(¢) The South Eastern Railway
hotel at Puri, which is a popular
hotel in good condition, is considered
suitable for turther development,

.Central Excise Collectorate for Orissa

4797. SHRI SHYAM  SUNDER
MOHAFATRA: Will the Minister of
FINANCE be pleased to state:

(a) whether necessary action to
create a separate Central Excise Col-
Jectorate for Orissa has since been
taken; and

(b) it not, when it is likely to be
materialised?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI

K. R. GANESH): (a) and (b). The
Government have decidead to take
certain administrative measures so as
to remove the genuine difficulties of
the trade and industry and of the
Central Excise staff in the State. The
post of Deputy Collector of Central
Excis2 with headquarters at Bhu-
baneswar has been redesignated as
Additional Collector and the incum-
bent of this post has been empowered
to exercise certain statutory powers
presently vested in the Collector in
respect of Central Excisz and Customs
matters arising in the State. The
Orissa Unit of the present Calcutta &
Orissa Collectorate is aiso being 'made
a separate self-contained administra-
tive unit, in a phased manner, for
purposes of recruitment, sszniority,
promotion, transfer etc, of the s'aff
working in the State in all non-
gazetted posts so that gradually all
the posts in the non-gazetted grades
in Orissa will be filled from amongst
the people of Orissa and they will
serve only in that State so long as
they continue to hold non-gazetted
posts.

Arrears of Taxes against Industrialists
798. SHRI SHYAM SUNDER

MOHAPATRA: Will the Minister of
FINANCE be pleased to state:

(a) how many big industrialists in
Orissa have not paid their taxes during

“the last three years;

(b) what are the arrears against
each of them; and

(c) what action Government pro-
pose to take against them?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
K. R. GANESH): (a) to (c). For the
purpose of levy of income-tax, asses-
sees are not classified according to
their source of income, profession or
vocation. If the Hon'ble Member
desires to have information about any
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particular assessee, the same wili be
collected and furnished.

2. Information readily available in
respect of assessees in Orissa shows
that as on 31-3-1973 there were 4
assessees against whom net arrears
between Rs. 5 lakhs and Rs. 10 lakhs
were ouistanding. There were no
assessees against whom net arrears
exceeding Rs. 10 lakhs were outstand-
ing as on that date.

Agency to ensure impiementation of

Guidelines issued to Hotels by
LTD.C.
4799. SHRI SHYAM SUNDER
MOHAPATRA: Wiil the Minister of

TOURISM AND CIVIL AVIATION

be pleased to state:

(a) whether India Tourism Deve-
lopment Corporation has issued
instructiong or guidelines to its hotels
in respect of making puchases of
fresh supplies, food supplies and for
maintenace of hotel buildings;

(b) whether IT.D.C. have any
agency to ensure the nlmplementation
of these instructions/guidelines; and

(c) if not, how the holels are
making purchases and maintaining
their buildings?

THE MINISTER OF STATE 1IN
THE MINISTRY OF TOURISM AND
CIVIL AVIATION (DR. SAROJINI
MAHISHI). (a) and (b). Yes, Sir. The
Internal Audit Wing at Headquarters
ard Unit Finance Officers ensure the
implementation of these instructions.

(c¢) Does not arise.

Amendment in the Tea Act re: the
Appointment of Tea Board Chairman

4800. SHRI RANABAHADUR
SINGH: Will the Minister of COM-
MERCE be pleased to state:

(a) whether there is any proposal
wnder the consideration of Govern-
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ment to amend the provisions of the
Tea Act regarding the appointment
of Tea Board Chairman;

(b) whether Government are consi-
dering the uppointment of 5 political
man for that post: and

(¢) if so, the reasons thereof?

THE DEPUTY MINISTER IN THE
MINISTR?Y OF COMMERCE (SHRI
A. C. GEORGE): (a) One of the terms
of reference of the Task Force on tea
industry is to consider what changes
are necessary in the functioning of
the Tea Board and in its relations
vis-a-vis  Government. Its recom-
mendations on the subect are awaited.

(b) and (c). Government are consi-
dering the question of selecting a
suitable persoen for appcintment to
the post of Chairman, Tea Board.
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Air Freight structure from Bombay,
Delhi, Madras and Calcutta to other
big cities of the World

4302. SHRI SAMAR GUHA: Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) whether air-freight structure
from Bombay, Delhi, Madras and
Calcutta to London, New York, Tckyo,
Moscow, Paris, Bonn and other big
citieg of the world is different and if
so, the rationale behind it:

(bt whether such differentials
affects differentially, the opportunities
for trade and business from different
areas of the country; and

(¢) whether Government propose
‘to review the aiv-freight structure to
introduce uniformity in it?

THE MIN.STER OF COMMUNICA-
‘"TIONS AND TOURISM AND CIVIL
AVIATION (SHRI RAJ BAHADUR):
(a) Cargo rates from points in India
to various points of the world are
different, base on factors such as
the route pattern, the distance bet-
ween the points of origin and desti-
nation, etc.

(b) and (c). Cargo rates are deter-
mined through the machinery of the
International Air Transport Associa-
tion, of which Air India is a member.
In order to encourage bulk exports
from India, special commodity rates
are proposed by Air India from time
to time, which however, come into
force only if accepted by all member-
airlines and approved by the concerned
Governments,

Defective weights and measures

4803. SiIR1 SAMAR GUHA: Wil
the Minister of COMMERCE be
pleased to state:

(a) whether 60 per cent of the
weights ar.d ‘measures in use are found
defective or under valued;

(b) if so, the estimate of loss incur-
red by the gencral consumers and
cultivators of agricultural commodity
therefor;

(c) whether the standards of
Weights and Measure Act of 1956
leaves many locpholes for corrupt
uszrs of under valued weights and
measures;

(d) if so, wili Government amend
the act to check th> uge of under
valued weights and measures and
enforce stringent punishment for use
of such weights and measures;

(e) whether  Government will
undertake the ‘monopoly responsibility
of manufacture of standard weight
and mocasures and strengthen the
Inspoctorate of Inspection; and

(i) if so, the steps proposed, and if
not. the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE': (a) During its deli-
beration the Wei;hts and Measures
(Law Revision) Committee found,
from the informations given to it, that
a substantial portion of certain types
of measuring instruments like tath-
room scales, school weights. taxi-
meters, clinical thermometers, etc.
were inaccurate.

(b) The said Committee has esti-
mateq that an error of five per cent
in the accuracv of weights and mea-
sures or in weighment and measure-
ment would lead to an annual loss of
Rs. 1500 crores to the general consu-
mers and cultivators of agricultural
commodities.
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(¢) The Standards Weights & Mea-
sures Act, 1956, establishes standards
and prohibits use of non-metric
weights and measures but does not
provide for punishment for the con-
travention of the provisions of that
Act. In the absence of penal provi-
sions, it has not been possible to take
action against person contravening the
provisions of that Act,

(d, The enforcement of Standard
weights and 'measures being in the
State ficld, State Governments have
bee: requested to enforce rigorously
the provisions of the State Act on the
subject. However, replacement of the
existing Central and State legislation
on the subject, ag recommended by
the said Committee, is under consi-
deration.

(e) Weights and Measures used by
Inspectorial staff for the verification
of commercial weights and measures
are mostly manufactured at the India
Government Mint, Bombay. It is not
possitle for Government to manu-
facture commercial weightg and
measures.

(f) Does not arise.

Export and Import Trade handied by
' STC with Taiwan

4804. SHRI SAMAR GUHA: Will
the Minisicr  of COMMERCE  be
pleased to state:

(a) whether volume of export and
import trade with Taiwan has increas-
ed since 1971 and if so, to what extent;

(b) whether the trade is handled
by the ST.C. alone and if so, the
items of export and import trade with
Taiwan since 1970;

(c) whether private trade between
India and Taiwan is also increasing;
and

(d) it pot, the reasons therefory

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A, C. GEORGE): (a) India’s exports
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to Taiwan declined from Rs. 513 lakhs.
in 1971-72 to Rs, 149 lakhs in 1972-73.
Imports into India from Taiwan, how-
ever increased from Rs. 37 lakhs in
1971-72 to Rs. 57 lakhs in 1972-73.

(b) No, Sir. The latter part of the
question does not arise.

(c) and (d). Sector-wise figures of
trade with Taiwan are not mair-
tained.

Boosting Export of Indian Goods
Abroad

4805. SHRI S. C. SAMANTA; Wil
the Minister of COMMERCE be
pleasad to state:

- (a) the possibilities of further
boost-up in the export of Indian
goods to foreign countries;

() what is the increase in the
export trade in the current financial
year over the previous ones; and

(c) what are the near channels?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (5HRI
A. C. GEORGE): (a) There is a grow-
ing demand for a variety of Indla_n
goods, both traditional and non-tradi-
tional, in the markets of Europe, Asia,
Africa and Latin America.  Among
the sicps which have been taken to
boost the exports include identifica-
tion of export potential products,
market surveys, strengihening the
production base of the products, im-
proving the sales promotion xpeasurt:.s
through various publicity media, p.artx-
cipation in large-value-internauonal
tenders and turn-key projects, vig&
rous promotion of export of lndnan.
consultancy services and setting up of
joint ventures abroad, improving after
sales gervice, visit of trade delegations
and concluding trade agreements:
arrangements.
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‘ (b) India's exportg (includings re-
exports) during April-August 1973
the latest period for which the statis-
tics are available, amounted to Rs.
850.8 crores as compared to Rs. 757.1
crores in the same months of 1972.
This indicates an increase of Rs. 93.7
or 12.4 per cent.

(c) The markets for exports around
the Indian Sub-Continent, are the
countries of Middle East, East Africa,
South-East Asia and
the Indian ocean.

others around
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Countries likely to participate in the
World Trade Fair to be held in Delhi
in 1974

4810. SHRI DEVINDER SINGH
GARCHA: Will the Minister of
COMMERCE be pleased to state the
names of the countries likely to parti-
cipate in the World Trade Fair to be
held in Delhi in 19747

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GECRGE). Invitations have
been extended to all ‘he countries of
the World with whom India has dip-
lomatic relations. It is as yet early
{o indicate the nameg of the countries
that are likely to porticipate in the
Fair,

Termina‘ion of agreement with Indian
Commercial Pilots’ Association by
Indian Airlines Management

4811. SHRI DEVINDER SINGH
GARCHA: Will the Minister of
TOURISM AND CIVIL AVIATION
be pleased to state:

(a) whether the Management of
Indian Airlines propose to terminate
its agreement with the Indian Com-
mercial Pilots’ Association; and

(b) if so, the reasons therefor and
the broad outlines of any new agree-
mernt to be 'made as an alternative?

THE MINISTER OF COMMUNICA-
TIONS AND TOURISM AND CIVIL
AVIATION (SHRI RAJ BAHADUR):
(a) and (b). With a view to facilitate
meaningful negotiations and to deter-
mine fresh terms and conditions of
service, Indian Airlines issued on 32nd
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‘November, 1973 notices of termina-
tion of settlement reached with the
Indian Commercial Pilots’ Associa-
tion as well as three other Unions/As-
sociations. Negotiations for fresh
agreement have not yet commenced
but the intention of the Management
is only to eliminate wasteful work
practices and thereby improve the
safety and efficiency of services.

Loans from Foreign Countries

4812. SHRI DEVINDER SINGH
GARCHA: Will the Minister of
FINANCE be pleased to state:

(a) whether foreign credits tied to
certain projects and to specified non-
project supplies are no longer pre-
ferred by India;

(b) if so, the reasons for the same
and the amount of total credit of this
nature not paid back so far; and

(c) whether some countries or
agencies have agreed to give India
loans/credits which can be defined as
untied ones?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) and (b). India has emphasised the
need for untying of assistance as to
rource of procurement.

(c) West Germany has made its
assistance untied as to source of pro-
curement. The World Bank-group
assistance and Swedish credits have
always been so untied.

Finance to Self-Employment Schemes

4813, SHRI P, NARASIMHA
REDDY: Will the Minister of FI-
NANCE be pleased to state:

(a) whether Government are aware
of widely expressed feelings that the
nationalised banks have not come
up to expectations in regard to the
financing of self-employment schemes
in the country as a whole and parti-
cularly in States like Andhra Pra-
desh;

(b) the assessment of Government
in this regard; and

(c) what steps, if any, are propos-
ed to remove the inhibiting factors
and to remedy the situation?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) to (c). Since nationalisation,
it has been the objective of the policy
pursued by the public sector banks
to provide financial support for self-
employment schemes on an increasing
scale. The available information re-
lating to the number of borrowal ac-
counts and the advances outstanding
under the priority sector category of
‘professional and self-employed per-
sons’ is set out below:—

Outstanding advances of public sccror banks to professional and self-cmployed persons.

All India Andhra Pradesh
.:\s at the No. of Balance No. of Balance
end of accounts. outstanding accounts outstunding
(Rs. Lakhs) (Rs. Lakhs’
Jure, 1969 7,769 191 6 o
March, 1973* 89,127 1824 7.5719 §9

*Provisional
2725 LS —5.
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Besides the above, bank advances
to other priority sectors such as agri-
culture, small scale industries, retail
trade and small business etc, would
also include a number of cases of ad-
vances to self-employed persons en-
gaged in these sectors.

Apart from providing finance, the
public sector banks have taken steps
to strengthen their development staff
and provide consultancy services. Re-
cently, certain suggestions have been
made to them to intensify their efforts
and provide support to the Half-a-
Million—Jobs programme drawn up
by the Planning Commission, the im-
portant suggestions being as follows:

(i) Ensuring speedy disposal of
loan applications on the basis of via-
bility, preferably within two months,
and the review of organisation
procedures etc, towards this end;

and

(ii) Charging reasonable
interest for such schemes;

rates of

(iii) Prescribing reasonable mar-
gins, which should be kept suitably
low in the case of small loans and
for making sustained efforts to ensure
larger spread of schemes for technical
entrepreneurs for which no margin
money is stipulated;

(iv) For supplementing the efforts
of State Governments and their cor-
porate agencies in providing consul-
tancy and counselling services to
small entrepreneurs; and

(v) Establishing close liaison with
District and State authorites and State
Financial and Corporate bodies so
that decision-making for providing
loan assistance to viable projects is
speeded up.

DECEMBER 14, 1973

Written Answers 128

Request made by President of Andhra

Pradesh Federation of Chambers of

Commerce and Industry regarding

Location of Regional Offices, of Gene-
ral Insurance Corporation,

4814. SHRI P. NARASIMHA RED-
DY: Will the Minister of FINANCE
be pleased to state:

(a) whether the President of An-
dhra Pradesh Federation of Cham-
bers of Commerce and Industry has
in his letter dated 15th November,
1973 pleaded for locating the Regional
offices of the four groups of General
Insurance Corporation of India at Hy-
derabad; and

(b) whether in view of the justify-
ing factors, pointed out therein, this
request will be acceded to?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI): (a) Yes Sir.

(b) The organisational pattern for
the Group will have to be planned
for maximum efficiency of working,
and it envisages Regional Offices only
at the four metropolitan centres, viz.,
Bombay, Calcutta, Delhi and Madras
The suggestion made by the Andhra
Pradesh Federation of Chambers of
Commerce and Industry is based main-
ly on the argument that an office
with adequate powers to take decl~
gions will function more effectively
and will also be able to deal with
specialised insurance and bigger
claims, This objective could, however,
be achieved by setting up at Hyder-
abad a Divisional Office with adequate
powers.
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Recommendations made by Mathrani

Committee on pay scales and service

conditions for General Insurance Em-
ployees

4815. SHR] VASANT SATHE:
SHR] K. M MADHUKAR:

Will the Minister of FINANCE be
pleased to state:

(a) wehther Mathrani Committee
has submitted its final report to Gov-
ernment on pay scales and service
conditions for the General Insurance
Employees;

(b) if so, the broad features of the
recommendations made and their
financial implications;

(c) whether General Insurance Offi-
cers have rejecteq the report; and

(d) if so, the reaction of Govern-
ment on the issues over which Offi-
cers feel aggrieved?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI): (a) and (b).
Yes, Sir. A statement containing the
broad features of the reports on pay
scales and conditions of service is
laid on the Table of the House. [Placed
in library. See No. LT-6010/73]. Since
the report in respect of officers has
been received only recently, the finan-
cial implications on all the classes of
employees is not yet available.

(¢) Yes, Sir.

(d) The General Insurance Cor-
poration had a joint meeting with all
the Associations of employees in the
last week of November, 1073 with a
view to examine the issues.

Missing Credits in the Provident Fund
Acoounts of Gevernment Employees,

4816. SHRI VASANT SATHE: Will
the Minister FINANCE be pleased to
state:

(a) whether Government are aware
that the problem of missing credits
in the Provident Funds Accounts of

130

Government employees as maintained
by the Accountant Generals has as-
sumed serious proportions;

(b) if so, the number of cases in
which credit is reported as missing
and the total amount involved in mis-
sing credits; and

(c) what steps have been taken or
are proposed to be taken to evolve
fool proof and efficient system of ac-
counting of Provident Fund Accounts
to ensure that Government employees
save maximum amount in Provident
Fund without any fear of missing
credits?

THE MINISTER OF STATE IN
THE NMINISTRY OF FINANCE (SHRI
K. R. GANESH): (a) There is increase
in the number of missing credits in
the Provident Fund Accounts main-
tained by the Accountants General.
The position in this regard is less un-
satisfactory in some offices than in
other,

(b) Out of a total of about 3.4 mil-
lion Accounts of Provident Fund
maintained by all the Accountants Ge-
neral as on 30th September, 1972, re-
quiring a posting of about 40.8 million
credits of subsctiptions, per year,
there are about 3.5 million of missing
credits, comprising about 1 million
for the year 1971-72 and about
25 million for earlier years Roughly
2.5 per cent of the credits for the year
1971-72 are missing, The percentage
of missing credits to the total number
of credits for the accounts to be post-
ed per year varies from office to office.
It is a slow as 0.3 to 1.5 per cent in
offices, and higher in others, The
amount involved in missing credits
would be extremely difficult to work
out as these would vary from subs-
criber to subscriber and may also
be the result of the subscrip-
tions not having been made during
certain periods in accordance with the
Provident Fund Rules,

(c) Missing credits generally arise
due to defective preparation of sche-
dules by drawing officers, recovery of
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subscription by drawing officers be-
jore allotment of account numbers,
loss of schedules in transit at diffe-
rent stages, misclassification of credits
in accounts, frequent transfers of Gov-
ernment servants in some departments
and delays in remittante ol subscrip-
tions ol Government servants om
Foreign Service/deputation/duty in
other Accounts Circles, involving set-
tlements through exchange accounts.
The overall position which bristles
with complexities has been under re-
view. Some of the important steps
taken so far to adjust missing credits
are, the tracing of correct account
numbery of subscribers in Accountants
General's Offices from Alphabetical
:ndex Registers, correspondence with
drawing officers and Treasury Officers
to get correct schedules and particu-
lars regarding unposted items, trans-
fer of credits between account circles
by bank drafts instead of through ac-
counting channe] in some cases, libe-
ralisation of adjustments of missing
credits on collateral evidence basis
and collection of requisite details on
the spot by sending peripatetic par-
ties, where necessary,
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Retirement age for Air hostesses

4818. SHRI D. B. CHANDRA GOW-
DA: Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to
state:

(a) whether the maximum age of
retirement for air hostesses is 30 years
and if medically fit they may go upto
40 years;

(b) whether on marriage they are
made to retire immediately, and if so,
the reasong therefor; and

(¢) whether other airlines in various
countries also follow the same rule?

THE MINISTER OF COMMUNICA-
TIONS AND TOURISM AND CIVIL
AVIATION (SHRI RAJ BAHADUR):
(a) to .(c). According to the service
regulations of Indian Airlines and Air-
India, an air hostess retires on attain-
ing the age of 30 years or when she
gets married whichever is earlier. The
management can, however, retain an
unmarried air hostess in service up
to the age of 40 gubject to her being
found medically fit and having a satis-
factory record of service. It is con-
sidered that an unmarried air hostess
is more efficient in discharging her
duties. The practice followed by the
two Air Corporations in this regard is
on the pattern prevailing in most air-
lines abroad.
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" World Bank Teams' visit for giving
assistance for projects in India

4819. SHRI K. M. MADHUKAR:
SHRIMATI SAVITRI SHYAM:

Will the Minister of FINANCE be
pleaseqd to state:

¢a) whether World Bank team had
recently toured India for giving asis-
tance for various projects in India;

(b) if so, the main features of its
report;

(c¢) whether the team has also re-
commended assistance for Rajasthan
canal and chambal areas in Rajasthan;
and

(d) if so, a brief account thereof?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) to (d). A World Bank Team had
reeently visited Rajasthan for apprai-
sal of the Rajasthan Canal and
Chambal Command Area Development
Projects. The Team woulg be sub-
mitting  their Report to the World
Bank. It is expected that a credit of
about 80 million $ would be forth-
coming from the Internationa] Deve-
lopment Association for these projects.

Repatriatien of profits, dividend and
other expenses by Foreign Companies
in India

4820. SHRI JAGANNATH MISHRA:
Will the Minister of FINANCE
be pleased to refer to the reply given
to Unstarred Question No. 905 on the
27th July, 1973 regarding the repatria-
tion of profits, dividends and other
€xpenses by foreign companies in India
and state:

(a) whether information about fore-
ign companies other than those men-
tioneq in the above reply has since
been collected; and

(b) if so, the names of the Com-
panies and the amount repatriated by
them during the last three years?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) and (b). The Information is still
being collected and will be laid on the
Table of the House.

Arrears of Income-tax in Bihar

4821. SHRI JAGANNATH MISHRA:
Will the Minister of FINANCE be
pleased to state:

(a) whether arrears on zccount of
Income-tax in Bihar have mounted
considerably;

(b) if so, the total amount outstand-
ing till the enq of July, 1973, the
names of the parties where the amount
exceeds Rs. 5,000: and

(c) what steps have been taken by
Government to realise the arrears?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH): (a) The gross and net
arrears of Income-tax outstanding in
the charge of Commissioner of In-
come-tax Patna, Bihar. as on 31-3-1972
and 31-3-1973 were as follows:

(In crores of rupees®

Arrears
As on
Gross Net
31-3-1 972 1617  11°26
31-3-1973 1472 12-46

Thus, it will be seen that whereas the
gross arrearg have decreased, there is
an increase in the net arrears.

(b) The Income-tax Statistics re-
lating to arrears are prepared quarter-
ly. The gross and net arreas of In-
come-tax outstanding in the charge of
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Commissioner of Income-tax, Bihar, as
on 30-6-1973 were Rs. 1446 and Ra.
13.19 crores respectively.

The number of assess.rs against
whom net arrears exceeding Rs. 5,000
were outstanding as on 30-8-1873 may
be very large and will take a long time
to collect. The desired information in
respect of assessees against whom net
arrears of income-tax exceeding Rs.
50,000 were outstanding as on 30-6-1973
is being collected and will be laid on
the Table of the House as early as
possible.

-

(c) The steps taken by the Govern-
ment to realise the arrears are given
in the statement laid on the Table ot
the House [Placed in Library. See
No. LT.—6011/73].

C.B.L reports in irregularities noticed
in the purchase eof ground handling
equipment for Indian Airlines

4822. SHRI JAGANNATH MISHRA:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether Government have since
received the Central Bureau of In-
vestigation report in regard to the
irregularities noticed in the purchase
of Caravelle ground handling equip-
ment for Indian Airlines from France
in 1966;

(b) if so, the main features thereof;

and 1 e

(c) the action taken by Government
thereon?

THE MINISTER OF COMMUNICA-
TIONS AND TOURISM AND CIVIL
AVIATION (SHRI RAJ BAHADUR):
(a) to (c). Central Bureau of Investi-
gation has not yet completed its in-
vestigation.
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Examination of recommendatioy of
Banking Commission

4823. SHRI JAGANNATH MISHRA:
Will the Minister of FINANCE be
pleased to state:

(a) whether Government have com-
pleted examination of the recommen-
dations made by the Banking Comenis-
sion on restructuring of the natienali-
sed banks; and

(b) if so, the decisiong taken by
Government thereon? -

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) and (b). The recommendations of
the Banking Commission on restruc-
turing of the nationalised banks are
under examination by the Govern-
ment.

Increase in export of bicycles

4824. SHRI S. A. MURUGANAN-
THAM: Will the Minister of COM-
MERCE be pleased to state:

(a) whether there ig » considerable
increase in export of bicycles;

(b) if so, the broad features thereof;

(¢) whether there is any programsme
under consideration for developing the
bicycle manufacturing industry and to
enhance the export performance; and

(d) if so, the broad outlines thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) and (b). Exports
of Indian bicycles have recorded in-
crease as will be seen from the fol-

lowing figures: —

Year Quantity Value

(Nos.) (Rs. crores)

1971-72; 1,42,620 1-84

1972-73: 2,11,576 258

1973-7 ‘g + Notavail- 1°39
Apl.-Sept., !973) able.
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Motor buyers of cycles are:—

(i) Indonesia, (ii) Iran (iii) Nige-
ria, (iv) Bangladesh and (v) US.A

(c) and (d). The bicycle industry is
largely self-reliant and is in a position
to expand its productive capacity from
within the resources available in the
country.

Role of middiemen in the dealings of
STC

4825. SHRI S. A. MURUGANAN-
‘THAM: Will the Minister of COM-
MERCE be pleased to state:

(a) whether the role of middlemen
in the dealings of State Trading Cor-
poration is going to be eliminated; and

(b) if so, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) and (b). The
State Trading Corporation has cons-
tantly under examniation the role of
agents with a view to establishing
direct relationship with the over-seas
suppliers, and thereby effecting more
economical purchases.

Extension of concessional Rupee loan
assistance to new industrial eoncerns.

4826. SHRI S. A. MURUGANAN-
THAM: Will the Minister of FINANCE
be pleased to state:

(a) whether the Industrial Deve-
lopment Bank of India hLag decided to
extend concessional rupee loan assis-
‘tance to new industrial concerns sett-
ing up projects in specified backward
areas; and

(b) if so, the salient features there-
-of?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) and (b). The Industrial Develop-
ment Bank of India hag been operating

since July, 1970 schemes of concessional
finance both in respect of direct assis-
tance and refinance to State Financial
Corporations|Banks in respect of eligi-
ble loans to small and medium sized
projects in specified backward areas
of the country. Direct loans to indus-
trial units in backward areas are now
given at a concessional rate of 7§ per
cent instead of the noimal rate of 9
per cent. Originally the concessions
under the scheme were limited to pro-
jects where the total project cost did
not exceed Rs. 1 crore. '[his limit was,
bhowever, raised to Rs. 3 crores in
February, 1873. This scheme has been
further liberalised from June 1973 and
now the direct concessiona} g:sxstanc e
scheme in participation with Industrial
Finance Corporation of India and In-
dustrial Credit & Investment Corpora-
tion of India provides for grant of
rupee loan assistance upto Rs. 2 crores
and under-writing assistance upto Rs.
1 crore to new concerns setting up
projects in specified backward districts
irrespective of the size of the project
cost. The assistance in exces of the
above ceiling would generally be ex-
tended on normal termns though ex-
ception may be made in special cir-
cumstances on the merits of a case.
The o‘her concessions include longer
grace and amortisation period, reduc-,
tion in commitment charge, lower un-
derwriting commission etc. Industrial
Development Bank of India provides
conces<ional refinance at 4 per cent to
State Financial Corporations, Banks in
respect of their eligible loans to small
and medium sized projects in specified
backward distric's onabling the pri-
mary financial institutions to give loans
at not more than 7.5 per cent (as
agaihst the normal rate of 10.5 per cent
and the special rate of 8.5 per cent to
small gcale units covered under the
credit guarantee scheme). These con-
cessions were made available in res-
pect of loans up to Rs. 20 lakhs gran-
ted bv primaryv lender. From Februa-
ry. 1973, the concessional refinance as-
sistance is extended in respect of all
elicible loans upto Rs. 39 lakhs to
small and medium cized proiects in
sperified backward arecac provided the
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paid-up capital and reserves of the
recipient units do not exceed Rs. 1
crore. The other refinance concessions
relate to dispensing with levy of com-
mitment charge, longer repayment pe-
riod with ap initial moratorium for 2
or 3 years or even more, deferment of
payment of instalments of principal
and interest in the ijnitial years, etc.
in cases where the primary lending
institutions have allowed such conces-
sions.

Since July, 1970, till the end of
September, 1973, the Industrial Deve-
lopment Bank of India has sanctioned
under concessional terms direct as-
sistance of Rs. 24.1 crores to 28 pro-
jects and refinance assistance of Rs.
14.7 crores to 1036 applications for pro-
jects in specified backward districts.

Set-back in the Export of Ready-made
Garments

4827. SHRI S. A. MURUGANAN-
THAM: Will the Minister of COM-
MERCE be pleased to state:

(a) whether exports of ready-made
garments from India have suffered a
set back due to the alleged machinisa-
tion by certain textile Mills; and

(b) if so, the steps taken by Gov-
ernment to improve the position?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE:): (a) There is no in-
dication to this effect.

(b) Does not arise.

Toreign exchange earned by export of
Jute during 1971 to 1973

4828. SHRI MADHURAYYA IIAL-
DAR: Will the Minister of -COM-
MERCE pe pleased to state:

(a) the amount of foreign exchénge
earned by export of Jute during the
yearg 1971-72 and 1972-73; and
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(b) the comments of Governmer.t

thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) The exports of
Jute goods during 1971-72 and 197i-
73 were of the order of Rs. 264.71
crores and Rs. 247.12 crores respec-
tively.

(b) The earnings had gone down due
to severe competition from the syn-
thetic substitutes. Government have
initiated several measures including
reduction of export duty and greater
emphasis on research and develop-
ment to improve the competitive posi-
tion of jute.
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Export of Cotton Textiles toa
Bangladesh

4831. SHRI M. S. PURTY: Will the
Minister of COMMERCE be pleased to
state the quantity of clothes which
have been supplied by India and the
details regarding the time by which
the annual export target of cotton
textiles to Bangladesh is expected to
be achieved?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): During April—Octo-
ber, 1973, cotton textiles worth Rs. 2.72
crores have been exported to Bangla-
desh. There is no overall annual tar-
get for export of cotton textiles to
Bangladesh. However, the current
limited Payments Agreement for the
period 28-9-1973 to 27-9-1974 provides
for purchase of cotton textiles from
India to the extent of Rs. 300 lakhs
by Bangladesh.

Rebate in Excise Duty on Sugar

4832. SHRI K. LAKKAPPA.

SHRI PURUSHOTTAM
KAKODKAR:

Will the Minister of FINANCE be
pleased to state:

(a) whether Government had an-
nounced any rebate in Excise duty on
sugar on the 29th September, 1973;

(b) if so, whether this would enable
the industry to maximise production;

(c) whether the rebate will also 2n-
able the mills to offer higher prices
for cane; and

(d) whether the percentage of the
rebate will be different for different
periods?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH): (a) to (d). Yes, Sir.

Import of Newsprint by STC

4833. SHRI K. LAKKAPPA:
SHRI P. GANGADEB:

Will the Minister of COMMERCE
be pleased to state:

(a) whether the State Trading Cor-
poration had sent delegations to the
Soviet Union and Bangladesh in Sep-
tember, 1973;

(b) if so, the purpose thereof;

(c) whether any negotiations have
been made regarding import of news-
print; and

(d) if so, the outcome thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) to (d). No de-
legations were sent by the S:'I’.C. to
the U.S.SR. and Bangladesh in Sep-
tember, 1973. However, the S.T.C
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- sent a delegation to the USSR in May-
June 1973 for purchase of newsprint
and as g result of negotiations, 28,000
metric tonnes of newsprint were con-
tracted for supply in the year 1973-74
with a provision for further supply of
22,000 tonnes of newsprint in the same
year for which price had to be nego-
tiated in November-December, 1973.
Negotiatians in this regard are cur-
rently in progress with the Russian
suppliers.

As regards Bangladesh, negotiations
are continuing.

Same day Air Connection of States
Capitals with Delhi

4834. SHRI N. TOMBI SINGH: Will
-the Minister of TOURISM AND CIVIL
_AVIATION be pleased to state:

(a) whether Government are consi-
dering the question of slight revision
in the schedule of the 1.A.C. flights so
that the State Capitals and New Delhi
can be negotiated by air on the same
day;

(b) if so, when such a revision

would be enforced; and

(c) if not, whether Government are
aware that some of the State Capitals
suffer for want of same day connection
with Delhi?

THE MINISTER OF COMMUNICA-
TIONS AND TOURISM AND CIVIL
AVIATION (SHRI RAJ BAHADUR):
(a) to (c). In drawing up their sche-
dules Indian Airlines endeavour to
provide a same day connection bet-
ween Delhi and different States capi-
tals to which air services are operated
subject to availability of aircraft, ope-
rational requirements, etc.
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Construction of Terminal Building at
Imphal Airport

4835. SHRI N. TOMBI SINGH: Will
the Minister of TOURISM AND CIVL
AVIATION be pleased to state:

(a) the progress made in the pro-
posed construction of terminal puilding
at Imphal Airport;

(b) whether Government are awaie
that there is great public dissatisfac-
tion over the delay in the said cons-
truction;

(c) if so, whether Government .ro-
posed to take special steps to hastan
the matter; and

(d) when the proposal was process-
ed and what are the reasons for de-
lay? :

THE MINISTER OF COMMUNICA-
TIONS AND TOURISM AND CIVIL
AVIATION (SHRI RAJ BAHADUR)-
(a) to (d). The construction of new
terminal building at Imphal aerodrome
was sanctioned in March 1972, The
work has not been awarded so far due
to non-receipt of a favourable tendcr.
Efforts are being made to alter the
specifications to reduce the cost. If this
is successful fresh estimates will be
framed.

Assistance to Handloom Industry in
Manipur

4836. SHRI N. TOMBI SINGH: Will
the Minister of COMMERCE be pleas-
ed to state:

(a) the measures Government pro-
pose to take to help handloom indus-
try in Manipur;

(b) whether Government are consi-
dering establishment of a separate
Directorate and adequate task force
for handloom industry in Manipur; and

(¢) if so, when and in what man-
ner?
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THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) to (c). The
development of handloom industry in
Manipur is primarily the responsibility
of the State Government. The ques-
tion of establishment of a separate
Directorate and adequate task force
for the industry in the State is there-
fore relates to the State Government.

The Centra]l Government ig however
providing financial and technical assis-
tance for developing the industry in
the State. The financial assistance is
given ip the form of block loans and
grants towards the State’s Annual
Plan ceilings. It has been decided to
set up a Weavers' Service Centre in
the State during the IV Plan period.

Separate Directorate for Tourism im
Manipur

4837. SHRI N. TOMBI SINGH:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether Government of Mani-
pur are considering the question ot
opening a separate Directorate for
tourism;

(b) it so, when and on what scale;

(c) the structure and strength of
the present Tourist Department in
Manipur; and

(d) whether  Government have
taken up any steps to develop the
surroundings of tourist bungalows
already constructed?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (DR. SAROJINI
MAHISHI): (a) to (d). The required
information has been called for from
the Government of Manipur and will
be laid on the table of the Sabha as
00N a8 received.

Export of Khadi, Handleom Cloth and
Ready-made items

4838. SHRI N. TOMBI SINGH: Will
the Minister of COMMERCE be
pleased to state:

(a) the measures taken so far for
the export of Khadi and Handloom
cloth and ready-made items, agepcies
handling the export and cou_tries
buying them;

(b) whether Government are aware
that popularity of Khadi and hand-
loom cloth is increasing in the foreign
as well as internal market; .

{¢) whether Government are consi-
dering fresh Measures for expansion
of trade outside and inside the coun-
try: and

(d) if so, the main features thereof,
if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) and (d). A
statement is attached.

(b) and (c). Yes, Sir.

STATEMENT

(A) The important measures taken
for increasing exports of handloom
cloth and garments are participation
in International Fairs and Exhibitions,
regular ang effective publicity through
advertisement in leading  foreign
journals and magazines, sending dele-
gations and study teams to study,
explore and create market, grant of
replenishment licences for import of
dyes and chemicals and ready-made
garment machinery items under the
import policy. For khadi goods the
Khadi and Village Industries Com-
mission participated in International
Trade Fair at Brussels and is opening
an Export Show Window in Bombay.
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(B) The agencies engaged in the
promotion of export of handloom
goods are (1) The Handloom Export
Promotion Council, Madras, (2) The
Cotton Textile Export Promotion
Council, Bombay, (3) The Handicrafts
and Handlooms Export Corporation
and (4) All India Handloom Fabrics
Marketing Cooperative Society Limit-
ed, Bombay. For khadi goods the agen-
cies are (1) The Khadi and Village
Industries Commission and.(2) Khadi
ramodyog Bhavans.

(C) The countries which import
these goods in sizable quantities are
(1) East FEuropean Countries, (2)
Nordic countries, (3) European Com-
mon Market Countries, (4) United
States of America, (5) Canada, (6)
West African Countries, (7) Japan,
(8) Australia and (9) New Zealand.

(D) Besides the measures listed at
(A) above, the following further
measureg are being taken to expand
the trade in these commodities:

(1) Encouragement for introducing
new items is being given continuously;

(2) Efforts are being made to obtain
and avail of tariff concessions when-
ever possible, from foreign govern-
ments under trade agreements, nego-
tiations etc.;

(3) Assistance to exporters in the
form of supply of maTket information,
supply of raw materials at competi-
tive rates etc.;

(4) Simplification of inspection pro-
cedures and certification required for
exports to certain countries;

(5) Setting up of more Weavers
Service Centres to assist the hand-
Joom weavers in producing new
designs and to bring about technical
jmprovement in production of hand-
Jooms so that sales will increase in
the local and foreign markets;

(6) Opening of foreign offices by
the All Tndia Handloom Fabrics Mar-
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keting Cooperative Society and the
Handicrafts and Handlooms Exports
Corporation; ang

(7) Constant endeavour by the
Khadi and Village Industries Commis-
sion to improve sales in India and
abroad of khadi goods through market
surveys from time to time.

Interest Rate on Export Credit
4839. SHRI CHANDRA SHEKHAR
SINGH:

SHRI SARJOO PANDEY:

Will the Minister of FINANCE be-
pleased to state:

(a) whether Government have
received any complaint against the
recent hike in the interest rate on
export credit;

(b) if so, the broad features there-
of; and

(c) the
thereto?

reactlon of Government

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) Govermrment have received certain
representations against the directive
igsued by the Reserve Bank of India
on 16th November, 1973 raising with
immediate effect the ceiling of 7 per
cent per annum earlier prescribed for
pre-shipment (packing credits) and
post-shipment credit, to 8 per cent per
annum. Ceiling interest rate in respect
of credits provided for export on
deferred payment termg continues to
be 6 per cent per annum as hitherto.

(b) The main points mentioned in
the representations are that the in-
crease in interest rate on export
finance would adversely affect the
competitiveness of Indian products
abroad and would run counter to the
Government policy of stepping up
exports by all means.
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(c) The increase in the ceiling in-
‘terest rate applicable to export finance
has been effected by the Reserve Bank
‘having regard to the overall monetary
situation and the need for bringing
about a proper alignment of the inte-
Test rate structure. With the mini-
mum lending rate on bank advances
now at 11 per cent, exporters still
enjoy a substantial concession in the
Tate of interest charged on export
<credits at 8 per cent or 6 per cent, as
As the ceiling rate of
interest has been stepped up only on
short-term export credit provided by
the banks and the exports made on
deferred payment basis continue to
have the 6 per cent ceiling rate, the
exports in general are not likely to
suffer as a result of the increase in

applicable.

‘the ceiling rate.
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Seizure of smuggled Goods in Bombay

4840. SHRI RAGHUNANDAN LAL
BHATIA:

SHRI HUKAM CHAND
KACHWAI:

Will the Minister of FINANCE be
pleased to state;

(a) whether Bombay Customs
Authorities recently seized gold and
textiles valued Rs. 11.5 lakhs on 10th
November, 1973 in Central and South
Bombay; and

(b) if so, the broad features there-
of and whether any persons have been
taken into custody in this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
K. R. GANESH): (a) and (b). On
10-11-73 the Customs authorities at
Bombay made the following seizures
of gold, textiles and nylon and
radiant yarn:—

S. Place of suzure Commodities seized Value at Number of
No. market rate  persons ar-
rested
1. Kalladevi Textiles 0-23 3
2. Mahim . Textiles, Nylon & radiant yarn. . 253 Nil
3. Nagdevi Street. Gold; . 796 I

‘Trade Agreement between India and
EE.C.

4841. SHRI BHAGIRATH BHAN-
WAR: Will the Minister of COM-
MERCE be pleased to state:

(a) whether a trade agreement bet-
ween India and the European Econo-
mic Community is expected to be
signeq shortly at New Delhi;

(b) whether this agreement would
usher in a new era of India's Foreign
Trade; and

(c) if so, the salient features there-
of?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) to (c). Final
agreement is yet to be reached on the
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text of the Commercial Cooperation
Agreement.

Promotion of Assistant Commissioners
of Income-tax

4842. SHRI RAGHUNANDAN LAL
BHATIA: Will the Minister of
FINANCE be pleased to state:

(a) whether a uniform promotion
policy is followed in the Central
Services, like Postal, Exsise, and
Income Tax;

(b) if so, the salient features there-
of;

(¢) whether chances of further pro-
motion of Assistant Commissioners of
Income-tax are remote as compared
to other Central Services; and

(d) if so, reasons therefor and

steps proposed to be taken to remove
this discrepancy?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
K. R. GANESH): (a) to (d). The in-
formation is being collected and will
be laid on the Table of the House.

Minimum lending rate for Bank
Advances

4843. SHRI RAGHUNANDAN LAL
BHATIA.:

SHRI P. GANGADEB:

Will the Minister of FINANCE be
pleased to state:

(a) whether the Reserve Bank of
India has increased the minimum
lending rate for bank advances against
most of the commodities covered by
selective credit controls;

(b) if so, what is the rate of in-
crease; and

(c) which are the commodities

covered?
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THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) to (c). As part of its credit policy
for the 1973-74 busy season, the
Reserve Bank of India has increased
the minimum rate of interest from
12 per cent to 13 per cent per annum
for bank advances against the follow-
ing commodities covered by selective
credit controls:

(1) Food grains: Wheat, paddy and
rice and other foodgraing including
pulses (For advances other than those
to authorised food procurement

agencies)
(ii) Oil-Seeds: Viz, groundnut,
rape-seed, mustard-seed, castor-seed.

lin-seed and oils thereof, and Vanas-
pati.

(iii) Cotton and Kapas: In respect
of advanceg to (a) cotton mills, against
stocks of raw cotton, other than stocks
for 12-14 weeks' consumption for
which the mills are entitled to the
benefit of lower margins, and (b) to
parties other than cotton mills.

(iv) Sugar, gur and Khendsari: In
respect of advances to (a) mills
against stocks of free sale sugar which
have been released for sale by _the
Government and (b) to parties other
than sugar mills against stocks of
sugar, gur and Khandsari.

However, the minimum rate of
interest on advances granted to sugar
factories against stocks of free sale
sugar which have not been released
by Goverrrment has been fixed at 12
per cent. There was no such stipula-
tion before the present policy.

Textiles and yarn: Cotton textiles
including yarn, as well ag fabrics and
yarn made out of man-made fibres
(which were also brought under the
purview of Selective Credit Controls
on November 17, 1973) are also now
subject to a minimum rate of interest
of 13 per cent ig respect of advances
against stocks to traders, dealers and
agents.
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Recovery of Income from top 50
individuals

4846. SHRI C. K. CHANDRAPPAN:
Will the Minister of FINANCE be
‘pleased to state:

(a) the names of top 50 persons
‘who paid highest amount of Income-
tax in 1970-71, 1971-72 and 1972-73,
‘year-wise;

(b) what were the tax arrears
against each of them guring the same
period; and

(c) the amount of tax arrears writ-
ten off in case of each one of them
.during the same period year-wise?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH): (a) to (c). The requisite
information is readily available only
for the year 1972-73 and the same is
given in the statement laid on the
Table of the House [Placed in Libra-
ry See No. LT—6012/73]. The infor-
-mation in respect of the years 1970-71
and 1971-72 is being collected and will
be laid on the Table of the House as
early as possible.

Fixing Prices of Different Varieties of
Raw Silk

4847, SHRI G. Y. KRISHNAN:
SHRI C. K. JAFFER
SHARIEF:
Will the Minister of COMMERCE be
pleaseq to state:

(a) whether Government have fixed
floor and ceiling prices for different
varieties of raw silk to stabilise the
price level; and

(b) if so, the broad outlines there-
of?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI!
A. C. GEORGE): (a) Central Silk
Board has announced floor and ceiling
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prices for different varietieg of mulber-
ry raw silk produced in Karnataka
State on the 9th October, 1973.

(b) The floor and ceiling prices an-
neunced are as under:—

Variety of raw silk  Floor price  Ceiling
Rs. per kg. price
Rs. per kg.

Government Filature

raw silk 2022 dn. 15°00 280" 00
Cottage Basin raw silk

Kolar, Medium 18

22 dn. 22°00 20°00
Charkha Raw silk

Medium 16500 190° 00

Reserve Bank’s directives to nationali-
sed commercial banks in regard to in-
crease in the margin on advances

848. SHRI SARJOO PANDEY:
SHRI B. S. BHAURA:

Will the Minister of FINANCE be
pleased to state;

(a) whether the Indian Sugar Mills
Association has expressed its surprise
over the Reserve Bank’s directive to
nationalised commercial banks to
steeply increase the margin on advan-
ces; and

(b) the reaction of Government
thereto?

THE MINISTER GF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) The Reserve Bank of India has
reported that it has received a com-
munication from the Indian Sugar
Mills Association expressing its con-
cern over the Reserve Bank’s recent
directive to banks to step up the mar-
gins on levy sugar from 10 to 15 per
cent, and on free sale sugar from 15
to 25 per cent respectively.

(b) The recent increases made by
the Reserve Bank of India in the mini-
mum margin for advances to sugar
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mills against stocks of levy and free
sale sugar have been made with a
view to ensure maximum possible cre-
dit restraint in view of the inflationa-
ry pressures in the economy and to
prevent hoarding of essential com-
modities.
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60 per cent cut in Cloth Supply to
Bihar.

4851. SHRI RAMAVATAR SHAST-
RI: Wil] the Minister of COMMERCE
be pleased to state:

(a) whether cloth supply to Bihar
has been cut by 60 per cent;

(b) if so, the reasons of this cut;

(¢) whether the cut in the allotted
quota has increased the prices of the
controlled cloth and if so, by now
much;

(d) whether the supply Minister of
Bihar has written a letter to the
Union Minister in this regard; and

(e) if so, the broad outlineg thereof

and the reaction of Government there-
to?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) The quantity of
controlleg cloth allotted to the State
of Bihar from May, 1973 onwards is
shown below: —

Allotment made to
Bihar State (including

Month quantities allotted to
mills’ own retail shops
(Figs. in bales)
May, 1973 2,796
June, 1973 1,130
July, 1973 3,483
August, 1973 . 1,831
September, 1973 . 1,910
October, 1973 . . 1,423
November, 1973 1,384

(b) Fpll quota of controlled cloth
could nét be allotted to the State of
Bihar during some months because of
shortfall in production of controlled
cloth.
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(c) The prices of controlled cloth
are statutorily fixed and the question
of increase in prices thereof due to cut
in the quota for the State of Bihar
does not arise. No complaints of sale
of this cloth at prices higher than the
stamped prices have been received.

(d) and (e). The Minister, Food,
Supply & Commerce, Government of
Bihar has addressed the Commerce
Minister urging for increase in the
quota of controlled cloth for the State
of Bihar and allotment of full quota
of controlled cloth every month. The
request i3 being examined.
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Allocation of foreign exchange to per-
song going abroad

S AE I |

4853. SHRI PRIYA RANJAN DAS
MUNSI: Will the Minister of FINANCE
be pleased to state what is the total
amount of foreign exchange in pounds
and dollars sanctioned to tourists and
V.1.Ps. who went abroad in 1871-72 and
1972-73 and out of which how much
foreign exchange was sanctioned to
Shri M. C. Ramachandrun of Tamil
Nadu flm industry and Shri Raj
Kapoor and his group from Bombay
film industry in the year 1971-72?
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THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
Under current regulations no foreign
exchange is being made available to
tourists as such. However, those who
g0 under the Foreign Travel Scheme
may be deemed to be tourists. Under
this Scheme during 1971-72 a sum of
Rs. 107 lakhs was released; for 1972-
73 up to June, 1973 the amount re-
leased was Rs. 64 lakhg. Currently
data are being maintained purpose-
wise and it is not feasible to indicate
releases made to V.LPs. If informa-
tion is required about any person or
persons details would be collected.
During 1971 no release was made ei-
ther to Shri M. G. Ramachandran or
to Shri Raj Kapoor and his group.

Bil] paid to Ashoka Hotel, Hotel Am-

bassador of New Delhi and Hotel

Hindustan, Calcutta by Indiap Air-
lines

4854. SHRI PRIYA RANJAN DAS
MUNSI: Will the Minister of TOU-
RISM AND CIVIL AVIATION pe plea.
sed to state what is the total amount
of bills paid to the Ashoka Hotel,
Hotel Ambassador of Ney Delhi and
also of Hotel Hindustan, Calcutta by
the Indian Airlines in the year 1972-
73 for the accommodation and other
charges of the pilots, airhostesses and
others?

THE MINISTER OF COMMUNICA-
TIONS AND TOURISM AND CIVIL
AVIATION (SHRI RAJ BAHADUR):
The total amount of bills paid for the
year 1972-73 on account of accommo-
dation charges for crew members and
stranded passengers was ag follows:—

(a) Ashoka Hotel, New

Delhi Rs. 6.28 lakhs
Hct:l Amhassador,
® N;n' Delhi Rs, 6.08 lakhs

(¢) Hotel Hinustan Inter-

national (Calcutta) Rs. 2.57 l:khs
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Number of Indian Airlines flights can-

celled from January, 1973 to Novem-
ber, 1973.

4855. SHRI PRIYA RANJAN DAS
MUNSI: Will the Minister of TOU-
RISM AND CIVIL AVIATION be
pleased to state the total number of
Indian Airlineg flights cancelled due
to mechanical or other reasons from
January, 1973 to November 1973 anc¢
loss of revenue due to that?

THE MINISTER OF COMMUNICA-
TIONS AND TOURISM AND CIVIL
AVIATION (SHRI RAJ BAHADUR):
The number of Indian Airlines
flights cancelled during the period 1st
January to 31st October, 1973 due to
mechanical or other reasons was 3067
as against 80453 take-offs planned
(i.e. about 3.8 per cent).

It has not been possible to work
out the loss of revenue due to such
cancella‘ions in view of the present
lock-out.

Increase in Prices of Silk Fabrics.

4€56. SHRI H. M. PATEL: Will the
Minister of COMMERCE be pleased to
state:

(a) whether prices of art silk fab-
rics have enormously increased during
the last one year;

(b) if so, the broad outlines of such
incremse and reasons thereof;

(c) whether this increase has consi-
derably depressed export of art silk
garments; and

(d) the extent to which foreign ex-
change earning have declined conse-
quently?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) and (b). There
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have been increases of the order
shown in the statement enclosed.

(c) No Sir. The exports of art silk
fabrics have registered an increase
over the previous years’ figures,

(d) Does not arise.

Statement

The movement of prices of a few varities
of grey art silk fabrics per linear neter in
Bombay market is shown below =

Januarv, November,

1973 1973

Nvylon Plain 46" 2-68 385
Viscose tafetta 92 x

56-437" . 145 3-80
Viscos. full Crepe

92 x 56-37" 9 3'90
Nylon Satin 37™ 3-85 s so
Bemberg Georgette

40 X 40 64 ~ 64-40/

41 . . 1-80 250
Nylon Georgettee

15 > 45/168/92 2-82 438
Viscose Georgette

75 x75/51/52” 315 475
Viscose Staple 8¢ x

72-46/47" * . 2:30 3-60

The main reasons for increase in art
silk fabrics prices was increased mar-
ket prices of yarns used in the manu-
facture of fabrics.

Rise in Consumer Price-Index in
Delhi and Chandigarh

4857. SHRI H. M. PATEL: Will the
Minister of FINANCE be pleased to
state the increase in consumer price
index in the Uniop Territories of Delhi
and Chandigarh during the last three
months?
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THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
The Consumer Price Index for Indus-
trial Workers (1960-100) is avalable
upto the month of October 1973. Bet-
ween July and October 1973, the rise
in the Index for Delhi was 6.3 per cent.
The corresponding information for
Chandigrah is not avilable since that
city is not included in the list of fifty
centres which from the basis for the
compilation of the All India Index.

Losses suffered by Nationalised

Banks
4858. SHRI YAMUNA PRASAD
MANDAL: Will the Minister of

FINANCE be pleased to state:

(a) whether five out of 14 Nation-
alised Banks are reported to be in the
red; and

(b) if so, the causes thereof?

THE MINISTER OF FINANCE
(SHR1 YESHWANTRAO CHAVAN):
(a) and (b). The accountg of a nation-
alised bank are closed at the end of
each calendar year. They are there-
after audited and the profits deter-
mined after making the usual and
necessary provisions. In view of this
at this stage, it is difficult to indicate
effect of current year’s operations on
profitability of nationalised banks.

Export of Transistors

4859. SHRI C. K. JAFFER SHA-
RIEF: Will the Minister of COM-
MERCE be pleased to state:

(a) the number and names of the
countries to which India is exporting
Transistors;

(b) the amount of for€ign exchange
earned during the last two years; and

(¢) whether Indian transistors are
becoming popular in foreign coun-
tries?
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THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) During 1972-73,
India exported transistor radios to 44
countries of which the major buyers
were:—

(i) UK, (ii) Sweden, (iii) Hong
Kong, (iv) Nigeria, (v) Czechoslo-
vakia, (vi) Nepal. (vii) Iraq, (viii)

the Netherlands, (ix) Bulgaria, (x)
Dahomey Republic, (xi) Ba,rl)_ylos.
(xii) Bangladesh, (xiii) Fiji Islands,
(xiv) Singapore, (xv) Ethiopia and
(xvi) Dubai.

(b) Value of exports of trangistor
radios during the last two years has
been as follows:—

1971-72 — Rs. 1.72 crores.

1972-73 — Rs. 1.01 crores.
(c¢) Yes, Sir.

Demand for equalisation of Cotton
Prices

4860. SHRI A. K. M. ISHAQUE:
Will the Minister of COMMERCE be
pleased to state:

(a) whether any memorandum
emphasizing the need for reconsidera-
tion by the West Bengal Government
of the demand for equalization of
cotton prices all over the country has
been submitted to Government; and

(b) if so, the broad outlines of the
proposal of the West Bengal Govern-
ment and the reaction of Central
Government thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) Yes, Sir.

(b) The broad points made by the
West Bengal Government have been
summed up in the statement attached.
These pointg are being examined by
the Government,
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Stutement

Broad points made by the West Bengal
Government in their Memorandum

1. As against the all-India average
of 11 per cent. over 50 per cent of the
textile mills were closed in 1971 in
West Bengal. The high percentage of
closure in West Bengal has been attri-
buted to additional freight on cotton.

Additional financial burden is in-

curred by West Bengal Mills on
account of:

(i) freight element.

(ii) need for maintaining higher
stock levels than for mills proxi-
made to cotton markets.

2. The production pattern in West
Bengal which comprises coarse and
'medium yarn and cloth requires
higher percentage of cotton than that
in other regions, while the sale value
of the final product is lower than in
other regions.

3. Textile mille in West Bengal are
more labour imtensive than in other
regions because of general resistance
to rationalization resulting in higher
labour cost per unit of production.

4. The Finance Manager of the
Industrial Re-construction Corporation
of India has been quoted in support
of the demand for cotton freight
equalisation ag an impostant and quick
method of revitalising the sick and
closed mills of West Bengal.

5. If the principle of Cotton Freight
Equalisation ig accepted, parties will
be encouraged to establish new spinn-
ing mills in the Eastern region where-
by it will be possible to meet the yarn
‘requirements of handloom/powerloom
weaves more effectively.

6. Cotton transport to West Bengal
is handled by Railways to the extent
of 95 per cent whereag in other
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regions, cotton transport is handled
by Railways to the extent of only 38
per cent as much as 6 per cent being
handled road transport. Hence reduc-
tion in railway freight is very crucial
for mills in West Bengal.

7. Railways are empowered under
the Railway Act to offer “station to
station” concessional rates, etc. There

are precedents where such reliefs
have been given. This possibility
ought to be seriously considered,

especially as Northern Railway had
offered station to gtation rates 2/3
years ago. _

8. Wide spread power cuts in 1972
point to the need for expansion of
the industry in regiong where thermal
power can be available. Experience
of the operation of yarn control also
points to the need to remove regional
imbalances.

9. The new markets in Bangladesh
points out to the need for setting new
spinning and weaving mills in West
Bengal which is possible only if the
disadvantages on account of freight
element on cotton is removed.

10. Finally, in view of the nation-
wide importance of issues involved,
the enquiry may be entrusted to the
Planning Commission where a High
Powered Group may be set up with
the representatives of the Ministries
of Industrial Development Railways
and Commerce along with  gome
independent economists.

Proposal for making arrangements at
Calcutta for a Permanent Exhibition

4861. SHRI A. K. M. ISHAQUE:
Will the Minister of COMMERCE be
pleased to state:

(a) whether his Ministry has any
proposal for making arrangements at
Calcutta for a permanent exhikition
of products which India could offer
for export; and
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(b) if so, the broad outlines of the
proposal and how far it has been
executed?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) No, Sir.

(b) Does not arise.

Number of Working Tea Gardens in
the Stateg of West Bengal, Tamil
Nadu and Assam

4862. SHRI A. K. M. ISHAQUE:
Will the Minister of COMMERCE be
pleased to state:

(a) the number of working Tea
Gardeng in the States of West Bengal,
Tamil Nadu and Assam; and

(b) the value of output of Tea
Gardens in each State?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) The number of
working tea estates as on 31-3-1972
in the States of West Bengal, Tamil
Nadu and Assam was 291, 745 and
6463 respectively.

(b) The quantity and estimated
value to tea produced in these States
in 1972 were as follows:

Quantity Value in
in m. kg. Rs. crores

‘West Bengal - .

10692 7367
Assam 23998 159-83
‘Tamil Nadu 53-22 3551
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Export of Electric Bulbs {o Foreign
Countries

4863. SHRI A. K. M. ISHAQUE:
Will the Minister of COMMERCE be
pleased to state:

(a) whether Bengal Lamps of
Calcutta have secured export order

for supply of electric bulbs to foreign
countries; and

(b) if so, the broad outlines there-
of?
4

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) and (b). M/s.
Bengal Lampg of Calcutta have been
exporting electric bulbs to various
countries including Nigeria, Ethopia,
Singapore, Thailand, Bangladesh, etc.
According to the information avail-
able with the Engineering Export
Promotion Council, they have orders
on hand to the tune of Rs. 15 lakhs
and have also firm enquiry for export

of tube lamps of Rs. 50 lakhs approxi-
mately.

Request from Kerala Government
regarding Transfer of Land from
Kovalam Beach Resort Project
to Kerala Tourism Development
Corporation

4864. SHRI VARKEY GEORGE:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to
state:

(a) whether the Government of
Kerala have requested the Govern-
ment of India to transfer the neces-
sary Jand from the Kovalam Beach
Resc.t Project to the Kerala Tourism
DeveLpment Corporation Limited for
constructing an economy type hotel
at Kovalam; and

(b) it so, the decision of Govern-
ment thereon?
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THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (DR. SAROJINI MAHI-
SHI): (a) Yes, Sir.

(b) The State Government have
been requested to consider alternative
sites for the location of the Corpora-
tion’s proposed hotel, in line with the
recommendations of the UNDP Beach
Resort Development Survey Team.

Concurrence to Participate in the
Share Capital Structure by
Weavers in Kerala

4865, SHRI VARKEY GEORGE:
Will the Minister of COMMERCE bpe
pleased to state: .

(a) whether he hag received a
request from the Government of
Kerala for concurrence to participate
in the share capital structure of
primary and factory tvpe weavers’
industrial co-operative societies in
Kerala; and

(b) if so, the reasons for the delay
in communicating the decision on this
matter?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) Yes, Sir.

(b) The matter is still under consi-
deration.

fadxit wt frafe fird @ T &
it § farema
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L
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Avoidance of Income-Tax
48€8. PROF. MADHU DANDA-

VATE: Will the Minister of FIN-
ANCE be pleased to state*
(a) what is the estimate of the

avoidance of Income-tax during the
last year; and

(b) what steps are taken to curb
tax-avoidance?

THE MINISTER OF STATE 1IN
THE MINISTRY OF FINANCE (SHRI
K. R. GANESH): (a) No estimate

of tax evasion during last year has
been made by Government.

(b) The various legislative and
administrative steps taken to curb

tax evasion are given in the statement

laid on the Table of the House.
[Placed in Library. See No. LT-
6013/73].
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Assurance given to Employees of R.

BL in regard tyo Promotlion and Re-

cruitment as a result of Creation of
a Holding Company

4869. SHRI P. M, MEHTA:
SHRI V. MAYAVAN:

Will the Minister of FINANCE be
pleased to state:

(a) whether he had assured the
Reserved Bank of India employees to
discuss the question of Reserve Bank
of India staff promotion and recruit-
ment following the creation of a hold-
ing company comprising the Indus-
trial Development Bank and the Unit
Trust of India;

(b) if so, when the discussion will
be held; and

(c) what steps are being taken to
help them?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) to (c¢). The Finance Minister re-
cently met a few representatives of
the All India Reserve Bank Employ.
ees’ Association at New Delhi. The
representatives present raised before
him certain matters relating to their
future service prospects, consequent
on the proposed restructing of the
Industrial Development. Bank of
India and the Unit Trust of India,

The Finance Minister has given a
notice on the 7th December, 1973 to
the Lok Sabha, of his intention to ask
for leave to introduce the Public
Financial Institutions Laws (Amend-
ment) Bill, 1973, in the current ses-
sion. In this proposed legislation,
Government have taken into account
all relevant aspects, including the
view points expressed by the repre-
sentatives of the Association.
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Exemption of Gratuity from Payment
of Income-Tax

4870. SHRI P. M. MEHTA: Will
the Minister of FINANCE be pleased
to state:

(a) whether a demand has been
made by the National Labour Orga-
nisation that payment of gratuity up-
to Rs. 24,000 should be tax-free;

(b) whether they have also deman-
ded that heirs claiming provident fund
accumulation should nct be required
to produce Estate Duty clearance cer.
tificate; and

(c) if so, the action taken by Gov-
ernment in the matter?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K.
R. GANESH): (a) Retirement gratuity
received by employees is exempt from
tax subject to a ceiling limit of one-
half month’s salary for each year of
completed service, caluclated on the
basis of the average salary for the
three years immediately preceding the
year in which the gratuity is paid, or
15 months’ salary so calculated or
Rs. 24000, whichever is the least. The
National Labour Organisation has
suggested liberalisation of this tax
concession in certain directions,

(b) Yes, Sir.

(c) The matter is under consider-
ation.
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Loss shown in the balance sheet of
the Central Bank of India

4872, DR. LAXMINARAIN PAN-
DEYA: Will the Minister of FINANCE
be pleased to state:

(a) whethre the Central Bank of
India has shown a loss of 1.20 crores
in its balance sheet {or the period
ending June, 1973; and

(b) if so, the reasons therefor?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) and (b). The Central Bank of
India has reported that as per the
unaudited statement of accounts, there
bas been an excess expenditure of
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Rs. 33.73 lakhs over income during
the half year ended 30th June, 1873
due to:

(i) Fall in the credit deposit ratio
compared to the corresponding half
year;

(ii) A fall in the average yield of
advances;

(iii) A rise in the cost of deposits.

The loss or profit for the bank is
determined only for the year as a
whole after the annual accounts are
audited by the auditors and the usual
and necessary provisions are made.

Export of silk yarn and silk made
garments during 1972 to 1974

4873. SHRI MADHURYYA HAL-
DAR: Will the Minister of COM-
MERCE be pleased to state:

(a) the amount of silk yarn and
silken garments exported in 1872-73
and 1973.74; and

(b) The amount of foreign exchange
earned therefrom?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE):

1972-73  April-
October-
1973-74
(a) .

(A) Spun Silkyarn . . kg 51:950
Raw Silk . Kg. 300 1,617
Natural Silk Readymade Garments. I;Akh Sq. 3-87 2:96

'g.

(B) Spunsilk Yarn . Lakh Rs. 55°00
Raw Silk . . . . ™ o-30 3-88
Readymade Garments. - 82-68 69- 29

(b) Rs. 137-98 lakhs.
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Restrictions on Credit

4876. SHRI RAM BHAGAT PAS-
WAN: Will the Minister of FINANCE
be pleased to state:

(a) whether instead of liberalising
the existing restrictions on credit, Go-
vernment have imposed restraint and
tightened it; and

(b) if so, the reasons and justifica-
tion for such policy?
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THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) and (b). As part of its credit
policy for the 1973-74 busy season, the
Reserve Bank of India has introduced
a number of measures covering in-
crease in minimum lending rates, in-
crease in margins, increase in statu-
tory liquidity ratio etc. The Reserve
Bank has alsp put a ceiling on the
overall credit expansion excluding
credit to be made available for food
procurement, during the period end-
September 1973 to end-September
74, as also on the borrowings of the
commercial] banks from the Reserve
Bank. These measures have been
taken by the Reserve Bank with a
view to guard against excessive credit
expansion during the busy season
1973-74, in view of the inflationary
pressures on the economy and the
need for discouraging hoarding.

Increase in Conveyance AllowWance
to Central Government Employees

4877. SHRI S. M. BANERJEE: Will
the Minister of FINANCE be pleased
to state:

(a) whether any decision has_been
taken to increase the conveyance al-
lowance to Central Government Em-
ployees because of the abnormal rise
in the cost of petroleum;

(b) if so, to what extent; and
(c) the date of issue of orders?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI K. R. GANESH): (a) and (b).
In terms of the Third Pay Commis-
sion’s recommendations Government
have decided to increase the existing
rates of conveyance allowance of
civilian Central Government em-
ployees belonging to Classes II, TIT
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and IV. The revised rates are as
follows: —

Average monthly Rates of conveyance
traval on official allowance for jour-
duty neys by
Owned Other mo.les
Motor- of convey-
car ance
Kms Rs. p.m. Rs.p.m:
201— 300 100 35
301— 450 150 50
451 —600 175 60
601 —800 200 70
Above 800 22§ 75

A further increase is not contem-
plated at present.

The case of Class I Officers is un-
der the consideration of Government.

(c) The orders promulgating the
revised rates for employees of Classes
II, 1IT & IV are expected to issue
shortly.

Shortage of Yarn at Fixed Price for
Handloom Weavers in U.P.

4878. SHRI S. M. BANERJEE;
SHRI G. C. DIXIT:

Will the Minister of COMMERCE
be pleased to state:

(a) whether the Handloom wea-
vers in U.P. are not getting yarn at
fixed price; and

(b) if so, whether any instructions
have been issued in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A, C. GEORGE): (a) There have
been reports about difficulties of get-
ting yarn at controlled prices fromr
States including U.P. following stay
orders granted by High Courts. In
respect of a large number of mills it
has been reported that they have been
selling yarn at rates other than the
controlled rates.
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(b) Control over distribution ot
yarn upto counts 80s has been relax-
ed. The mills run under the mana-
gement of National Textile Corpora-
tion have also been requested to sell
yarn produced by them to the Wea-
vers Cooperative Societies and the
State Textile Corporations at con-
trolled prices.

Take-over of Yarn Production

4879. SHRI S. M. BANERJEE:
SHRI G. C. DIXIT:

Will the Minister of COMMERCE be
pleased to state:

(a) whether Government propose to
take over complete yarn production
for distribution through their own
agencies; and

(b) if not, whether this would be
done through the Weavers Co-opera-
tive Societies?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A C. GEORGE): (a) and (b). There
js no proposal to take over complete
yarn production for distribution either
through the Government's agencies or
Weavers Co-operative Societies.

Limit fixed for exemption of House
Rent receipts for Central Government
Employees

4880. SHRI S. M. BANERJEE: Will
the Minister of FINANCE be pleased:
to state:

(a) whether the limit fixed for ex-
emption of House Rent receipts will
not cover thase Central Government
employeeg whose pay fixation in the
new pay scales will be Rs. 800 to Rs.
850 per month; and

(b) if so, what steps have been taken
to safeguard their interest?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH): (a) and (b). Government
have decided, in improvement of the
recommendation of the Third Pay
gommision, that employees belong-
ing to classes II, III and IV and draw-
ing pay up to Rs. 750!~ in the revised
scales of pay shall not be required to
produce rent receipts for claiming
house rent allowance. Some repre-
sentations have been received to the
effect that this concession ghould be
extended to higher pay groups. These
are being examined.

Establishment of a Five Star Hotel at
Hyderabad

4881. SHRI K. KODANDA RAMI
REDDY: Will the Minister of TOU-
RISM AND CIVIL AVIATION br
pleased to siate:

(a) whether the India Tourism De-
lopment  Corporation is negotiating
with the Government of Andhra
Pradesh for establishing a Five-Star
Hotel at Hyderabad; and

(b) if so, the broad features of the
project, the terms of the negotiations
and the stage at which the negotia-
tions are at present?

THE MINISTER OF STATE IN THE
MINSTRY OF TOURISM AND CIVIL
AVIATION (DR. SAROJINI MAHI-
SHI): (a) No, Sir.

(b) Does not arise.

Construction of a boat-house on the
fore-shore of Hussain Sagar at
Hyderabad

4882. SHRI K. XODANDA RAMI
REDDY: Will the Minister of TOU-
RISM AND CIVIL AVIATION be
pleased to state:

(a) whether a proposal, with neces-
sary plans ang estimates, for the con-
struction of a boat-house on the fore-
shore of Hussain Sagar near Youth
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hostel at Hyderabad, has been gent to
the Department of Tourism by the
Andhra Pradesh Government for early
administrative approval of the project
and sanction of some amount for start-
ing the project now and the bulk of
the amount later on; and

(k) if so, the reaction of the Centre
thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVL
AVIATION (DR. SAROJINI MAHI-
SHI): (a) The State Government has
made a provision of Rs. 5 lakhg in the
Fifth Five Year Plap for Development
of facilities at Hyderabad including
Hussain Sagar. No specific proposal
for the construction of a boat house
cn the fore-shore of Hussain Safar,
bas so far been received from the
State Government.

(b) Does not arise.

Seizure of smuggled T.V. Sets

4€€3. SHRI K. KODANDA RAMI
REDDY: Will the Minister of FINAN-
CE be pleased to state:

(a) whether Government are aware
that the smuggling of T.V. sets from
abicad is likely to pose threat to small
scale T.V. manufacturers ip the coun-
fl‘}’;

(t) the number of sets estimated to
have been smuggleq into the country
during the last three years and the ac-
tual number of sets so far confiscated
by the Customs authorities; and

(c) the type of penalty or punish-
ment imposed on the persons in pos-
session of smuggled T.V. sets?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH): (a) Government is aware
of the position,

(b) The number of foreign T.V. sets
seizeq by the Customg authorities in
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the country during the years 1970,
1971 and 1972 was 941, out of which
698 sets have so far been confiscated.
It is not practicable to estimate the
number of T.V. sets smuggled.

(c) In addition to the confiscation
of smuggled T.V. gets seized from the
persons, in suitable cases personal pe-
nalties are imposed and prosecutions
are also launched.

Nationalisation of export business in
Coir Products

4886. SHRI A. K. GOPALAN: Will
the Minister of COMMERCE be plea-
sed to state:

(a) whether Government propose to
nationalise the export business in coir
products;

(b) whether Government have re-
ceived any suggestion from Kerala
Government to this effect; and

(c) if so, the broad features there-
of?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) to (c). The pro-
posal to canalise the export of coir
and coir products was considered, but
the Kerala Government is not in fa-
vour of such canalisation.

‘graren wANT Y fr st sigaR
& amq g I w0
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Advancing of loans by Nationalised
Banks to unemployed graduate in
Kerala

4888. SHRIMATI BHARGAVI
THANKAPPAN: Will the Minister of
FINANCE be pleaseq to state:

(a) the number of unemployed gra-
duates who were advanced loans by
the Nationalised Banks in Kerala to
start their business during the last
three years: and

(b) the amount of loan advanced to
them, District-wise?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) and (b). The present arrangements
for data flow in the scheduled com-
mercial banks do not provide for com-
pilation of information in respect of
such detailed categories as advanceg to
unemployed  graduates. However,
such advances are included in the
overall advanceg granted to small-scale
industries, retail trade and small busi-
ness and professiona] and self-emplo-
ved per<ons, in the priority sector.
Available information regarding ad-
vances granted by scheduled commer-
cial banks to above categorieg in
Kerala, district-wis as on the last
Friday of December 1972 is given be-
Tow:

“Amount in thousands of Rupees)’

Alleppey . . .
Cannanore . . . . .
Ernakulam .

Idikki

Kottayam .

Kozh kolc

Malappuram

Palghat

Quilor

Trichur

Trivandram

State—Total

Small-Scale Inustries Self-cmployed and
professional services
and small business.

No. of Amou-t No. of Amount
Alcs. outstand- Accounts. outstand-
ing. ing.
634 248,66 382 16.64
976 273,70 1813 35,79
2275 777,95 1461 99,39
80 9.35 103 1.97
726 144,95 271 20,58
886 184,44 9%8 32,17
44 21,02 4912 18,27
436 98.02 563 18,82
955 1024,37 2017 13.87
1286 271,51 1777 39,52
889 121,39 547 34,67
9257  3175,36 14835 331,69

2725 LS.—T.
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Opening of new branches of Nationa-
lised Banks in Kerala

4890, SHRIMATI BHARGAVI
THANKAPPAN: Will the Minister of
FINANCE be pleased to state:

(a) the names of the places in the
State of Kerala which have been sur-
veyeq for opening new brancheg of the
nationalised banks during the last
three vears;

(b) the names of the places where
such banks have been opened and when
these banks were opened; and

(c) the names of places here open-
ing of branches have been sanctioned
but not opened so far and the time
by which such branches cre likely to
be opened?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI): (a) Under the
Lead Bank Scheme, the concerned
banks were requireq to survey the gis-
tricts allotted to them wilty a view,
inter-alia, to determining the growth
centres offering potentialities for open-
ing of bank offices. As a result of
these curveys, 187 centres, as set out
in the statement laid on the Table of
the Houze. [Placed in Librari.  See
No. LT-6014/73], were identified by
the banks for opening of offices in
Kerala. Apart from these surveys, the
banks also periodically undertake on
assessment of different centres for
determining their suitability for open-
ing bank offices,

(b) The names of the identified cen-
tres in Kerala where since the com-
mencement of the Leag Bank Scheme
nationalisey banks have opened offi-
ces and the dates of their opening are
set out in the statement laid on the
Table of the House. [Placed in Lib-
rary. See No, LT-6014/73].

(¢) As at the end of November
1973 all the commercial banks together
hold licences|allotments for opening
104 more offices in Kerala as set out
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ipn the statement laid op the Table of
the House. [Placed in Library. See
No. LT-6014/73]. Normally the banks
are expected to implement the licen-
ces within a period of six monthg in
respect of licences pertaining to Rural]
Semi-urban centres and one year for
other centres.

Financial assistance by LD.BIL 1o in-
qustrial unitg in Kerala

4891. SHRIMATI BHARGAVI
THANKAPPAN: Will the Minister of
FINANCE be pleased to state:

(a) whether t:e financial assistance
provided by the Industrial Develop-
ment Bank of India to the Industrial
units in the State of Kerala is mmecagre;
and

(b) if so. the reasons thercfor and
the reaction of Government thereto?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CILIAVAN):
(a) and (%). The Industrial Develop-
ment Bank of India hag upto the end
of September, 1973, sanctioned toal
assistance of Rs. 17.5 crores to indus-
trial concerns located in Kerala of
which Rs. 11.3 crores has been disbur-
sed.  According to the ¢mployment in
manufacturing indusiries and value
added by manufacture, the share of
Kerala in Development Bank's assis-
tance does not seem to be low. The
Development Bank, however, ensures
that no worthwhile proiect is allowed
to languish for want of institutional
support.

With a view to maintaining close
liaison with Government Department
and other bodies connected with indus-
trial development, the Development
Bank had opened a branch office in
Trivandrum in Augu-t, 1970 (shifted
to Cochin in March, 1972). The Deve-
lopment Bank has taken as initiative
in forming an inter-institutional group
in Kerala State consisting of the re-
presentatives of State Government all
India and State Financial institutions
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and leading banks in tae State for dis-
cussing the problems of industrialisa-
tion of the State in general and deve-
lepment of indusirially backward dis-
tricts in particular. The Develop-
ment Bank has taken the leag in esta-
blishing in February, 1972, a Techni-
cal Consuitancy Service Cenire known
as KERALA INDUSTRIAL AND TE-
CHNICAL CONSULTANCY ORGA-
NISATION LIMITED, with the object
of ideniitying project ideuas, preparing
project profiles, feasibility reports and
pre-investmen: studies in respact of
specific industries, indentificatiop of
prospective entrepreneures ete.  The
Development Bank. thus, not only pro-
vided financial assistance for industrial
proiects promo.cd in the State, but
has also been very active ip crea‘ing
nceessary climaty in whirh viable in-
al projects cculd be sponsored
State.

Licences given tc shoddy spinning units

4692, SHRT RAJA KULKARNI: Will
the Minister of COMMERCE be plea-
sed to state:

(a) the names of the shoddy spin-
ning units which have been licensed
so Iar and their capacitics;

(b) how muny applica‘ions for shod-
dy plants are still pending and since
when: ang

(c) how many of these }icensed units
have not so far shown progress in in-
stallation and commissioning the plants
for production?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A C GEORGE): (a) and (b). No in-
dustrial lincence has been granted to
shoddy spinning units recently. How-
ever, 51 parties were approved for
issue of permits under Woollen Tex-

tiles (Production and Distribution)
Control Order, 1962. Out of these ap-
proved parties, only two units of 600
spindleg each have so far been granted
permits by the Textile Commissioner.
140 applications under the Industries
(Development and Regulation) Act,
1951 (including those already approved
for issue of permi:s) are pending since
1970 and have to be processed through
the Licensing Committee before the
puriies concerned are issued an Indus-
trial License.

(c) Does nct arise. However, one
of the two units for which permits
save been granted by the Textile
amissioner has commenced produc-

Com

tion.

Licences for manufacture of synthetic
tops

4393. SHRI RAJA KULXARNI: Will
e llinister of COMMERCE be plea-
sed to state:

{a) how many uniis are licensed pri-
marily for the manufacture of synthe-
tic tops and what is their respective
liconsed capacity and actual produc-
tion;

(b) whether Government have taken
a decision to ireat synihetic top units
on par with wool combers for the pur-
pose of allocating imported raw mate-
fials, if so, what steps have been taken
to implement the same; and

(¢) what further steps Gove}*nment
have taken for allocating indlggnous
viscose staple fibre to these units?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SI:!RI
A. C. GEORGE): (a) The following
three units have been licensed for
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manufacture of synthetic tops with
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the capacities indicateg below:—

Name of the unit

Licensed capacity for Actual production

1. M/s. Wellman (India) Pvi. Ltd., Bombay .

2. M. R, K. Synthetic and Fibre Pvt. Ltd.,
Bombay . . . .

3. M;s. Commoawealth Spinning an.i Knittie
Ails Pot. Led, Ludhiana, o

synthetic tops (in kgs.)
Per annun in lakhs kgs.

[ 1969-70 . 8,03,500
71 ! 1970-71 5,98,200
' 1971-72 8,57,300
L1972-7 8,74,700

45 Nil.

4.5 Nil.

(b) It has been decided to provide
for raw material to the synthetic com-
bers. either from imports or from in-
digenous sources if available. Details
are being worked out.

(c) Indigenous viscose staple fibre
is not being allocated to the synthe-
tic combers. The allotees may send
material to them for coverting it into
tops.

Promotion of Income-Tax Officers

4894. SHRI VIKRAM MAHAJAN:

SHRI KRISHNA CHANDRA
HALDER:

Will the Minister of FINANCE be
pleased to state:

(a) whether the dispute regarding
the rights of direet recruits and pro-
motees from Class II in the Income-
Tax Officers’ Cadre regarding promo-
tions, seniorities etc. is pending in the
Supreme Court;

(b) whether during pendency of the
case in the Supreme Court, promotions
are likely to be 'made from promotee
officers; and

(¢) if so, in view of the hearing of
the above mentioned case in early De-
cember, 1973 whether such promotions
could not be held over till the verdict
is givep and if not what is the urgency
involved?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH): (a) Yes, Sir.

(b) The second list of ad hec pro-
motions {1as beep issued on 29-11-1973.
Since the promotions have been made
in accordance with the directions of
the Supreme Court, a large number of
officers promoted happen to be those
who were appointed {o the grade of
Income-Tax Officers, Class I, by pro-
motion ‘rom the grade of Income-Tax
Officers, Class IIL

(¢) It was considered expedient and
necessary to fill the posts urgently for
proper functioning of the Department
and it was decided that filling up of
the vacant postg by making promotions
from the Income-Tax Officers. Class I,
need not wait till the Court gives its
final judgement.

Increase in price of finer varieties of
Cotton Textiles

4895. SHRI DINEN BHATTA-
CHARYYA: Will the Minister of
COMMERCE be pleased to state:

(a) whether there had been a
phenomenal increase in the prices of
cotton textiles of finer varieties dur-
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ing the last three months;

(b) whether there has also been
very high increase in the prices of
textiles of man-made fibres: and

(c) if so, the reasons for the in-
crease?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A,  C. GEORGE): (a) Increase in
prices of some fine and superfiine
sorts of cotton cloth in October, 1973
over the prices in August, 1973 ranges
from 7.22 per cent to 31.91 per cent.

(b) Increase in prices of some re-
presentative sorts of man-made fibre
fabrics during the same period
ranges from 6.40 per cent to 1176
per cent.

(¢) Increase in prices is mainly
due to increase in the prices of
foreign and indigenous cotton and
shortage of raw materials like capro-
lactum and wood pulp.

nnﬁonolpurch-sinsmlnm
mwincuelsbyhtooormlﬁon

4896. SHRI DINEN BHATTA-
CHARYYA: Will the Minister of
COMMERCE be pleased to state:

(a) the purchasing price fixed by
Government in the jute growing
areas;

(b) the total amount purchased by
the Yjute mills through their own
agencies, State-wise; and

(c) the total quantity of jute im-
ported from Bangladesh and at what
price per ton during the last six
months?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) The Govern-
ment of India have fixed the minimum

statutory price of Rs. 125.00 per quin-
tal for Assam Bottom variety of raw
jute delivered at Calcutta during the
current season. Based on this price
derivative prices have been fixed at
different centres for different varie-
ties. Commercial purchase operations
are, however, condueted by the JCE
on an average price of Rs. 157.68 per

quintal for the Assam Bottom variety
at Calcutta.

(b) The mills have purchased
through their own agencies a quan-
tity of 37.2 lakh bales upto the end
of Qctober, 1873. The figures of

State.wise purchases by millg are not
available.

(¢) No imports have been made
during the last six months.

Rise in Prices of Essential Com-
modities

4897, SHRI BHOGENDRA JHA:
Will the Minister of FINANCE be
pleased to refer to the reply given to
Unstarred Question No. 3505 on the
17th August. 1973 regarding the sup-
plying of essential commodities to
the people at fair price and state:

(a) whether all the measures enu-
merated in the said reply have not
only failed to stem the rise in prices
of essential commodities but also the
prices have gone on increasing; and

(b) if so, the exact price rise in
retail prices of essential commodities
during the last one year and Govern-
ment's reaction thereto?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) and (b). As stated in reply to
the Lok Sabha Unstarred Question
No. 3505 answered on August 17,
1973, major foodgrains and certain
other essential goods are being made
available at fixed prices and the ques-
tion of covering more consumer goods
under the public distribution system
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is being examined by a Committee,
the full report of which is expected
to be available shortly to the Gov-
ernment. Since then there has been
no increase in the controlled prices
of levy sugar and coarse varieties of
cotton cloth; issue prices of foodgrains
were raised recently with a view to
reducing food subsidy and limiting
the level of deficit financing.

The All-India Consumer Price In-
dex for Industrial Workers (1960 —
100) for October, 1973 (the latest
available) at 254 shows g rise of 21.5
per cent over the corresponding
month of the last year. The Gov-
ernment is seriously concerned about
the price rise, and has been taking
all possible steps which have been
aimed at both augmenting the avail-
ability of essential commodities in
short supply and curbing excess de-
mand in the economy. The various
anti-inflationary measures adopted by
the Government in the course of th.e
year, coupled with improved kharif
crop and better prospects for the
rabi, are expected to have a moderat-
ing effect on prices.

Per Capita Credit Advanced and
Population served by each Bank
Branch in Bihar

4898, SHRI BHOGENDRA JHA:
Will the Minister of FINANCE be
pleased to refer to the reply given to
Unstarred Question No. 5239 on the
31st August, 1973 and state:

(a) what steps are being taken to
bring the Districts of North Bihar on
par with the rest of Bihar and the
whole of Bihar to the All-India level
in terms of per capita credit advanc-
ed and population served by each
bank Branch; and

(b) which and how many Bank
Branches have been opened or are to
be opened during the current finan-
cial year in each of the Districts of
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North Bihar since July, 1969 and the
target for the Fifth Five Year Plan?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) and (b). As mentioned in reply
to Unstarred Question No. 5239 ans-
wered on 31st August, 1973 the level
of deposit mobilisation and credit uti-
lisation in a region is largely deter-
mined by the level of economic acti-
vity and availability of infrastruc-
tural facilities like transport, power,
communication etc., in that region.
The public sector banks on their part
are devoting increasing attention to
the needs of under-developed/under-
banked regions, including North
Bihar by opening more bank offices
and laying greater emphasis on in-
creasing their lending to small bor-
rowers in priority sectors like agricul-
ture, small scale industry, road trans-
port etc, During the period July
1969—August 1973 the public sector
banks opened 138 offices in the dis-
tricts of North Bihar. The location
of these offices is indicated in the
statement laid on the Table of the
House. [Placed in Library. See No
LT-6015/73]. The banks are now
preparing Three Year Rolling Plans
for branch expansion and the Plan
for the years 197476 is yet to be
finalised. As at the end of August
1973 the public sector banks held 30
licences/Allotments for opening offices
in the Northern districts of Bihar at
the Centres as listed in the statement
laid on the Table of the House.
[Placed in Library. See No. LT-
6015/73].

Setting up of a Parliamentary Com-
mittee to review Loan Policy and
System of Recruitment in
Nationalised Banks

4899. PROF. NARAIN CHAND
PARASHAR: Will the Minister of
FINANCE be pleased to state:

(a) whether
any decision on the
submitted to him by

Government  have
memorandum
206 Membora
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of Parliament for setting up a Par-
lamentary Committee to review the
Loan Policy and the system of re-
cruitment in the Nationalised Banks;
and

(b) if so, the nature of the deci-
sion?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) and (b). The various issues rais-
ed in the Memorandum are stili un-
der examination.

Classifications of Stations for Postiug
of Central Excise ang Taxation Staff

4900. PROF. NARAIN CHAND
PARASHAR: Will the Minister of
FINANCE be pleased to state:

(a) the main categories intg which
the slations for the posting of Cent-
ral Excise and Taxation staff are divi-
ded;

(b) the various facilities like allo-

wances which are available at the
stations of each one of these cate-
gories; and

(c) the names of stations of each

category in the States of Jammu and
Kashmir, Himachal Pradesh, Punjab
and Haryana?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI K. R, GANESH): (a) to (c).

The various stations have not been
divided into any categories for the
purpose of posting the Central Ex-
cise and Taxation staff. They are
liable for posting to any  station
within the charge to which they be-
long. The allowances admissible to
them such as City Compensatory Al-
lowance. House Rent Allowance, Hiil
(Compensatory) Allowance etc, at
such stations are governed by the
general orders issued by the Minis-
try of Finance (Department of Ex-
penditure) from time to time which
are applicable to all Central Govern-
ment servants.

Reeommendation made by Department
of Agrieniture to LF.C. Re: Increuse
in Loan to Cooperative Sugar Mills

3901. SHRI K. SURAYNARAYANA:
Will the Minister of FINANCE be
pleased to state:

(a) whether the Department of Agti.
culture of India recommended to the
Industrial Finance Corperation to in-
crease the loan pattern of Rs. 130
lakhs to Rs. 210 lakhs as blcck loan
to the Co-operztive sugar mills which
are under construction in the country
as the cost o: the machinery had gone
up nearly from 40 to 50 lakhs over
and above the original estimates: and

(b) if so, the action taken by his
Ministry thereon?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) and (b). The Industrial Finance
Corporation considers individual cases
of loan assistance for co-operative
sugar factories on merits. Amongst
other relevant aspects, relating to via-
bility, the question of a reasonable
share capital structure to the bor-
rowed funds for the project is also
kept in view, though in the case of
co-operatives. rzlaxations in the desir-
ed debt/equity ratio are allowed to a
certain extent. The question of fin-
ancing the new co-operative suguar
factories consequent on the increased
cost wag corsidered in a meeting con-
vened by the National Co-operative
Development Corporation on 30-4-73.
It was anticipated then. that conse-
“quent on increased cost, the Corpora-
tion might have to increase their long
term loans. The Corporation. in
participation with the Life Insurance
Corporation, has already agreed to
give, on merits, enhanced rupe~ loan
assistance of Rs 225 lakhs each. to
two new sugar factories. The Cov-
poration will' continue to  endeavour
to give liberal financing to sugar co-
operatives consistent with such cri-
teria as would be essential in the in-
terest of the viabilitv of the project.
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No worthwhile project, especially in
the cooperative sector, is allowed to
suffer for want of term-loan finance

Steps taken to Curb Expenditure on
Administration

4902. SHRI SAMAR GUHA: Will
the Minister o¢ FINANCE be pleased
to state:

(a) the steps taken to curb expen-
diture on administration and other
austerity measures adopted or pro-
posed;

(b) the cut in expenditure regard-
ing different allowances allotteg to
Ministers for their personal require-
ments; F¥)

(c) the economy measures taken
regarding expenditure by Diplomatic
Missions abroad and the Ministerial
tours in the country and in foreign
countries?

'THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
K. R. GANESH) (a) In order to
effect curtailment in non-developmen-
tal Government expenditure which,
inter alia, includes expenditure on
Administration etc., in addition to
economy measures already in force,
further economy measures introduc-
ed this year are:

A 10 per cent reduction in contin-
gencies and travelling allowances, de-
ferment of construction of non-func-
tional buildings which have not pro-
ceeded beyond the plinth level; defers
ment of annual repairs and mainten-
ance of Government buildings except a
few prestigious buildings; ban on
creation of new posts which have re-
mained vacant for more than six
months: deferment of rotational {rans-
fer of officers in various branches of

Government to save on transfer
allowances; savings in petrol con-
sumption by departmental vehicles

and on telephone calls; economies in
expenditure on entertainment and
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foreign travel; curtailment in house
building advance to Government em-
pioyees; economy in expenses involv-
ed in holding of conferences seminars
and meetings; keeping to a minunum
invitations for holding international
gatherings and directing the public
sector undertakings to minimise their
cash losses by generating more in-
ternal resources through efficient func-
tioning. Certain other measures not
detailed in this reply have also been
taken for curtailing Plan Expendi-
ture. '

(b) In order to create a proper
climate of austerity it has been de-
cided to adopt the ‘ollowing measures
with immediate effect:—

(i) the consumption of petrol by
Ministers’ staff carg has beeyp restrict-
ed to a maximum of 900 litres per
quarter.

(ii) Except for 3 telephomes 2 used
by the Minister either directly or
through their personal staff at the
place of their work and another tele-
phone in Parliament House, the other
telephones of Ministers have been
barred from STD facility. Similar-
1y, except for 2 telephones at the resi-
dence of a Cabinet Minister or a
Minister in independent charge and
one telephone at the residence of a
Minister of State or Deputy Minister,
the rest have been barred from STD
facility. The upper limit of calls
from telephones barred from STD
facility have been fixed at 1500 local
calls per quarter.

(iii) In regard to the officc tele-
phones of personal staff of Ministers
the various orders issued in respect
of Government officials have been
made applicable. In regard to residen-
tial telephones except for two tele-
phones in the use of the Ministers’
personal stafl others have been barred
from STD facility and the upper limit
of calls has been fixed at 1500 local
calls per quarter exclusive of STD
calls certified to have been made for
official work.
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Besides, the Prime Minister has
issued a circular to all members of the
Council of Minister suggesting the
following measures:—

(i) Official entertainment should
be modest and restricted only to visit-
ing foreign dignitaries of the rank
of a Minister and above.

(ii) Travel on official account
should be cut down to the Tbarest
minimum necessary to fulfil essen-
tial and unavoidable engagements.

(iii) Visits abroad should be seve-
rely curtailed.

(iv) All ostentatious expenditure
on renovation and repairs of buildings
and furniture and furnishings shouid
be eschewed.

(v) The expenditure on contigency
should be reduced to the barest mini-
mum and no purchase on Govern-
ment account made unless the essen-
tiality is established as a result of
close scrutiny.

(vi) Austerity should be observed
in the consumption of electricity, both
for normal use and for use on special
occasions such as marriages.

(c) A number of economy meusures
were introduced by the Ministry of
External Affairs to effect maximum
possible savings in expenditure by
Diplomatic Missions abroaded. They
are detailed below:—

Rationalisation of work procedures
and reduction in the staff strength in
various Diplomatic Missions; conti-
nuation of a 5 per cent cut in the
gross foreign allowances:; restriction
of expenditure under Travelling Al-
lowances to the inescapable mini-
mum; continuation of the existing
ban on mid-term home leave passages
except in caseg of emergency; limita-
tion to 90 per cent of the prescribed
ceiling of hotel accommodation ex-
penditure on first arrival of officials
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at Missions abroad; restriction of
overtime allowances; restriction to
austerity levels of public entertain-
ment on occasions like Republic Day
etc: reduction of expenditure on tele-
grams etc; reduction of expenditure
on repairs and minor works includ-
ing additions/alterations of buildings
save in exceptional circumstances;
restrictions on expenditure on books
and stationery, diplomatic bags, cars
etc; ban on expenditure on construc-
tion of non-functional buildings
which are yet to be taken up or which
have not proceeded beyond the
plinth level.

Extension of Trade benefits to India
by E.CM. for another year

4903. DR. H. P, SHARMA:* Wil] the
Minister of COMMERCE be pleased
to state:

(a) Whether the E.C.M. Members
have agreed to extend the present
trade benefits for another year;

(b) if so, the nature of tariff con-
sessions that India expects in respect
of different items from the E. C. M.
countries, under this agreement; and

(¢) what other steps have been and
are being taken by Government to cet
of the likely loss to India’s trade
consequent on the British entry into
E. C. M?

THE DEPUTY MINISTER IN THFE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) to (c). Following
UK's entry into the Europeuan Econo-
mic Community, many of ihe tradng
advantages enjoyed by India in the
UK market would be lost following
the progressive adoption as from
1-1-1974 by UK of the Common Cus-
toms tarifl and other commercial poli-
cies of the Community.

We have been pursuing both with
the UK and the EEC the questioa of
maintaining the present trading ad-
vantages in Britain for one more year
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during 1974 so that adequate time if
available for consultations and finding
solutions to our trading problems aris-
ing from UK’s entry into EEC. The
response has not, however, been en-
couraging.

Possible solutions to the problems 1n
some of the sensitive areas of our trade
are already under negotiation with the
Community. In respect of some of these
areas some mutually acceptable solu-
tions might emerge. india may a's0
benefit from some improvements in
the Community's Generalised Prefe-
rence Scheme for 1974.

India is also trying to conclude a
Commercial Cooperation Agreemcnt
with the enlarged Community to stren-
gthen the trade relations between the

two sides.

I & 3 arg AW fomd wTeR
afy a8 gft Sort aa

4904.-3) WA AW :  FuC

q@zA T AT fa7 A7 /A a8 F@TH

(%) v %o § goTa Amg Am £
foaw avFF 97 70 Zrfa zeEr adr
& o7 afz gf. @1 3w AW o

7L

(m) ™ #ra 7daf ¥ afy =9
F7Er7 F1 (7T ZfF 22 A A
=IF FAT AT F 7

9 qqT qUEA W7 A famA
Wt (AT ((F) T 1971~
72 % & fzad ATz 7 77 of-
wiffg 102 AW & & #1099 #51
g2 Atz gifa 25 1 = Wi & amw

DECEMBER 14, 1973

qiF -1 =7 7 9% 979 97 7§ MY
o & fa w & [aeurerm # <@ T
fay werr U A-6016 / 73 ) 1

(@) zafra gar wwe-11 &
®] H qUT 92 9L TG Ty faEwer #
R EEAR

drwew frafa Afa

4905. Y wFww TEO ;. FA
aifoeg 97 7E A AT FAT R4
fr : )

(%) = /Y afafa 7 ww@T,
1973 ¥ frgwrenA faai if £t Fafven
#Y Y HT afz g1, a1 IF afafy T
gama fa7 ; wk

(&) #:11973-74 § 1976-77 &7
zrafy * = faate & 16 sfawa &7
aTfes Ifg F37 FT ey 9% Ha@qd 1
fraife fear & 97 afe &f, &1 @ T
Fr wifw & fa7 awT F Fv FTAAE
Fra?

aiforsa waTem & IO (A Qo
®o @) : (F) FATHT T qiEAr
g99Eig graaT a97 9 & oo fiat
#g Drawrfas afy 1 fawfor w79 &
TAEETE S§To UHo  WFAAI, WS,
FTHAT METT 37 Weqedr | oF wfafy
f#s 1 2 1 afafs 7 §5 3% F7=0
2 o fn fawor 77 vE 20

(@) wiwdi d=vdia dEETEfn
1974-79 % {7 fafAT & fagrq &Y
aifes fafea 2 7. 6 ofaom 7@ o
¥ T A g § vy fawrw
afteg g0 AWz ofdl g9adiy
FIAT ¥ HENET EEE | I9esT § |

Written fAnswers 208"



209 Written Answers AGRAHAYANA 23, 1895 (SAKA) Written Answers 210

F e faam @ S
T gret & o gar T am-ww
T @y ¥ o ogw afy

4906. Y AFAT TN ¢ Fat
ques " A7 fawrw §e g9z &
F oy we fr e

(%) #31 F+d17 ghzw fowm F
@zl favigsv f230 od==wi A=Y
aFfrr Fv7 A9r R gfead T
F7A % 90 30 | waw 29T 9T AR
gzt o7 fawim fFar 3

(@) =7 greeft & A #m & 5
T AT A6 Hooe A% A 4 gedw
F faator Fa I qTE-AS R TH
e ofor &= 77w &; AT

(1) a7 A AT FT I F
T AT & FfTwear 3o qdewt
¥ @z wfux § °

e R AR foRmm dama
A Tem "t (St adfet wfg) -
(%) s (@). fafem =g ==t &
qieET F1 qrEvEFEAT O F fag A
wza fagm frm a, 51 fF g
9 FT UF A9 2, Fied, [T, Tl
A HY AEEE TG 0 fafaw
TFIT & FATaTET #71 fmi fFm g wgar
forar 2 1 =" F g @9 aut § WA
iz farm fw g1a ffem ) ofe-
sre & frg oo frgaw § faor a7
9 Gzl F 4/5 TR T F 97 wHiga
&1 S FT qEEEA E

zAwT faawo AF far mr § —

am Ectice ] frrwtor ferer-arser o% fRar
e &g
g "o, FEIL 1-5-1971 188 . 18 AT@ T4

TFA% g, A% fasdl 27-1-1972

g7 g2, fedr 4-11-1973

87.48 MG T
(zar ¥ afew wre-asen afe &1
a1 AT )

15.00 A/ &

(z7T<T #, WY go THo Wo WMo STe
THTIT FTPFE &1 OF WO 97, Y
T FRE HE FT Wy FWET

)



211 Written Answers

(1) ge= W, @R, ¥
qraw # gafe ag & 8 aurfy sFax
grzm, af faeel), § ag<y amy fadwn
e 1 afavT wfew § 1 39w g,
feet, g QY W @ AT R

Extension of Marketing Fund Finan-

‘cial assistance to Keral for the promo-

tion ¢ Kerala Handicraft and Hand-
loom Products

4907. SHRI C. K. CHANDRAPPAN:
Will the Minister of COMMERCE be
pleased to refer to the answer given
to the Unstarred Question No. 2756
on the 9th March, 1973 and state:

(a) whether Government have taken
a final decision about extending Mar-
keting Fund financial assistance to
Kerala for the promotion of the ex-
port of Kerala handicrafts and hand-
loom products;

(b) if so, the broad outlines there-
of; and

. (e) if not, the reasons for delay in
taking decision?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) and (b). The
Government of Kerala had requested
that Marketing Development Fund
assistance may he extended to the
State Undertaking, namely, the Han-
dicrafts Development Corporation of
Kerala Ltd., on its export promotional
activities. After due scrutiny of the
application, the Corporation has been
accorded recognition as on Export
House, making it eligible for assis-
tance from M.D.F. on approved activi-
ties of export promotion such as mar-
ket studies, publicity and participa-
tion in exhibitions.

(¢) Does not arise.
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12 hrs

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

REPORTED LOSS OF ABOUT Rs. 10 LAKHS
TO0 NATIONAL SEEDS CORPORATION DUE
TO SHADY TRANSACTIONS

SHRI VIKRAM MAHAJAN (Kang-
ra): I call the attention of the Minis-
ter of Agriculture to the following
meailer of urgent public importance
and request thit he may make a
statement thereon:

“Reported loss of about Rs. 10
lakhs to the National Seeds Cor-
poration in the last three months
due to shady transactions.”

THE MINISTER OF AGRICUL-
TURE (SHRI F. A, AHMED): It is
presumed that the reference in the
news item which uppeared in the

“Hindustan Times" of the 13th De-
cember, 1973, thut the National Seeds
Corporation had lost about Rs. 10.00
lakhs in the last threc months due to
shady transactions. The facts of the
case as reported by the National Seeds
Corporation are as under:—

The National Seeds Corporation
finalised on the 25th September, an
agreement with the Bangladesh Agri-
cultural Development Corporation for
the supply of 8,500 quintals of potato
seeds. Under the contract, potato
seeds had to be moved to Jessore by
road. since potato seeds are highly
perishable, when removed from the
cold storages. The potato seed were
to be exported from the cold storages
in Delhi, Meerut Jullunder, Ahmeda-
bad and Calcutta.

Since there was no  rate contract
arrangement with any transport com-
pany for movement of seeds to Bang-
ladesh. the National Seeds Corpora-
tion invited limited quotations for
the transport of the seeds from the
storage points mentioned above, to
Jessore. The work was awarded to
M/s Central Transport of India whose
quotations were the lowest for move-
ment of seeds from all the storage
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points except Calcutta. n the 3rd
October, 1973, the Company informed
the Corporation that due to the threat
of strike by transporters in Calcutta
from the 8th October, 1973, it would
ncet be possible for it to undertake
within the specified time limits the
moverment cf se~ds to Jessore. With
the assistance of the Ministre of
Transpert, the National Seeds Corpo-
ration was able to arrange fcr the
Central Road Transport Corporation,
a public sector undertaking, to settle
with the Central Transport of India
the terms for the transport of seed
from Calcutta to Jessore. However,
the Central Transport of India con-
tinued to be responsible for the move-
ment of seeds in time and the fulfil-
ment of all terms and conditions.

The allegation that the movement of
seeds to Jessore could have  been
made at a lesser rate by invoking
the existing rate contract arrange-
ments with another transport com-
pany for transport of seeds from Delhi
to Calcutta is reported to be not cor-
rect.

1f the movement of seed from sto-
rage points to Jessore. had to be bro-
ken up into two phases, i.e. from sto-
rage points to Calcutta and from Cal-
cutta to Jessore, it would have meant
provision cof emergency storage and
transhipment at Calcutta. It was the
intention of National Seeds Corpora-
tion to have only one agency respon-
sible for the entire movement of
seeds within 10 days to Jessore. The
later development of the threatened
strike by transporters necessitating
transhipment at Calcutta, could not
have been foreseen.

The total bill for the transport of
about 8500 auintal of seeds from
Delhi. Meerut, Jullunder and Ahmeda-
bad came to Rs. 2.89 lakhs only. The
National Seeds Corporation has with-
held the payment to M/s. Central
Transport of India a sum of Rs.
31,111.04 on accrount of short supply
and one day’s delay in reaching about
60 tonnes of seeds within the stipula-
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ted period of 10 days. The question
of National Seeds Corporation having
lost Rs. 10.00 lakhs in this deal does
not arise. However, on a report from
the Regional Manager, Calcutta, the
National Seeds Corporation is scruti-
nising the trusnsactions to see whether
there were any irregularities.

The seeds were despatched from
stor:ge points after prior inspection
bv representatives of Bangladesh Ag-
ricultural Development Corporation
and they were further examined at
Calcutta by the Directorate of Plant
Protection for issue of phyto-sanitary
certificate. Further, the risk of
damage in transit had been covered
by insurance by the Bangladesh Ag-
ricultura! Development Corpgcration,
because according to the contract the
National Seeds Corporation had only
to supply the seeds ex-godowns. The
contract with the transporter provid-
ed for deductions on account of shor-
tages in transit in excess of the nor-
mal dryage limits. The National Seeds
Corporation has not suffered any los-
ses on account of any shortages or
damages during transit, as these are
either deductible from the transpor-
ters or covered by the insurance ar-
ranged by the Bangladesh Agricul-
tural Development Corporation. The
supplies were accepted by the Bangla-
desh Agricultural Developrient Cor-
poration who have reported short sup-
plies or damage wherever noticed, in
individual consignments. Though the
facts as reported. do not substantiate
the allegations, the Govt. of India will
examine in detail the entire transac-
tion and will take action against the
persons responsible, if any irregulari-
ties are established.

SHRI VIKRAM MAHAJAN: Mr.
Speaker, Sir. the National Seeds Cor-
poration was expected to perform a
very important role in the economy
of the country. Not only this, Sir. It
was expected to procure and produce
the seeds of quality so that it could
act as an instrument for change in the
economy. On the other hand what
has happened is, there have been a
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host of charges against the Corpora-
tion. The charges are of corruption.
The charges are of over-payments.
The charges are of procuring poor
Qualiey of sceas, instead of procuring
good quality seeds. Now we have
the gravest of all charges, that is,
over-payment to the tune of jakhs
to certain favoured parties. What hap-
pened is like this. The hon. Minister
hag said in the statement that the
contract was signed on 25th of Sep-
tember. May I ask the hon. Minister
about this? Is it a fact that the con-
firmation was given by the Bangla
Desh Government to the National
Seeds Corporation in  August itself.
And when the offer is made to the
corporation and confirmation is given
the contract is completed? The for-
malities could be executed much later.
But is it not a fact that the confirma-
tion was in August and the officers of
the Corporation slepi over for a month
and then they created an emergency
of their own and thus could make a
favour to a few parties? 1 want the
hon Minister to tell us chout this
point.

Secondly, what happened was this.
From Delhi to Calcutta the freight
used to be Rs. 1500 per 100 quintals.

Now, the favoured parties were
given the contract at Rs. 3,000/- from
Delhi to Jessore in Bangladesh which
meant Rs. 2,200/- from Delhi to Cal-
cutta and Rs. 800 and odd from Cal-
cutta to Jessore whereas there was a
common contract by the National
Seeds Corporation with some trans-
porter for carrying the seeds from
Delhi to Calcutta at the rate of Rs.
1500 per hundred quintals. That
shows the favouritism shown to the
tune of Rs. 700/- from Delhi to Cal-
cutta. The hon. Minister said that
the object was that one party should
carry the whole thing from Delhi to
Jessore whereas, in fact, one party
carried some from Delhi to Calcutta.
Then, the contract was broken and the
Government of India’s own under-
taking had come to the rescue of the
N.S.C. It carried the seeds from Cal-
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cutta to Jessore. It is not that favour-
ed party which carried that but it is
the Government of India’s own under-
taking which had to do the job on an
emergency basis. If you calculate the
decuctions made, for Rs. 31,000, that
comes to Rs. 500/- per hundred
quintals. This was the rate they paid
to the Government of India’s under-
taking. that is Rs. 500 per huandred
quintals wheress they have paid for
that favoured party Rs. 850/-. They
did not even deserve Rs. 850/-. They
deducted Rs. 500 orly from that con-
tractor. Thus, they favoured them at
two stages—one, from Delhi to Calcu-
tta and the other from Calcutta to
Jessore. In fact they got this return.
This is the report of a newspaper.
I quote from that. This is what it
says:

“The National Seeds Corporation,
a Government of India undertaking,
has suffered a loss of about Rs. 10
lakhs in the last three months due
to shady transactions.

“Certain top officials of the Cor-
poration are believed to be involved
in the deals.....”

No explanation had been received
from the officials as to why these
contractors were given this contract
when there was already a contractor
to whom they were alreadv giving
this contract for Rs. 1500 per hund-
red quintals of seeds from Delhi to
Calcutta. Why were his services not
availed of?

Further on, the paper says:—

“On October 26, the Regional
Manager of Calcutta pointed out
that the CTI was charging exorbi-
tant rates. Evidently to justify the
“deal”, a back-dated note was pre-
pared, dated Sept. 26, 1973."

This date was given by the hon. Minis-
ter. It further went on to say:

“Another feature of the internal
correspondence, obviously to cover
up possible inquiries later, is secur-
ing letters from Chandigarh and

——
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Ahmedabad that no transport com-
pany is willing to carry seeds to

Bangladesh. '
L . . .
“This is only one concrete ins-

tance of the underhand dealings in
the Corporation. An officer of the
Accounts and Audit Service was
.appointed three years ago and he
managed to pull it out of the red
by streamlining a number of pro-
cedures and eliminating several
agencies. The unhappy officials

managed his exit. The bunglings to- -

day reportedly run into eight fi-

gures.....”

This is one aspect of the bung-
‘ling. The second is that the seeds
supplied to Bangladesh happened to
be of poor quality. The Minister, in
his statement, has himself admitted
that there are individual transactions
where, of course, there is supply of
poor quality seeds. But, most of the
seeds supplied to Bangladesh are of
poor quality, It has been stated here
that the seeds supplied to Bangladesh
were unacceptable and when they
reached the destination, in some cases,
the percentage of rotten seeds was as
high as 95 per cent.

This is the performance of the
N.SC. I want to ask three or four
specific questions.

(i) Is it a fact that the confirma-
tion of the contract was received
from the Bangladesh Government
in August and not in September as
stated in the statement laid on the
table of the House?

(ii) Is it also a fact that there
was a transport company Ccarrying
the goods of the Seeds Corporation
from Delhi to Calcutta at the rate
©of Rs. 1500 per hundred quintals?

(iii) Will you hold an inquiry
and suspend the officers concerned
and appoint a Parliamentary Com-
‘mittee to completely examine the
;vorldn: of N.S.C. with special re-

erence to this icular sha
transaction? part >
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SHRI F. A, AHMED: I do not know
what justification there is for the
hon. member to put more reliance on
what is published in the newspapers
and not to accept the version given
by the National Seeds Corporation.
He asked why this arrangement was
accepted in the month of September
when the Bangladesh Government had
to send a letter sometime in the
month of August. I would merely
say this that so far as the letter from
the Bangladesh Government is con-
cerned, it contained certain condi-
tisns not acceptable to the NSC. For
instance, one of the important items
was about the delivery of the seeds,
poiato seeds. They wanted the deli-
very to be given in some part of
Bangladesh. We said delivery would
be given only ex-godown and it should
be inspected there by officers of the
Bangladesh Government, to see whe-
ther it was good seed, bad seed and
so on, and then the responsiblity
should be undertaken by the Bangla-
desh Government. On account of
these negotiations, the final settle-

ment was made in the month of
September and then the arrange-
thereafter was

ment for transport
made. It is wrong for the hon. mem-
ber to assume that it was purposely
delayed and that it was done only in
r to give this to this particular
company. So there is a wrong impres-
sion which I would like to remove
¢rom the mind of the hon. member.
So far as the Seed Corporation is con-
cerned, they took the earliest action.
The letter was sent on 7th August.
Reply was received on 25th August
from the Bangladesh ‘Government,
and on account of the negotiations,
it took sometime before it was set-
tled in September and afterwards,
the arrangement for delivery was
made. There was nothing wrong in
it.

Secondly, a question which has
been raised by the hon. member—
and published in the newspapers—
is that there is a loss of sbout Rs.
10 lakhs. Where is the loss of Rs. 10
lakhs? No one has been able to find

orde
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out that there is this loss of Rs. 10
lakhs,

So far as the quality of the seeds
is concerned, the seeds supplied to
Bangladesh were examined both ex-
godown and also at Jessore and there
was no objection from the Bangla-
desh authorities saying that they were
of bad quality. Till now also we have
not received any communication from
the Bangladesh Government saying
that they were of bad quality. The
value of the seeds which were of bad
quality was only Rs. 31,000 which we
are asking the transport company to
pay.

Let us assume for the sake of ar-
gument that there is a loss because a
certain arrangement was accepted
which was not more economical. He
asked: Why have you nct accepted
the arrangement of transport of
seeds from Delhi to Calcutta ac-
cording to our regular arrangement?
The reason is this: the seeds were
to be supplied not only from Delhi
but from places like Ahmedabad,
Jullundur. Meerut and other places.
For that purpese, there was no
arrangement. Therefore, what was
done was that we asked 11 parties
to submit tenders. The lowest tender
was accepted. How can any defect
be found in the procedure which was
adopted for the purpose of inviting
tender and finalising it and. giving it
to the party which quoted the lowest
terms? Therefore, there can be no
question of loss of Rs. 10 lakhs at all.
I do not know where from has he
got this figure. .

I would also like to point out that
under the terms of the contract, it
any loss occurred during transit from
godown to Jessore, it was to be made
up by the transport company.

For that, the National Seeds
Corporation have nothing to do. If
any loss occurred beyond that then
the Bangladesh Corporation had also
covered it by ‘insuring # and that
doss will be made up by the insurance
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company, and there can be no loss
being incurred by the National Seeds
Corporation whatsoever. So, I would
submit that there is no justification
in supporting or in accepting what
has appeared in the newspapers.

Another question which the hon.
Member has asked is, why this
arrangement was not given to the
regular transport authorities which
were carrying goods from Delhi to
Calcutta. As I have already pointed
out, as far as I remember, only about
14 trucks, out of 85 trucks, had to
go from Delhi. The trucks had to
be arranged from Ahmedabad or
other places. There was no arrange-
ment for such transport from any
other places except in Delhi, and the
seeds had to be supplied within 10
days, otherwise, they become rotten.
Therefore, this arrangement had to
be made so that it could be taken
directly to Jessore for delivery to
the Bangladesh Government.

MR. SPEAKER:
Kapur.

Shri Sat Pal

=it Haqts sz (qfzoa): weaes
#Zza, wF Az agag  Honfem
Fraa¥frgawz fTrad § 27 57T
mwazam i e ram y gw ™
@ § f5 feft 7 fell w@ae &, AR
ey 7 fopey aref %7 a7% A, ag wfowr
Y w1 2 fF gw AT W FAwRY A

i 771 §, 38 ¥ 18 T A AW
arfee foar wirg 1 “Targeam aen’ &Y
g AT @ & oA s W
9 F7 & 7 ag FiEw oI
faar & 1 57 ¥ wgr 7y § v o adiw
¥ i ¥ zigndaa ¥ @ 9 wd
FT TFAH g &1 F qg T|W@ FT FTA
g fr w o oY g S § Q¥ e Ay
§ W 1 ¥ e ¥ e w1 57
Q@ § | w@ar & g §- FEw T
qmgq.nm—f*ﬁmm
I FAFA 8 NGRW g T A A
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¥ fag wgde TFAdE FEOAT F1 850
%17 9T 2% fqq, %t {57 s® & fa® 500
T q-IF FE | H AZ AMAT ATHAT
2 % a1 § 350 ®97 T TF AT A
F1Z M7 | & fa% gy FaTT gH AT g
g1 Ty FZTHz § @O a7 dievwris
g1

! FATNT AN AT F WA
Fegv w1 wATS g (& 37 0F gaa
T8t 2 | T7 A1FT FI) T FHOT Tg
Fw2dz a1 {5 T87 A4 AT TFATGIT |
s a4 w1 oAAF gA (F FAAAH
EgF R Azt zw A A 7%
§ A1 ST A g2 S THIIE FIY(I0A F
arg qiwdz fear 5 om0 g9 a7
F A7 AF HIA 7 ATG LT HGH 500
.7 37 gq9 oAz AgT {%ar, afes 37
FeqdY 7 {7y 917 37 1 F9g F T ®IAqT
FIET AT | EHITT F1E QRade 74T 4T |

= TR &I (Ti4) : T 7147,
| oy siA AT g F owm dw
famm & 1 Sz g 2, 59 F fAg
F17 fSreqae & | KA1 7g1A aga wyway
# o7 afves wdT g1 & ag SAAT TEAr
g % Ry & T T F7 T
T FA | TEA & A F wlaw
fam graE FroAT F1 3FT AT TR
q, 39 FT AH 3% (A€ 7 41 {6
o[ (381 ZUT F 19 § ag 397 <F] FEUA(
1 3 faar mav | (| @ o=t W<y @ifa
35T 9g) | faed feAT @ew # g7 Al
i waigd 41 fs o et fmr g g
FT FLTZAT 1 AR FT 47 TV GiATF
AT G T 77 T[L § A= fa7qw 91
fo ag ama<i 7 faad & fag faar
Ll
# ag amAT I g fF I s A
farmr 10 A F1 Waw F gefET @y
¥ fore #1¢ suaeqr &Y I1d) B av 4G
T 99 F gra O IOy (Fq wrd & fw

2725 L.S.—8
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FIGIEAGNIG ITGAFAT qF &
guT g ¥ T siEm e w9t 4 Y
faw T ! s g @ g "
AT GAT AW, TV AIEFT AT 59 FI
qA(TA TG, qrlsw 57 F7 foat T a1
qIATE 717

FHGIH a5 TUETT gHfoa
Z1 953 KT 71T 7 TF AAA FY
sAER 41 afe g, 41 sgiA avag
glawfvar & fa=s @ s/ SR
FI | 99T w1 A1 afews Afew 7 g
ST ZAT 8 % ST AT &1 GHET F qrL
MR ¥ & AT FO9T O W F
Fon wrfew 1 g &=t amd @i
T fEaT T GiAT, AT HIRIT FHT SHAT
T FEuEY | {5a wigam i § ag Tgag
F1g,fqa F I 2@ AEEE T TE-
g1 &, Sy (% gy § gy
2, gonfE wadt wga A 9| €
FT THAE FAT@T B, ..

o KT wet wgwe 1 @
FEr aamEr 2,

Y VAFIT ... {57 T HA9-
W@E & T AFEA AT &, G A
I & fEATE FIT FHAET T, WIT
g *1 2. a7 #1 AT A § AR HY qY
FAT FTAATE! FIA AT @ 27

! G 0 WEHR - /F F G
FUF TAqHEHT F1 T FEAT AKATE |
A7 Al Fa1 & (% < @w F
THEE AT & | g RTHe ¥ aqn
may & Rz & fag 9 2.89 g%
Ty feg U E | TEARH AW
arg 1 fow @ fF a@ 7/ ®9 #7173
aFgar & | # 7 Fe ¢ fF Fal @ A
TR F AFAAGAT 1 A M@ A AT
Sl 7O gRA G wEAT g, W A
Fer 2, w4 A & fv 2,80 gAr%
T FTZTEIIE F A0iST ¥ forg faeram
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[ qfeqae fag]

& @St &1 & XA F frg Gz zhaqrd
=rs 3fear &1 I 3% famr o4,
I F IR H AT 9357 T Fgr 2 fw
g FIOET A% o H d7 ) qg |
faegw =a 21 gAry o O w6
FAHATA TEY 8 o ag =4F faee T oT
WA 11 IETT F ST AT T {4
FITA FT ST Aqee 41, faaqa1 gav
wFe fwar qny

gt qF AFAA F1 AAF 8, I
FT |/ITA AT 5547 Z TG 2, FWi{w gA
Fagowd WA fF5d awwdm A q
¥ 9gA S9 FT AW gE T@T AT A=
s A andd | gafde @aF dW @
AW F AT G AE Ar gF-
wrersa @ fedmEmt 411 53 Fo»ie-
faay 7 @1 f5 @9 =8 ¥ ) F5H
feferdft €1 7 47 7% agf w1 915t A=
T AT T | g A1 & (7T o)
T 31,000 ®9AT 29 A FAW FL @I
2 A7 ag ®var Fre faqa I ?

w1 Ay fag wfew (RaT):
Y ARG, @A § 17 qEW H
10 9/ T FT A7 &1 F1 I G~
ATE 3, 98 TT AOG T 2 1 AT Fie
q1ga 7 o 134z faar &, /1K gied o A0
Jae U, $AH $EE TT
fearz{F 3 & &1 a3 &) 7€ &1
T 997 Fq034 7§ v Lqzq faar 4
In the very beginning of the
statement the Minister said “facts as

supplied by the National Seeds
Corporation.”

T 3H /T FIIAIIA AT 14
F1, I & Z1g0 BEH &1 GO F
ST |TT [T 17 A1 wEATT 92w
a1 uz Frar & fF g7 % f37 ag 73
urfeae gearese §, 98 g 91 G

deals (CA)

3T ag giy 4% T %7 § W ohFT
fewrdae g gva4a @y @idi fwadr
F1 omem g, fewy  svAToe
% THo uHlo ATEo, wizwigui? FIv:
e wh gfeur §, WEomoe W
Mo &, HE FAIWA &, TN
T FHX T F 4 forgd FRaTomy
g I F 9T H grerat @ fork wmar €
agwgEq wMgT E fE #z T FAQ
FN i o Y T WG F T FE W FTE-
T &S0 §1, BleATss - IR
FF F, G FAQTA 1 Q4 q, A
T W0 AT F1F, Hiz HILITIWH Fif
F o, &1E a1 oF7 Fiefv wifg fE o 7o
F farr, fegat & f=3 A1 39 Foaar-
AT 1 9719 F =7 wee wifaq g,
IHH FIE FIYST T HF | foiy T AT
o ET @ TT g1 G AT A Y qATT
ErE i R TR T (A
qGq AW F HT AT FY, 9 KL a7
TrHE F AT ST FT ATAN ZW T HET
NI &7 For 3w AT AT 3% | (67 F77
Ffw dror 3 @ITG 1 FT AL KA EY ALl
dar rar wa & S § sifgr g g
“Since Patato seeds are highly
peushable”.
gaTd wwA # arx w4 Wi, T Ew
fe wét &, & o g W w0l
g Tt e fRaTea € e
@ H, wEAT I TEAT & g 4%
sl fagrera & wHAT aF i w1
T4 TEAE, IAT AR AR T g
Tzard, ag dfvor wdy grar A zh grger
§froram w3 faur | & A1 v A A
i qwsr wigAr g fE oug A w W W
T e W § oA T, w6
v Ewdr FIED IH ARD TR
fead fet @@ auqr &3O &0 wgHI 7
TE  qr WiEw ®( @ 9T WA £
g FTE WETT SMIG AT J IAFT
A1qg T 214 0F TREIINT &, T3 AR
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g w7 yzarema 17 F FoavwE
N 3 ofeis geEfEr & 2, 3% F
¥z F% a9 oy qgt vt wr md s fiadh
WIEG A1 A A wwie e s
AT Tmae &5 w7 W (&G0 1 4g weY
qatai fw 9w zamoar w8 geT
ug Agi B I g 0
FAA Fi FAAT FF | guT WigE F
[V, W T2 F W4 gH (& &7
a7 ;i A H# 4g 9T Fg
FT fmam wig & gfoe  wa o gur v
MR yz 4w awdt 1 oFge w0 AT
FLE R IRIE B (R EH R O T
AT A ZT AT A AT A O AT
oo FAr TfEgT o

M F ugl AT FRATE F HI
il g vgar & 7 fawET & wig
&5 T WA T FT AT AT FTIT
T faur ? g A f= 7t w1q feaes
¥ fegura W dw w9 3 fewr 917 76 %o
Oy 37 H AT E 1 wed gAY 90
Y7 g5 F Hew o 3w #7 U F i a1
& gl &7 dir s giT SFar "
famit Sfe faeT 57 2 Y 1% A
aY wor fawew & fgum & faur g
Efewe gugdy w14 T I T ag Fefra
wgt ae, wed & fa wwer gt feeig
famir ard o 1 T & o wg Tt e
w¢ ¢ AfET wow o1t wg (@ g )
Ffew die FT9w F HeT 4T g
gfeow & gors gwR fowmAi
FJARLAT F7 G AV 30 FGT
feat & fewia & 3o Fiof w1 ITE
T arly T " w5 Arfew A af
A dar fE® wawa wga ¥ g odn,
F37 ¥aagy # qOwHt g fwwm
ox i F440 56 ¥ 57 qam
faix & sifem s Freamvm, €3 FR91-
WA, wfwini o S 91
(a7 37 ¥ FEARAG § 7 F 4
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HATGIAN I F( AHT H, IF F0 50T
FUT AT Y & HTHA WG faFTT
AT | FIAT FTAT gEE AR ¥
wrg oH §3F 99 § fF agh wide
F AT A FI GRAHTERATE ?

weaw QW ;. afwqridy  FRE
A AT T HAAET A F AT A
qZTaA AT 08 € FF A0

SHRI VIKRAM MAHAJAN: For
this particular purpose,

it wfeamy fag wfre : & 47 a7
qF FAT A0EAT 2 fF 37 B o=6 avg
i At 9ifgm 1 wIa F "33
Traav s e ITF1 57 q7g ¥ 0q
&1 fF qa1 A ¥ 7 wiq D, 743
Aaifaa adt 1 3= I
% ag faag T F-I[arx 78 21 7997
afAm § grT & SrqAr e fy 3T
Fr 3T &9 w1 F 1 0% I F FR,
¥ g fF FA4F7 ¥ A9 TF 60-65
/7RI R g AT A0 E 1 TETH
azias & fer Al we W s
T AR aAwfAede grafagt ¥ zeTdar
s¥% faede sifafwal 1 s & sm
afqr & AT FT TFFET FEA B
JET R

ot FEEA Wt WgAT - qA a7
gFAg ¢ fw Taqie & iz § qAaz
FAY aF W< WEEA F W # 97 A
% fr &' FIIROT 41 337 TFaT
gaT | @ oaEd AT AT g d
#e FEAWA K 9 q@ 1 AFIA
gAr & AT Af ; ag &g FAF g
g Fan d faqra " & fs g4
% g wrg &1 fa% & arsr Ar¢ Frat
Fgia@ waE fasad frr g e
Tz Q@ d@ & THAA Fg g atg
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[t weedm wwe wgwe]

e g 1 T A A € sw A fowme
T ar &7 2 % A9 F [T wAd
a8t 37 Tifew ¥ fad wysAawd
amim & 3FA oW §17 wWwfgr ¥
ar &y dar Fgemw fw ZiROR & oA
THET 2 WG 80 gl & FAoG F
RGN A A FI AT T A 413
wgraT 2 feu g1 /1 5a1=T § set 91z §
1T 79T FY 1T R | &F AT HIT
T wgi ¥ @aa o7 wqr ? F ag wwAr
a1gar g fF 37 T ey § 3™ ffan
AT T HTF FT AT TAM 7G FATN
T 7% 1 JAd AT TFAATHE & HTT
FZ FCAW & {21 § 53 F041 F7 =T
T fF OAT aiF Y § gz fRAY Avg
wfga w8 &

QA wEET Te TR
ug Fgm g 3 B oweh aF wd g
g #1ez w€w ¥ w0 F A 21 e
T ITHT F=ST FIAT TEAT & AT A
T zew fRaT AT AT 20 g
ST FrEFz ZAT 47 47 AT §OAFA
SER a7 oA fm & AEw agemr
a7 =Tz uqrfeEr § 99 & arw arda
av 751 ¥ T fw F7 7g 1A fawoave
¥ z97 q 17z T ATETIR § T G178
¥ 3T FY g Fivg ar daeee ¥
Az guit AfF 3 AW F AT I
FER qg=AT A1 | A% Ardr =S 2w
7%, 9% 9T A T A F AT Z19-
TIE F7qAT %7 &A1 4T 1 99 F fAT 7
w31 g7 FT FAW g A AT
@l § A TiadE &1 S T g 2
ITH G 9g FZ A | WA TE AT
qrr aZ A& o F g% 9 A8 94 |

FET AF FALN FT K97 § FAALL
F fr7 a7 war w7 a1 fF 81 g 9 A
ARIGAT FAT-TF Al G qGI A
T agh R MY F AET T TA-
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T T Fwr TEwaT faar e
FgT I TN FTRAT F 7@ 7177
a1 g wmar fomo ) SR
i ag 7€ w51 fF ug @vma ¢ a1
faFrma I3 w1 Agr WE ) A7 HA7 A
aEw R §% gAET qwE7 g Tw
§ fo ag @wa A1 &7 7 w0 W+
feom gt gaTa AW 37 39w A
3 g7z F1 A9 wg ¥ {99 7 A
Fi7aTe 7l &, § 49971 § 93 99 q7
FT aTMH T & AT A 77 TAAEH
FITE

U YA F TE T AT E——
T FFT Wi FOAO &1 w99 @
a1, 7fF" g7 a7 amw 7 wizanas
FIATOT |, HT IO HT g
Fam grdrmAT # fas
TgraF ArE ANTIVIA 77 AE 2 U
W lagafm ww & fe &1 @
AT AAR FWT R f6 A i
& wfvo fs= i #1 fa5r 21 =1 8,
Iq W IWE FAT §, HIT FOWIA
F omarh # off W O

=t STeTq A el (wmange)
ag warer =5 fa7 & {7 & aga @
9T T )

ff GREgrA At wgRT | gH A
JerdT W E, SWTHIZ R TZE
w9 HEGT AT T A AT F A
amT T ¥

st afemare fag afew @ A% &
AT 9T w®T R, 100 o fu=r AT wEAT
A

) FRTT ot wgwT o & T
S F1 AT F JAA T FHAT G, AR
o9 ZEAT AT T AR At & R E G
g | gg qga TAw T, I AT AW
Fva  Trfzu, e FIARET TS
T FT &, gH I AV AT TA
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AT | EHIT §F qvg § =AW F F AT
T4 fRar 7.8 widi &, 7 g qew
& fom aga @ &, oo w1 e e

Y TATIAT AN
TEAFF AT FOE ...

(T=+ii)

qAR T 9y g 8 £ fF
A 78 g 3, ww A
FAT A & T g &

st TTERT AW 0 &5 T 9w
A EURE R Co -

SHRI JYOTIRMOY BOSU (Diamand

Harbour): Sir, I am very sorry
to say, if 1 got the Minister aright,
that he has not received any news
about short deliveries in Bangladesh;
and as he said, the damage will be
borne by the insurance company for
which the Bangladesh Government
has arranged, and he has mentioned
one or two other points. In saying
that, he has seriously misled the
House. I will produce documentary
evidence, including a photostat copy
which 1 would like to lay on the
Table of the House, and the House
has to consider whether we should
move against this Minister for
deliberately misleading the House..
(Interruptions) I will show you.
Kindly have a little patience with
me.

About the Parliamentary Com-
mittee—somebody was laughing from
that side—here is what Mr. F. A.
Ahmed on 28th August, 1973, said.
This is on p. 13951 of the Uncorrected
Debates.

1 quote:

“I think, the Committee which he
mentioned....” I mentioned about it—

“ ...Was set up in 1972. I will
verify it. But my impression is,
1972. We have got to await the
present Committee's report which
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is expected in September, 1973 and
then, when the report is available,
we will take necessary action”.

We would like the report to be placed
on the Table of the House. The hon.
Minister has not shown the courtesy
to the House by mentioning that the
report has come and they are
considering the matter. They, in fact,
want to laugh it away.

MR. SPEAKER: I will try to find

out. But what has it to do with this
motion?
SHRI JYOTIRMOY BOSU: The

Bangladesh Government placed an
order for 8,500 quintals of potato seed,
certified variety, at Rs. 160 per quin-
tal f.o.b. Jessore. This deal is certainly
bound to create misunderstanding
between the two countries for the
simple reason that the wholesale
dealers in this country, including those
in Calcutta, get potato seed, certified
variety, at Rs. 108 per quintal. Now,
the distance from Calcutta to Jessore
is only about 60 miles. What you sell
at Calcutta to a private wholesale
dealer at Rs. 108 per quintal, you are
selling it to a friendly neighbouring
country at Rs. 160 a quintal, T want to
ask: Why is there a difference of
Rs. 52 per quintal between a private
wholesale dealer at Calcutta and our
friends in Bangladesh?

If they had used the rail transport,
the whole thing could have been much
cheaper. They are taking from Jul-
lundur and from Agra. Why? The
entire quantity should have been
given from Calcutta. Iinstead of that,
for obvious reasons, to patronise the
private transport operators, the seeds
were taken from different parts and
sent to Bangladesh at a severe cost
imposed on them. The road transport
bill, you have seen, is about Rs. 3
lakhs.

Supplies were made not from the
nearest depot but mostly from the
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[Shri Jyotirmoy Bosu]

farthest corner. Wil]l the hon. Minis-
ter tell us why no open all-India ten-
der was called, although it is compul-
sory for the Seeds Corporation to do
so if the dealing involved is Rs. 10,000
or more? Why was it not done here?
Here the amount involved is Rs. 3
lakhs. The Managing Director cons-
pired and gave the business to the
Central Transport of India at New
Delhi. It was done in collaborations
with the Economic Transport Orga-
nisation which was black-listed by
the same National Seeds Corporation
for stealing cargo in transit and also
for overcharging and overdarwing.
The Assistant General Manager (Mar-
keting) against whom serious charges
were levelled in Rajya Sabha only
the other day was rewarded and made
in charge of quality control. Angq we
shall show to this House his wonder-
ful performance. Who is responsible
for these losses? The Managing Direc-
tor and his henchmen,

Sir, I will just r=ad this out to show
how Shri F. A, Ahmed misled the
House. This is copy of letter No
3(23)/Mkt/NSC-Cal|2406 dated the
31st October, 1973 from the Regional
Manager, National Seeds Corporation
Ltd., 6, Marquis Street, Calcutta-16,
to the Managing Director, National
Seeds Corporation Ltd., 4E, Jhande-
wallan Extn., Rani Jhansi Road, New
Delhi-55. It says: that eighteen bills
were received from the transport
contractor. I would not read out the
whole letter. I will lay it on the
Table of the House. Here it is said:

“It is observed that on 21l these
bills, the Bangladesh  Asgricultural
Development Corporation represen-
tatives have mentioned that most
of the quantity sent is rotten and
have acknowledged for a very less
quantity than the quantity despat-
ched. We are enclosing a state-
ment wherein we have given the ac-
tual narrations given by the party..”

We want that to be laid on the Table
of the House.

DECEMBER 14, 1973

Seeds Corp. in Shady 232
deals (CA)

Now I come to the more serious part:

“If we are to deduct on the basis
of the actual quantity received a
sizeable amount will have to be de-
ducted from the transporters’ bills
and the payment will be very much
less. As the Bangladesh Agricul-
tural Development Corporation have
not acknowledged for the total
quantity despatched by us, there
appears to be no alternative but to
deduct the cost of the seeds which
have not been acknowledged by
them.”

This is a very serious matter. The
whole thing involves Bangladesh. The
hon. Minister misled the House deli-
berately. Yoy have to decide, Sir,
what steps should be taken against
the Minister who has deliberate}y and
in a planned manner misled the
House. It says, on a percentage basis,
Consignment Note No. 317, 50 per
cent; in some cases it is 80 per cent;
and in some cases even more. I can
give the entire set of documents to
your good self and to the House for
examination.

In comparison to the national tar-
get, what has been the performance?

Cereal crops: 1969-70, national
target in million hectares 10.15;
achievement 0:7 per cent; 1970-71, na-
tionaj target in million hectares 10.14;
achievement 1 per cent.

Then, oil seeds: National target in
million hectares 2.30 and achievement
is only 0.2 per cent.

Pulses: national target in million
hectares 2.25 and achievement 0.001
per cent.

That is the wonderful performance of
this Government.

Then 1 come to another letter No.
NSC!73 dated the 12th December,
Annexure-II. . .

MR. SPEAKER: May I invite your
attention to the fact that the time
fixed is five minutes? That must be
stuck tn. The call-attention motion is
about the reported loss of about Rupe-
es ten lakhs to the National Seeds
Corporation. You should confine
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yourself to this. If you want a gene-
ral discussion, you can have it later
on. But so far as the present call-
attention motion is concerned, please
confine yourself to the subject and be
relevant.

SHRI JYOTIRMOY BOSU: I am
giving documentary evidence. I will
lay a photestat copy on the Table of

the House. The Minister has misled
the House. I seek your permission,
Sir.

I would like to lay the photostat
copy for the perusal of the House.. .

MR. SPEAKER: The hon Member
should be relevant to the matter under
discussion. So far as the other matter
is concerned, that is a different matter
altogether.

SHRI JYOTIRMOY BOSU: He has
deliberately misled the House.

Then, Sir:

“Thus, if the requirement of
three inspections during flower-
ing is strictly  observed, 13 out
of 17 blocs may have to be dec-

_ lared as not conforming to this re-
quirement. ....Further, it is recog-
nised that on al] and all-crop basis,
in spite of the NSC’s best eorts,
for ar average of 30 per cent seced
fields, inspections less than the pres-
cribeq number only are performed.”

That is the position. More than 30 to
40 per cent seed crops remained un-
inspected by the NSC. I want to ask
the Minister as to why the Financial
Adviser of the NSC was got rid of by
the Managing Director and since when
the post is lying vacant.

MR. SPEAKER: The question be-
fore the House is a specific question
and not wide in its scope. I am not
allowing a debate on the Corporation
Please be relevant to the issue.

SHRI JYOTIRMOY BOSU: Sir, be-
cause of no inspection and because of
lack of proper inspection of the secds
before dispatch, we lost 3 huge »m-
ount on account of the shady deals.
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Now, I want to draw your attention
to a note which is signed by Mr. R. L.
Sharma, Marketing Officer, dated
26-9-1973. It is a fraud they have
committed because the Asst. General
Manager, Mr. D. S. Rana, has not
given the date. Because it is datcd
8th November 1973, the whole thing
was manufactured to meet the ex-
posure and the criticism that was le-
velled against the NSC.

Now, under the appropriate rules i
seek your permission to lay* these do-
cuments on the Table of the Hcuse
with the photostat copies which will
prove that the hon Minister has mis-
led the House and there is a great
fraud going on. Rules say that I can
lay them and you can examine
them. ...

MR. SPEAKER: [ will examine
them. Mr. Bosu, in your case, and in
your case only, these and everything
are covered. You have access to docu-
ments and you examine them as Chair-
man of the Public Accounts Committee.
Pariticularly, for you, when you make
such observations, they are not only
made by you but also by the Chairman
of the Public Adcounts Commitiee
That is what I wanted to bring tc your
notice.

SHRI JYOTIRMOY BOSU: How is
it. Sir? I am functioning as a Mem-
ber of this House. I have quoted
these documents. 1 am telling that
the Minister is telling untrue and ir-
correct things and is misleading the
House.

MR. SPEAKER: No, no.
all inter-connected matters

SHRI SAT PAL KAPUR:
misuse of power.

They arc

This is

SHRI JYOTIRMOY BOSU: There
are rules under which I am empower-

ed to hand them over to you. You
can examine them.
MR. SPEAKER: If I have to exa-

mine all of them, it will take me
about a year. You can send them tu
me otherwise. I am not allowing thera

" *The Speaker not having subsequ ently accorded the necessary permis
sion. The documents were not treated as laid on the Table.
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[Mr. Speaker]

to be laid on the Table of the House.
You send me so many- things that if
I have to look into all those things,
1 cannot do any other parliamentary
work.

SHRI JYOTIRMOY BOSU: Jyotir-
moy Bosu tries to do his job.

MR. SPEAKER: You are overdoing
it.

SHRI JYOTIRMOY BOSU: I have
told you that the Rules are quite
clear that any member can authenti-
cate a document and give it to you.

SHRI F. A. AHMED: The hon.
Member has made an allegation that I
have misled the House.. .

SHRI JYOTIRMOY BOSU: Yes, you
have.

SHRI F. A. AHMED: I would
like to point out very respectfully
that I have stated the facts as they
have been brought to my notice. I
would only.. .

SHRI JYOTIRMOY BOSU: On a
point of Order, Sir. Can the Minister
run away by saying ‘Facts brought
to my notice’? He hag to take the full
responsibility on the floor of the
House. He says, ‘Facts brought tc
my notice’. He has deliberately mis-
led the House and now, Sir, he warts
to run away by saying ‘Facts brought
to my notice’? He has to take the full
1 am terribly distressed about this.
He should confess: “I regret and ]
misled the House’

MR. SPEAKER: There is a proce
dure. Please sit down. Kindly don’t
do it every day.

SHRI JYOTIRMOY BOSU: It i:
nothing but unmixed untruths.

SHRI F. A. AHMED: I am just
trying to explain to the Hon Member
and if he is not prepared to under-
stand I cannot help it. I have beesn
trying to point out that T am not to
accept the statement given in the
Press and I have to go by the figures
given by my Department. I have
only pointed out those figures to shew
that thrre is no substance whatso-
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ever in the allegation that the NSC
has suffered a loss of about Rs. 10
lakhs during the past three months.
There has been no substance whatso-
ever in the allegation (Interruption)

MR. SPEAKER: If you go on dis-
cussing among yourselves, I am not
listening. In Parliament everybody
should have patience to listen, not
shout at each other. Order please.

SHRI F. A. AHMED: What I was
saying was this. I repeat this again.
There is no substance whatsoever in
the allegation made in the newspapers
that the NSC has suffered a loss of
Rs. 10 lakhs during the past three
months.

SHRI JYOTIRMOY BOSU: I have
brought out specific charges. I have
not mentioned newspapers. I have
have given specific instances.

MR. SPEAKER: Order please. This
is about this Motion. If sometthing
beyond it is concerned, I will see it.

SHRI F. A. AHMED: About that, I
have already said that this related to °
supply of seed potatoes to Bangladesh.
There was a contract under which the
seeds were supplied to Bangladesh.
One of the terms of the contract was
that the inspection will be done at
ex-godown whether it is Jullundur, cr
Ahmedabad or Meerut or Delhi, and
also, at the point of delivery, at the
shore. The Bangladesh representa-
tive of the Corporation came, inspec-
ted and he found that the seeds which
we supplied were al] right. At the
time of the delivery at shore there
were some objections with regard to
the question of short supply and with
regard to quality. Now, about that,
the matter is under examniation. Wz
have found that the Transport Com-
pany has to pay about Rs. 31,000. If
more has to be paid, it will be paid by
the concerned transport company, not
by the National Seeds Corporation. If
there is any loss for which neither
the NSC is responsible nor the trans-
port company ig responsible, it is
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covered by insurance and the Bangla-
desh Government will get those da-
mages from the insurance companies.
So the question of Nationa] Seeds Cor-
poration suffering the loss on acccunt
of this cannot arise, has not arisen at
all.

SHRI SHYAMNANDAN MISHRA
(Begusarai): May I know this? What
about bad quality?

SHRI F. A. AHMED: As I was just
saying, so far as quality is concerned,
the inspection was done at two places,
that is to say, ex-godown and also at
the time when delivery was given at
Jessore. And we have not received
any report except with regard to cer-
tain items only with regard to which
I have made a mention in my state-
ment already. 1 have also said that
certain deductions had been made. An
enquiry is being held and if further
deduction is to be made, it will be
made. But, by and large, they have
been satisfied with the quality of
seeds which have been surplied to
them. 1 have not received any report
against bad quality of seed even from
the Bangladesh Corporation.

SHRI SHYAMNANDAN MISHRA:
The hon. Member Shri Jyotirmoy Bosu
has quoted certain documents to show
that they have made such complaints.

13 hrs.

SHRI JYOTIRMOY BOSU: f we
are to deduct on the basis of the ac-
tual quantity received, a sizeable
amount will have to be deducted from
that bill and payment will have to be
very much less. Bangladesh Agricul-
tura] Development Corporation has
not acknowledged that offer. There
is no alternative but to accept this.
That is what is said.

MR. SPEAKER: Will you please
come out with that document?

SHRI JYOTIRMOY BOSU: Ve,

Sir.

SHRI F. A. AHMED: In my state-
ment T have already stated that there
were certain objections on the basic

AGRAHAYYANA 23, 1895 (SAKA)

Seeds Corp. 238
in Shady deals (CA)

of which, Rs. 31,000/- has already
been claimed from the transport com-
pany, If there are any such things,
we shall certainly look into them.
‘What I am trying to point out, so far
as seeds supplied by the N.S.C. are
concerned, is that there is no Yasis
whatsoever; if anything is to be paid
to the Bangladesh Government, it will
have to be paid by the transpert com-
pany or by the insurance company.
That is not covered under the terms
of the contract. We shall certainly
look into those matters that are now
produced before us. We find that in
the case of a bill amounting to Rs.
31,000, the claim was justified and that
has been paid. There is no substance
whatsoever in what he said. Secondly,
the hon. Member has said .that the
price of the potato seed is at Rs. 108/-.
May I tell him that so far as our
Seeds Corporation is concerned. we
sell it to our local people at Rs. 120/-
(Interruptions). We are exporting it;
and when we are exporting it to
other countries, we have to charge 2
higher price than the one at which we
sell to the people in this country. That
is done because packing and trans-
port charges are also included. I do
not know how, by quoting these fi-
gures, the hon. Member can sav that
the N.S.C. had suffered a loss. (Inter-
ruptions).

This kind of statement is made ir
order to create a feeling of bitterness
between the Bangladesh Government
and us. This is thoroughly unjustified
and it is uncalled for when it cen-
not be supported bv facts. (Interrun.
tions).

The other point which the hon
Member raised is this.

MR. SPEAKER: How is it that Shri
Bosu has got these departmenta!
notes with him and they are not with
the Minister. This clearly shows that
he is working amongst them.

SHRI JYOTIRMOY BOSU: That is
so. T am telling you that is why they
are deliberately suppressing the facts
and misleading the House. I think I
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shall have to bring another Privilege
Motion on this, and that is unfortu-
nate,

SHRI F. A, AHMED: Another point
which the hon. Member has raised
was about the Committee’s Report.
May I tell him that the Committee has
asked for extension of time? In March
the report will be available. As soon
as it is available, the same will bLe
placed on the table of the House.

MR. SPEAKER: Aiso, be sure how
he gets the report from your depart-
ment. Everyday it is coming. All
departmental notes are not known (o
the Minister, but the Opposition is
laying them on the Table of the
House.

SHRI MUKHTIAR SINGH MALIK:

Mr. Speaker, Sir, We are surprised
how does the hon. Member know
about this.

13.04 hrs.

PAPERS LAID ON THE TABLE

STATEMENT RE. REGISTRATION OF INDIAN

CoTtroN MiLLs FEDERATION AND CENTRAL

Excise (TWELFTH AMENDMENT) RULEs,
1973

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
K. R. GANESH): I beg to lay on the
table: —

(1) A statement
English versions) regarding
the registration of indian
Cotton Mills Federation un-
der the Indian Trade Unions
Act and its liability for pay-
ment of income-tax. [Plac-
ed in Library. See No. LT-
5993/73].

(2) A copy of the Central Excise
(Twelfth Amendment) Rules,
1973 (Hindi and English ver-
sions) published in Notifica-
tion No. G.S.R. 507 (E) in
Gazette of India dated the 27th
November, 1973 under sec-
tion 38 of the Central Excis~:

(Hindi and
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and Salt Act, 1944.
in  Library. See
5994/73 ).

{Placed
No. LT-

INTERNATIONAL AIRPORTS AUTHORITY OF

INDIAN  (CONDITIONS OF SERVICE OF

CHAIRMAN AND OTHER WHOLE-TIME
MEMBERS) RULESs, 1973

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (DR. SAROJINI MAHI-
SHID): I beg to lay on the Table:—

A copy of the International Air-
ports  Authority of India
(Conditions of Service of the
Chairman and other whole-
time Members) Rules, 1973
(Hindi and English versions)
published in Notification No.
S.0. 717 (E) in Gazette of
India dated the 29th Novem-
ber, 1973, under sub-section
(3) of section 36 of the Inter-

national Airports Authority
Act, 1971. [Placed in Lib-
rary. See No, LT-5995/73]

REVIEW AND ANNUAL REPJRT OF
MINERALS AND METALS TRADING COR-
PORATION OF INDIA LTD., NEW DELHI FOR
1972-73 AND ANNUAL ADMINISTRATIVE
REPORT OF TEA BoARD, 1971-72

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): I beg to lay on the
Table:—

(1) A copy each of the follow-
ing papers (Hindi and Eng-
lish versions) under sub-
section (1) of section 619A
of the Companies Act, 1956:—

(i) Review by the Govern-
ment on the working of
the Minerals and Metals
Trading Corporation of
India Jimited, New Delhij,
for the year 1972-73.

(ii) Annual Report of the
Minerals and Metals Trad-
ing Corporation of India
Limited, New Delhi, for

the year 1972-73 along
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with the Audited Accounts
and the comments of the
Comptroller and  Auditor
General thereon. [Placed
in Librarq. See No. LT-
5996/73]

(2) A copy of the Annuai Ad-
ministration Report (Hindi
and English versions) of
the Tea Board for the year
1971-72. [Placed in Library.
See No. LT-5997/73]

13.05 hrs. |
MESSAGES FROM RAJYA SABHA

SECRETARY-GENERAL:
have to report the following mes-
sages received from the Secretary-
Genera] of Rajya Sabha:—

Sir, 1

(i) “In accordance with the pro-
visions of sub-rule (6) of ruie 186
of the Rules of Procedure and
Conduct of Business in the Rajya
Sabha, I am directed to return
herewith the Central Excises and
Salt (Second Amendment) Bill,
1973, which was passed by tlie Lok
Sabha at its sitting held on the
11th December, 1973, and trans-
mitted to the Rajya Sabha for its
recommendations and to state that
this House has no recommendations
to make to the Lok Sabha in regard
to the saiq Bill.”

(ii) ‘I am directed to inform
the Lok Sabha that the Rajya
Sabha, at its sitting held on Thurs-
day, the 13th December, 1973,
adopted the following motion in
regard to the Plantations Labour
(Amendment) Bill. 1973: —

“That this House recommends
to Lok Sabha that Lok Sabha
do appoint a member of Lok
Sabha to the Joint Committee of
the Houses on the Plantations
Labour (Amendment) Bill, 1673,
in the vacancy caused by the
resignation of Shri Madhu Lima-
ve from the membership of the
said Joint Committee and com-
municate to this House the

Report

name of the member so appoint-
ed by Lok Sabha to the Joint
Committee.”

I am to request that the concur-
rence of the Lok Sabha in the said
motion, and also the name of the
member of the Lok Sabha appointed
to the Joint Committee may be com-
municated to this House’

ASSENT TO BILL

SECRETARY-GENERAL: Sir. 1
also lay on the Table the Maternity
Benefit (Amendment) Bill, 1973 pas-
sed by the Houses of Parliament dur-
ing the current session and assented
to since a report was last made to
the House op the 7th December 1973.

ARREST OF MEMBER

MR. SPEAKER: I have to iuform
the House that I have received the
following telegram, dated the 13th
December, 1973, from the Superin-
tendent of Police, Indore:—

“Dr. Laxminarayan Pandeya.
Member, Lok Sabha, was arrested
at 9.15 hours on the 13th Decem-
ber. 1973, at Village Harsola (In-
dore District), undar section 151,
Criminal Procedure Code, by Shri
R. S. Rathore, Station Officer, PS
Mhow, as Dr. Laxminarayan Pan-
deya and his associates indulged
in overt acts as a result of which
breach of peace was apprehended.
He is being produced before Magis-
trate on the 13th December, 1973."

13.06 hrs.
RULES COMMITTEE
THIRD REPORT

SHRI SHIVNATH SINGH (Jhun-
jhunu): I beg to lay on the Table,
under sub-rule (1) of rule 331 of the
Rules of Procedure and Conduct of
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Business in Lok Sabha, the Third
Report the Rules Committee.

e e

COMMITTEE ON ABSENCE OF
MEMBERS FROM THE SITTINGS OF
THE HOUSE

TWELFTH REPORT

SHRI S. C. SAMANTA: (Tamluk):
I beg to present the Twelfth Report
of the Committee on Absence of
Members from the Sittings of the
House.

——

COMMITTEE ON GOVERNMENT
ASSURANCES

SEVENTH REPORT

SHRI D. D. DESAI (Kaira): I beg
to present the Seventh Report of the
Committee on Government Assuran-
ces.

SHRI K. S. CHAVDA (Patan):
With regard to the Report just pre-
sented, an assurance was given that
every Report of the Commissioner
for Scheduled Castes would be laid
on the Table and discussed every
year. That assurance has not been
fulfilled. The Reports of the Com-
missioner for 1971-72 and 1972-73
have not been laid on the Table and
not discussed. Even the Report for
1970-71. ..

MR. SPEAKER: Not like this. He
had better write to me.

SHRI K. S. CHAVDA: The Com-
mittee should take note of assuran-
ces given by Government on the
floor of the House.

————
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13.07 hrs.
BUSINESS OF THE HOUSE

THE MINISTER OF PARLIA-
MENTARY AFFAIRS (SHRI K.
RAGHU RAMAIAH): With your
permission, Sir, I rise to announce
that Government Business in this
House during the week commencing
17th December, 1973, will consist
of : —

1. Consideration of any itemn of
Government Business carried over
from today’s Order Paper.

2. Consideration and passing of
the Konkan Passenger Ships (Ac-
quisition) Bill, 1973.

3. Discussion and voting on:

(i) Demands for Excess
(General) for 1971-72;

Grants

(ii) Supplementary Demands for
Grants (General) for 1973-74.

4. Consideration and passing of:

(i) The Income-Tax (Amendment)
Bill, 1973.

(ii) The Water (Prevention and
Control of Pollution) Bill, 1973,
as passed by Rajya Sabha.

5. Consideration and passing of
the following Bills on Tuesday,
the 18th December, 1973:

(i) The Constitution (Thirty-third
Amendment) Bill, 1973,

(ii) The Mulki Rules (Repeal)
Bill 1973.

6. Consideration and passing of
the Public Wakfs (Extension of

Limitation) (Delhi Amendment;
Bill, 1973, as passed by Rajya
Sabha.

7. Consideration angq passing of
the National Cooperative Develop-
ment Corporation (Second Amend-
ment) Bill, 1973.

8. Discussion on
tional Situation.

the Interna-
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e wEEd - 331 g aidrara g

ot Ay fawd (77F0) oA wEEA,
&7 zHET wTAT E0 740 AT AZ ATAT FA
(It :

fazird A faAt & Amaw A A9
w2 & f 7= f3g wiedz wfdw &
CF agH 97 TEr A, wegfeer ardf
T FAARA FT G AT AT A FL

L (I MR. SPEAKER: I have not allowed
anything under rule 377 today. Only
with respect to the statement, I allow.

ot wy fomd &7 AET frar 2
qq wig FgT AT

weqs RPN ( IH W 4 FH Ara
A SHRI SHYAMNANDAN MISHRA

‘=’T3_:'r ¥l s 374 g1 3z %9 (Begasarai): Whether the Chair can

g ? be pleased to reject it—on that, I have
to urge some points for your conside-
ration,

ot ww fawd: § wT A F A
97 &Y A1T 7ET g WT R AT ST E
SpT = - & 90w wnAY 2w w37
1 gAA (AT 9T ATIAT | FT TT
Tz # TovA AW ?

weqw WA ¢ A&, AT H AT g
I517 X TEE | A FF W AFAT 2
St fagr &7 a1a 2 37 #Y 97 faI
# #MS0 agi = AT IIA G )
T WY T G HA ATAT | TIAT wfaE
o9 AR T F a1 gfAar w4 Fr
T A ¥ AT aar wg gma e ?

ot vy fawd : 8§ 0F maefea
s &1 gy § fraw 184 F v
# agar § fF oy Aoy Wo3w
TGT FIA FT W /) AT WMT T | FAT
faTa & swr & 7amar @A g

o AEET WO T H A
gy & a1 wTw FaTad

ot Ay fowd  § Q3T G A@IE AT
o9 9F I I F

wsan wgtRw - AR AR A 2L

ot wa fowrd - o 1 fe g

sit wy fowd © S wfTEd SfE
# At za1 & &5irora & v | F faar
a7 g7 AT B AFT F AvET 97
T aFf 2 A9 Ia7 wiEda &
AT EFE w1 faTa 31 IT T AHT
e ) mrET R gEfer AT Ay
T=AHr A0 TAT AT AT FTIF FIAT
=rfgT | TaAT qg A FT < ], 3T
TIIT FT G FT ... (FTTAT)

MR. SPEAKER: That, I have not
allowed.

qdi AT AT I AL ? Grmaw
qiIq | hIAT I gaAr A AT A
ATV F AT TG

&t Tee wee fag (a)
YT OF [IEAT FT IM |

W wgew & ag wa @ e
S WIwR TEE gAg KA & &9 IwaT
wefae 78 fmm €1

ot g famd : wEdFA AN fror
EQ

s Ay : frr i

ot wy fomd s wE AT R
3 o1 shaer 3@ snfgg
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weW AP - g7 ZIAT g9 Al
2 A€t fF g wnvg aF "y wye
IaF AR A g wa w12 2 | fow Y
TRqeE fFa AT 2 SR sfa TR AT E

I am not bound to give information if
it is rejected.

377 &1 Y oA w3z A4 Frar g

ot vy fema: 377 [Frfao & 7 &
37 i forz wiwr w7y § A% 9w 39 %
FATT AGY & | &% ;AT F 37 43 F_q1
AEEHT | OF IFA FTFIA AT Y
FTEA FT SOE ZFAT F94 § qL{ IAA
FZAT T4 |

=t fme Wwd (T o TR
fa7 agr awFTT FA7MT A4 )

O% WA ®TE  TAAT

weaw wgy ¢ e w1 97, oA
F T AN, WY ATH AA[ 7 AGTATAT
ogq 1 351 M9 w=7 e | fagrw
4 fom Y qad1 €, g £ A a4 2
AT fagre & 919
SHRI DINEN BHATTACHARYYA
(Serampore): If this thing happened
in Tamilnadu Assembly, what steps

will you take? It is a question of
the Constitution.

MR. SPEAKER: It is the same steps
everywhere, even if it happens in
Tamilnadu.

SHRI DINEN BHATTACHARYYA:
If the Government fails? Do not try
to shield this Government. They have
butchered democracy.

ot wq fowd 17 A1 AT e
§ Faqr 9ifgd A7 #\F 7T AF T4T
Fgmam @ Q@ 2. (gevenw)
78 ¥qr @@ T ¢ | T wnfeq 7Y =

owe wEEw 3T F g 2,
IAT g A FETd |

sty few@ . waa wWgTRd,
gwT? Afaurs ¥ aga vaafa &t 7 w99
qgri § fF ag sfqur &1 & F40 )
mzafa qIT FW Afa-HzT A ARG
QT FvY & | § 9T F ag FTHAT ATLATE,
AT 5T a7 791 Farar arg g, v w@v
fagv ¥ dfqum F1 Seqww afl gan
¥wAeeT 164(z; WA AME .

oTgq Wy A1 IsAEA AT

g

st Ay famd © WO F FEREQ
w® FT A ¥ 1 g gH F4q, 9 W
FZT & vfam swed w3
argm o Q7 FE gAT £ AW A9 A
Zma wr %7 fmar &0 (swaam)
QT WA, WA Wi FEr greT 8,
A1 o "qeT &1 Fafva w7 DA
(=imgrT)

wTR WER : def I I
TEE | qE 3A 99 0FA 4497 | G TS
FOAT €, a8 FHAT 1 F4T 97 fagra gy
¥ @z ofAaaz & g #90 ?

st wy famd : Tgafa AT

#t faafen w7a § dAfa-v== £ o€

o (FEwm) Teafa o FEE

dfa-aew & 341 9w §, § 99 W
a2 F7 R § 1 (S@IWiT)

weaw WEEW . Tsdi F #9E Tgi

g a ®ifa7 | 37 a2 # fagx 7 fagra

AT GAA T, ofaaraz &5 9

st wy fewd : W19 FAAT AR AR
g

wemm wgvy ¢ #§71 nars A faan
21 qf ear?
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SHRI SHYAMNANDAN MISHRA:
There are only two circumstances in
which you might like to consider whe-
ther it is a matter for consideration
by Parliament. I do not want to urge
the consideration of the Emergency,
because for all practical purposes, it
is only a nominal Emergengy,
but even so, constitutionally Emer-
gency is there.

o wREq T qFT WA
gt F faf sram gr < g e
o7 9ed & fF =9 ¥ fag F a0 &
femara &1 |1 wwa w7 fAar W7,
a1 ®fzg | afFT @ %F o7 fagre a7
femgom 7Y gr A% 2

SHRI SHYAMNANDAN MISHRA:
It is a matter primarily for the Bihar
Assembly no doubt. But what has
the Governor reported to the Central
Government after the failure of the
Government on this particular issue?
We are entitled to know that. How
are we to assure ourselves that the
Ministry there does continue to en-
joy the confidence of the legislature?

wegw wgvam S8 s @y e
©F HTNA FT 2 FAT AEA 47 TW
Eeilscuill

it g fomd © =TT A A A
T AT Fd T

wreae W ;- fafes o ged
1 FTR oI fear & 5 39 § &A1
%ol fagam grm) sy s AFa E
:q ¥ fagrv g7 o femsama 210 afea
T T A FT G I5T K7 fagre a7
feqwo= 74 =@ 14, I AS g
gFAT 2 Mg WA wd &, F
AT TR E | I FI AT I0A AT
FTT, 91 FGT 1 AfET T oay 49
fF g 7Y &7 ®raaT IS T3 fagre 9%
femrwre fpar w17, At ag A8t §r AT
2 1 9g W aF AG) GAT & ) TH FANGT
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qarzeR &1 &7 A7 fagr 97 fegsoa
FATAT ATEA £ 1 AT FZ AFT oy
THT BAT TAETAF F1 A} Fam 07
afew 39 F 0T WY TAT IT 07

femras Fvar AmRa 2

ot vy famd : & Srgar § R 18
Het fagre & AT W) sty 9,
¥ gms wfd #+=F, fagred s
wifaa.fax feafa sew g &, w7 s&d
I aTwe w1 SEE 3T Awh A
T]LIMRATH A AR IF W
g FA &1 AT Moo cag A & we
@ aFar § (sFerT). ..

st e wmw fag (IFU)
ey wgred, § faaw 376 & wewiq
TF ST FT I ISAT QAT §
ag 31 ¢ % «ft vy fowd g & =
X oy §, (=mase) AfsT fagT ¥
o w1 -, SEA-ARor qar
mfa #R amfa &1 @7y &, |Ew
HRIT T & | SHT gFE" dl Fa
TAFAA F AT g

weaw wgaw o SR fage &
gy w1 ag & 7 fage F o X
ITHT A FT W &1 fagre ¥ sAE
grg w1 Ag & 7

st st T fag : e Ay,
oIq A ARl F SV gA Ao
QT IEF T AT wfAw Qfory

q9F AT T FT qr G
g 7 Suw fagry w1 fos wmar o
fagre & oY gur &, <t g  WR W
ERIT, JAY gW A w1 WY 95w
2 : & ag A 9e § 5 Ay
gEe A fedft ot ®9H A 9 Iafey
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[ = @ fag)
faar &, sawr wifocy agt qx & av &)
# g@ geag 7 Ao e e g |
MW WY : SF HIET WA,
T W IHHT I W |
= ®F3 @ fag a1 A Aqq
s A fod @@L |

SHRI SHYAMNANDAN MISHRA
One naturally expects that all the
items on which discussion was held
inclusively would be included by the
Minister. Two such items which
should have been included as a mat-
ter of course are the discussion on the
time capsule and the discus-
sion on the FCI. Now, apart from
that the three discussions which we
have demanded and which do not find
any place in the business for the next
week are the following. One is the
propriety of Shri B. D. Jetty continu-
ing as the Governor of Orissa after
the remarks of the High Court of
Orissa. The second is the discussion
on the legality of the existence of the
UP Assembly after it has failed to

meet for six months in terms of arti-

cle 174 of the Constitution. Thirdly,
a full discussion on the Draft Plan
must take place before the Plan is
committed to the care of the various
committees which are sought to be
constituted under your guidance.
That must take place. If the Govern-
ment could persuade itself to hold a
special session of Parliament only to
consider the Fifth Five Year Plan,
that will probably, be justified. If that
is not possible, then a full discussion
should take place durnig the next
week.

About the international situation,
the Minister said that the discussion
is going to take place during the next
week. But we do not find any motion
having been given by the Minister.

SHRI K. RAGHU RAMAIAH: 1t has
been ciredated.
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SHRI H. N. MUKERJEE (Calcutta
—North—East): Sir, I wish to support
the idea that the discussion on the
“Time Capsule” which has been buried
many fathoms deep might not be bu-
ried here also, The discussion has
started. It has to be completed.
Otherwise, there is no point in that.. .

MR. SPEAKER: May I suggest,
about “Time Capsule”, this has al-
ready gone down and we can have the
discussion any time? If it haq been
kept pending up to the surface, it
would have been a different thing
then.

SHRI H. N. MUKERJEE: If ex-
humation is decided upon, it is better
we do it before all kinds of rotting
processes take place. Putrescence
must not set in. For that reason, we
should discuss it. Besides that, there
should be some seriousness about it.
Any Parliamentary discussion or a
matter taken hold of by this House
should not be pushed over too long.

About the Fifth Plan discussion
also, as a private Member, I have a
peculiar feeling. These days, the
things are promised and then some-
thing happens in the room behind
your Chair, perhaps, and the deci-
sions are taken over the head of the
House.... .

MR. SPEAKER: There is no room
behind my Chair.

SHRI H. N. MUKERJEE: There
must be. Otherwise, it would have
been visible.

MR. SPEAKER: Nobody can take
dicisions lkie that.

SHRI H. N. MUKERJEE: Some-
thing happens behind the scene. Now,
we are told at the fag-end of the ses-
sion that the discussion on the Fifth
Plan is postponed. The discussion
started in the last session and pro-
mised to be resumed towards the end
of this session is given 3 cold shoul-
der. It is put in a cold storage some-
where. This is a very peculiar way of
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behaving. But the Government is pe-
culiar. I cannot say anything more
about it.

Then, there was the Cinematograph
Bill which was passed by the Rajya
Sabha and placed before us for pass-
ing in the last session. It was ready
for discussion and passing in the last
session. It was put down on the agenda
from week to week. Even the Minis-
ter happened to tell me that it was
going to be taken up because he was
serious about it. This is a Bill passed
by the Rajya Sabha about three
months ago and put before this House
2} months ago. It was put on the
Order Paper from week to week and
nothing happened. I do not know
why.

Again, the Bihar issue is an impor-
tant one. As you have already indi-
cated. you will consider the propriety
of it; it has to be re-formulated, a
kind of motion, and, as you have sug-
gested, there are other ways of for-
mulating it....

MR. SPEAKER: What I said was.
“What you ask in one way, I reject

it. If you ask in another way next
week, I will see.”
SHRI H. N. MUKERJEE: 1 would

suggest to the Government, in view
of the overriding constitutional issues
involved, this House should have
some time provided to it. This is a
very serious issue. The Minister should
examine it.

PROF. MADHU DANDAVATE
(Rajapur): Sir, firstly, I join Shri
Madhu Limaye in suggesting that
Bihar issue should be discussed in
the House.

Secondly, I would suggest that since
a serious situation has developed in
the Bank of Baroda as a result of
crisis in the Clearing House, as a re-
sult of cheques worth Rs. 1.25 crores
and also instruments of collection re-
maining uncleared, a categorical state-
ment shouly come—I do not say that
there should be a discussion—from the
Finance Minister.
2725 LS.—9.
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Las}ly, the Sugar Commission’s Re-
port is very important and I suggest
that a discussion should be held on it.
Also, the Indo-Soviet Agreement is

very important and there should be
a discussion on it .

SHRI DINEN BHATTACHARYYA
(Serampore): Regarding the next
week’s business, I want to suggest
that the House should discuss the
communal riots that are taking place
in Meerut, Allanabad and other pla-
ces of U.P. Everything is discussed
in the papers and government au-
thorities are coming forward with
statements. I do not know whether
the Heavens will fall down if this
matter is fully discussed in this House.
That will rather help to pacify the
situation. So, this matter should te
discussed at the earliest.

The next point that I want to raise
is this. Today the Reserve Bank emp -
loyees are agitating over a new pro-
cedure which is going to be adopted
by the Government. The Industrial
Development Bank and the Unit Trust
are going to be separated from the
jurisdiction of the Reserve Bank. The
employees have already represented
I do not know what is actually in the
mind of the Government. So, there
must be a statement from the Finance
Minister on this and it should be dis-
cussed in this House.

The next point is about reopening
of Martin Burn Railway. I want «
categorical answer to this. Tt would
have been better if the Prime Minis-
ter. Shrimati Iindira Gandhi, had
been here. She had assured the West
Bengal people that the Martin Burn
Railway would be reopened if the
Congress came to power. Now the
Congress is in power there. First of
all, they said that the survey was go-
ing on. The survey is already comp-
lete. Now they say, that if 50 per
cent of the cost is borne by the State
Government, then the Central Gov-
ernment mav take up the matter of
restarting the Martin Burn Railway.
This is nothing but a stunt. The West
Bengal Government will never be in
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a position to bear 50 per cent of the
cest of that. So. my humble submis-
sion to the Prime Minister is that she
may come here and make a statenrent
as to what will take place to the
Martin Burn Railway about which
she spoke so much before the elcc-
tions; she must come before the
House and clarify the position.
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SHRI SEZHIYAN (Kumbakonam):
I have already given three points on
which I want to make certain sugges-
tions.

Regarding the time capsule, already
a reference has been made by Shri H.
N. Mukerjee and Shri Shyamnandan
Mishra. On 7th December when the
discussion was initiated by me, the
Minister of Education said that he
would be away from 10th to 14th and,
therefore, he wanted postponement of
the discussion. That means, on 17th
or 18th, we should have that discus-
sion. It was a discussion under rule
193 and the time so far taken is only
one hour. Now, Sir, I want to know
whether, in the next week, on 17th
or 18th, we would take up this dis-
cussion.

In this connection I want to make
one- submission. 1 had laid on the
Table of the House the text authenti-
cated by me and it has been accepted
and published in the Bulletin. Now
a good number of hon. members want
to have copies of that. Do you want
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me, Sir, to prepare it at my cost and
distribute it to the members? The
Government could arrange to circulate
this. What is the harm? There are
demands irom mawy members for
copies. Government has got the
machinery. They can have this cyclo-
styed and circulate to the members.
Do you want such things to be done
by the individual members?

Regarding the draft report of the
Fifth Pian. as hon. members have
rightly pointed out, this has been
getting postponed; not only this plan
but even in respcct of the Third Plan
and Fourth Plan also. tiie same thing
happened. Now we have received the
memorandum from yous &
this wus received last night ant
want us to give our reaction to it tc-
day itself. It will be very difficult
because there are very many points
to be clarified...(Interruptions). We
will give it tomorrow. Here, Sir. I
want to know whetiicr these commii-
tees have to function during the
inter-session period, whether they
will submit their reports by the be-
ginning of the next Session, what are
the facilities they are geing to give
and all these things.

The third thing is, as Mr. Mishra
has already pointed out, the strictures
on the Orissa Government and the
conduct of the government there.
That also merits a discussion here.
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forum which can be only this House,
and, to enable that, the hon. Minister
should make a statement thereof. I
cannot overemphasize that this is a
very important constitutional matter
and had it happened either in Tamil
Nadu or in Goa, immediately, the
Congress Members or even the Gov-
ernment themselves would have come
out with a statement creating more
constitutional crisis there.

The second point that I want to
raise and I want to draw your atten-
tion to is that there is a report about
the discovery of oil deposits in the
Kachativu island. This is a very im-
portant point. I want to draw your
attention and the attention of the
Government to this matter because the
ownership of this island is still under
dispute. Is it not an important issue,
Sir? A very large quantity of oil
possibility is there. The island is a
bone of contention between two neigh-
bouring States and I want to draw the
attention so that the Government
could come out with a statement as
to what is the position there.....

MR. SPEAKER: Kindly finish, This
is not going to be a debate.

SHRI SAMAR GUHA: I do not
mean a debate. But what is the posi-
tion? The Government should let us
Jmow.

The last point that I want to draw
your attention to is: I want to know
the thinking of the Government in
regard to the price pattern of different
newspapers. In different parts of the
country the prices of newspapers have
been increased unilaterally and I
want to know whether Government
would make g statement whether there
is any uniform policy with regard to
prices of newspapers. Or can they
raise the price of newspapers as they
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like? I want this to be made clear.
Is there any uniform policy with re-
gard to increase in the price of news-
papers?

SHRI P. G. MAVALANKAR
(Ahmedabad): I well realise that the
week commencing on 17th December
is the last week of the present session
and there is pressure on time.

But, I must invite the attention of
the Minister of Parliamentary Affairs
to some of the outstanding issues on
which discussion is absolutely essen-
tial,

We all know that the Loco Running
Staff of the Railways and other Rail-
way employees have been agitating
and ‘working to rule’ and even strik-
ing work all over the place. This has
resulted in serious dislocation of rail
traffic. Number of railways have been
cancelled. There is alsg a threat that
there will be an indefinite strike from
27th February next year, as reported
in UNI ang PTI news-item, to press
their demands. Before we adjourn
for this inter-session I would like the
hen. Minister for Railways to tell us
in detail as to what is the Govern-
ment’s thinking with regard to the
Railway’s working. Otherwise there
will be not only dislocation of traffic
but also serious disturbance to the
economy. So I want a full fledged
assurance from the Government.

Then, Sir, continued shortage of
wagons in the Western Railway Zone
has resulted in sporadic crisis and
erratic supply of coal to industries.
Whether it is Ahmedabad or South
Gujarat or Sourashtra, all over the
place. ...

AN HON. MEMBER: Also
States. ...

other

SHRI P. G. MAVALANKAR: ...and
other States also, thig is the position.
Wagons are in short supply. I hope
the hon. Deputy Railway Minister is
listening to me. It is a very import-
ant matter.

ties. Consumers are indirectly hit. I
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want that, before the House adjourns
this week, the hon. Minister should
tell us about the Government’s actual
policy with regard to these matters so
that this dislocation will not expand.

Then, Sir, about Five-year Plan, you
will realise, during last session this
matter of the Five-year Plan Approach
Document came up. We all prepared
the speeches and we got ready. But
the debate was inconclusive. We were
promised. . ..

MR. SPEAKER: Your time is up.
Please conclude.

SHRI P. G. MAVALANKAR: I am
sorry. All the other hon. Members
take so much time and just at the fag
end we are being asked to sit down.
I am not wasting even one minute
than what is absolutely essential.

Then, Sir, I want to suggest that
Five-year Plan is very important. We
are spending the time of this national
forum for so many minor details but
we are not given the opportunity of
discussing the basic plan document
which affects the lives of millions of
people in this country. That debate
was inconclusive last time and this
time also it continues to remain so
inconclusive. Are we to be converted
into a type of class-room students so
that Government wants us to be mem-
bers of various committees to discuss
the Fifth Plan in committees and not
in the House where only it becomes a
national debate, public debate? I
want therefore, Planning, to be taken
up as an important debate next week.

Then, Sir, about UPSC report, it
was brought again and again during
the current session and the Minister
has been assuring us, “next week”,
“next week.”. And now this next
week is the flnal week. Still UPSC
report is not discussed.

Then, Sir, we also want the Orissa
High Court judgment with regard to
the misconduct of the Governor, and
if copies are not available how can we
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discuss the conduct of the Governor
of Orissa?

On all these matters we should have
discussion, and finally.. (Interruptions)
One final remark. This morning 1
received a letter from the Pensioners.

MR. SPEAKER: Mr. Mavalankar,
there should be some limit to the
time. You can say one item or two
items. What about the time? You
are adding one after another saying
One more, one more.

SHRI P. G. MAVALANKAR: No,
Sir, all people who have preceded me
have spoken on more than one point.

MR. SPEAKER: The hon. Member
here spoke on one; the cther hon.
Member there spoke on two items.

SHRI P. G. MAVALANKAR: With
regard to the lot of the pensioners I
want the Minister of Finance to tell
us as to what is the ilot of the pen-
sioners and whether they are going
to get any additional aliowance,

SHRI K. S. CHAVDA (Patan): I
would like to make a submission to
the Government through you....

MR. SPEAKER: You can make
that through somebody else also ....

SHRI K. S. CHAVDA: During the
last session you were kind enough to
appoint a Committee of Memberg of
Parliament from both Houses to go
through the question of pay structure
for the officers and staff of the Lok
Sabha Secretariat and the Rajya
Sabha Secretariat. I would like to
know—the House is interested in it—
whether any recommendation has
been made.

MR. SPEAKER: I am not standing
here as the Minister to reply to your
supplementaries. You better come to
my Chamber. If you put me on par
with the Minister, then I shall have
to sit there and reply from there.
Don’t do it. I shall take the Mem-
berg into confidence.
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SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): Yesterday you said
as ‘egards P.L. 480 agreement, that
you will find out from Government
vhether some time would be found
1or discussion. I want to draw your
kind attention to the matter which is
of vital importance to us
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SHRI K. RAGHU RAMAIAH: First

of all, I would like to express my
gratitude. ...

MR. SPEAKER: Gratitude for what?

SHRI K. RAGHU RAMAIAH: Gra-
titude for some of the valuable points
which are so well taken up by the
hon. Members.
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First of all, about the discussion on
international sxtuanon my recollection
is that a notice has heen given for a
motion by the Foreign Minister—I
am subject to correction—and we
shall certainly put it down for a dis-
cussion after the passage of the Con-
stitution (Amendment) Bill which is
scheduled for the 18th.

Regarding Fifth Five Year Plan, I
Lave often mentioned in this House—
I <id mention more than once before
1} @ B.AC. that when the draft Five

Yeair Plan itself is ready, whether it
would serve any purpose to further
discuss the Approach Deccument. In

= B.A.C, my hon, friend Shri Mishra
-sted that we should follow the
previoug practice in this case also and
the whole House in Committees should
go into it. That does not bar the
House from discussing it at a later
stage.

sug

SHRI SHYAMNANDAN MISHRA:
Fi:si the whole Plan is to be discussed
and then that is referred tc the Com-
mittees. Why this time there is this

enarture.

SHRI K. RAGHU RAMAIAH: Due
to shortage of time we have accepted
your suggestion. Really speaking, you
shculd be glad that we have accepted
vour suggestion.

Regarding unfinished discussions, I
shall strain every nerve to find some
time wherein I shall seek the coope-
ration of all the hon. Members. Sub-
ject to the intermational situation be-
ing discussed, Constitution (Amend-
ment) Bill being passed and other
financial matters of Government be-
ing passed, I shall strain every nerve
to find time.

SHRI SHYAMNANDAN MISHRA:
How can we go without an assurance
that the whole of the discussion would
be taken up during the next week.

SHRI K. RAGHU RAMAIAH: 1
would only request you to kindly
exiend your cooperation in this re-
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gard. Shri Mishra may sit with me
whether he can find sowme time,
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MR. SPEAKER: Hon. Members
have already taken one hour more.
Private Members’ business will start
after lunch, after the introduction of
the Bills. If hon. Members are not
going to take much time over it, 1
can take it up just now.

There arc some Bills to be formally
introduced. Shri Limaye had said
that he wanted to oppose the intro-
duction.. ...

PROF, MADHU DANDAVATE: We
just want to mention the grounds for
the opposition.

SHRI SEZHIYAN: In regard to item
No. 14 I have already written to
you that I am going to oppose the
introduction of the Bill;

MR. SPEAKER: That was to be
done before the lunch hour. It is
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already nearing 2 p.m. Immediately
after lunch hour, items Nos, 12 to 18
relating to formal introduction of Bills
will be disposed of, and Private Mem-
bers’ business will be postponed to
that extent. In my opinion it would
not tai- more than half an hour. If
hon. Members like, we may not go for
lunch but we may continue...

SOME HON. MEMBERS: No, no.

MR. SPEAKER: We now adjourn
for lunch till 3 p.m,

13.57 hrs.

Ti:e Lok Sabha adjourned for Lunch
tiil Fifteen of the Clock,

The Lol: Sabha reassembled after
Lunci: at three minutes past Fifteen
of the Clock.

[NiR. DEPUTY-SPEAKER in the Chair]

SiiR1 MOHAMMAD ISMAIL (Bar-
rackpore): I want to mention one
thing for vour information. This is
a telermam  which I haye received
from mi- constituency:

“Kezilash Chowbey Texmaco Wor-
kers 1'nion leader seriously stabbed
last night in residence by Congres-
site geondas stop Rowdies threaten-
ing our members stop Police not
arresting culprits stop Situation
grave stop Request intervention
stop”

Trade union workers have been stab-
beq in their residence. The police do
not intervene. I want to make this
submission.. .

MR, DEPUTY-SPEAKER: Order.
order. Let us get on with the busi-
ness,

A number of Bills are to be intro-
duced. Some hon. members have
given notice that they would oppose
the introduction of these Bills. In
this connection, I would say that
generally there are two grounds on
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which introduction of a Bill can be
opposed. First, that the Bill is cut-
side the legislative competence of this
House, and second, that there are pro-
cedura} obstacles. Merits of the Bill
are not matters for opposing intro-
duction,

PROF. MADHU DANDAVATE
(Rajapur): Also demerits.

MR. DEPUTY-SPEAKER: Demerits
and merits are not matters for oppos-
ing introduction; they are matters for
discussion. I would like hon. mem-
bers to keep this in mind when they
make their submissions.

15.05 hrs.

KONKAN PASSENGEK SHIPS
(ACQUISITION)* BILL

THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI KAMLA-
PATI TRIPATHI): I beg to move for
leave to introduce a Bill to provide
for the acquisition and transfer of the
Konkan passenger ships in order to
serve better the needs of the mari-
time passengers of the Konkan coastal
region and for matters connected
therewith or incidental thereto.

MR, DEPUTY-SPEAKER:
moved:

Motion

“That leave be granted to intro-
duce a Bill to provide for the acqui-
sition and transfer of the Konkan
passenger ships in order to serve
better the needs of the maritime
passengers of the Konkan coastal
region and for matters connected
therewith or incidental thereto”.

PROF. MADHU DANDAVATE
(Rajapur): After noting your obser-
vation, I will only try to point out to
you what are the procedural difficul-
ties on the basis of which I am
actually opposing the introduction of

*Publisheq in Gazette of
dateqd 14-12-73.

India Extraordinary,

Part-1I, Section 2,
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the Bill at this stage. In the state-
ment of objects and reasons appended
to the Bill. it has been specifically
stated that Messrs. Chowgule Steam-
ships Lid. demanded a 40 per cent
rise in the fares, and even when the
matier was being discussed and con-
sidered at a committee level they
threatened to close down the service
and refused to carry on the service
at the previous fares even when the
monsoon season was over. As a result
of that, Government have decided to
take over this company. The ordi-
nance was issued on the 7th Novem-
ber, and the notification was issued
on the 14th November. The notifica-
tion that was issued on the 14th
November contradicts the aims and
objects of this particular Bill.

The Statement of Objects and
Reasons appended to this Bill clearly
states that because the Chowgule
Steamships had demanded 40 per cent
and they had threatened closure, this
was being taken over. I am all for
take-over. In fact, we had actually
carried on an agitation for that pur-
pose.

Now, the procedural difficulty is
this. Government themselves had
appointed the Bhave Committee to go
into the problem of the fare structure.
That committee hag recommended
that a 20 per cent increase might be
permitted. But befcre this Bill has
been brought forward, on 14th Nov-
ember. Government had come forward
with a notification in which they had
announced that there would be a 30
per cent increase in passenger fares.
It is on that particular basis that this
Bill has been brought forward, and
that creates difficulties...

SHRI VIKRAM MAHAJAN (Kan-
gra): What is the difficulty?

PROF. MADHU DANDAVATE:
I have made it very clear. If my
hon. friend has not understood, I am
sorry for his understanding...

SHRI] VIKRAM MAHAJAN: Why
should he not elucidate it?
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PROF. MADHU DANDAVATE:
Even though the earlier recommenda-
tion was for an increase by 20 per
cent only, the notification makes it
clear that it would be an increase of
30 per cent. In spite of the earlier
recommendation that 20 per cent
increase may be there. this Bill has
been brought forward. . .

MR. DEPUTY-SPEAKER:
‘he has made his point,.

I think

PROF. MADHU DANDAVATE:
Furthor, in the Statement of Objects
and Reasons, Government have stated
that they want to run it on a no-
profit-no-loss basis. I would submit
that that is also being applied in a
wrong manner only on a small strip.
If the principle of no-profit-no-loss
is applied to the Shipping Corpora-
tion of India as a whole on cargo
services as well as passenger services.
it will be found that since the Ship-
ping Corporation of Incdia hag enor-
mous profits without any increase in
fares it would be possible to run these
services. But I find that that is not
the basis of this Bill, and, therefore,
I am opposing it straightway at the
introduction stage itself.

I wish to make it clear once again
that I am not at all opposed to the
take-over of Chowgule Steamships
Ltd.

SHRI VIKRAM MAHAJAN: There
is nothing to reply to. There is no
constitutional point. There is nothing
to answer. So, why should the hon.
Minister answer?

PROF, MADHU DANDAVATE:
I do not see why a Member should
direct the Minister not to reply.

MR. DEPUTY-SPEAKER: 1 think
we are entering a very interesting
phase of our democracy and parlia-
mentary functioning. When front-
benchers of the ruling party or back-
benchers of the ruling party start
shooting off directions to the Minister
‘Don’t answer this’ or ‘Don’t answer
that’, a very interesting phase we are
entering. ., ,
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SHRI VIKRAM MAHAJAN: What
1 said was that there was no consti-
tutional point involved, and therefore,
the hon, Minister neeq not answer. I
did not direct him. I said that there
was no constitutiona] point involved.
There was no rshooting off of any
direction. It is a wrong observa-
tion. ...

MR, DEPUTY-SPEAKER: That is
his opinion.

SHRI VIKRAM MAHAJAN: May
I ask what the constitutional point
invelved in this is?

MR. DEPUTY-SPEAKER:
they try to issue
Chair also.

Now.
directions to the

SHRI VIKRAM MAHAJAN: There
is no constitutional point involved.

MR. DEPUTY-SPEAKER: He is
entitled to his opinion that there is
no constitutional issue involved. But
he did say, and I think it has gone
on record that ‘there is nothing to
answer and therefore why should the
hon. Minister answer?’

SHRI VIKRAM MAHAJAN: There
is no constitutional point involved.
That is what I am saying.

st wrEr qfy fesY: e
a7 43 ¢ fF oowr arer F@w 38 @
& AT | g mE " T ared
F& AR A A9 9T ¥ T @
FETE FA |

Y 9 Y quEET oY § ST @
# quwar g 5 amaron: e &
25 gz faer w1 fadg 7Y fear s
t

‘It is not usual, if not unusual’

fr goreamT t B 3 et faw
Y g fFar sy | AR, oo
F21 fo garsr ot fear s g@waT @
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wq ¥ W Afwedfes g
¥ AT g A afsar et g
FfeT 39 afmm g saw e e
ST JHAT & QT AT A8 & 1 whe 4y
a1 A1 FAfASREA FY L 9T FF T
AT AFAT & | IF I qTAAT A2
F QU gF EN ¥ ag 34 faw ¥
afe T 1 g% w7 TR, W
AT AT A qHIHE AT G, I AT
AT FTEn ag WAL wF § R o1
28 47 af9w £ 399 FN9T Y g
W} Fga 5 1 A e fag safay
o ga% far wfsd g 300 fray may a7,
THF TRIEANT FT fa0g FTAT IfAT
adt & 9 mfsdq geg fray way o,
I9F € 9T faw o wTm AR
o zafad ga faw & sdiwga fer
T g g4 fad ¥ gredww uo Ay
AT aat #1 f o § wafe
WA €T X AT 49T w9
fraR @ a3 E A g IR AR H
daAT FUW |

MR. DEPUTY-SPEAKER: I do not
think that Shri Dandavate’s objection
has any ground for opposing the in-
troduction. It relates to the merits.
His submission is that the ground on
which the Bill has been bwilt up has
really no basis. He can say that at
the time of discussion of this Bill and
not now.

The question is:

*“That leave be granted to intrc-
duce a Bill to provide for the ac-
quisition and transfer of the Kon-
kan passenger ships in order to
serve better the needs of the mari-
time passengers of the Konkan
coastal region and for matters con-
nected therewith or
thereto.”,

incidental

The motion was adopted,
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) SHRI KAMLAPATI TRIPATHI: I
introduce+ of the BIill.

STATEMENT RE: KONKAN PAS-
SENGER SHIPS (ACQUISITION)
ORDINANCE

THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI KAMLA-
PATI TRIPATHI): I beg to lay on
the Table an explanatory statement
(Hindi and English versions) giving
reasons for immediate legislation by
the Konkan Passenger Ships (Acqui-
sition) Ordinance, 1973, as required
under rule 71 (1) of the Rules of
Procedure and Corduct of Business in
Lok Sabha,

1511 hrs.

INCOME-TAX (AMENDMENT)
BILL*

THE MINISTER . OF STATE IN
THE MINISTRY OF FINANCE (SHRI
K. R, GANESH): On behalf of Shri
Yeshwantrao Chavan, I beg to move
for leave to introduce a Bill further
to amend the Income-tax Act, 1961.

MR. DEPUTY-SPEAKER: Motion
moved,

“That leave be granted to intro-
duce a Bill further to amend the
Income-tax Act, 1961.”,

SHRI SEZHIYAN (Kumbakonam):
Befcre 1 come to the Bill sought
be introduced. T would like to make
one submission regarding the obser-
vation made by you to the effect that
a Bill could be opposed at the intro-
duction stage if it was beyondg the
legislaiive competence of the House
or if there was any constitutional
issue involved. I would like to point
out that under rule 72 of the Rules
of Procedure, a Bill can be opposed
even on its own merits; so, I think
we need not have to show....
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MR, DEPUTY-SPEAKER: No, no.
Anyway, let him make his point,

SHRI SEZHIYAN: Rule 72 says:

“If a motion for leave to intro-
duce a Bill i: opposed, the Speaker,
after permitting, if he thinks fit. a
brief explanatory statement from
the member who moves . ...

So, after the grounds for opposing
are stated. it is for you to decide
whether those grounds are valid or
not. I do not want any new con-
vention to be set up. Supposing a
Bill is opposed by a Member, if i is
on the ground of legislative compe-
tence, then a full discussion is to be
permitted.. .

MR. DEPUTY-SPEAKER: I want

to hear him, and, therefore, I have
called him.

SHRI SEZHIYAN: In this case, I
want to oppose the introduction on
two grounds. Firstly, two days’ clear
notice has to be given for introduc-
tion after a Bill is circulated to Mem-
bers. But that rule seems to be sus-
pended by a memorandum give, by
the hon. Minister. ...

MR. DEPUTY-SPEAKER; And

agreed to by the Speaker.

SIINI SEZHTYAN: Aryhow, I want
to appeal to the hon, Minister, to the
House and to the Speaker that such
waivers should not be allowed, be-
cause in the memorandum that has
been given under rule 19(1)(b). no-
where are the real reasons for the
Bill being introduced so urgently are
to be found. Nowhere hag it been
stated why they want to have the
introduction of this Bill today und

" fIntroduced with the recommenda tion of the President.
*Published in Gazette of India Extraordinary, Part II, Section 2, dated

14-12-10.
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why two days’ notice need not be
there. The only reason which they
have given in this memorandum is to
be found at page 2 where they say:

“In view of the position that the
current session of Parliament is
likely to come to an end on 2lst
December, 1973, it is considered
necessary that the Bill is introduced
in the Lok Sabha on 14th December,

1973."

Why should it not have been intro-
duced on the 12th or on the 1l1th
instant? Np reasons have been men-
tioned in this regard. Just because
the session is going to come to an end
and they want to have the introduc-
tion on the 14th, they say that the
rule shouid be sugpended. At this
rate, so many other rules of proce-
dure can be suspended as a whole,
and straightway, a Bill may be said
to have been passed and sent to the
President for assent.

Therefore, I submit that the bring-
ing forward of a Bill at the fag end
of the scssion and asking for the
suspension of the rule is a very bad
thing. T want to impress on the hon.
Minister and the House that such
things should not be resorted to.

My secongd objection is more funda-
mental. The income-tax Act is one
of the unfortunate statutes of our
country which have been tampered
with again and again. Income-tax
law and the taxation laws gre the
worst hit in this respect. We have
already got two Bills pending before
Select Committees, and I do not see
why the provisiong of this Bill also
could not have been taken up in the
other Bills.

In the explanatory memorandum
for the introduction of thig Bill, Gov-
ernment have said that in the Taxa-
tion (Amendment) Laws Act passed
in 1972 they had found gome delays.
I do not want to go into the merits
of it. But I would only ask why they
should not have given some more
time for the statute to be put into
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practice and then
«..is Bill

brought forward

Two reasons are given here. They
say that a large number of proceed-
ings initiated by the department
would become infructuous. When did
they find it. Why could they not be
irciuded in the previous Bill? Also
I want to know how many cases they
have proceeded with, in how many
cases they have already acquired pro-
perties, in how many cases compen-
sation has been paid under the law
that has been put on the statute book
in August, 1972, and in how many
cases they found it difficult to cperate
as to warrant another amending Biil
to be brought here. On these grounds
1 oprose introduction.

SHRI K. R. GANESH: As far as the
first point is concerned, the Finance
Minister has already written to the
Speaker explaining why it has become
urgent. The urgency arose as a result
of the acquisition provision in the
Income-tax Act in which a certain
time limit has been provided for
completing the acquisition proceed-
ings. that is a time limit of six
months. It was found that in a large
number of cases....

SHRI
cases?

SEZHIYAN: How many

SHRI K. R. GANESH: I will give
that also. It was found that in a
large number of cases, it was not
possible to do it due to press difficul-
ties, because there was power short-
age and various other things due to
which it could not be printed and
published in the Gazette of India in
proper time. Therefore, unless these
remedial measures are taken, the
whole of this provision would become
absolutely infructuous. That was why
this Bill wag thought necessary.

There has been a delay in the
publication of notices in the Gazette
Extraordinary in about 53 cases.
Notices in the weeklv gazette from
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26th May to 25th August were pub-
ilsned and despatched ta the Manager,
Pubiic Press, almost beyond the six
month period. The delay has been
in 36 cases, 15 cases, 100 cases, 129
cases, 300 cascs, 47 cases, 279 cases and
like that. Because of this, this has
become necessary.

SHRI SEZHIYAN: He said a large
number of cases; I wanted to know
the number of cases; in how many
cases they have proceeded under the
statute, in how many cases have pro-
perties been acquired?

SHRI K. R. GANESH: We will go
into the entire thing. I gave the broad
picture. -

SHRI SEZHIYAN: When he savs
53 cases, it is not a large number of
‘cases to warrant an amending Bill.

MR. DEPUTY-SPEAKER: 1 think
technically Shri Sezhiyan's point
be upheld for the reason that the
-Minister has written to the Speaker
.giving reasons and the Speaker has
agreed. At the same time, I must say
that this is not altogether desirable.
‘We have made certain rules in this
‘House and these ruleg should not be
suspended lightly.

THE MINISTER OF PARLIAMEN-
-TARY AFFAIRS (SHRI K. RAGHU-
RAMAIAH): The Speaker has done
it.

MR. DEPUTY-SPEAKER: Order
please.

I do not see why the Government
coulq not come earlier. One or two
weeks before you could have come
forward. It was known long before
that these difficulties had come up. So
instead of resorting to this request
for susoension of the rule of two days
notice. it could have been done in a
different way. In any case, thig is no
grovnd for opposing introduction.
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SHKRI SHYAMNANDAN MisHRA
(Bebusarai): sir, could it be @ matter
between the hon, Minister and the hon.
Speaker in the Speaker’'s chamber, or,
should it not come before the House
itself, so far as the suspension of the
rule is concerned? It should be placed
before the house by the hon. Speake..

MR. DEPUTY-SPEAKER: The
Speaker is satisfied in his Chamber
that the Government hag good rea-
sons and so, this condition has been
waived. Eut I am just saying that
the Government could have saved the
Speaker and this House some embar-
rassment if they had taken steps one
or two weeks before. It is not that
these things have happened yesterday.
They were there before.

SHRI SAMAR GUHA (Contai):
May 1 make a submission? If it so
happens that the Minister can have a
dialogue with the Speaker in the
Speaker’s Chamber...

MR, DEPUTY-SPEAKER:
Member can; you also can.

SHRI SAMAR GUHA: If the rules
that have been approved by the House
can be waived in this manner, then
there is the end of it.

SHRI D. N. TIWARY (Gopalganj):
The Speaker has waived it.

Any

MR. DEPUTY-SPEAKER: When I
say it to the Government,—the Minis-
ter—I gay it to you also. It is not
proper for you also to go to the
Speaker and seek his good offices to
waive certain rules because of your
failure. (Interruptions) Order, please.

The question is:

“That leave be granted to intro-
duce a Bill further to amend the
Income-tax Act, 1961.”

The motion was adopted.

SHRI K. R. GANESH: 1 introducet
the Bill.

+Introduced with the recommendation of the President.
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15.21 hrs.

CONSTITUTION (THIRTY-THIRD
AMENDMENT) BILL*

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
AND IN THE DEPARTMENT OF
PERSONNEL (SHRI RAM NIWAS
MIRDHA): Sir, I beg to move for
leave to introduce a Bill further to
amend the Constitution of India.

SHRI S. B. GIRI (Warangal): Sir,
1 rise on a point of order. The state-
ment of Objects and Reasons given in
this Bill gays—when the Andhra
Legislative Assembly is alive—

MR. DEPUTY-SPEAKER: Before
you proceed further, because the
State Assembly is functioning, cannot
Parliament amend the Constitution?

SHRI S. B. GIRI: 1 am coming to
that. The State legislature shouid
endorse the formula; it has not bheen

allowed. ¥

Ancther thing is, article 246(4) of
the Constitution says: ‘“Parliament
has power tg make laws with respect
to any matter for any part of the
territory of India not included in a
State notwithstanding that such
matter is a matter enumerated in
State List” This should have been
brought before the State legislature.
It has not been done.

Another ' point is this. The Bill
should have come in a different form.
In the Statement of Objects and
Reasons. it has been stated that “when
the State of Andhra Pradesh  was
formed in 1956, certain safeguards
were envisaged.” Certain legislative
guarantees were envisaged.

MR. DEPUTY-SPEAKER:
is the point of order?

‘What

*Published in Gazette of India
dated 14-12-73,
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SHRI S. B. GIRI; My point of order
is tms. I say that tnig Bill snould
not be introduced on the ground,

firstly, that it is against the Constitu-
tion.

MR. DEPUTY-SPEAKER: You are
opposing the introduction of the Bill.
You have not given your name for
that. There is no point of order.

SHRI S. B. GIRI: I am raising a.
point of order.

MR. DEPUTY-SPEAKER: Then
make the point of order. I have not
been able to follow your point of
order.

SHRI S. B. GIRI: I will again
repeat it. Firstly, in the Statement
ol Objects and Reasons—

MR, DEPUTY-SPEAKER: You are
mentioning the Statement of Objects
and Reasons. Is that a point of
order?

SHRI S. B. GIRI: The Statement of
Objects and Reasong says that in 1956
certain safeguards were envisaged for
the Telangana— area in the matter of
development and also in the matter
of employment opportunities and
educational facilities for the residents
of that garea. Another thing is, a
Regional Committee has been appoin-
ted for Telengana by a Parliamentary
enactment. When these things are
there—

MR. DEPUTY-SPEAKER: What is
the point of order?

SHRI S. B. GIRI: The point of order
is this. This Bill is against the Consti-
tution of India. Thig Bill should have
been first of all discussed in the State
legislature. That has not been done.
Secondly, this Bill should have come
in a different shape. When they want
to abolish the safeguards and the

Extraordinary, Part 1I, Section 2,
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regicnal commitiees. it should have
comsz in the form of bifurcating the
Arnchra State and forming a Telen-
gana State.

MR. DEPUTY-SPEAKER: It is not
a point or order.

Y AT T A (AT
Ty wEIEA, I fAgaw 99ga w7
Tug ITET AT ITST AT FAT & IqH!
T # mm Awarg | g 9EE darfaw
mafa J1 F S AL F A AR
FIA[ AZAT § AT T5 A8 § [F I
9T I8 TS Farar # FL | AE%
T® AN F1 @rg agfaas @ & 3fe
T A9 98 FAT AgT § AR "faurr
T qaFT A1 g gfawe g & 5
w2 W aaff F§ o W AFar
2, 7 @=ar 2, Frar v foE
geqr ® forgr o awar g g%
faeg & g war & F9ifs Taw
ag fear &, 3= aFw & w0
wFA TG &, T A9 a9 FW AT T
A 73w F 73T

There is a thing like local area and
foreign area in the same State? It is
very difficult to understand. It says
here ‘“‘specify any part or parts of the

State which shall be regarded as a
local area”.

AT AT ATIT AT T 9F JTAA
fasr a1 ary gweT a@ 97 AT
R ar ...

MR. DEPUTY-SPEAKER: That is

-on merits.

SHRI JAGANNATHRAO JOSHI:
Not merits. It is the Fundamental
Right. It contravenes the fundamen-
tal rights guaranteeq under the Con-
stitution that any citizen can go and
reside anywhere. Have we no right
‘to seek a clarification?

MR. DEPUTY-SPEAKER: Which
provision of the Constitution ig it
-contraventing?
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SHRI JAGANNATHRAO JOSHI:
Article 18(e), Fundamental Rights, to
reside and settle in any part of the
territery of India. Supposing 1 go and
stay. shall I be termed as local or
foreign? What is it? I have got certain

rizhts guaranteed to me undcr the
Constitution.
st rReEs faapr (3TATE)

(‘
a
3!

wrargiE ¥ Ay o 39

St AT T AV TG F fAg A
2, wrrzHe T forar, ==Y A1 & fa
g A =g qAgT wfgwe & 3w o
ar oy frafy ¥

We go and specify a Incal area. Do
ycu mear to suy that there iz a foreign
area in the same State?

T FIZ § ATHT qg IAF I |
zafay & #zar g 7 og™ Fa1 %2 37F
QrATEHE TFC FT GHAT A7 57 § 9H
forar o 7 &Y i F1E ¥ @ 77 faam,
/W 99 FT ag gAF foy grm, a1 a7
£ A A| § g qrar ) I qw
& W AAT g | TR qT @ I
wTHAT T@T 9T, 394 3% 9w faa,
w7 I e + & fay ag &
o1 § 1 ag S §iegal 9Een & g
Afdm s far g 339 fiw
FAFFAAMOTEE? wFazag
< fa e Podrer w< fean o gw agt
TS @9 qAW FT T T gEIAT T
agi 43 & fF & 9 S T S gw
F AT 7 WEER AX9g T

Item 16: to 'move for leave to intro-
duce a Bill to provide for the repeal
of Mulki Rules.

You cannot simply take it for granted
or you should not think that only
Leaders of the Congress Party, only
their approval is necessary.



231 Government

aq A7 PrRET 1 qeT 1 A
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SHRI S. B. GIRI:
order.

On a point of

MR. DEPUTY-SPEAKER: What is
ihe matter with you? You cannot
make a second speech on the same
question.

SHRI S. B. GIRI: On a point of
order. This Bill is unconstitutional.

MR. DEPUTY-SPEAKER: 1 cannot
allow you; I will not do anything
irregular.

SHRI S. B. GIRI: This is another
point of order. You give your ruling.

MR. DEPUTY-SPEAKER: Have you
ever thought carefully what is ‘order’?

SHRI S. B. GIRI: Yes.

MR. DEPUTY-SPEAKER: I take it
that as hon. Member of this House we
are aware of what is order in this
House. The order is the sequence of
items which are coming up. If you
think that any particular rule has been
violated, you can say there is a point
of order. If you can say that any
provision of the Constitution has been
violated, that is a point of order. If
you say that there is something wrong
in the order, that is a point of order.
Anything else ig not a point of order.
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it you make another point of order
¢ that score, not the same point of
orier on which I have given my
ruling, I am prepared to listen to you
Piease understand what ig order.

SHR1 S. B. GIRI; With regard to the
appointments in the State, they have
+made it district-wise. When tte
Mulki Rules were upheld by the
Supre:ne Court, how can they bring a
Biil giving employment on district-
wise basis? This Bill should not be
allowed to be moved.

MR, DEPUTY-SPEAKER: The
minister may take note of this question
and give an answer.

SHRI SAMAR GUHA (Contaij: I
want to oppose the introduction of
this Bill on a basic issue. This House
should not arrogate .o itself the power
to change the sacred provisions of the
Constitution. I use the word ‘sacred’
for the reason—this gentleman, Shri
Lalit Narayan Mishra...

MR. DEPUTY-SPEAKER: You can
add, my fair lady!

SHRI SAMAR GUHA: The Consti-
tution should not be made a political
toy to fit into the political game of a
political party, may be the ruling
party. Very often it is done to fit into
the whims of the political party that
is ruling over the destiny of our peo-
ple. For any reason, they simply come
and bring forward a Bill. Because
they have a massive majority, by their
sheer strength of majority, they want
to change the Constitution which has
been enacted by the founding fathers
after deliberate consideration and
thinking. What is the object? They
have evolved a six-point formula to
resolve the dispute between the peo-
ple of Telengana and Andhra. We
know, Sir, that although they had a
majority, yet there was a breakdown
of the constitutional machinery in
Andhra Pradesh, as a result of which
President’s rule was promulgated and
for many months, there was no popu-
lar Governmert there. There were
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agitations ang innumberable arrests
were made. here was a mass upsurge
all over Telengana and Andhra. It is
said in the statement of objects and
reasons that the six-point formula has
received wide support in Andhra Pra-
desh and has been ondorsed by the
State Government. How do they say
that it has received support among
the people and it has been endorsed
by them? Has there been any referen-
dum or any other machinery devised
by the Government to ascertain the
opinion of the people about the six-
point formula? It was not even pla-
ced before public meetings and con-
ferences. It was only evolved inside
the camera of the ruling party.

If vou allow all this, I would say
that it is a frivolous way of changing
the provisions of the Constitution only
to suit the whims, the political inter-
ests and the parochial interests of
the ruling party. What does it mean?
It means that they equate the State
to the Governmen: and ihe Govern-
ment to tihe people. The actua} posi-
tion is just the reverse of it. The
strength of the Government flows from
the people and the Government is 2
part of the State. I object to this Bil?
for the basic reasons that the people
are not identical with the Government.
The people have not been consulted.
Even the political parties, except the
ruling party, have not been consulted,
even though millions of people parti-
cipated in the movement. Their voice
has been completely ignored. For that
basic reason I oppose the introduction
of the Bill. I conclude by saying that
the Constitution should not be made a
political toy to suit the pelitical game
of the ruling party.

SHRI S. B. GIRI: Sir, I want to
point out...

MR. DEPUTY-SPEAKER: He has
stated what he wan‘eq to state twice
or thrice. If he speaks again, what
he speaks will not go on record.
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SHRI S. B. GIRIL: * * *

(Shri S. B. Giri then left the House)

SHRI RAM NIWAS MIRDHA: Sir,
they have not said anything that would
suggest that this Bill is outside the
legislative competence of this House
or that there are any other difficulties
because of which this Bill should not
be introduced. I would like to say
that this House has the requisite le-
gislative competence to undertake this
legislation. This Bil} has been brought
under article 368 of the Ccnstitution.

SHRI SAMAR GUHA:. I dig not raise
any constitutional issue. I only said
that this violates the basic principle
of democracy by ignoring the people.
So, I raised it on the question of pro-
priety.

MR. DEPUTY-SPEAKER: All these
things he can mention when the Bill
is taken up for discussion. I am con-
cerned with the limited question whe-
ther thig Bill can be introduced or not.
1 say that all these submissions of the
hon. Members could be good reasous,
good submissions, on the Bil] when it
is taken up for consideration, but they
are not grounds for preventing the
introduction of the Bill.

The question is:

«That leave be granted to intro-
duce a Bill further to amend the
Constitution of India.”

The motion was adopted

SHRI RAM NIWAS MIRDHA: I
introduce the Bill.

15.394 hours
MULKI RULES (REPEAL) BILL*

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND.
IN THE DEPARTMENT OF PERSON-
NEL (SHRI RAM NIWAS MIRDHA):
1 beg to move for leave to introduce a

*Published in Gazette of India Extraordinary Part il Section 2, datea 14-12-73.
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Bill to provide for the repeal of Mulki
Rules.

MR. DEPUTY-SPEAKER: The ques-
tion is:
“That leave be granted' to intro-

duce a Bill to provide for the re-
peal of Mulki Rules.”

The motion was adopted.

SHRI RAM NIWAS MIRDHA: I in-
troduce the Bill.

MR. DEPUTY-SPEAKER: We will
now take up Private Members’' Busi-
ness. We will take up the introduc-
tion of Bills.

15.40 hrs.

MITHILA (NORTH BIHAR) DEVE-
LOPMENT BOARD BILL*

SHRI YAMUNA PRASAD MANDAL
(Samastipur): I beg to move for leave
to introduce a Bill to provide for the
formation of a Board for the purpose
of rapiq agro-industrial development
of North Bihar.

MR. DEPUTY-SPEAKER: The ques-
tion is:

“That leave be granted to intro-
duce 5 Bill to provide for the for-
mation of a Board for the purpose
of rapid agro-industrial development
‘of North Bihar.”

The motion was adopted.

SHRI YAMUNA PRASAD MAN-
DAL: T introduce the Bill

MR. DEPUTY-SPEAKER: Shri
Prasannbhai Mehta—absent. Shri
Vishwanath Pratab Singh—absent.

MERCY KILLING BILL*

SHRI M. C. DAGA (Pali): I beg to
move for leave to introduce a Bill to
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provide for mercy killing of the per-
sons who have become completely in-
valid ang bed-ridden or suffering from

an incurable disease.

SHRI B. V. NAIK (Kanara): QIr.
Deputy-Speaker, I understand that the
hon. Member, Shri Daga, hag brought
this Bill in the same spirit as the spi-
rit in which Sir Bertrand Russel bro-
ught a similar Bill in respect of pa-
tients suffering from the incurable
disease of cancer. It was rejected and
thereafter Sir Bertrang Russel stop-
ped attending the House of Lords in
Britain. I do appreciate the spirit in
which Shri Daga has brought this Bill.
But it should be examineq in the light
of the constitutional provisions which
guarantee the fundamental right to
life and property. Will this not amount
to abridging the constitutionally gua-
ranteed rights. This is the ground on
which I want to raise this question.

MR. DEPUTY-SPEAKER: That is
a point of view. It is for the House to
decide. I wil put the question to the
House.

1 AT Ty (9AT) G T
at 222 wr wAeq § o ogww & A
T, I @A Zq A A IAF
fgw@a & I | FWOAL TG
gAraE & fH IgRy AT 3T 7 AE AT
wifadt §, w@a qgLmEE w1 g
qIATE | (sAAA)

MR. DEPUTY-SPEAKER: I do not
know what Shri Shastri says. I could
not follow him. I do not know why he
gets excited. I will put the question
to the vote of the House. The ques-
tion is:

“That leave be granted to intro-
duce a Bill to provide for mercy kill-
ing of the persons who have become

*Published in Gazette of India Extraordinary Part II, Section 2. dated

14-12-73.
2725 LS.—10.
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[Mr. Deputy-Speaker]
completely invalid and bed-ridden
or suffering from an incurable disea-
se.”

Those in favour of the Bill may
say “Aye’.

SOME HON. MEMBERS: Aye.

MR. DEPUTY-SPEAKER:
against may say “No”.

Those

SOME HON. MEMBERS: No.

MR. DEPUTY-SPEAKER: I think
“Noes” have it.

SOME HON. MEMBERS:
have it.

MR. DEPUTY-SPEAKER: I think
there is some confusion. I will put it
to the vote again. The question is;

“Ayes”

“That leave be granted to intro-
duce a Bill to provide for mercy kill-
ing of the persons who have become
completely invalid and bed-ridden
cr suffering from an incurable disea-
se”

Those in favour may say “Aye”

SEVERAL HON. MEMBERS: Aye.

MR. DEPUTY-SPEAKER:
against may say “No”.

Those

SOME HON. MEMBERS: No.

MR. DEPUTY-SPEAKER: I think
“Ayes” have it.

SOME HON. MEMBERS:
have it.

“Noes”

MR. DEPUTY-SPEAKER: Let the
lobbies be cleared.

Now, the Lobbies have been cleared.

In order that the hon. Members may
be fully aware of what they are about
to do, let me say a few words. We
are now to decide whether Mr. Daga
should be given leave to introduce his
Bill or not. It is only a question of
introduction the Bill. I will read out
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the Bill. It is, “to provide for mercy
killing of the persons who have be-
come completely invalid and bed-

ridden or suffering from an incur-
able disease.”
Let me make it clear. This is only

for introduction. It does not mean that
hon. Members who vote introduction
of the Bill support its principle. It
also does not mean that hon. Member
who oppose introduction of the Bill
oppose its principle. It is only that
the question should be discussed in the
House.

The question is:

“That leave be granted to intro-
duce a Bill to provide for mercy
killing of the persons who have be-
come completely invalid and bed-
ridden or suffering from an incura-
ble disease.”

The Lok Sabha Divided:

Division No. 18] [15.52 hours

AYES

Agrawal, Shri Shrikrishna
Ahirwar, Shri Nathu Ram
Ansari, Shri Ziaur Rahman
Arvind Netam, Shri
Babunath Singh, Shri
Bajpai, Shri Vidya Dhar
Barman, Shri R. N.

Barua, Shri Bedabrata
Barupal, Shri Panna Lal
Besra, Shri S. C.

Bhagat, Shri H. K. L.
Bhargava, Shri Basheshwar Nath
Brahmanandji, Shri Swami
Chhotey Lal, Shri

Daga, Shri M. C.

Darbara Singh, Shri
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Daschowdhury, Shri B, K.
Doda, Shri Hiralal

Dumada, Shri L. K.

Doda, Shri Hiralal

Engti, Shri Biren

Ganesh, Shri K. R.

Gopal, Shrj K.

Gowda, Shri Pampan
Hanumanthaiya, Shri K,
Kadam, Shri J. G.

Kale, Shri

Kedar Nath Singh, Shri
Kisku, Shri A, K.

Lakappa, Shri K.

Mahajan, Shri Vikram
Mahata, Shri Debendra Nath
Mahishi, Dr. Sarojini

Majhi, Shri Kumar

Mandal, Shri Jagdish Narain
Mandal, Shri Yamuna Prasad
Mishra, Shri Bibhuti

Mishra, Shri Jagannath
Murthy, Shri B, S.

Nahata, Shri Amrit

Negi, Shri Pratap Singh
Oraon, Shri Tuna

Painuli, Shri Paripoornanand
Pandey, Shri Damodar
Partap Singh, Shri

Patel, Shri Arvind M.

Patil, Shri T. A,

Peje, Shri S. L.

Raghu Ramaiah, Shri K.

Rai, Shrimati Sahodrabai
Rajdeo Singh, Shri

Ram Sewak, Chowdhary
Rana, Shri M, B.

Rao, Shri K. Narayana

Rao, Shri P. Ankineedu Prasada
Samanta, Shri S. C.
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Sankata Prasad, Dr.
Sarkar, Shri Sakti Kumar
Shahnawaz Khan, Shri
Shambhu Nath, Shri
Shankar Dayal Singh, Shri
Shankaranand, Shri B.
Shivnath Singh, Shri
Siddheshwar Prasad, Shri
Sehan Lal, Shri T,
Tiwary, Shri D. N.
Tombi Singh, Shri N.
Vekaria, Shri
Vidyalankar, Shri Amarnath
Yadav, Shri R. P.
Yadav, Shri D. P,

NOES
Bade, Shri R. V.
Goswami, Shrimati Bibha Gosh
Halder. Shri Krishna Chandra
Joshi, Shri Jagannathrao
Kalingarayar, Shri Mohanraj
Karni Singh, Dr.
Koya, Shri Mohamed
Mohammad Ismail, Shri
Pandeya, Dr. Laxminarain
Parmar, Shri Bhaljibhai
Saha, Shri Gadadhar
Shastri, Shri Ramavatar
Siddayya, Shri S. M,
Singh, Shri D. N.
Vijay Pal Singh. Shri
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MR. DEPUTY SPEAKER: The re-

sult **of the division is:
Noes 15.

The motion was adopted.

SHRI M. C. DAGA: I
the BilL

Ayes T1;

introduce

*Wrongly voted for AYES.

* **The following Members
AYES : Shri K. Chikkalingaiah.

NOES : Shri Biren Dutta.

also recorded their votes.

A}
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LEGAL ASSISTANCE BILL

MR, DEPUTY SPEAKER: We now
take up the Legal Assistance Bill. Dr.
Karni Singh.

DR. KARNI SINGH (Bikaner): Mr.
Deputy-Speaker, Sir, I rise in support
of my Bill No. 31, the Legal Assistance
Bill, 1971.

Sir, in the past few years I have
introduced several socialistic Bills in
this hon. House; some of them being—
a Bill to provide unemployment re-
lief to those who could not be em-
ployed, a Bill for Compulsory and
free primary education for children
below 14 years and a Bill which was
to support old age insurance and to
take care of the infirm, All these
Bills, in spite of being socialistic in
character and in pursuance of the
Fundamental Rights Chapter and the
Directive Principles of the Constitu-
tion, were unfortunately, defeated in
this hon. House. This Bill, I feel is
also in tune with the present trends in
the country of ensuring social justice
and bringing about a Welfare State.
And I hope that this time the Go-
vernment will not defeat this Bill
and will support it beacuse justice
delayed is justice denied. 1 under-
stand that the Government alsp have
proposals for introducing such a Bill
at a later stage.

We heard a great deal about garibi
hatao slogans raised during the elec-
tions. and if a Bill that geeks to give
free legal help to poor people whose
income is below Rs. 2,400 a year is
defeated in this House, then I will say
that the assurances given to the peo-
ple at the time of the polls were hol-
low assurances, merely to win votes.
Therefore, I am quite sure that like
those of us who are in the Opposition
who want that this Bijll be passed,
Government also will come up in the
same spirit and see that it receives the
necessary support.
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I think, a certain big-heartedness
and departure has to come from the
ruling party inasmuch as Opposition
Members’ Bills which are acceptable
to the country at large should be
passed in this House.

Sir, the Preamble of our Constitu-
tion speaks of economic and political
justice to all citizens of India. Article
14 of the Constitution—Fundamental
Rights—lays down that:

“The State shall not deny to any
person equality before the law or
the equal protection of the laws.”

Article 22(1) which is al3o under
Fundamental Rights Chapter provides
for an arrested person the right to
consult and be defended by a legal
practitioner of his choice,

Article 38 envisages:

“The State shal] strive to promote
the welfare of the people by secur-
ing and protecting as effectively as
it may a social order in which jus-
tice, social, economic and political,
shall inform all the institutions of
the national life.”

Thus, as President Giri said on
March 29, 1970, while inaugurating
the Conference of the National Legal
Aid Association, providing legal assis-
tance to the poor is “an important and
basic social commitment underlying
the Constitution”, None of the out-
standing legal luminaries who spoke
on that occasion supported the Law
Minister, late Shri Govinda Menon,
when he said that paucity of funds
came in the way. Now, so much is
said from time to time about giving
the people of our country a better life,
giving justice to all, and in spite of
that, every time when a legislation is
brought in this House, the Govern-
ment defeats it on one plea that there
is paucity of funds. I would like to
ask the Government what they have
done with the back-breaking taxes
which they have imposed on the
people of this country. With the help
of that money, can they not redress
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the grievences of the Poor people in
the country and give them a bettex
life without merely having them es
slogans at the time of elections?

It is well known that the cost of
litigation ;n India has become so
prohibitive that all these Constitution-
al guarantees have become meaning-
less to a large number of people who
are unable to obtain justice because
they cannot afford to pay for it. The
absence of any appropriate, free legal
aid machinery deprives these needy
people of the benefits and safeguards
of the law. The need for legal assis-
tance to the poor is so obvious that it
hardly needs any argument on my
part. They cannot, of course, have
one law for the rich and another for
the poor, But that actually is the
effect when, in spite of the existence
of an egalitarian law, the poor are un-
able to make use of it either in initiat-
ing proceedings or if proceedings have
been initiated against them, in defend-
ing themselves. Inability to pay makes
an equal law discriminatory in prac-
tice. Even though this discrimination
is not so visible, its consequences are
dangerous. It leads to utter frustrat-
ion' and a sense of bitterness and con-
tempt against the established order.
As Chief Justice Bhagwati of Gujarat
High Court has observed, “... it
touches our legal institutions precisely
in those areas where they are most
volunerable to attack, and are being
attacked.” I would like to give a few
more quotes to the hon. House.

Chief Justice Hughes of the United
States has said that “it is idle to speak
of the blessings of liberty unless the
poor enjoy equal protection of the
laws.” The late Shri Kumaramange-
lam once remarked that the case of
the poor coming to the court without
a proper counsel was like their enter-
ing the lists in an unequal contest.
The Indian Law Commission observed:
“The fee charged is so excessive that
‘the civil litigant seeking to enforce
his legal rights pays not only the en-
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tire cost for the administration, of
civil justice but also the cost incurrea
by the State in prosecuting the cri-
minals for crime, with which the civil
litigant has no concern. Another
authority has said that “Legal aid is
not charity, but a right of all the
needy citizens.”

Therefore, in the interests of all the
needy citizens, I have introduced this
Bill and I hope that the Government
will accept it in the spirit in which
it has been brought, I would just
say a few words about what this
Bill exactly tries to seek. Al] those
who have been given rights by law
should be enabled to ayail of those

rights. Otherwise, all the talk of socio-
economic changes becomes a mere
hypocrisy. The various laws which
confer so many rights on the diverse
sections of the society must be made
meaningful. Only then cen the new
social order emerge. Since, in our
country these laws are not within the
easy reach of a very large number
of people for whom they are intended
a machinery for assistance fo themw
becomes a must. That is what this
Bil] seeks to create, The aim of this
Bill is to make the de jure equality
de facto. Legal assistance is an essen-
tial requirement of the social security
programme of any welfare State and,
as you know, we have professed from
the house-tops that India is a welfare
democracy and, therefore, this Bill is
enacting a thing that has been pro-
tessed by the Government. It should,
therefore, be the right of every liti-
gant to be represented by » counsel
in every case.

In India, the aid to the poor is on
the State List of the Constitution but
that can hardly justify non-action by
the Centre. If this subject hag been
neglected by the States so far, it is
because they are reluctant to incur
extra expenditure. It would become
easier for them to move in the matter
if they are assured that at least halt
6f the financia] burden in this respect
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will be borne by the Central Gcvern-
ment. The Parliament must provide
for the statutory framework for this
legal assistance,

Now, I understand that the Centre
has offered to pay 50 per cent of the
cost in case of prohibition. Similarly,
I am sure that the Centre would be
prepared to pay 50 per cent of the cost
to the States for helping the litigants
and providing legal aid free.

We must have a look at some of the
other countries as to how *ho laws
obtain there. During the last two de-
cades, USA, UK Canada, Australia
and all the European countries have
made remarkable progress in organis-
ing an impressive system of legal
aid. In Asia, Japan, Sri Lanka and
Singapore have started legal aid pro-
grammes. The South American coun-
tries have generally made statutory
provisions in this respect.

Legal aid in India is provided by
vrivate agencies and voluntary organi
zations. The National Legal Aid
Association was also funded in March
1970, to set up a fund and organise
legal aid to the poor. But, considering
the vastness of the country, the large-
ness of its problems and the resources
available to those organisation, their
work is like a drop in the ocean. And
I'can say with a certain amount of
pride that in my constituency, back-
ward as the area may be considered
the lawyers of that area have tried to
provide free legal aid up to their
means,

16.00 hrs.

So far as the Statute is concerned, all
that we have is a provision in the
Civil Procedure Code for proceedings
in forma panperis. But this is no
substitute for legal aid. A pauper
according to the Civil Procedure Code
cf 1908 is a person who does not have
sufficient means to pay the fees pres-
cribed by law for the suit (which are
as high as ten per cent.) or where no
such fee is prescribed, he does not
have property worth Rs. 106. And
now Rs, 100 is hardly anything! The
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proceedings in forma pauperis are
vexatious and suffer from many res-
trictions and that is why a tiny-little
country like Jamaica, which had a
similar provision replaced the word
‘pauper’ by ‘poor person’,

The civil suit expenses in our coun-
try as in any other democratic coun-
try are enormous. The expenses in
the civil suit consist of court fees,
lawyers’ fees, cost of attending vari-
ous hearings in the court, producing
witnesses and obtaining copies of re

cordings. Free legal aid to the very
poor therefore becomes extremely
essential.

I now wish to refer to the Bhag-
wati Committee’s report. The Bhag-
wati Committee report produced in
1949 was the first useful study of this
subject in India. One of its recom-
mendations was that every lawyer
should take at least three cases free
in a year. Many usefu] recommenda-~
tions have since been made, particu-
larly, by the Central Law Commission,
in their 14th Report in 1958. The
Commission observed:

“Unless some provision is made
for assisting the poor man for the
payment of the court fees, lawyers’
fees and other incidental costs of
the litigation, he is denied equality
of opportunity to seek justice.”

The Commission recommended that
the UK. pattern as being best suited
to India. Now, Sir, the UK pattern
is worth studying. The British Act
provides legal aid to the poor in all
cases, civil and criminal. The aid is
available to any person whose dis~
pensable income does not exceed £420
per annum. A legal aid fund has
been constituted by money provided
by British Parliament. Lawyers help-
ing the poor are paid out of this fund.
The scale of fees are dependent upon
the courts in which they appear. The
Act also provides for legal advice on
payment of fees. The scheme is ad-
ministered by the Law Society. Ac-
cording to the legal profession in our
country the British scheme could
really be a model for India. All the
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lawyers and solicitors participate in
the system in England so that the
poor client has as much freedom of
choice as any other client. Another
feature of the system in England is
that each applicant contributes to the
-cost of litigation in proportion to his
means. This substantially reduces
the amount of the public funds neces-
sary to render legal aid.

The Advocates Act also has suggest-
ed something in our own country.
One of the sugestions made in India on
the subject was that the Advocates
Act may be amended to enable the
Bar to set aside funds for providing
free lega] aid to the poor. This was
done in 1970. It is however said that
the take-off stage of this scheme is
not in sight so far. It has also been
suggested that the Income-tax Act may
be amendeq in order to give incentive
to the lawyers who take up the cases
of the poor without charge. Also,
that any voluntary aid given to the
Legal Aid bodies should be free from

Income-tax. These are suggestions
which Government must favourably
consider.

A very good suggestion was made
by Mr. Chagla sometime back. He
said that as the State made a great
deal of profit from court fees and liti-
gations there could be a cess whereby
a part of this money should be utilis-
ed for legal aid to the poor. How-
ever, without the State coming for-
ward to contribute to the creation
und execution of such fund, nothing
substantial could be achieved.

There have been some pronounce-
ments made in this honourable House
by Ministers. I would just briefly
refer to them.

In May 1972, the Law Minister told
the Lok Sabha that a comprehensive
scheme would soon be prepared for
rendering legal aid to the poor. In
November, 1972, a Committee was
appointed by the Centre specially to
go into the question of legal aid to
the poor headed by Chief Justice
V. R. Krishna Iyer.

Bill

The Committee submitted its report
quite some time ago. It is reported
to have made useful suggestions on
giving legal assistance to the working-
class, peasantry scheduled castes and
scheduled tres, women and children
etc. Government have released only
a brief summary of this report, as far
as I know.

On February 28, 1973, the Minister
of State for Law said in the Raiya
Sabha that the Government proposed
to bring forward a Bill incorporating
a comprehensive scheme for legal aid
to the poor. Again in March 1973, we
were told that in this coming session
the Bill would be introduced. This
session would also pass and even in
the coming session it is possible that
the Bill may not be ready. I would
request that to-day, when the hon.
Minister replies, he would tell the
nation as to when exactly the socia-
listic Bill proposed to be introduced
by Government will be brought be-
fore the House,

I think I have said whatever T can
without any broad or basic knowledge
of law in support of my Bill. I am
quite sure that there would be otter
Members in this House—who wouid
say that this is a very important mat-
ter which touches the millions of poor
people in our country to whom virtu-
ally justice is denied only because
they are too poor.

Therefore, I conclude with my re-
marks and hope that my Bill would
be taken into consideration by tae
hon, House and passed. Sir, I move.*

“That the Bill to provide for legal
assistance in civil suits to citizens
without adequate means, be taken
into consideration.”

MR. DEPUTY-SPEAKER: Motion
moved:

“That the Bill to provide for legal
assistance in civil suits to citizens
without adequate means, be taken
into consideration.”

*Moved with the recommendation of the President.
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SHRI GADADHAR SAHA (Bir-
bhum): Mr. Deputy-Speaker, Sir, I
support the Bill which is before the
House. Free legal aid is one of the
necessary obligation of a welfare
State. But. cur Government’s attitude
towards this fundameutal right of a
free citizen to free legal aid is one of
indifference.  Big assurance and in-
adequate attempt to provide the Bill
are the result. At the roof of this
altitude lies the Government's failure
to be convinced that legal assistance
is the Government's duty to provide.
It is true that the limitation of funds
is not all. Limitation of funds above
is not a reasonable explanation at all
against the introduction of this Bill
by this Government. This Govern-
ment should have brought before this
House this Bill. But, this Bill was
not brought forward as yet in spite
of the recommendations of the Law
Commission for a comprehensive pro-
vision for legal assistance to those
who do not have access to the courts.
It is the outcome of the anti-people
and anti-working class people atti-
tude that Government has not yet
brought before the House this Bill.
The case for legal aid is so obvious
that it does not have to be supported
by arguments. The Preamble of our
Constitution speaks about justice,
political, economic and socia] and
equality of status and of opportunity
to all. Article 14 also provides that
the State shall not deny to anybody
the right to equality before law and
equal protection before law. Article
22 also lays down that no citizen
shall be denied this right to consult
and to be defended by legal counsel
of his choice. All this means that all
Parties to a proceeding must have an
adequate opportunity of access to the
Court,

Equal opportunity and equal protec-
tion before law and access to the
courts depends on payment of court
fees and other incidental costs and
pleaders’ fees also. It is not just and
fair to ask the majority of the people
to pay for it when they do not have
adequate means to bear the cost.
Thereby, justice is made unequal, and
this injustice, instead of being lessen-
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ed, has increaseq and is increasing
day by day. In so far as a person is-
not able to obtain access to the court
for his justice it is injustice. There-
fore, a comprehensive provision for
legal assistance is necessary and it is
State's duty to provide legal assistance
to the poor so that there can be equali-
ty of opportunity in search of justice
in the court.

So far, this right has been denied
to a vast majority of the people, while
litigation, Justice has become a costly
and delayed affair, and the procedures
and processes involved in securing re-
dress under the law are neither sim-
ple nor quick nor cheap. Moreover,
a large number of cases in the High
Court arise out of writ petitions filed
by citizens against arbitrary decision
of the proliferating bureaucracy. The
absence of a system of legal aid can,
therefore, only mean that, whereas
the well-to-do are able to protect
themselves against State tyranny, the
poor are obliged to allow their cases
to go unchallenged and wunheard.
Legal aid is, therefore, a necessary
obligation on the part of Government.

The Law Commission’s recommen-
dation is that the service of a pleader
assigned by the State should be made
available to every person accused of
an offence, so that in all trials poverty
may not stand in the way of adequate
defence in proceedings which may
result otherwise in the end of liberty,
property, life and loss of reputation
and yield prolonged sufferings and
cause distrust in impartiality and fair-
ness of justice.

Apart from criminal ang civil cases
there are many other cases also in
which the poor need legal assistance.
Implicating the working class people,
namely the poor labour. peasants etc.
in false cases has become a common
practice all over India, especially in
West Bengal with some of the rich
people whoe are able to secure police
help. Civil litigation to harass the
people who assert their right is not
uncommon or rare in India.

There are also cases where the
employers engage the best lawyers
and take steps to crush the trads
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unions of the workers. There are
also cases of eviction of share-crop-
pers and small peasants from their
land and looting of the yields by big
jotdars and landlords with the help
of the police. It is the responsibility
of the Centre ang the State to make
the courts easily accessible by elimi-
nating court fees, incidental litigation
costs and pleader’s fees and also trans-
port costs, and by reforming the judi-
ciary system,

No doubt, there will be a financial
burden on Government. But if arts. 14
and 22 are to be made meaningful and
concrete, there is no alternative and
a comprehensive provision should be
included in Criminal as well as Civil
procedure Codes which need drastic
reformation and revision,

st Ao WmTe T (T|IEA) ¢
#zafaq #1 @@ g fed o
| AR FEAOEY o A AIRE
F1 ag aYfas gfawc g f& ¥ fomr
feeft oo & v A | gwTR @i 9
fafew amnsa ar @ =@ w7 faww
Wt UF 50 ¥ fawmr & &9 § F9 w70
a1 AT IaFT w§ g gwn fF A
THAMHAITI N @I AT | T aF FIE
g T I a9 % fear A fafae
FE & A wff fae awar | R
uT d gz guret o woEd g T
Hifs g a T3w q@Td A w1
w1 ¥ froaz afg #1 ¢ 1 fow ag
T qedr At , wAwE T
F TV 9T T § SW AR | 71 e
F wg W weat ¥ wgdt W &)
a8 T W WX warag feafs dar
grag g

st aF wiaar fafaw Dfee s
F graey § I8 wEu & fF oW
frge § X fomd org £ W
F@ ¥ A amgw @ &, far o0
e w2y 6 & s & arfew #1
aFx § 1 Afew gad § ard W

Bill
ST FTH T FIHT I £ Y A TRNT
gt e fada w79 § 7Y 399
FE TS AT AT & | AT IAFT AT
7gf faer amar | gAd W fafaw 1
AT ASIE F 79 § sA6) A0 Ag
@i &1 g aF A WT H @
fafeito ag7 & 1 s aw ww
axfRal F1 AvEeg Yavg FRA § &
aFT AHEAAT KT T AT WET 33
STeRT AT F7 ag IAH AE; ATdr o
gw st wify s & fF St are g
Y7 AT BT HEAT H FTEIAFT FT THA
F ATy § gHeH 937 §, v QAE,
IR THIF 9T T Foo(T FL AT
gy ann ¥ fag wEt F fod w18 araw
Ioew TET & 7 F 71T weweAt FY I
FLEF | w9 ¥ ag =1 § % form
fra s ¥ QT qrAl H @ d 1 o7
FE €T FT | AZ I+ A7 § A
et sz ¥ wed aw I wfaw w9
q § 1 ag IT AW g g AT
TEY Frar I AT FT ARG FIS
g, mafy sfqard &t wee § o § 1
afew 77 fom 7 faw s TR Q19
a3 § 5 werea 3¢ faae @ifira
& I a% H1% TRARe a1 RN fFEy
qET £ aTE § AT FF WLAT T EATH
faarfe agg * v 7 feard av %
NIEd AW FA ¥ wwE § 1 WR
foraaT w=oT ITHT T & AR AR
foadt & wared foam g afeT 7
aaATe ¥ fod ag e & fr mr aa,
dfcee a1 TeaRe 9 Wt 9 el
TV GE €T ¥ GHAT G | S W WS §
F 8 QY ¥ A% ore amT A §
TS A T AT | T I qHEE
wareal & ot w¢ AfEy, IR F faw §,
9% 3 ¥ ¥ 7 & Ny T §,
T Ay s g A Y AT AR
o1 T, TEARE T g wre faw FTr
T FT g, TH S W, T F
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FAF FT FgAAr W F AT wawy
¥ TR asT axa wal 2 1 Afew oW
FE AT AT FX@1 & O qg frAw
B ST &, a3 awd) ¥ KNG IqH FAT
qTEAT & 0. ..

st AW AW YEm (9TT) AR
AT FT GHAS AT

st Ao wRo e AT WA
AT R, T A & i W ot SuEr
gE § 1 & fAdew w3 @ ar—
I g T TH HTAT §, STH! WIS 347
wifgy, @ ¥ fa¥ serg 3 =Ry,
fe agr a1 B d #E A S
argaT € 1 57 o 7 qfer § ape AT
g e A/iX gy afa § 5
QT AT AT F g7 K R fag ¥ e
T ATEHT FY Y ATGA-AERA TG, @Y
frda &, wefam &, 39 #1 faar-fe
¥, faw-feiad & mam faw
TF |

¥ FF AR RIS AT
ATTLF §—HT o+t Y gve wfpar wfan
3% far qd gw 7 oifg #7 3, 994 oy
s #Y 7 ¢ 5 wiw g afs =g
N EhETO & Awed § FeEH &
FHIT F qEEAT § @R & AfEw
AT LAY FT gF @A &Y AT B,
g 1€ | F fa o %7 A el
RfE” w1 faum &, q€ 4 = ¥ A
TE g &, 5 o g # ot B wpAwy
fFar s

FrEAA AReen i famr @ @
fe 5@ 9T 10 99 TWE F IHfar
iy ¥u &=« § f5 ag wqam
aqa foqr mm g &N @@ 3 W@
QY e g 1 A @
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ot TAEAR wER (92T)

Iqreqer S, 370 F faz o 7 e
amfet w1 fros F#9A @EmaET 29
& araew # 7 fadaw O fear 2 o
frmargnammagiagm a7 @ 2 &
T FT FIETE AT FIAT § | 39 A%
FT FTA AT TqF FORIT T AT I1iE0
a1 | 25 99 IN FT AOAT U T 9,
T oY HETT 7 T TG FTH1E quwAy
gt & ) afr SR FE-FATTE
ST FY AT FLAT & WX T A A W
ST F¥ GHIFATE AT FY J1T F2AT 2 1
T F T EAATd AT 2 AR Y
YT 3N F T F7 Az =y g
TGt AT FAT IIAT AFT £ AT agT
FI TA T F—FT T UAH35, TH AT
3y @ IRy &1 9 g &7 oT097
FY FIAT agraar at ffed | g7 fagrw
F afd =0 Foff fag S Fa1 a4m
1w F vz g FF o arfag
Y wifas WY 200 TIY 4T IW A ¥
g o arfys wwEr Sarer & SAner
2400 T9 Y, T fopey W =afeq +7,
fag o gHaw T a@ oar fa
qEH § I 92, IX FAT qgraar
&« I
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AT 1 W HF N ST AL E T
AT G AW F q9TE FT E
weraa o F gra ¥ arvafa g,
ATE, A TAX FI—AGT FARC AT
T U I F T w7 §, Fitw
gl S WA FEET g, qg {AEr
T §, W FY GO TR H @ AW
HLHTT W TGAT STRAT B 1 g A
T # g &, o Al g A A o
I ¥ g ¥ T g &, A &
% ¥ g | AfF T a1 g F A
A1 § I &1 FAT FH J947 F
T # FYT T G &, FA FA
mglw@ﬂ}‘ﬁ%ﬁomoffo
Hro # g fFar &, AR IR TS
gfrad @t #1 faw ww, Ffew
T # 3 A & geT & wiw
fae wg 9T ?, 39 T ATWA wART
wfemgar At E & femmi & SR
AT AT AT ANEL T FAL
] ¥ 3@ qwri 9r oAl ¥ A ax
s o @ g ) fafew oeefas
Al F AFT AY FHITK T4T § a7 o
favamg 7@ € ar T T FEAT AEY
FTT e &, F 57 T091 F1 @IT @
%1 Ff feEm-AeEy &9 a9 FY AT
R §, 7 gU-AveT AR wIE @ ¥ awr
I g AT R § 1§ afe gwew
T & AT I ¥ 9T AT TG E | qFAT A
1 A% & w1 2—3ve ¥ oA § 3T AT
T FY 3FA ¥ 97 ey o =Y fraar
2, @MW & 78 faerar &, AfFT ai
F G T I T qFIHT fawgT g
WA AT I F qHIA KT HE WY GAY
FTR AT AL R 1 AR 9T AT /Y
e & Fr g 7w T 1 g
AV ITHR RTHAIZHL | I & G AT
ot 7 & A T W g ¥ @
oo B g7 ot wrf afew W@ g
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ST afre faaar rear § A qg
F2A7 § AR Foraem & W a9 g,
Wﬁmﬁm@ mg‘pﬁ’ |
ST ATAAT IR EHI, IH F B T
gl | AT F9 BT a1 FT AT AL
o TEar § & fafeT & 5 ag geer
T 7T &, 99 AT IHMA, IT F T[T ]
S T W F g9 7 frww a2
ag & A9 TIAIfAF A9 F aqeT §
WRE WARH AT E @
I AT T FA K T F gF H §9 G477
farar &, &1 AT 3T FT FIAY qErTAT Y
AT, 7w K FF dfodr, w=d F77-
qa feermed | T 1R F7 aife,
st =1 Frae1 Fra @, g aft g wnfeg
ug I AT AT £ | GANATT A
qa 1 I AT 1 T HT F Ry y
FRTSAATE HW AT & AR A H Faar &
ag 1 fFam, TagR S IO F9977 775
95 ¥ I, 997 F05T 1)K o5 F
afed & AR W AT AT T A
Hfor for, s FRVFERT TST F AT
AT FZA &, HGTHT T FT a7 727 &,
w HI AT B AT T &, T4 AT
faz1y £ a1 w33 &, 0T Y =07
gfem, sifaafaat sk fes <mt =t
sy fad | T|T w9 N 72 & A1 e
TR AMAN F A9 F I T F5ATE
g

& AT ST F 16 7Y 7
# FAT A AT, 98 HAT AT 77
& FAART TFEAT fergeary & warfoa
SR, a3 T | AfET 7Y w9 7 I
@ fagas F1 w@ER KA T afz
13 a1 7 fadaF F7 KR} Wi aqgw
I F /A F T 7047 qifF w07 gAF
i &9 & %7 gAR AHIAT F g0 93T
3 @ & | AR TAT qHIH T AT
IS EH o g ¥ T  FfeT
Y g I g w N faw
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731 2, 4% FraT o7Tn @F @A -
Arifead, SN FIA aT. A3
FAT-HS, A HT TG GACT KT 7T T
qY A AT AW GAT TG | TR
T & Ay ag wAgeT Sam g | gAY
TaEa & fF 2400 ®F FY Y AT F
g AW AETE JET | AfEE TS oA
=T 41 71T 7Y w 6w 7w 1|a
o FT FA E |

¢ w=Et & Ay "F fawars &
FTHTT HET SEHC F70 /7 MHF
T F qEex WY o0 A4 FIA 4T
A1 14 70 AT 3 fae F7 907 FF
TH AT AT H UF 747 IIEIA q9
ferar ST o

it firrre fag (giaq) © ST
"Rk, 9 q&A ¥ WA qTF ITo
Fofifag St ¥ ot s gfes far g
fFar & IqaT ArEAHT w1 § quAr
A w7 g afeT faer £ 91 FAmora
gy ¥ ¥ Ag ¥ fAaew v o &F
form WAt § ag fa=r amar @ & 5
¥ qUl ARG T § WIT o FATAZ AT
T & & § vt frwee 2,
gt T A G § o o v
& =10 Filferg Y 7 37 AT F¥ aTIA
FZt wAT w7 A &% 9@ @it 3
I HAAT FT AT A TN gEy §
oo EW @A & 5 g Aw # ferdie
ofsers & Fu1 feafy 3 1 Sl oo
fafra fadareeg ¥ far g1 & | o
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FET | FIE GG AT 74T ¢, 91w A
AT TTI &, oy qrEHy R ANETT I T
T frerar Y 397 9947 & A7 3wF A
feat 147 & &7 ovftaawe Er oY I
93T &, wivder w7 F e wTT AT
TET & FGT G A FET 2, FA gy
B Tt ITET AT BT AT FTAT T Ay
AT gEEdT § g fASTa TAr g
g1 T § 5 A saeEy €7 959 § A}
Fr arq & wfww 9% fao 359 w1
STfaaT 78 & 1 a1 § 9 9T ST &
FAA 7 ¥ fAo 3wE fafam i
F fAu g5 Mo F ag 37 A1 A
AMA G2 | F IRG AT g A AT
qa1 39 A%7 7 fAyga vem fraga &
T AR E A T F F A q9m
oo wfasTd 8 dfag g 9 @ ) s
fF ot st Y 7 w71, gW Tma @
AT gAY T § FAST H T W<
fafasr =1 F= g a1 Hfaae s &
FATHY. 107 FT TR AT 1459 407
FT AT THAET FT A § AfF ag
afeg A9q R § A7 g aw
TS § T AT §F, ag A9 TIEH T
SEHE T FC g% afew I garq §
HTHY ITH FAHET FTA | T FHTC
& ag s7fey quY IO & WU WY
a1 afgq FTar &Y &, arg & soAr s
o1 AT % NG FT A I7Y afeq w7
AT ¥ ) T T ¥ UF A0 HIEHT &7
oo &x ¥ dfaw gAT gTar & W
TH ¥ afaq g @ WX Ag /9

Eﬂﬁﬁ@mtw‘ffkmm
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WY STHE & qg ag7 Hew ¥ 1 29
feafaa & w7l awfAai w1 1%

fem o

TS GAIKT IARAT BT § T8 F7HT7,
FY fomErd g ifen fF 3z aar ™
TH TFTY &1 sqqeat 7 faqiy a7 f7ag
fadrrom #1 qamaw & 7 72 | 97 =
e o 1wy frafs 2 o3wE W@
a7 e afem® e ¥ |9 1
T3T9 AL FT FFAT § TART T A0
gfee & &7 ¥ a1 fedr o 77 H
@ 3 arfy ag wTr weEs AT
A F7 T |

& &Y A9 a1 FgHT TATH FEAT |
STo Fuiifag ST 7 WAL 7 AT HT AL
FoHT { MfHT R O gET A A
TF AT 9T F 437 g T 1w A
AVAATEANA F1 qTT I I, T ATRT
AN FHI FY gH AMTAART F7 @
£ % 9% Tw fa=re &7, 9 g oy
A, TGTFEE ) T #A9
¥ ¥ Agafy 8 § % o & A
FCA =T § £ gad wy A fadt fefa
foévmm & e wmage fear &) 3%
s W fFdaw § A el
fedres & 1 d e AT g w7
w® ¥ fFwea srfe w1 X oew R
WA & ®T AT &7 & w39y
RE TEARTE @ g TEd T8 & |ifE
e NER SR § 107 F1REFTET
AT 14 WY, 447 F L, TATARE
@t B o vy § g fog s
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sTIgE 741 2 F wwar g g faw
qrs AF¢ g {smgam) v g
T Z0 AT 5949 99 § | q7 0=
& FAT FTAM T TR FT IAC JAT
F 17 zw &7 f& gArT gamafeada
T ¥ T AEF % 3 9< 3z fAqw
FOT | gAE & uF fAdzH az FeAT
A § fF 35 TFR F1 W F 7 faw
qr 1T & 71 394 PR, fafas g
A AT AT5ZE KR @I |

5% afaf#Fa @ 9 7 #=fan
FEA & fAT vAar ¥ 1 gw wAAT §
THITRT FH7IT FT TF UTIT TOFT AT
T FTEAHY FIAAZ F ST AT | e Efr
FHIT F Al &1 o1 39 fovEm Y
9T FIF AT 0F TG ARH HIAS
¥ AT &1 IH IO HI AGART A
frog 74T a2y & | safAT =RfaT FaET
#1 a7 ww oifsy | famar amEa
2400 T4 ¥ FW g1 I FAT ®F AT
sfae faer

o= # # @7 5w faet 1 wwdw
gT @R & fadew Fwar wgw fF
0 3| fagra &1 A = 5 g aet
fedrrem 7 g1 A% fadriom #7 a
grT JafE gt aF ST g1 % N5EE
SToet F9 &Y, ¥E S« 9% qrgdz Ao
FT gEuA=T W a9 % (A v
T | TG §F 1T F W S FE
#1 o7 37 Tifge qur INHAC 2T H
£qT # WA gU ¥ THCH AquH &
I ford what wY ST § SATEr A9
e =%
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IIEAA HGIRH, STo FIT fqg oY 4 T
fae agt ox @1 § § IFT qAAA FqT
g | FT0EF IR § T9 7 % 0FEr-
%2 fam o 97 51 FER A HE T4
mar a1 f& gw oF Freafea faa s
St ot 7% 72 fomr A T 2w
fa=t & St e afeew @ aw § @7
fod: fafaw @z & faw & 1 Ffamar qza
3 oy Y & zarfor & v aan g Ppfaaer
e ¥ AR § i gasT fammre s anfen
fafesr Ta & qgo =mEE @1 A9 )
qRITE AW 41 T@R A, wagE A
gFT< F1 AT A W IE AT A
gaaTE #Y AT A | AR sEE AR A
fafew iz & F1E A" F7 FA 99
Ffaar ) g s wmer: eyl %9
Y, f5z ama o w20 g oA A=
THE AFTT AT & 1 A diAE w
v 7 w21 B Q@ o o) § qg FeEfore
¥ | TS AT EAT & FAA A g g
AT £ AR THew2 & FAASA H(G T
g1 & | 2RI AiFT A A1 BIE-B1E wifzanAy
1 & A1 Faet WS A & HT FAR
a1 T2y @ fr faer G 2 At few
T AqTH T TAF FATATATAL | I
zafa & qwman g 77 fafaeez aga #
aar srfaga @ wifgn fF w2
EYFTH TG |

T Efmigmam e s
fomaY ST 2400 ®9Q AT A &Y
I 9T ¥F FT N SAHT BT ALE &
a7 AfFT 3a% m1q /g feaw  safal
#1 gzra g, Sa  faer ovefaal
1 gz ¥ A1 vew fAu wEE
¥% 7E) foram & 1 A TAH a7 UF I
Ff+a gt 99 gn fedem § S @@ TowT
&f tear Ar @FAT G UL FEH
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9 F1E 9L T g1 JaET YL qTAT
STt 1 g forg afesew o ot & i
7T 3ad qrfad Agi grar & 9 feg 3R
FE AT T

TR 2w F13W snfarfaat /) 7e
A F fAg f e gz & I E
ST Afa o g qedvT ¥ 3
2 | fF 73 w09 s ¥ gawr w
AT g & A | AfE mH gET A
& f 7 TF e Few T g F e
F qra ST, T8t & fET ageeEn &
qTE AT AT /T TR FA92T & 97
AN | T FAFTFZLATE AT 3957
® A o faq oG afew qag aw
1< 72 F fAq Ja 78 g & q1 Ay
&1 Uz { ag gfeemt 5 mnfzanfaat a7
g wifem | AfR ara Y am @
ifzg #7 a7 fewre= #1 Y =fge
wifs wfew 2w & ¥¢ #1 fasdr
wifgn, 87 gy du A9 & AR & g
TETFCOAGATE | FERIAT 3T
aifen, fedzz A Rm e & o o ¢
o 7 off 41 famer wfegw | <few
X fewez IFT 7 G497 AT OF HT AT
g ol faaefam o & fear
T

31 fa= war T & =g aqot faw &
IHE ATEAT AT & AT @A ) InAE WK
IAF A T Ry 1 qadg-TE g g
2 | A S TR THICAG FLAIT
wEa w2 fF gH Ow Feefed faw
A | feA frae 3 aEa gmwT
g3 o fasr fgd | e o w2 A
7Y e Wt & ar 7Y, 79 o7 o wETw
T T
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ufrgn T A fae 18 § @A
grafFrmAauanag dad o
A AT XA FAE ITH £1E AT IHA
B FAAE FEATE 1 3T K A fFRAY
R TE I g F AT g fF
w8 THA #r e i Tifar s
i AR afaardy #1 a8 "fawre faear
e fF & 39 & & qoey oot & forely
FEA F1 B2 A | 75 TR ITA AT
a7 =rfEd

RERIRREELEELL IR I L]
T f5 a1 fafeez Wt wma
TG fE &1 AR AT AT FW 7 W
77 fmmr wm ) w3 wEw G
gr i fE = Wt &9t g gEw
FH FZA F4W | AT F AT @ EN
g =Ei99EA H & a9l faar wmar &
oa AT 7 T T 0 F g g

fr A7 %X =2z 1 71 57 § FrregeA
e urell

zF gl ¥ Atq F foe 7 3w fa=
F1EATT FATE )

off TAAT AT oL (FHEAYI) °
ITEAR NFTT, o FOMGE Y T TART
FfmiAersa Ffauagr aga &
Agaye fam @ # @ g o) wmwr
& =qm F7ATE | 22 T A0 AR
qraef arEA 7, T Y |y A9
A 2 1T fRT It mmedt i Wy
3 ITF R R ARz e
T2 AT g & o AR aw
T T AL TAT AT § wEafEue A &,
a7 =3y 9rgan § F Iy agt ¥ fwrr
fear 9w ) wE AR faai v & feary
1973 ¥ My de" & TF awr A
areara fear a1 f5 17 axg &1 faw
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&1 fadr ag 7w | F 7@ fa= #1 @nE
F@E

AN F TF 73F A ARG G A
& ot e T AGIT AT AOE |
faifer aamr g & wgmis §
&t ¥ faeg TOFT £ ATR E H ITHT
TAM FT q=7T & & AL wGEl &
TS FAT &, ITHT q2d § AR Ay a2
AL T 0F IA foqaa w3 § 1 F 92T
Tt & fx adat F13aw faw 8w
(FeTest@) A @ FT6 I 95 §, 7
A AT AT FTAF g AR IR 9T
a1 @I E A AW qTeT ST T 8, TF 3IF
TR

& ofas 7w 7Y T | WA AEE
¥ & g faaeT w&w 5 amar # @a
€T T% TF AG FI EAT WL TABAY
Bz qur gmfee? §ed  waEw grm
W g8 uF Far faw amod sifs g
g afie 8 g1 1 & 370 Foiffag ot w1 o
uaTE T 3 B IRt ATRR &
oY+t faa & 6 a8 9@ $T A5 97 79+
0T T A& F 473N F AT T AF |

SHRI P. G. MAVALANKAR (Ah-
medabad): Mr. Deputy-Speaker, Sir,
I wish to congratulate very warmly
my esteemed friend, Dr, Karni Singh,
who has brought forward this Bill.
1 also admire the tenacity with which
he has been bringing this matter,
again. and again, before this August
House..

I am particularly glad that the Bill
should have come from Dr. Karni
Singh from whom nermally one would
expect that he would plead for the
causes of the rich or the big people.
But he has come out in support of the
need for legal assistance and aid to the
poor people
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I hope, the Minister of Law who is
sitting here will find it possible to
accept this Bill. I am sure he will
say at the end that Government warm-
ly endorses his laudable objective, but
since they are shortly bringing their
own Bill Dr. Karni Singh may with-
draw his Bill.

1 am reminded of a very notable Bill
and I am sure you, M1 Deputy-Spea~
ker, knowledgeable as you are, would
also recall the great occasion when an
independent Member of the British
House of Commons, Sir Allen P. Her-
bert, had moved a Private Member's
Bill in the British House of Commons
dealing with the law of marriage and
divorce and it was one of the very
rare occasons in Britain-because all
the time is Government time for legis-
lation that it want into the Statute
Book. Lt was initiated by a private
Member, Mr. A P. Herbert. He has
written a very fascinating book entitl-
ed ‘the Ayes have it’ in which he des
cribes how through various stages as a
lone independent member of the House
of Commons he fought his way and got
the Government agree to the Bill. Why
not repeat that rare occurrence here
sometimes, and let Dr. Karni Singh
have the distinction of piloting a Bill
and also gettng it passed; let that be-
come a part of the Statute Book.

The hon. members who preceded
me have already well said that the de-
mand for free legal assistance to the
poor is in tune with the needs and as-
pirations of the vast millions of our
people. I do not have to tell this House
that both our Constitution as well as
the conventions laid down with regard
to the functioning of our democratic
republic make it not only important
and necessary but almost obligatory
‘that we proceed as speedily as possible
in the direction of making every word
of the Preamble of the Constitution,
the Chapter on Fundamental Rights
and.the Chapter on Directive Principles
of State Policy a reality. If you look
at the Preamble of our Constitution,
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it starts with four basic concepts: jus-
tice, liberty, equality and fraternity;
but justice comes first. Unless there is
some amount of equality, unless there
is sone kind of economic equality, un-
less the gap between the very rich and
the very poor is reduced, as far as
possible, to the minimum, how can we
expect this justice being made availa-
ble as a matter of right or as a matter
of natural course to the largest num-
ber of people who are poor? So, Sir,
in respecting the wishes of the Pream-
ble, the Fundamental Rights and the
Directive Principles of State Policy of
our Constitution, which talk in terms
of a welfare State, may I say that this
Bill is in tune with all those laudabie
principles?

During the last 25 years or more of
our independence, what is offered to
our citizens on paper—not only in this
matter but in a number of other mat-
ters also is not brought to reality or
is not made available in actual prac-
tice. What is offered on paper must be
made available in actual practice, For
example, take the question of Schedul-
ed Castes and Scheduled Tribes. Every
day we are hearing so many problerus,
protests, complaints, and unfortunate
news that they have been harassed;
cruelties are being perpetrated on
them. But nothing happens. If you
want the poor and ordinary people to
feel that they belong to the new De-
mocratic Republic, if you want them
to have the feeling of involvement
with the processes of democracy, then
you must see to it that you go ahead
as early as possible with making these
things available to them at an early
date.

Only a few days ago, in this very
Session, references were made to Jus-
tice P. N. Bhakawati’'s report—Justice
P. N. Bhagawati was then the Chief
Justice of Gujarat High Court. I was
glad to hear from the Government
that the Government have found that
report very valuable and they have
also found the 400-page report of Jus-
tice V R Krishna Iyer's Committee on
legal ald very valuable. The Minister
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assured us that Gevernment were go-
ing into them very minutely, carefully
-and meticulously and that they weuld
‘bring a Bill very soon. But I doubt
‘whether that Bill would come during
this Session, The next Session is a
Budget Session when there is hardly
any time for legislation. Then it will
get postponed to the Monsoon Session.
These are not things which can be
Postponed from one Session to an-
other. We must give a certain priori-
‘ty. Here I am reminded of one dictum
of the last left wing socialist leader of
England, Mr. Aneurin Bevan. Mr.
‘Bevan used to say, ‘Unless you think
and talk in terms of certain priori-
ties, you cannot really proceed with
democratic and socialist institutions.
Mr. Bevan, in his book entitled In
Place of Fear has said:

“The language of priorities js the
religion of socialism.”

‘The language of priorities is the reli-
.gion of socialism. Now it the Gov-
ernment js talking about socialism—
We are happy that they are talking of
socialism—and we want them to usher
in real socialism in the country, Jet us
have those priorities and socialism
properly looked into and preperly im-
Plemented. Therefore, I want to sug-
.gest that this problem is very jm-
portant and a certain degree o priority
mus: be given and the {overmment
need not go on extending tne ume
limit.

1 want to briefly suggest that the
need for assistance to the poor people
is al] the mare great because to-day
there are far too mamy regulations and
legislation on the statute books,
gazette, etc. and everywhere there is
so much of legislation angj the situa-
tion is that even an educated and a
well-informed man and even a man
with resources cannot just afford to
go to the law courts because (a) he
does not understand what thiose laws
are, (b) even if he understiands, he
understands them through the experts
-and (c), these experts demand a very
‘high price. Therefore, even a rich
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man cannot understand and afford. So,
I want to suggest that this matter of
free legal aid is a point which requires
to be looked into and it is one of the
real corner-stones of a welfare State.
Like having a free health programn:e,
why not make legal assistance also free
at least to the poor?

My last point is: because it is free
and free in terms of legal aid as well
as legal advice, we must see to it that
it does not become inadequate in terms
of quality. In our country scme things
are free; take for example, primary
education. It is free. But how many
of us send our children to those pri-
mary schools? The late Dr. Ram
Manohar Lohia used to say that only
when the President and the Prime
Minister send their children to those
primary schools, then only they will
be considered the best schools. Be-
cause it is free, nobody wants to send
their children there and the quality-
conscious people do not send their
children there. Therefore, in making
the provision for free legal aid, please
see that the quality is also established.

With these words, I hope that Art. 14
of the Constitution will be made a
reality by my good friend, Mr.
Gokhale and his colleague, as early as
possible.

At i wgrTARE (3ET)
JUTEAET WETEA, GIF F GHA HA1H &
fr wdmt w1 =g fae | g & dan
g f¥ w7 7% Wiz <30 93 a% a9
F1 oy &4 fim wEA &) s aw
qIHF AT R9ST TEA, q@ aF AT0
T @F %% 9987 F) 8% & 7
qI gy 72 fE g qa W gm agr 3T &
afea geww W weBT A R
1 d AW FT g § AT | 5T T
qelare § Wi 9 v § S wdat w7
W F39 &, g9 a% qqQat F#71 9A
adfl @1 wwAT § 1 wifgy &g W 7
s e alal ¥ wgwi F A9 I

B
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w5 93 ? AN At ggi 9w @I &
WY FIE G ATTH aT5 | T5.07
g AT AT G BFLIS AT |

¥ wnA § 547 o1 fE w¥q a8
qE FFAT FO0 1 HY 955 o 37 3
fF 57 35 &I W F F8m g w4
g & A wTTed & AE g1 &
TI TF 43 TG N a0 A E

a7 #49T g fFus afim w9
qafews #1 F1E 35 9 Fg4 & foA7
fearvzrar | gaferm Axar fy qzan
A3 Z | a5 A5 F wr gz
T FZT a1 &, THE| TS I19 FAT 934,
FA &Y OAT T R

TH TR & A F TE TAV T A
qr foar | g T wZ JF 9T T&@T
o¥ w71 fF ¥ aFwE O U0
afT= 7 w1 fF 322, § &Fa1 79 &0
g1 357 95 sf & wF anfe wear
f=7 777 o7 qer f5 @7 feawr av
I5 =wFT F F7 fv A A aEm
w1 fr A fatmar sgad arfaar,
7 A F A1 A7 AT g, 35 & fRE o
T F AT, @fFw 364 w17 & 40 6w
¥ 377 w67 3 &1, FHIFET g ¥
far &, grere 77 awra7 #7 20

T TF FFF]FTLHIO I H & FS

g4 2, A7 aF I T FEAM gjgjﬁ
ar—riuﬁarafrw%am= T a5
T A AT a7 TwT & 7 fan %lﬂ

FASTAE, SRATATSTAE |

ugl 97 A 5w £ 1 sfvzy g
WrEa AT ML =T JrwIg WY
A G ZRO FE AT A 2 § ) A
ST I aFTHT S, AW T FIT
oOTF | AR F TR T A, v feg
&G 7 FT AT | FHET &) J1 7Y feafy
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& fx fam w2 wvnrey e o w1 et o
3 fori 93 T qEAT § WeTsI 2
fas ¥ gyafaay 7 99 F1 F%
O # 1 0T g ar w7 B e st
feg7 71 = fFm s d g8 wT I
FE & 6 FFTT AT SR |

TS W weer & wfER Sm
w@inT R E 1 Fagr d, Ffew AwadH
fos7 <% & | weTost F1 TemTg WA
fameft 2. zafed § avat w7 o371 A4 of

w©E

Z=fa 75 syg7a1 F1 TT7ATGIAT |
qaA ¥ SHE ® 7 g gfgar
et f*a12 o7 geEg 741 F+m a7, a9
aF a1 % fogiE 541 faey 9, 1 | 5.
g ¥117 £ fF o am, feet arm &, amar &
Frii fmar sma o HFZHRO FHAT |
gt az fgy f& fod samwmE &
OE ST W g SN 1 AN F WA |
gfss Ty oY faar ofeg & i
AT AfE0 MT FAFT £ ASEATR
F1 a3 FTE HLAT i | Gy F7% {47
ofesg 7% 135 § F3aT AFEW 7
TEHATE] FEAET AL |

uEfe s FHZT § qavar a1 fF A
fayrr i wrafga s a1 Fyzis A=
T % f7dE 8T |rd | Frd FTH AL g
T FT KW @i T G a7 AT 1 3

e e fmafigmm g w

qT% UF aegF £, ag T I, & fand
oT5 75 FgH &, ag aw I, 2. WfEw
fax ¥ oTe €1 717 avgE 8, IZ SR
afz fefy svaTe & waar &1 fea 757 v

2, Stz arT ot T § 1 AT g et

F1 fea mdi w7 aA g, AAE 7 a7
e & AL At gw W feasva@a €, @
F14fr 51 %78 OF fw @ § 1 g¥ 5T
g 77 aTT g@ graT & FF A0 w7 A
FCAT ATEAT R
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HFE( 40 T T TATIH 775
W A g, #;ifw wEare fagar 5w
T & g W § g 99 AU e
FT IJ FLAT E 1 377 <8 Ifeai w
U7 AT FT THILT 747 F & 1 qfEwT
# “giq sfmd owm” & fegea
# [5vars 391 £ | WA 51 § =mE
| AQ AT AT GF GFAAT § 0

= fagas AT ar W TgA I E |

AT | T 1 F1 IEIT Ag gl &
AT &G HI T AT 5T W GAT Fifq F4T
AT EFRT A1 d30 AT | 7041 71 fga
a¥ft grm, @a sitaTE §ATCT W |

S TR wfEArT (HFAng)
SR AL, WAHT I F F ST
fa@ wega fpar &, S99 F =FTE T
HR FEifad 3T § 7T FHAT 712-
T4 T AFAT &, 7 AT FT FAY FAAT,
AT WA §IET FY FAT FT H A
¥ TAGT FIAT g, ¥R T F o &
37 FSr A7 ag # 5 vqA A @
HTT g A Uy

B & | HeA 9T ALHFIT F 10T
gharal o wifg ofasy & g 3
F A UF FTATIAHT L1 AW F 5T
R T AEF A 7Y AT gr E, ew &
g FTqarAT ATAr &1 e Ry wraHT
7 =T wTx FT HA forar v &, AT 9A &
it S I R AT g FAAT I=4T
g A T i 9fFf @ AT
g HIT agar wgar £ | fwerfar §
0 fqar g =T Fg AgwT #;
FA FAT B I, al AEHT 39
TIRFIATFATATE | W TG FLEFIT
q S FAT 04T &, S F AT 57
az g ar wifzaredr T3 F1 wam
AT, AT T WHIT & FAFIL & AR
H IFRT FX faar S RT
7z fears svem B 39 sf J feaan
Fta fFar & o fFTTr J9r gar &

Bill
AT ARFIL T 15 sarafrar g a1
SH 9¥ SAMT EM |
16.59 hrs. T
[Surt K. N. TIwARy in the Chairl

q fqazT FeAT Agar g 5 wi
TE SFIT AT AT THI T AL
AT o, AT AU &7 A fuer qEAT
gramfr e Y war gfefaaatr g
FI AAIAT 2400 ¥4 TF &, I FI
W s uE fradr wifge ) 917 sEar
77 % fF gATL 3M H 40 WY Awr oAy
1 ¥gT ¥ A9 &, 99 fF wex wAW A,
wigt gfwwa = wifsary, seEer
FT UF-fagrs 9 &, ATET 70 wIHET
AW T #T Y@r F AT & oar
T I HT HO UT 39 Fr AT o
g9 FTY & ar N A7 g@T g ¥ g9r
7z & fF I A9 T FFTT @A
1 9Z 98 AT TLE FISAT 1 AT THIT
fFer #7137 58 & are qar § s
= fra st famar g ? fa Faraaar &
a1y fret oY F1€ § F 910%, 19 S
HTT 1 G TF T AT, A0 aF
TE AT T qF T TGT T F1 A
HAamgawe ! 9% 197 & Al Fo ¥
Fry-ar % faa ? Get e ¥ 7 & Faan
2 fr afres F AT FT @l 2 H wH TI0AT
TIT AT THEAT HT FAT FLA A
HETERT LT FT TAAT 4T 39 | 907 o7
worrfog Fifsw ifsas o g & qfaw
T2gAT gl g A 9HEad F 94 gt
e st gak s wiafafa g, amm aamat
F @amfy g ag graad wr foE
F3 5 ag waq g f& ar wser 3 1 aa

FIG SISAAT F1 HITHTL FTAA, LI wif

I F g1 § F9 WI & | T I W
FT T @S F daT 93 T @A
o § waar w1 gfae? faw fFoam
qHATH AT TGA FL, AT TATIT
aFzd w1, wtwT qfwFT T § §5

T R
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A I FeAT Al 98 1 A S A
21w ¥ AT fag W) wEa fag w5
@ md, 3w w5 F
o9 7 g7 IrgA &1 gfax s fan
T, AfFA FTAYF T AT AL AZAE 7
T A f & A &, 95 9% e A
Fx §, o a1 A1 A dwy A
FTE TAFT T AVAT & TAHT 0 FH
YO s |, faaY w1g weE
T #9 fggre 37 &7 A1 3 WY AT
FT AT FIH T | I dF THS
¥ ag srAwAar @, a9 aF A
T WAT $ L AFAT 2| T ¥ ASH
AT FT A a9 £ 341 F 7 77 afemw
et § srg faedt 31 5 ¥ oF uE
TTF F FAL A A 0T A/Y 797 qfsww
=t § g9 3 fau 9y § 99 fF oF
Ty gfkaz § fom 1 qR afar o
gRi A & A @ Wy A 2
A 9EFET T qETN WHTEFAE | AT
AR TR A AT CEL, ITH
I FT AT Y 2 THAT | HEA W29 {4
FTTA I ¥ & 39 o | agi a2 ag &
drrer UE o7 3 § SEw a7 mvedy
T2t A% A7 =& qrar | 39 F 9 fFoy
Ffagdd 7&i dA A9 e e §
5 I AT T 9 THRETE AT 2
FEFR I X ANT 2 @Y § 33 I
2fF 31 T 90 A ST I o)
T & A G 1T weafaia
FLAT TFAT IH G AT AT ATH T2
FfrmmAdFifrdmmaa o
T I O AT B A7 A% T AFT @S
fa ¥ e § agfw ¥ 9| § az
T medr £ g wew F1,

frefy g 7 # e g o= A
FY G AT A= &, AHIC 7 Afww
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fF 5 graa | oF HNGEa faa e |
FEAT H FAGAL 2 FY 1T FT T8
Faeg & fF W &R A TF =0
SUTEA T qF | ST FNAT KT OATETE
aga afeat ¥ # fx g fea H v a0
areT 2, 39 1 ofF ¥ fow s Sw
wend F fAU & 0AT FIA gH FT AT
sfen forg & wie smefwat &1 mIw
= A% o S g g AW E § 3T
FY 7g WYFT A o f ag TATIROAZ )

LU R A SR {CIE I
qfy, oY, faet ¥ AT 2 #7F T H
qarE #1 gEy ¥ A framr & fey
HE FY A AL FT A AT A
T TEA | FRFT W TR FT
far &1 wET, 1948 ¥ fWE #Q
F O AW O AT A IWF AR
Y &Y e fve &7 o €Y S, 2|
a7 ¥ mfae 1 997 F99T &1 1950
F T2 fFaet 91T WY & AT ag 9
T IHY &, AT v A O 2, W
R T A A A |
o & o s ¥ faam wgdnd
1 Fa AV o FAY fRE e 9
E @I | ¥ Al AT TF FIH A
#ifsm 1 3 #1 fagzr w7 Afan
fF BT T FT g | A AT FH-FH
a7 AT ATH FA g0 S FTH N FIA
A &1 g A WA § ? AOE WA
w7 A & f ferpema 7 g aear-
T T F1AW HAT Y TG, F T ALT
& grit Y wew ¥ o ag w1 TR
are A5 &, < A fl At @ oA
zx fraqi? ) W OIq agw @ qrAw
g e qre ag o At 1 fae T
feed wEe—

“The then judge of the Bombay
High Court considered the question
of grant of legal aid in civil and

criminal proceedings to poor per-
sons, persons of limited means and
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persons belonging to backward
classes and to make recommenda-
tions for making justice more easily
accessible to these persons.

“This Committee went exhaustive-
ly into the question of legal aid and
made a detaijed report in October,
1949,

“That report is perhaps tiie most
informed study that has been so far

Bill
39 Y & Wg 9 a8 I7 F7 A9
g oM A —

“Whether the committee on legal

aid to the poor has since submitted
its report to the Government?

Shri H. R. Gokhale: Yes Sir, the
salient features of the report are
these.”

So, he has already applied his mind

produced in India on this subject.”. to that report and he has come to the

conclusion that these are the salient

1949 ¥ I AT FFaAT I T &l features of the report.

g I AT A 1 3q F Az A1 FHA
7 faifest wma o Iegia a7 Pt
AR, & W & w g —

“We summarise our recommenda-
tions on legal aid as follows:

(1) Free legal aid to the poor
persons and persons cf limited
means is a service which the
modern State and :n particular a
welfare State owes to its citizens.
The State must, therefcre, accept
this obligation anq make available
funds for providing such legal aid
to poor persons and persons of
limited means.

(2) The legal profession must
in the main, if not entirely, ac-
cept the responsibility for the ad-
ministration and working of
schemes of legal aid. This res-
ponsibility should be discharged
by the profession by organising
and by serving on bodies which
will render lega] aid and repre-
senting in courts poor persons or
persons of limited means on the
payment of only a proportion of
the fees payable on taxation.”.

F AT IFUSI T 93 FL AT H 4
F7 @1 g fF ag <Y arder gw A w7
2 fF gm0 9 FTET I Y AUy I
I &, 2597, 20T AT TAE A/
Hell wEYEw F o Ay T war ¥ 79
fear o gk o faoi s & Ak

fergeam & w27 wH]2s @A TE
TH T FY F5T @ WL 5§ F TFHI-
wEwF A Ay g o fem w7 2 7
e g R A AT FA-
A 2sEAE ? AT A &,
feet Fufemr d511 8, o &5
9 9T Z1aT & W & S0 39 a0 F7
g & fF T0at &7 g5 T faea,
AT # I F A g & A
qar g1 &, A &fas s #7 faedr
2 feg & o5 s g § AR Tg T AAT
HERY THY AR S § ;WifE ag
A1 dgT T WAEM T & I§ ST
g fo gar |y &7 W agm= S
THET 9 QO EHAT FT TF q, Qo
FEE arfa &1 ) @oa a9 W 9,
3T F1 9 FAT w=g) 41 Afew 59 Fv
AIAG AR AL AT HIT H A9 § q5
STEAT F7a g fF e 7 7 w0 amw
fafmz wft, 574 21z 22 w@ Afsig
WY § @F A6 WA AEET ATRA
2 % oo w7 air fows sfw fs gx
ARG TF @A §1gd 7T fWE 7K
TIAT TG FAA T T T FOA |

UF AT AT FIN ARG (6 FTex
sifaede & qarfea® 1071 & g Iai4
faw qw frmr & ag 1 B e § WAy
arirfear #13&r arg @ FF few T
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{=ft g7 <= =]
a5 i fr 3@ § 7 9 el
s off s%@r fea ey wedd 7
% #wfre § fs o few # 2fam,
3fed vgad | wafag faer A v W
A7 AT FA TR I T aQ
a7E 2MEy | THF R SR I o
& arefaeedfen oitfqnr 37 @ -
AT 24 TIT TH TR FT TIEREEG FH
o ? oFifan w9 e wad
Y Sfwlaom 7r 3 ? 7 Aww @
I F ? AT FATABHAT I g ?
o o9 F FEr—

“There shall be set up a series of
screening committeegs of legal ad-
visers at different levels of admi-
nistration.”
at @z 1 faet dw g & 7w ¥ fog
feet & s waAg o TG ST ]
wrAT FY @ & FIT w7 3L AfwA
A e ¥ 3w fawr FY ag Faggr a1
. 7€ ards g e fafrex
WIgd T WA & & ;i F a8 W
I g § T Foie g H T -
wred %1 fad wr S Tfgw T a8
famr o= g =fe

§ e sEwE (TR
gafa #PET, A AR TeE To
woif ferg oft & oY faet e (war 8, &
TH T gAY F@TE | A IF FAAT
wr{wat 77 ara &, K avars aaagig] )
Afrw fam %1 S Wi § @ ALE,
SAGE LI S B SO . C I 1
oo wqd 8, s o g faad
NI FH ALY, ¥ o9 ¥ frdea s
g i gmd A AT A T

FIHTI A T8> TN 75 AT FL " F—

Hfaar & g o sfza srfa st wg-
o sirfa & 71 &7 Arm g Y S
AfeT wa ¥ frady w 2, ag & s
g § 1 ag S AT 0w & anft #
73 ¥ fghzsz q9=7 & gro ahw
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F qFH I AW E— Y W I
Famyaw 3@ ww g E?
YT FA g §, g9 AT TEA
E W g7 avg 37w A A A fea
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i o g # frae wo smean

f—fu@wgma® F7 W@ -
gfqam 1 I3y 7T 2 fv wifeafemi
W wEfa st & 93 & o
I &Y A 747Z F2, A F T § 0w
YEEE-ET &, IR FT A T
o wTg 1 7T A7 gt FF UF S
o wrafaa wifr § s dami §
sl S8 (AU g fe § & g 9T 38
FF w74 ¥ G N W gAT AF A%
famrdi ¥ 4 —3 ¥RT ¥ 5 ag ava—
ogi & g€ WY AT gHT q& F ST I
T WAL A qE FTH AT TR ETEA 4,
I T T G oy w7, AfE S0
wifagra ® graama fear o g, & @
qU2E IT B AU G AHTT H AT |

A @G T ARAT g, R
FT WHAT &, THC AR §, e AR
wam Fafgrafigmr g | #u
ug frdew & v wfew anfa, smgfa
wifs ar gheaat & fqa & 7, afes
Wivaas ¥ W i MG &, T
&, frm &, ot ), fom #y wifes
feafa = ¥, w7 AR F AL A
Tt &, TF &7 wET Ay 9 T |
oI EFA T FA NG FT &6l &,
4% arar #¢ wwar ¥, fom ¥ o G
%, ag w=% TN Y ¥ ;G ¥ FXAT
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¢ wiAdagmgfraay
HRI ATIG-WE & IALFIBIE ¢ 39
1 wifas feafq 1 7@ FT 728 #7
&0

# Aia® g w0 TR -
fo9 o 97 ary 937 9E-9F A@Ew
£, = for & i qa ¥ fae w0
e & % w9 5@ F7 @ F1 ar
A F, afFT @t am a2 fw
=Te Foff g ot 91 faw @@ g, & =W
F AT FIA(E, IF fa F1 q&Aw
gy WSt |

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
H. R. GOKHALE): I want to ‘nake
a brief reply because there is no
question of making any argument
againsl the spirit of the Bill. In fact,
1 want 1o congratulate Dr. Karni
Singh on having brought this Bill and
focussed the attention once again of
the House and of people outside to
this very urgent and important ques-

ISR

1 also agree with what Shri Daga
just now said when he closed his
speech that this problem has been
hanging fire for a considerably long
time and a measure to implement the
scheme of legal aid is now long over-
due.

I had mentioned earlier in answer
to certain questions in both Houses
that a legal aid scheme, in order to
be effective, has to be comprehensive
and it is not enough to say that by
giving or supplying legal assistance
by providing lawyers to litigants the
function of the scheme of legal aid is
discharged. It has got to be far more
comrrehensive than the mere provi-
sion of lawyers to litigants. Screen-
ing, ‘vhich of course is indirectly con-
temnlated in the Bill, and finding out
who is the litigant who deserves free
leral aid from the state is also neces-
sarv, for which a full organisation
has pot to be set up.

Legal Assistarce 3
Bill

This is an amendment proposed to
the Civil Procedure Code. 1 assure
the hon. member that a full-fledged
measure, not only on the legal aid
part, not only on the part dealing
with paper suits, but a full-fledged
measure dealing with the procedure
in civil courts, is now ready. In
fact 1 wanted to introduce it in this
session of Parliament. I could not
do it for want of time, but I assure
the hon. Member that a full-scale
amendment of the Civil Procedure
Code which includes provision for
legal aid as well as provision in
respect of paper suits will undoubtedly
be introduced in Parliament in the
next session. But that again wiil not
be a complete answer to the question
which Dr. Karni Singh has posed,
because, merely an amendment f{or
the provision of lawyers as I said, is
not the answer to the question of the
necessity of legal aid. Tha! is why
some months back I requested Mr.
Justice Krishna Aiyar of the Supreme
Court to head a committee along with
the assistance of social workers, law-
Yyers, women's organisations and cthers
to participate in the deliberations of
the Committee to examine the whole
question on a comprehensive basis
of legal aid to be established all over
India, beginning from the taluka
courts right up to the highest court
in the land, namely, the Supreme
Court. That report has been received
recently, and I can assure the House
that our examination of the report is
nearing completion. In order that the
report to the extent to which we will
be implementing it, should be pro-
perly implemented, money has to be
found both from the Centre as well
as from the State Governments. and
the implementation has to a large
extent be left to the State administra-
tion. As hon, Members are aware, the
administration of justice under our
Constitution is a State subject. There-
fore, while I have come to my con-
clusion that legislation on legal aid
can be brought within the competence
of Parliament. the administration of
legal aid as part of the administration
of justice has, to a certain extent to
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be left to the various States where
the legal aid is to be administered.

This is a good Bill in spirit, but it
is not comprehensive enough. It does
not give the necessary and elaborate
machinery for implementing legal aid
which we are seeking to provide in
the scheme which, I assure the hon.
Members, we will bring as early as
possible.

So far as the Civil Procedure Code
is concerned, it will be introduced in
the next session of Parliament. I will
give that assurane to the hon. Mem-
bers. In view of the assurance on
both the points, firstly, the amend-
ment Bill of the Civil Procedure Code
will be introduced in the next session
—it is I think a positive assurance as
it can be, which means, not later than
the next session—and secondly, the
Committee presided over by Mr.
Justice Krishna Aiyar has given us
the report. I request the hon. Member
to withdraw the Bill. We have com-
pleted the examination of the report
of that Committee; we are in touch
with the various aspects of the recom-
mendationg which have to be imple-
mented, and we will get into touch
with the State Governments. If
necessary, we will call the Chief
Ministers to come here and deliberate
with us and we will obtain their
concurrence. I hope that we will be
able to implement most parts of the
scheme which has been recommended
by the Krishna Aiyar Committee. 1
may take the House into confidence in
this matter.

Mr. Daga has mentioned that in
answer to a question in the Rajya
Satha, I had generally given the
various points which are referred to
in the report of the Krishana Aiyar
Committee. But the scheme has laid
particular emphasis on assistance to
Harijans, on assistance to Scheduled
Castes, on assistance to Scheduled
Tribes, on assistance to the working
classes in labour matters, and on
assistance in revenue matters to the
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agriculturists and the farmers. There-
fore, I said that the Civil Procedure
Code will only assist the litigants who
go to the civil courts, Therefore, it
is a small part of it. But today, most
of the litigation which touches the
common man, namely, the farmer and
the labourer, is outside the jurisdic-
tion of the civil courts. The farmer,
the agriculturist, the peasant,—they
have disputes in the revenue courts
where the Civil Procedure Code does
not apply. Labour disputes are being.
fought out in the industrial tribunals
and labour courts where the whole
of the Civil Procedure Code does not
apply but only some sections of it
are made applicable.

So, while I agree that Dr. Karni
Singh’s Bill is useful, it is not the
end of it, and therefore, in view of
the magnitude of the whole matter,
and the need to have more elaborate:
and comprehensive scheme, and in
view of the assurance that I have
given, while I congratulate him for
having brought this measure before
the House. I would request that he
may withdraw it.

DR KARNI SINGH: Mr. Chairman,
Sir, first and foremost, I would like
to express my gratitude to the hon.
Members who have given their un-
stinted support to my Bill. T am also
grateful to the hon. Minister across
for having accepted in principle the
fact that a Bill like this is necessary
and that something must be done very
soon so that the sufferings of litigants,
especially the poorer classes, are
removed once and for all.

I would like to assure the hon.
House that ag a Member of this august
body, it is never my intention or
desire to take any credit for anything
done. In fact, I would rather that
the country never knew that I intro-
duced this Bill, as long as something
similar was done to the poor man to
be helped_

The question today before all of us
in this House is, how the people of
our country may be made happy-
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Whether Mr. X or Y or Z is respon-
sible for coming with a Bill is of less
consequence than the results. There-
fore, I am glad that all sections of
this hon. House have supported this
Bill in principle and the hon. Minister
has come forward with an assurance
that the Bill would be introduced, a
very comprehensive Bill, in the next
session. I would presume that one
assurance is also there, that whatever
Bill is introduced will in no way be
less beneficial to the poor litigants
than ‘ny own Bill.

SHRI H. R. GOKHALE: 1 may
make it clear that the Bill that is
coming in the next session is not
confined only to legal aid provisions,
because it is a comprehensive amend-
ment to the Civil Procedure Code. As
the hon. Member knows, legal aid is
not only giving aid by way of giving
a lawyer to the litigant. The long
delays, the procedural bottlenecks,
the hierarchy of appeals from court
to court and the time it consumes
etc.—all contribute to a great degree
of expenditure in courts and cutting
that down would partly meet the
problem. The Bill is far 'more com-
prehensive. The Krishna Iyer Com-
mittee’s Report is more comprehensive
and benefits are far more than the
ones contemplated in this Bill.

DR. KARNI SINGH: 1 am grateful
to the hon. Minister for the clari-
fication that he has given. I should like
to sar something about the Bills intro-
duced by Members of the Opposition
in the past. I have burnt my fingers
by having agreed to withdraw Bills
on Govermrment assurances, but they
have never been implemented. I
moved a Bill to give free and compul-
sory education for children under 14
vears and an assurance was given
that something on these lines would
bte introduced. I withdrew the Bill,
but we are still exactly where we
started. 1 introduced a Bill for un-
omploytnent relief giving dole as in
England, America and other countries.
1 withdrew that Bill. but no Govern-
ment Bill came, and millions of

unemployed in this country are suffer-
ing. Srmilarly I have introduced
marny socialist Bills like old age
insurance, social security etc, but
they have not yet been done. I intro-
duced a Bill on the Rajasthani langu-
age. I had gone to the Prime Minister
ana she said she would like to see
ways and means of solving the pro-
blem of languages in the country. On
that assurance I had withdrawn my
Bill. I was very much misunderstood
by the people of my constituency and
they asked me: why did you withdraw
the Bill. I said: we had an assurance
from no less a person than the Prime
Minister. Yet almost a year or ‘more
has gone by and nothing has happen-
ed. When assurances of this type are
given, millions of people are interest-
ed and involved and let us not be so
particular as to whether a Bill came:
from the Opposition or from the Gov-
ernment benches. Let ug try to make
them happy. If people are happy,
whether it is the Opposition or the
Treasury benches, we have achieved
our goal and we can justify that
Parliament is functioning for the
benefit of the people.

Mr. Daga said something about
screening committees. These are
technical '‘matters, I think you will be
in a much better position to go
through this when a comprehensive
Bill is put forward. I would only
like to point out that the assurance
that you would bring this in the next
Budget session may kindly be kept.
There is—far to much suffering among
the poor. I see poor farmers coming
to me, because I am a Member of
Parliament and they ask me: can you
help us? We try to get lawyers for
them and help them in whatever
little way we can. But this is a big
problem which the Government will
have to take upon themselves. The
hon. Member Mr. Mavalankar said
that priorities have to be considered.
T think that is a vital point. In our
country Bills are introduced every
day. Government should realise that
matters which require top priority
should be passed first and matters
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which are frivolous and are only vote-
catching can be passed latter. There-
fore, this Bill in my opinion is of a
very high priority. Since the minister
says he will introduce it in the budget
session, let us hope that he will be
good enough to keep his promise.
“With that, thanking all my brother
members for their support and thank-
ing the Minister for his categorical
assurance, I would geek the permis-
sion of the House to withdraw my
Bill.

MR. CHAIRMAN: The question is:

“That leave be granted to Dr.
Karni Singh to withdraw the Legal
Assistance Bill.”

The motion was adopted.

DR. KARNI SINGH:
the Bill,

I withdraw

17.27 hrs.

REMOVAL OF DISPARITIES AND
CONCENTRATION OF WEALTH
BILL

SHRI K. LAKKAPPA (Tumkur):
Sir, 1 beg to move:

“That the Bill to provide for
removal of large disparities in
wages and for removal of eoncen-
tration of wealth by converting big
industrial and business concerns
into cooperatives managed by all
for all, be taken into consideration.”

1 fully justify the bringing of this
Bill on a vital issue, It is also revo-
lutionary in character. The object of
the Bill is removal of disparities and
concentration of wealth. A majority
of the Indian people are living below
the subsistance level. They do not
have even the minimum basic neces-
sities of life. It is relevant to quote
some paper cuttings which rare reveal-
ing and also disheartening. The
Times of India dated 8th August. 1973
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says man fights dog for food”, as

happened in Bangalore recently:
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“First, dog fights dog for the left-
overs dumped into garbage bins.
Then, man fights dog in a scramble
for what is considered food—cooked
and uncooked bones, meat, onion
peels, rotten potatoes and vege-
tables.”

This is the plight of the people who
are suffering without the basic neces-
sities of life. The people can be seen
in various parts of the country strug-
gling for survival. Apart from the
agricultural and industria] backward-
ness of the courtrv, there are huge
disparities in wuges. a:;.g wealth has
been accumulated in the hands of a
few. It has been recently said that
the income on which tax was evaded
during 1968-69—black monev—can be
estimated at Rs. 1400 crores. This is
revealed by an enrguiry committce
report. The approach document to
the Fifth Plan reveals that between
40 to 50 per cent cf the population,
i.e. 220 million people were estimated
to be poor. The obie~t of my Bill is
to attract the attenticn of the Gov-
ernment so that some immediate
action may be taken in the matter.
Far-reaching and very useful provi-
sipns have been made in this Bill
This Bill does not provide for any
take-over of any industrial or busi-
ness concern, thereby attracting a
conflict with the Constitution. It only
says that the entire concentration of
wealth, which is above Rs, 5 lakhs,
controlled by larger business houses,
should be converted into cooperative
societies and the entire ownership
should be, as a first measure, in the
hands of the people and the pecople
should mould the destiny of such
undertakings,

The assets of the 20 larger indus-
trial houses in the country increased
by more than 54 per cent between
1964 and 1968 according to a survey
conducted by the Research and Sta-
tistical Division of the Company
Affairs Department. The larger
industria] houses were classified as
such by the Industrial Licensing
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Policy Inquiry Committee on the
basis of their assets exceeding Rs. 35
crores in 1963-84. You can imagine
how in 1973 this has increased by
leaps and bounds.

The total assets of the 20 houses
amounted to Bs. 1,779.8 crores in 1963-
64. By 1967-68, the figure rose fo
Rs. 2,752 crores, an increase of 54.6
per cent. In absolute terms, the
increase amounted to Rs. 972.2 crores
over the four years, .

Some of the houses listed among
the 20 achieved “unprecedented
growth™ in the four-year period. For
instance, the assets of Mafatlal
increased during the period by 195.9
per cent, according to the survey.
Birlas recordeq an increase of 96.6
per cent. followed by Shri Ram whose
assets increased by 96.4 per cent...

MR. CHAIRMAN: Just a minute.
Because the Private Members’ Busi-
ness started late, the Half-An-Hour
Discussion will begin at 6.10 p.ar.

SHRI K. LAKKAPPA: In 1967-68,
the top five houses accounted for 58
per cent of the total assets of the 20
larger undertaking, and the top 10
houses accounted for nearly 77 per
cent of the total. This is very pathe-
tic.

The ranking of the top five indus-
trial houses, according to their assets
in 1967—69 is as follows:—

As regards Tatas, Birlas, Martin
Burn, Mafatlal and Bangur, while the
first three houses have retained 1963-
64 ranking, Mafatlal has jumped from
the 15th position to the fourth, push-
ing Bangur one step down. You can
understand the accumulation of
wealth by leaps and bounds by these
industrial houses by all means of
frauds. The fifth position in 1963-64
was held by the Associated Cement
Company. So, various companijes in
this country are holding the strangle-
hold of the economy and resulting in
increasiny the poverty.
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Among others who have improved
their ranking are Shri Ram from the
12th to the 6th position and Sooraj-
mull Nagarmull jumped from the 10th
to the Tth position. Therefore, there
is a gradual increase in the accumu-
lation of wealth and, amongst them-
selves, there is a competition to accu-
mulate wealth. They compete with
One another in accumulating the
wealth of the nation,

The survey reveals that the list of
larger industrial houses with assets
of Rs. 35 crores and more stands
extended from 20 ot 30, since 10 more
companies have improved their assets
position to qualify as larger under-
takings. Is there any justification
that we have to be at the mercy of
big industrialists and kig undertak-
ings which are moulding the destiny
of the country ang tie country has
to suffer in the end? Therefore, 1
would like to draw the “aftention of
the House and ol the GBvernment to
see that suitable action is taken so
that such a kind of concentration is
ended. As a first step, this is a revo-
lutionary step and an immediate step
that the Government can take action

on the lines I have enumerated in the
Bill.

Further, in 1963-64, the assets of
these companies ranged from Rs. 11.68
crores to Rs. 33.94 crores. In 1967-68.
the assets of Seshasayee, the smallest
of the 10 houses, amounted to Rs. 40.49
crores while the largest group
among them, Magneill and Barry-
Binny, owned assets worth Rs. 62.56
crores. The mest spectacular increase
in assets was achieved by Parry which
increased its assets from Rs. 11.69
crores in 1963-64 to Rs. 53.79 crores
in 1967-68, that in. an increase of
360.5 per cent.

If the definition of larger industrial
houses adoptej by the Licensing
Committee is followed, then these ten
undertakings will have to be treated
as larger houses. Those which were
smaller houses five years back have
become larger houses now. Those
which were the smallest houses ten
vears back have gradually been
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increasing their assets and making
huge profits and have become large
houses now.

Regarding the 75 large industrial
houses, defined as such on the basis
of their assets amounting to and
exceeding Rs. 5 crores, the survey
points out that they have improved
their assets position by 54.7 per cent
beiween 1963-64 and 1967-68.

In absolute terms, their aggregate
assets increased by Rs. 1426 crores—
from Rs, 2605.9 crores in 1963-64 to
Rs. 4032.4 crores four years later.

The Monopolies Inquiry Commission
had placed aggregate assets of the
private corporate sector excluding
banking companies at Rs. 5552 crores.
On this basis the Commission arrived
at the conclusion that “the proportion
of the assets of the 75 Groups to thosz
of all non-Government and non-
banking companies” works out at 46.9
per cent”.

The assets of the entire private cor-
porate sector. excluding banking
companies, “appear to have reached
the level of Rs. 7,500 crores in 1967-
68", according to the survey, so that
the share of the 75 houses in terms
of the assets owned by them would
work out at 53.8 per cent of the total
indicated for the entire private cor-
porate sector.

“In other words”, according to the
survey, “the concentration in terms
of control over the community’s funds
increased from 46.9 per cent in 1963-
64 to 53.8 per cent in 1967-68".

Over the same period, the increase
in the total assets of the entire pri-
vate corporate sector was of the order
of only 25 per cent.

In absolute terms. of the total
increase of nearly Rs. 1,948 crores in
assets of the entire private corporate
sector, the 75 industrial houses ac-
counted for an increase of Rs. 1426
erores—nearly 73 per cent of the total.
Where is this money kept?
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Some of the industria] houses which,
in physical terms, according to the
survey, are Birlas accounting for an
increase of Rs 283 crores in 1967-68
over the 1963-64 level; Tatas account-
ing for an increase of Rs. 167 crores;
Mafatlal, an increase of Rs. 90 crores;
and Surajmull Nagarmull accounting
for an increase of Rs. 50 crores over
the same period.
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What are the sources from which
funds were obtained by these indus-
trial houses and their uses? ‘It would
probably be interesting to analyse
these’, the survey concludes.

Foreign companies are functioning
in this country and are operating the
vital, nerve system of the economy;
they are actually eating into the nerve
system of the economy and are recaus-
ing the collapse of the economy. How
can any plan in this country function
effectively in the hands of these peo-
ple in whom there is concentration
of wealth? Under the very nose of
the Government, these big industrial-
ists are using their powerful influence;
not only influence, they also some-
times indulge in frauds, and these
frauds have been discussed not only
in this House but also outside.
Not once but hundred times we have
discussed and we have brought it to
the notice of the Government that
immediate action should be taken as
such a concentration of wealth will
be disastrous to the country.

Regarding distribution of wealth, at
present we have only some rough es-
timates of aggregate wealth (value of
reproducible tangible assets) by type
of asset, owned individually (i.e. by
households and single persons), joint-
ly (i.e. by the limited and unlimited
liability companies including partner-
ships) and publicity (i.e. by the Cent-
ral and State Governments including
local authorities) as at the end of
March 1950 and March 1961. Acccrd-
ing to these estimates, the total value
of reproducible wealth at the end of
March 1950 and at the end of March
1961 was of the order of Rs. 17,086
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crores and Rs, 32,164 crores respec-
tively. Then you can imagine the pre-
sent situation.

The distribution of some items cf
reproducible tangible wealth among
the three sectors—households, orga-
nised private business sector and the
Government sector—is not accurately
estimated but this does not seem to
affect the broad picture significantly.
A rough grouping of data in the afore-
said three categories indicates that the
household sector accounted for 71 per
cent of tangible wealth in 1950, while
the shares of the organised private
sector and the Government sector
were 12 and 17 per cent respectively.
In 1961, the share of the househcld
sector declined to 60 per cent whiic
the shares of the other two sectors
increased. The Government sector’s
share increased substantially to 25
per cent. while the share of lhe or-
ganised business private sector rose
to 15 per cent.

Then with regard to poverty and
unemployment, the basic objectives
of economic planning in India are the
removal of poverty and unemploy-
ment. But two decades of planning
appears to have made little headway
in either direction. The standard of
living of the poorer sections of the
community is a function not only of
the growth rate but also of the dis-
tribution of income. The report of the
Mahalanobis Committee on distribu-
tion of income and levels of hving
(1964 and 1969) are very revealing
in this regard. The main conclusion
arrived at by an examination of the
National Sample Survey data was
that the bottom 10 per cent of
the population was poorer at the end
of the Second Plan than in 1850.
Their analysis of income tax data on
share dividends showed that the top
5 per cent of households, when rank-
ed by dividend income, owned more
than 50 per cent of the personal
wealth in the form of shares. The
Committce also found that, despite
our highly progressive taxation poli-
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cies, there was considerable concen-
tration of urban income and wealth
and the working cf our planned eco-
nomy had ecnouraged this process by
facilitating and aiding the growth of
big business. A household survey
conducted by the National Council of
Apgplied Economic Research in 1962-
63 showed that the top 1 per cent of
households enjoyed 10 per cent of the
total income, while the bottom 15 per
cent of the households claimed cnly 4
per cent.

Another study conducted by the Re-
serve Bank of India showed that the
number of Indians living in rural
areas in conditions of absolute pover-
ty increased from 52 per cent of rural
population in 1960-61 to 70 per cent in
1967-68. The Government should
understand what type of poverty our
people are undergoing. Even though
the people are sovereign, yet, this is
the type of poverty from which they
suffer. Now it is even 100 per cent
or 200 per cent in some areas. Studies
on consumption patterns based on
national sample survey also indicat-
es that large groups of people had ex-
perienced no improvement in their
standard of living and the per capita
consumption of the poorest five per
cent and declined marginally despite
the steady growth in the national in-
come. Though these reports and stu-
dies have serious limitations, thev
show that Planning has apparently
done little to redress the inequalities
of income and of wealth. According
to the estimates of the Planning
Commission also the disparity het-
ween the richest and the poorest 30
per cent in terms of absolute per Fa-
pita consumption has been showing
an increasing trend.

Now I come to the figures regard-
ing the range of minimum wages per
day fixed under the Minimum Wages
Act as on 30th September 1971. The
Jowest figure for the Central Govern-
ment is Rs. 2.40 and the highest Rs
3.70. Inclusive of House Rent Allow-
ance, City Compensatory Allowance,
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Dearness Allowance and Interim Re-
lief, this come to Rs. 201.70 and er-
cluding all these things, it comes to
Rs. 170.00. If you take the figures
for the States, you will see the piti-
able living conditions of the poor. In
Andhra the range of minimum wages
per day fixed under the Minimum
Wages Act as on 30th September 1971
is Rs. 1.50; the highest is Rs. 5. In-
clusive of HRA, CCA, DA, and Inte-
rim Relief, this comes to Rs. 167 and
excluding all these things. it comes to
Rs. 146. -

MR. CHAIRMAN: Please cut short
your speech.

SHRI K. LAKKAPPA: These are
some important figures on which I
am basing my arguments and conso-
lidating my position. Therefore, I
would like to quote these figures and
then I will be able to conclude my
speech. Let me quote the lowest fi-
gures in respect of range of mirimum
wages per day fixed under the Mini-
mum Wages Act as on 30th Septem-
ber 1971 in respect of the other States.

These figures are as follows:
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Rs.
Assam 150
Bihar 100
Gujarar - 1-25
Haryana 1-25
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Himachal Pradesh 100
Jammu & Kashmir - Nil

Kerala 112
Madhya Pradesh 0-97
Maharashtra 0-62
Manipur- Nil

Meghalaya Nil

Mysore - 0-7s
Nagaland Nil

Orissa 035
Punjak - 125
Rajasthan 1-50
Tamilnadu 0°62
Tripura . 112
Uttar Pradesh - 1°00
West Bengal - 112

These are the figures which are avail-
able. These have -been furnished not
by me but by the Government them-
selves. The very object and reasons
of my Bill is that Government should
immediately find out some remedy for
all these things. The local battles of
this country have taken far too much
time to transform this system. I want
that urgent measures should be de-
vised by the Government for purpose
of eradication of poverty.

If we are honest and if we are pur-
poseful, in our own aim to eradicate
poverty, we have to bring about a
change and eliminate disparities in
incomes and to stop concentration of
wealth in a few hands. 1 therefore
feel that there should be a revolu-
tionary change brought about in the
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entire system in our country. In or-
der to make this change in our sys-
tem, also we have to look to the time-
lag behind and the time that we
would require to change such a socie-
ty in which the people of this country
live. We are al] aware that those who
live below poverty line cannot stand
the test of the time.

Keeping this in mind, this Bill has
been brought before the House pro-
posing a short-cut methoq to bring
about a revolutionary change in the
society. In order to achieve this, we
have to bring about certain changes
in this progressive policies. If we do
so. the reactionary forces are always
out both here inside the house as well
as outside to prevent that. When we
take certain steps. we have also to see
that we put a stop to the cumbersome
procedure evolved and to find out a
solution to the problem. That is the
need of the hour. We should see that
the entire business concerns, indust-
rial concerns as well as trade with
an investment of over Rs. 5 lakhs are
converted into a cooperative society
and they should all be organised by
the employces themselves. As I have
already stated the ratio between the
minimum and the maximum level of
wages in al] the industrial business
concerns as well as commercial con-
cerns and in other institutions—public

or private—shall not be more than
1: 5.
Sir, we demand nationalisation—

complete nationalisation—of private
concerns into cooperative societies. As
vou know, we demand compilete ra-
tionalisation of all foreign-owned in-
dustries and big business houses. But,
the Government find themselves in a
difficult situation.  And = sometimes
there is delay and they have to fight
a legal battle and so on and so forth.
In order to avoid all this, I have made
certain suggestions so that there is no
need for bringing about any legisla-
tion for this purpose. My suggestion
is simply to convert all of ihem into
a cooperative society. And those who
are working in the industries will
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themselves be the owners of the pro-
perty., The properties will be ccllec-
tively owned by the people themselv--
es. And this will be the first step to
take by a welfare State.

As regards salaries of the emplcye-
es who are working in such indust-
ries, trade and other organisations, 1
have suggested that they should be
paid according to the nature of duties
which are required to be performed
by them their intelligence and risk in-
volved in the job of everyone of them.
When once they are converted into co-
operative societies, the employees be-
come the owners themselves and there
will be no strikes by them. If they
produce wealth, then only it can be
distributed amongst themselves they
being the owners. In this way. di-
fficulties, if any, faced by them can
also be resolved.

Therefore, as a first step for bring-
ing about this revolutionary change-
and transformation of lives in the so-
ciety in this country and in order to
establish an egalitarian society at
least, I would like to ask our Govern-
ment not to hesitate to take imme-
diate steps.

That is the intention behind this Bill
why I have brought it before the
House. I hope and trust that Govern-
ment will do something in this re-
gard. T also hope that Government
will appreciate the sentiments with
which T am bringing forward this
Bill.

With these words, I commend this
Bill for the acceptance of the House.

MR. CHAIRMAN: Motion moved:

“That the Bill to provide for re-
moval of large disparities in wages
and for removal of concentration
of wealth by converting big indus-
trial and business concerns into cc-
operatives managed by all for all..
be taken into consideration.”
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*SHRI KRISHNA CHANDRA HAL-
DER (Ausgram): Mr. Chairman, Sir,
in the directive principles of our
Constitution, in article 39 (c) it has
been stated “that the operation of the
economic system does not result in
‘the concentration of wealth and means
-of production to the common detri-
ment;” etc. The hon. Member Shri
Lakappa who has brought forward
this Bill was formerly a member of
the P.S.P. though at present he is in
‘the ruling Congress party. Now, Sir,
from this Bill of Shri Lakappa and
from the statistics presented by him,
it becomes apparent that what was
laid down in the directive principles
-of our Constitution 23 years ago, have
all been ignored and nullified by the
Government during the past 26 years
.of its rule through their various plans
and policies. As a reuslt of their po-
licies, we find today that the spirit of
“the directive principles have been
trampled down and the wealth of our
country is getting concentrated in the
hands of monopolist capitalists both
Indian as well as foreign while the
masses are getting poorer everyday.
The socialistic conscience of Shri
Lakappa has started to prick him after
all these years and this has induced
him to bring forward this Private
Members’ Bill-for the removal of dis-
parities and concentration of wealth.

Sir, I support this Bill although it
is no revolutionary Bill, as claimed by
him. He has of course stated that it
may not be possible for the Govern-
ment to nationalise the Indian and
foreign monopoly houses in view of
legal difficulties likely to be encoun-
tered. He has therefore evaded the
issue of nationalisation in his Bill and
has advocated the conversion of all
business and industrial concerns with
a capital investment of Rs. 5 lakhs or
more into cooperative societies. He
has further suggested that the owners
or partners or directors and the labour
of an industrial or business con-
cern shall become the owners of
such a cooperative society. But we
know, Sir, that however much we may
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speak about workers participation im
management the big capitalists like
Tata, Birla, Singhania etc. will come
to control such socities alsoand will
ultimately defeat the very purpose of
this Bill. Then in clause 10 (1) of
his Bill he says that if the society
does not earn any profit ina particular
year, then the salaries will be paid at
the rate of 75 per cent in the next
year.
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Now Sir, the labour will also be
members of the society, but if the
society does nct make profit due to
the inefficiency of the management,
then the poor labour will iose 25 per
cent of their salary for no fault of
theirs. Is it fair? On the other hand
he is suggesting that the jatio between
the minimum and maximum salary in
the wage structure should be 1:5. I
suggest that the minimum wage should
be the need based minmium and

the maximum should be, you are
all disciples and followers of
Mathama Gandhi. he had said that

the highest salary in the country
should be Rs. 500. Let us then fix
the maximum salary according to that
spirit allowing of course for the fall
in the value of the present rupee. Let
the salary of the President and others
be fixed accordingly:. Why in the
ratio of 1:5? More cver Sir, this Bill
covers only 25 per cent to 30 per cent
of the force of our country who are
employed in the organised sector. 70
per cent of our people live in the
rural areas. 30 per cent of the popu-
lation are working as  agricultural
labour they should also be provided
with a need based minimum wage.
This Bill does not take them into con-
sideration.

18 hrs.

Today concentration of wealth is not
taking place In the cities alone. In
the rural areas also land is getting
concentrated in the hands of big Jot-
dars and big ex-zamindars through
various ‘benami’ transactions. The old
feudal svstem persists in the rural
areas. Thus the poor farmers, the
small farmers, the share croppers and

*The original speach was delivered

in Bengali.
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the agricultural labourers are all be-
ing exploited. Their blood is being
sucked mercilessly. We should try to
save them. Therefore, the burning
need of the hour is radical land re-
forms in the rural areas.

MR. CHAIRMAN: How does land
reform come in this Bill?

SHRI KRISHNA CHANDRA HAL-
DER: Sir, why not? The short title
of the Bill is ‘Removal of disparities
and concentration of wealth’ This is
taking place in rural areas also. I
am relevant, Sir, However he has
tried, T don’t want to repeat the figures
and statistics though I have them with
me, to stress that Tata and Birla have
come to control today about 34 per
cent or 35 per cent ¢f the total capital
investment in the country. Sir, while
the majority of the people are getting
poorer and Jobless on cone hand, let
us examine how wealth is getting con-
centrated in a few hands. How the
growth of monopolist capitalists is
thriving:-

In 1966-67, the Tatas had capital
assets worth Rs. 505.36 crores. But in
1969-70 their assets had gome up to Rs.
638.50 crores. That means in these few
years they have a growth rate of 26.34
per cent. In the same period the Bir-
las had a growth rate of 37.54 per cent.
Mafat Lal have a growth rate of 34.11
per cent.

MR. CHAIRMAN: Those have been
quoted by Mr. Lakappa. There is no
need for repetition.

SHRI KRISHNA CHANDRA HAL-
DER: I know Sir, that is why I am
not quoting many other figures. How-
ever, out of the total capital invest-
ment of Rs. 2296.5 crores in our coun-
try today, we find that the 48 big fa-
milies control about 79.2 per cent of
it. This shows how the concentration
of monopolist capital is taking place.

The monopolies and Restrictive
Trade Pratices Commission, in their
annual report for the vear 1.1.72 to

2725 L.S.—12

AGRAHAYANA 23, 1895 (SAKA)

Disparities etc. 350
Bill
31.12.72, says, “As compared to 1871
the number of references received by
the Commission from the Government
under Chapter III declined substanti-
ally. As against 22 references rece-
ived in 1971, only 10 references were
received in 1972. The Commission has,
however, observed that a number of
cases of-large magnitude and impor-
tance to the economy were decided
by the Central Government without

reference to the Commission.”

I want to know from the hon.
Minister which were those firms and
why their cases were not sent to the
Commission. The report goes on to
say:

“The Commission cannot help feel-
ing that there is some incongruity in
that sometimes cases not involving any
major issues are referred to the Com-
mission while others, which would
primg facie involve important consi-
derations are not so referred.”

An explanation of this state of
affairs is also called for. Again at
p.19 of the report it Las been stated
that “The Government has not so far
accepted this suggestion of the Com-
mission. The Commission would like
to point out that the publication of
the reports submitted by it would be
in the public interest.”

That means the action taken by the
Commission under the M.R.T.P. Act
should be given sufficient publicity.
But the Government has not agreed.

At page 22 of the report it has been
stated “As has already been stated,
the number of cases referred to the
Commission by the Government in
the year 1972 was considerably less
and but for the work relating to the
interconnection enquiries, the Commi-
ssion would have suffered from want
of work.”

This way the cases of irregularities
by the monopolist capitalists are not
being referred to the M.R.T.P. Com-
mission. They say that they can
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handle such cases directly i.e. without
a reference being made to them but
since “Section 31 of the Act makes no
reference to the Commission's under-
taking such enquiries on its own know-
ledge or information. There is thus
no proper co-relation between the
provisions of Section 10 (b) and Sec-
tion 31. This is a handicap to the
commission in pursuing this aspect of
its responsibilities.”

Therefore 1 feel that the M.R.T.P.
Act should be suitably amended so
that the Comission may function more
effectively. Sir, we know that at the
time of issue of an industrial licence,
the applicant has to give a declaration
whether he is associated with a mono-
poly houses or the larger business
houses. But it is vyell known that the
monopoly capitalists are evading such
a declaration through benami, deals,
e.g., the Birlag are taking new licen-
ces in the names of Bajorias Kanorias
etc. Sir, the Commission has got an
intelligence wing. But ihe industries
department of the Government has
no such intelligence wing to detact
such benami trnasactions.

Sir, in our country the quantum of
foreign capital is also on the increase.
About Rs. 418 crores of foreign capi-
tal is invested in our country. The
case of Coca Cola Company was dis-
cussed in“the House today. Sir, all
these foreign companies like Coca
Cola, Britannia Dunlop. Colgnte are
remitting large amounts of profit
abroad. A study madc by the U.N.
in the context of foreign investment
in Asian countries says: “This expe-
rience has been as follows. The grea-
ter the inflow of foreign investment,
the greater has been the outflow of
profits interest, service charges, con-
sultancy fees, royalties ete.” U.N.
study has shown that on royalties and
fees alone the developing countries are
paying about 7 per cent of their ex-
port earnings and 0.8 per cent of their
gross domestic product to foreigners
ete.”

Sir, what I want to stress is that we
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should take all possible measures to
prevent concentration of wealth and
disparities in the wage structure. 1
strongly feel that a national wage
policy is very necessary to abolish
disparities in wages. No revolution-
ary change is possible through such
cooperatives, Concentration of wealth
is taking place in cities as well as in
rural areas. What is the solution of
this problem? The solution is that
radical land reforms should be initiae
ted in the rural areas immediately.
Land must be given 1o the tillers and
to all those who work in the fields.
All the monopoly capitalists, Indian
as well as foreign must be nationa-
lised. If we fail to do these, poverty
can never be abolished or even re-
duced. Socialism will never come to
this land. All that will remain mere
empty talk. The poor masses will
have to take to the path of the revolu-
tion and they will shatter the present
capitalists society. No other course is
open to them. Take note for this
warning.

18.10 hrs.

HALF-AN-HOUR DISCUSSION

PROPOSAL FOR TWELVE YEARS SECON-
DARY COURSE

SHRI SAMAR GUHA (Contai):
Education is the most neglected, if
not the most wretched, subject as we
see today in free India after 25 years
of independence. 1 have purposely
used the word “subject”; I have not
used the word “problem”

Education is not even considered to
be a problem except in the academic
sense. They consider it a problem
because the Mudaliar Commission, the
Radhakrishnan Commission and the
Kothari Commission produced volumi-
nuous academic literature but not to
be implemented in reality. The re-
sult is today there is deicrioration in
the standard of educaion and quality
of education, students and teachers.
There is no clear idea as to the form,
structure syllabus or objective of
education. A modest suggestion was
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made that at least 10 per cent of our
national investment should be for the
development of education. In the
First Plan it was 7 per cent. It has
decreased to 5.2 per cent in the Fourth
Plan. In the Fifth Plan, the original
allocation of Rs. 3,200 crores was
slashed down to Rs. 2200 crores and I
do not know whether in the final
stages it would be reduced further. It
was stated that for secondary educa-
tion Rs. 600 crores would be allocated.
But it has been reduced to Rs. 300
crores and 1 do not know whether it
will remain at that figure or will go
down further. It is a question of
perspective,

The planners and those who preside
over the destinies of our people feel
that it is the hand that moveg the
mind. They forget that it is the mind
that moves the hands. If the mind
moves the hands and if the hands be-
come really effective then those hands
can produce more in fieldg and fac-
tories. Therefore, the basic question is
the development of human quality
human intelligence, human initiative,
human outlook, human honour and
human sense of dignity. That is the
ultimate motive force that can really
propel the country to its cherished
goal of national development.

The father of Indian national plan-
ning, Nataji Subash Chandra Bose, in
1938 in his presidential address in
Haripuri Congress laid special em-
phasis on development of education,
outlining the objective of national
planning. In 1944 he made a his-
toric speech in Tokyo University
outlining the planning perspective of
free India. You will be surprised
that hc gave second priority to edu-
cation, next only to national security.
Agricultural and Industrial develop-
ment came after education. But in
our country in the last 25 years edu-
cation has been not only neglected
but has almost become a wretched
subject and is not even considered as
a problem by the Government.
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The total number of middle schools
in the country is 89,000 and highex
secondary schools 36,000. According
to the fifth plan estimate, the total
number of students will be 3.19 cro-
res. In 1978 the expenditure per head
per year for higher secondary educa-
tion will be around Rs. 43! This is the
poorest allocation made for develop-
ment of education, compared to even
other underdeveloped or developing
countries. Only for higher secondary
education, the amount spent per per-
son per year in 1967 was 4530 dollars
or Rs. 38,000 in USA, 320 dollars or
Rs. 2240 in China, 501 dollars or Rs.
3500 in Japan and so on. But after
the end of our glorious fifth plan, in
1978 the expenditure in India per
head per year wil] be about Rs. 43!
This shows the lack of perspective in
the framing of our plans. As I said,
it is the mind that moves the hand; it
is not the hand that moves the mind.
Education is the soul and motive force
of progress. Unfortunately this basic
perspective has been lost by the
framers of our plan.

According to the national policy of
education adopted by this House, the
structure is secondary 2 years, higher
secondary 3 years and 3 years degres
course. But there is no uniformity
in the country in this regard. In one
State it is a 10 year course, intermi-
diate or junior college and 3 years
degree college or 2 years degree col-
lege. In another State, it is some-
thing different. There is no unifor-
mity. There have been so mary dis-
cussions and seminars. The Govern-
ment will say, it is a State matter.
But it is a concurrent matter. States
draw quite a reasonable amount of re-
sources from the Centre. So, the
Centre also can do something.
They can also have their own com-
pulsion upon creating an infra-struc-
ture for the secondary and higher
secondary education.

Here. in the Report of the Standing
Committee of the Central Advisory
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Board of Education, they suy:

“There is no objection to the
two-year stage after Class X being
located in institutions called junior
colleges. But where they are called
junior colleges as in Andhra or
Kerala or intermediate colleges as
in U.P., one point should be clear:
They are a part of the school stage
and will have to be treated as such.”

If they are treated as a part of the
school stage and they should be con-
sidered as higher secondary schools
after X Class, under no circumstances,
they should be allowed to be termed
as colleges. There is a differen: psy-
chology of schoo] students and the
psychology of college students is
completely different. The staff struc-
ture is different; the instituiicnal
structure is different.

In West Bengal, there was the 11-
vear course. This year, they have re-
verted to the 10-year course. They
are considering about setting up ju-
nior colleges. They could convert
those 11-year course schools into 12-
year course higher secondary schools,
instead of bringing up that idea of
setting up junior colleges. The more
you bring that idea of having colleges,
the more difficulties there will be.
There is a lot of difference in the
matter of pay-structure of teachers.
These schools teachers will be imme-
diately called as professors. There

will be the difficulty of institutional .

structure; there will be the difficulty
of pay-structure; there will be the
difficulty of staff structure.

‘What is happening in West Bengal?
All those undergraduate colleges are
making a provision for allowing junior
colleges to be located in those insti-
tutions. This will create lot of di-
fficulties. Therefore, I say, the Gov-
ernment must make it perfectiy clear.
The idea of having junior colleges,
the intermediate colleges, must not be
allowed. They say that this should
be treated as a school stage, not as
a college stage. The whole abjective
it so make a selective choice of meri-
torius students at the under-graduate
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stage, at the university stage. Not only
institutional structure but also staff-
structure pay-standard from and
all that is different in colleges from
that of school-stage or higher-secon-
dary stage institutions. For school
stage education, you make the res
ponsibility of the States. But for col-
leges. The idea of institutional struc-
ponsibility to the U.G.C. Why this
ambivalence that that may be consi-
dereqd as school] stage, and at the same
time, they should be termed as col-
leges The idea of institutional struc-
ture for higher secondary education

should be made clear,

Then, about the vocationalisation of
education, the multi-purpose scheme
of education has miserably failed. The
scheme has not got the job-orientation.
On the contrary even in the case of

multi-purpose schools, the students
try to rush from rural areas to
urban areas to become clerks.

They become, not professionals or
they develop a tendency to create a
job for themselves, only to increase
the number of clerks and other job-
seekers. The main purpose of the mul-
ti-purpose scheme has failed miser-
ably.

You have to draw out a realistic
scheme. 1 want to know from the
Government whether they have drawn
out a realistic scheme of vocationa-
lisation o education. What practical,
concrete, realistic steps have becn
taken to draw out a clear-cut scheme
Yso that the students, after completing
the higher secondary education, do
not run after clerical jobs but they
try to find some jobs of their own in
agriculture, in industry and in sther
spheres. and that they do not just be-
come Third Divisioners and try to get
into colleges to just become clerks.

About curricula and syllabus, there
is no uniformity whatsoever. You go
to any State. It is absolutely different
in different States. If a student has
to get a migration certificate there
is a lot of difficulty. There is one type
of certificate in the State and another
type of certificate in another State. The
curricula and svllabus is completelv
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different. There is a school certificate
examination in one State and there is
something else in another State. They
have their own curricula and syllabus.

It is good that the Government have
set up the N.CER.T. to draw out a
mode! curricula and also a model text-
book. I have gone through some of
the text-books. I have myself written
some of the text-books. There is a
good attempt but it is not so a model
attempt; it is not so a commendable
attempt. Most of those who are writ-
ing these model books are professors.
If you really want to make model
textbooks and uniform curricula all
over the State—it is absolutely neces-
sary because I feel that in the All
India Medical Service examination,
All India Engineering Services exa-
mination, etc., there is lot of difficulty;
because the curricula are not the
same, the syllabi are not the same,
there is lot of difficulty—if you really
want to prepare model type of text-
books and model type of curricula,
you should have a seminar with the
professors with whom you have en-
trusted the work of writing the books,
with those teachers who have expe-
rience in that, a good seminar, and
out of that seminar a real plan may
be evolved for preparing the model
tvpe of text-books.

Anothr point is this. Now I find
that a new subject has been introduced
—the history of freedom movement.
In West Bengal ‘rom this year it will
be introduced. I think, it will be
introduced in other States also. That
is absolutely necessary because one
dangerous thing that is developing in
the country is that, in all the regional
conflicts, all the communal conflicts,
all the linguistic conflicts, all the agi-
tations, if vou take a survey, you will
find that 80 per cent of those who are
the active participants are the students.
The students are the future of our
country: students constitute the largest
percentage of our population. They
sre the future of our country, and if
they develop a perochiel and regional
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outlook. India will be turn as under.
Therefore, they must get themseives
acquinted with the history of our
freedom movement; the spirit of sa-
crifice, the spirit of dedication, the
spirit of service, the spirit of patrio-
tism, has to be included in them.
That is the inspiration that you draw
from our freedom movement. At the
same time, particular emphasis must
be laid on developing the concept of
national integration.

In this connection I want to say that
your national scholarship scheme is
good. But what you have done there is
that, suppose a boy has come through
the All India competitive examination
for national scholarship, if his parents
have on income of Rs. 500 or more
per month, thepn he is not allowed the
scholarship. That ig wrong, because
if a person has an income of Rs.
500 and has three or four children,
then it is impossible for him to main-
tain them. My boy also came on
merit in the competitive examination,
but he is being denied because of that
condition. Therefore, Sir, I want that
only on merit the national scholarship
should be given:; it should not be
linked with the income of the parents.
To develop the concept of national
integration, those students who get
the national scholarship should be
allowed to have a free Bharat Dar-
shan,

If you really want education tc be
meaningful, you should provide for
tutor-type of teaching. That is the
position now. In our days, Mr. Chair-
man, the home task used to be so im-
portant. Now home-task is not there.
Home-task and tutor-type of teaching
must be introduced. At least 40 per
cent of the marks should be given for
class work and 60 per cent for the
written examination.

1 also want to say that Governmert
should also take advantage of the new
technique of education through radie
and Pprojector. It is not very cosily.
Education can be provided through
radio and projector. With the help of
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film they can do. Here I would point
out one thing. One of the reasons why
the students are getting indisciplined
and are losing the concept of charac-
ter is the vulgar type of film; it is a
dangerous infection; our student com-
munity is getting diseased by this
vulgar type of film. I would ask the
Minister of Education tc consider this.
I had a talk with the Minister of
Information and Broadcasting also.
Some kind of a film for the children
and the students in co-operation with
the Eduaction Ministry and the Mi-
nistry of Inforamtion and Broadcast-
ing should be developed so that the
film becomes not only a means of im-
parting a genuine sense of culture
and a sense of national integrity but
also a instrument of education.

Lastly, I say that the future of our
country and the whole concept of our
socialism depends on how we catch
the young minds and develop them.
Socialism in the real philosophical
sense is the culture of life, Socialism
in the real sense is not the economic
concept, not even the political con-
cept. If you want to really bring in
socialism in a democratic set-up, edu-
cation, and education is the basis edu-
cation is the inspiration. If you impart
education and through it, impart the
idea that socialism is the culture of
life, then only in the democratic set-
up there can be the real and right
type of socialism.

SHRI P. G. MAVALANKAR (Ah-
medabad): I am glad that my friend,
Shri Samar Guha has raised this
question about the new pattern of
104243 for discussion in this half-
an-hour discussion.

The Minister in his original reply
on 12th November, 1973 had said that
to adopt a uniform pattern of educa-
tion, the State Governments, the
Union Territory administration and
the Universities were considering this
matter. The main basis of this new
type of pattern of education is firstly
to help vocationalise the higher se-

condary stage and secondly, to help ..
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materially in reducing the pressure
on higher education. These are the
two main things. Therefore. while
formulating my questions, I want to
invite the attention of the Minister to
the recommendations of the Central
Board of Secondary Education,

My point is that in order to imple-
ment this new pattern honestly and
fully and to achieve this twin purpose
to which I have already made a refer-
ence, the curricular for the Class XI
and XII of the Secondary Education
must be properly looked into and
changed. Teachers must be properly
trained and also buildings and facili-
ties must be provided well in advance.
Therefore, in order to diversify the
higher secondary stage and in order
to relieve the pressure on higher edu-
cation and divert the students from
unnecessary degree-holding to useful
jobs, my questions are:

(1) Have the Government care-
fully considered all these is-
sues and have they made up
their mind to go surely and
certainly in this direction?

(2) If so, with what speed have
the State Governments and
Union Territories and the
Universities agreeq to this
proposal and if so, how many
of them have agreed and how
many have not agreed and
waht are the objections they
have raised?

(3) Are good, adequate funds al-
lotted for this?

(4) Are pnew course being thought
of and teachers given the
necessary specialised training?

(5) Are more polytechnics—this
is  most important—being
created in the country?

(6) Finally, are the Education
Ministry and the Planning
Commission functioning in

close co-operation and under-
standing with regard to this
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main problem of vocationalis-
ing our higher secondary
schools so that the pressure
on higher education is reliev-
ed and the problem of educa-
ted unemployment ceases.

These are my questions and hope
the Minitser will try to answer them
as satisfactorily as he can.
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“At the school stage, it will not
be possible to bring about an abso-
lute uniformity in curriculum in all
parts of the country ang variations
will continue. Some variations are
also desirable because the curricu-
lum has to be related to local en-
vironment. However, the broad
trend to be encouraged should be to
move in the direction of uniform
curricula in all parts of the coun-
try subject to such limitations as
might arise out of the environment,
etc.”
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faar Zdioto flosa 0@ 2w WA
F foc A7t § M7 g7 7 Mo faar
& & gw vo  wgw | Afsgw w@ed
1 a4z wadd T8 & f5 aw fdr =
qEw W %7 § 1 feae & s
FIT, TETIT F7AT FI | TIHIIA
7% fagal s T WAL 7 oF
g gw A # 4 = forer wfaai
T AFAAT AT § 1 TA T WA, FA
Ffd 10 2 37w 9gA A7 Aifwg )
IR FAE T F TR FIRAIAT
2. 99 ¥ g4 § 5 fmar w7y ST &Y
B W W FA G I AW AT 5F
How fqg 1w § 7, 39 %
FHNE R Az oy & R oA
@A EMTAF Arsga ¥ A gH {AaT
T E....

Y TR ANy - @ fware
g

Y o dto TR : wrEE AL AT
frr fs e U g 1 @ ¥ ©F
g frama BTt Wi oF At &Y e
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[%fl' o Fro &'T"«'i’]
T & ar o 3R A ) 9w e
F @oEr w1 g g ¥ e &0
o AT At 2 fr gw A I® & A
fgam & | uHEfas wrgfee 99 e
F1 frrad & w¥ ag 7w F A
Frar  fF ST W F A LT AT
Fg | g frard wa afersr g9
At & s wg w ag st arix T
grit f& g7 & org & FowEEEE
g fadt | st &w &y Y fadw A
ot o A § 1 TR Wred ¥ A L
o & 99 &1 fsfad T g, et
St F1 #7 wrEAsT A F1 o ffaa
F7AT 3 WY AR 2T § a1 g
=19 ©F & g g =i, o
% faa Poaen o a9 &t &w 37 §
amy | 7 famto &1 @@ & 1 w3
faamm & a9 7w A I G §
fafor 1 amq ¥ @ &, AT @Y
AT T G § | A O & g A A
sfm + gard afaai g, 9@ # 9
FHT T AICAT ZW AW FL 5 78 T
g 1 fora frma swa oA
@ 57 ¥ fa & €1 wmd o arferar-
Fz ¥ § 969 §1 F IIVA WL
Wwifﬁii'é’s,gagﬁma
FT 9TET 9 QAT AT T FH IF &
frg o A% & 1 W IwE a9
2w 41 frarg fr@q & "areg w8
F1 AEEAT AT 1 & | A WG BT
oA &1 wrE W H e w1 §
A & § g @ & gAranew W
2 39 F1 F9H § gwg agT O A4 |
ST T T 57 F @A A awar
g f7 u® # %5 afear wv ¥ g awdr
i | afF w3 9 ur weer §weA
aT I & | A9 gATd wew A
g AT FT ATIETAT AT ¥ AU WY
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, warag 7 AT ¥ fmir & g F™
¥ @7 T FT ATy 2 A FATL AT WY
¥ faarc wortfas afe & =oAL
W g @ §F § Ueifaw gfw
¥, FAT TN AT FY qHA &, Al
wT W AT Y AT s A gy
ag gart A wm ¥ faAErd & wwa
ot g gy & ) wWT R WY AT
qEF w9 F fA ¥ FEwT A G
3fe wror & Frmrtor Y arar of7 930 At
HTY FT FIFT GHIRT AT, a9 foraer
Wt 2, 79 oF § AR I F=a F fmio
F fog faqy of wfe @ &% 39
gt % famfor & Y 99 F1 AN K
qEAF P, | gW T A
I & g FT gAY FHAT

@ 7% A 424w gaAmT 7 |
wredr o X o T ¥ dad wmw
qAFIA g FT 7 A ag ar oF fat
gt A ¢-frm frm Toa H 98 far @,
w4 & 9g_ 41 99 ¥ qwy a0 | 4
¥ qix fafege A2 &1 w7 wR T
v ¥ ag Atz ww # G7 g fag F
fF g oF Tog @ e @1 ag W
o 9E @ qF & faw dfagn §
Tg Il TwEEA 2 g fr e TS
Agfr ey 99 § A wEAT @
¥, degdw W A, R T gET
far, gw ¥ @ gEmw fo¥, @w SEH
foram gom & 1 @4 TSA A WA
ar faar @, Afew @ ¥ wEw
A TG & |
N — aw W@ ¥ AvE T
fauma 1 gaTeadRE @A § 7 W
# qg A F QA AN R g A AR
WA AR el ¥ foav  fuws
a9 § 91 F Sfde, dwd aqr
TR i A Fow @
i #1 qamn a1, 399 8 faw
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7o H&o ¥ T F A I TT
7B aarr f§ g o owx &
€ 3 ®9 37 F amwA oEAT fEar
fF g 3 77 g Ard & A
A ¥AIMAST & F 37 ey
% #af fawam 7N FaT fF gw A7
7Y freq a7 F T@Y 917 AT T W
FEFW TZ AT A A 0IAT
ferg & 2@y g fF 2w 3 #07 w AT
AW T ET FT G & | IR
(Al § @ g dFed TEl oA
forers dw & Srl FY g @ E AR Afe
AR 9T G497 g7 A gw &% fad &
g % frs &9 F a1 &), § 987
faet Wt ot & wAg W@ 7 &, T FT
I F gAY A I O
FT |

7 FEAF § TF a9 T gE
3 f5 7y s @I & 33 ®7 9T
21 997 § g ITHI W oHTo TN oo
T2 EET| THY Y w71 o gw A gE
AT FT GTHT FHI X A, gF A I9
¥ gg W #g1 5 g7 w7 w1 e mm
% qra, afew W I8 ImRgE w
fF g7 g7 IFT A T FH F FA,
FAT qIF TAAIHeT T & @0 |
q TR o) §FEr €9 a5 4y
F g1 @ A FART TAT WIAT ]
Frfow qIFwT s w9 frsE-ae
ST |

SET OF NFAAAZANT FT TG
2 m fog 3w ¥ @ § fw
Gt ¥ wr &, ¥ mE-ai-aw FER
a7 § TFY giEeIY, 99 ¥ 9”
giiFeTiae [RENT, IT F AR
ey AR f6Y a3 a§ g@al &
waFa §) FNmgaw e
qiiweaT A1 o TFEE X 1 3
* fa¥ oF ST ¥ FF gw A FA4T
2 o & gg W FgEr 9gar g
MGIPND = . =:7:3..5

AGRAHAYANA 123, 1895 (SAKA) Education Course 370

(HAH Dis.)
fogs @9 F A B FZ TAEEA
TMafds § 977, 37 3T ¥
I FT 3—4 a1 5 7 A IFW A
T 727 7T ¥ FEafay wer A
A ATA | THFEA T JT T3
famm w1 § o7 wrw werEArhmT
& far gfresae e gvmrde 3,
T § OF QIZITA F7 AITHFAT T,
T aF AT TE FX AT 4T AR
sarer gafg @ gy 0 A0 gfe §
mgaA T frgra &

e geAfear & fd @
qET A F7—F 37 71 F@T FC 20
SEAEl M W A QW
& &, afeT w7 wF ad t—

The estimated recurring expendi-
ture per student per year at the
PUC/In'ermediate/Higher Secon-
dary stzge as of now is Rs. 350/-,
while that at the under-graduate
statge is Rs. 991.

g & qHA e & w7 fF e
o o § & et & dr o
wqg § &5 X fegrge FT AT, L
W AT g fgEw q oAt
gfar & gFET TgT wH R 0

st Fio Yo AT ;WA S A
fego & a} # aga famr sa97
g & fage & & waw g—fu=
aF ot &, e fraw @ 2 #rf A
a2 oo "I gt X 9sw
T &, g9 #1 &Y Q137 9127 =9 FEaT
e ot o fedew § @ 91 A 937
fad, & oo #Y saffanq &7 ¥ Far
gFar g f #am 377 g7 & A A9 W
FAMREN
18.56 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Monday, Dec-
ember 17, 1973/Agrahayana 26, 1895
(Saka).
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